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 Thursday,  April  2,  959/Chaitra  12,
 882  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Spraxer  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Naval  Ratings  Schools  at  Cochin

 +
 Shri  5.  ९,  Samanta: 614.  Shri  Subodh  Hansda

 Will  the  Minister  of  Defence  be
 pleased  to  state

 (a)  whether  the  two  schools  pro-
 posed  to  be  opened  at  Cochin  for  the
 training  of  ratings  of  the  Naval  Avia-
 tion  Wing,  have  been  established,

 (b)  if  not,  at  what  stage  the  propo-
 sal  stands,  and

 (c)  whether  the  final  cuiriculum
 and  prospectus‘of  the  schools  will  be
 la:d  on  the  Table?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b)
 Yes,  Sir,  temporarily

 (c)  As  the  schools  give  training
 only  to  personnel  already  in  service,
 who  have  been  selected  for  Naval
 Aviation  duties,  no  prospectus  has
 been  issued.  For  reasons  of  secunty
 3६  would  not  be  desirable  to  publish
 the  curriculum.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  higher  technical  ratings
 sent  to  U.K.  last  year  will  be  utilised
 sm  this  training  work?
 26  (Ai)  LSD—I.

 2  SO
 9200

 The  Minister  of  Defence  (Shri
 Krishma  Menon):  These  establish-
 ments  are  not  intended  for  higher
 technical  training.  This  arises  from
 the  development  of  the  Navy  in
 regard  to  the  air  and  it  is  mainly
 intended  for  personnel  who  are  actual
 operators  ‘The  Deputy  Minister  said,
 “temporary  accommedation”.  The
 reason  75  there  is  little  accommodation
 in  this  place  We  are  in  communica-
 tion  with  Kerala  Government  to
 release  some,  military  establishment
 for  this  purpose  We  hope  we  will
 be  successful

 Shri  S  C.  Samanta:  May  I  know
 whether  one  of  these  schools  may  be
 shifted  to  any  other  .uitabie  place”

 They  are  in  corres-
 Govern-

 Mr  Speaker:
 pondence  with  the  Kerala
 ment

 Shri  Krishna  Menon:  Yes,  The
 military  establishments  in  Kerala
 belong  to  the  Army  and  are  now
 under  the  occupation  of  Kerala  Gov-
 ernment  We  are  pressing  them  te
 release  them  They  have  their  own
 difficulties,  we  understand,  ‘but  we
 must  have  thcm  and  we  are  pressing
 them  for  this  purpose,

 Shri  Subodh  Hansda:  May  I  know
 the  total  number  of  trainees  that  will
 be  trained  m  these  two  schools?

 Shri  Krishna  Menon:  It  has  never
 been  the  practice  to  disclose  the  num-
 bers  ain  the  House

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  these  schools  are
 open  to  visits  by  foreign  dignatones
 and  MPs?

 Shri  Krishna  Menon:  There  are
 normal  rules  laid  down.  It  depends
 on  the  persons  who  come  and  how
 much  we  show  to  them.  They  may
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 come  and  they  may  see  certain  things,
 and,  they  may  not  see  certain  things
 In  this  parficlay  case,  if  Members  of
 the  House  or  foreign  dignatories  who
 are  friendly  to  us  come,  a  certain
 part  of  them  will  certamly  be  open  to
 them

 Indian  Institute  of  Bio-Chemistry  and
 Experimental  Medicine,  Calcutta

 +  ao
 Shri  Subodh  Hansda:

 *I65  ह  Shri  8,  C  Samanta:
 [  Shri  &  0.  Majhi:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas~
 ed  to  state’

 (a)  whether  the  plan  and  estimate
 for  putting  up  of  a  laboratory  at
 Caleutta  for  the  Indian  Institute  of
 Bio-chemiustry  and

 a  pany  iin Medicine  has  been  appro’  by  Gov-
 ernment,

 (9)  7  so,  the  estimated  cost  of  set-
 ting  up  the  Laboratory,  and

 (c)  the  nature  of  research  work  that
 is  proposed  to  be  undertaken  m  this
 Laboratory?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  plan  and  estimates
 of  the  Institute  have  been  approved
 by  the  Governing  Body  of  the  Coun-
 cil  of  Scientific  and  Industrial  Re-
 search

 (b)  A  total  expenditure  of  Rs  53  42
 lakhs  (Rs  27  604  lakhs  Capital  and
 Rs  255i6  lakhs  Recyrring)  s
 enyisaged  during  the  Secorid  Five
 Year  Plan  period  in  the  approved
 plan  of  the  Institute

 (e)  It  2s  mainly  blo-chemical  and
 biological  research  as  applied  to
 medicine

 Shri  Subedh  Hensda:  May  |  know
 whether  this  laboratory  will  be  set
 up  in  &  new  building  and  whether
 thé  construction  of  the  new  building
 jae  started?

 APRIL  2,  799  ०... ह  Anewers  9202

 Shri  Hamayan  Esbir:  A  plot  of
 land  has  been  secured  and  this  land
 has  to  be  raised,  because  it  fs  rather
 low  land  As  soon  this has  been  done,
 the  gestion  of  construction  of  the
 building  will  be  taken  up.

 Shri  §.  C  Samanta:  May  I  know
 whethér  any  such  work  is  being  done-
 in  any  department  of  any  university
 at  present?  e

 Shri  Humayun  Kabir:  Not  to  our
 knowledge

 Commonweaith  Economic  Consulta-
 tive  Council

 *1617  Shri  Ram  Krishan  Gupta
 Will  the  Momster  of  Finance
 pleased  to  state

 (a)  whether  the  Commonwealth
 Economic  Consultat:ve  Council  has
 been  set  up,  and

 (b)  if  so,  the  main  functions  of  the
 Couneil?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 No  Sir,  but  the  question  is  under
 consideration

 (b)  I  would  invite  a  reference
 ‘

 to
 para  84  of  the  Report  of  the
 Commonwealth  Trade  and  Economic
 Conference,  held  im  Montreal  m
 September,  1958,  which  was  placed  on
 the  Table  of  the  House  of  ‘19-11-1958
 It  is  not  possible  to  state  m  further
 detail  at  this  stage  what  the  specifc
 functions  of  the  Council]  will  be

 Shri  Ram  Krishan  Gupta:  May  ?
 know  whether  all  the  Commonwealth
 countries  have  expressed  their  desire
 to  yon  this  Council?  5

 Shrimati  Tarkeshwari  Sinha:  This
 was  discussed  As  Isaid  in  the
 Commonwealth  Trade  ad  Economic
 Conference  in  Montreal  where  all  the
 Commonwealth  countries  were  invit~
 ed  and  they  participated

 Shri  Ram  Krishan  Gupta:  May  है 3
 know  whether  any  meeting  of  the
 Commonwealth  countries  has  heen
 held  so  far  to  discuss  this  matter?
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 Tarkeshwarl  Binha:  No,

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  a  sub-committee  was
 appointed  at  the  Finance  Ministers’
 Conference  held  in  Montreal  in
 September,  1988,  to  go  into  the  ques~-
 tion  of  financial  and  economic  matters
 from  tinie  to  time?

 “ghrimati  Tarkeshwari  Sinha:  The
 hon.  Member  is  perhaps  referring  to
 the  officiel  meeting  that  took  place
 in  London,  the  second  preparatory
 meeting  of  officials  in  June.  Apart
 from  that,  the  whole  idea  was  mooted
 in  the  conference  itself  and  every-
 thing  is  under  preperation.  No  final
 decision  has  been  taken  in  this  matter.

 Shri  Sadhan  Gupta:  May  I  know
 what  benefits  we  expect  to  derive  by
 reason  of  the  setting  up  of  this  Con-
 sultative  Council}?

 Shrimati  Tarkeshwari  Sinha:  The
 main  purpose  of  this  Council  is  to  co-
 ordinate  the  Commonwealth  economic
 activities  into  one  corporate  body

 Aid  India  Conference
 +

 Shri  Rameshwar  Tantia
 Shri  Rajendra  Singh:
 Shri  Ram  Krishan  Gupta:

 o  Shri  D.  C.  Sharma:
 °1618,  4  Shri  Raghunath  Singh:

 |
 Shri  Ajit  Singh  Sarhadi:
 Shri  Bibhuti  Mishra:

 |  Shrimati  Na  Palchoudburl:
 (  Shri  Damani:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  a  Conference  of  India’s
 creditor  Nations  was  convened  recent-
 ly  in  Washington  by  the  World  Bank;
 and

 (b)  if  so,  what  has  been  the  out-
 come  of  this  Conference  as  far  as  our
 Second  Five  Year  Plan  is  concerned?

 The  Minister  of  Finance  (Shri
 Merar}i  Dewalt):  (a)  Yes.  A  Confer-
 ence  was  held  on  March  26  and  wy
 4989  under  the  auspices  of  the  World
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 Bank  to  review  the  Indian  Foreign
 Exchange  situation.  It  was  attended
 by  the  representatives  of  the  govern-
 ments  of  Canada,  Germany,  Japan,
 the  United  Kingdom  and  the  United
 States  and  observers  sent  by  the
 International  Monetary  Fund.

 (b)  From  the  proceedings  of  the
 Meeting  it  could  be  inferred  that
 during  1959-60  India  could  reasonably
 expect  to  maintain  the  momentum  of
 its  development  programme  and  meet
 essential  mantenance  needs  of  the
 economy,  without  undue  strain  upon
 78  external  reserves.

 Shri  Rameshwar  Tantia:  May  !
 know  whether  some  discussions  took
 Place  regarding  our  third  Five  Year
 Plan  and  if  so,  whether  they  have
 assured  some  financia]  help  regarding
 the  third  Plan  in  this  meeting?

 Shri  Morarji  Desai:  No  talks  took
 placy  about  the  third  Plan

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  maximum  hmit  to  which
 the  mam  creditors  of  India  have
 expressed  their  desire  to  give  finan-
 cial  help  for  our  second  Five  Year
 Plan?

 Shri  Morarji  Desai:  No  specific
 sums  have  been  mentioned  This  is
 now  a  matter  for  negotiation  with
 each  country

 Shrimati  Ha  Paichoudhuri:  May  I
 know  whether  some  of  the  pro-
 cedural  and  technical  difficulties  that
 stoog  in  the  way  of  utihsing  the
 earher  aids  have  been  removed,  so
 that  unutilised  aid  can  be  utilsed
 now?

 Shri  Morarji  Desai:  Some  adifficul-
 ties  have  been  removed,  the  process
 iS  8४५७६  on

 श्री  रचूनथ  सिर  मेकेड  फाइव  इयर
 प्लान  में  क्षिपिग  का  टार्गेट  पहुंचने  के  वास्से

 हमें  कम  से  कम  २४  करोड़  रुपये  के  फारेन

 एक्सचेज  को  झ्रावदयकता  है  शौर  जापास  झौर
 बेस्ट  जर्मनी  यह  दोनों  देश  ऐसे  हैं  जोकि
 शिप्स  सप्लाई  करते  हैं,  में  जानना  चाहता
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 हूं  कि  हमारे  इस  फारेन  शक्सचेश  के  बास्ते

 कौई  प्रबन्ध  इस  कॉमन  में  किया  गया  है  या
 इस  लोगों  की  कोई  बातचीत  हुई  ?

 take  to  utihse  such  unused  foreign
 exchange  acommodation  and  whether
 Government  propose  to  remove  the
 priority  restrictions,  so  that  othefs
 who  are  ready  with  their  scheme  may
 utilise  that?

 Shri  Morarji  Desai:  The  question
 is  based  on  a  faulty  premise  It  is
 not  true  that  we  have  received  more
 aid  than  we  can  spend  We  have  not
 received  even  as  much  as  we  can
 spend

 not  utilized
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 राष्ट्रीय  प्रतरक्षा  फ्रकादपों  में  मतों
 +

 थी  भक्त  बकने
 श्री  ग्रजात  सिह  सरडदो

 क्या  प्रतिरता  मत्री  १८  दिमम्बर,

 १६५८  के  ताराकित  प्रदन  संख्या  ११७६
 के  उत्तर  के  सम्बन्ध  में  एक  ऐसा  विवरण

 सभा-पटल  पर  रखने  को  कृपा  करेंगे  जिस

 में  निम्नलिखित  जानकारी  दी  गई  हों

 (क)  राष्ट्रीय  प्रतिरक्षा  प्रकादमी  सडग-
 वासला  में  छात्रो  की  सख्या  में  होने  वाली

 कमी  को  दूर  करने  के  लिये  किये  गये  उप-_
 चारात्मक  उपायों  का  ब्यौरा  ,  भौर

 (ख)  इन  उपायों  के  परिणामस्वमू्प
 स्थिति  मे  कहा  तक  सुधार  हुआ  है  i

 The  Deputy  Minister  of  Defense
 (Sardar  Majithia):  (a)  A  statement
 giving  the  information  required,  is
 lad  on  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  5)

 (b)  It  will  be  some  tame  before  the
 results  of  remedial  measures  recently
 taken  are  known.

 at  wer  बचत  “क्‍या  माननीय  जंभी

 गजी  यह  बताने  की  कृपा  करेंगे  कि  पिचें

 दो  या  तीत  ब्षों  में  इस  प्रकारमी  में  कितने

 केकेट्स  को  लिया  जाना  था  भौर  फितने  नही
 लिये  था  सके  ?

 +९६१६
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 Mafthia:’  So  far  as  the
 nantes.  of  cadéts  taken  into  the
 Academy  is  concerned,  it  will  not  be
 in  ‘the  public  interest  to  disclose  it.

 थी भक्त  दर्शन  :  इस  स्टेटमेंट  में  यह
 बदसलामा  गया  है  कि  तीन  कदम  उठाये  गये

 हैं  कि  सरदिस  भाफिसस  के  प्रसपेगट्स  कैसे

 बढ़ाये  जायें  ।  मैं  जानना  चाहता  हूं  कि  इन  के

 |  लावा  क्‍या  शवनमेंट  के  ध्यान  में  यह  बात

 जाई  है  कि  हमारी  सशस्त्र  सेनाशों  के  जो

 है  उन  के  वेतन  का  स्केल  उतना  नही

 फ्  कि  और  सरकारी  या  गैर-सरकारी

 हंस्थाशों  के  भ्रन्दर  है  ?  क्‍या  इस  के  बारे

 में  कोई  विचार  किया  जा  रहा  है  या  कोई

 कदस  उठाया  जा  रहा  है  ?

 Sardar  Majithia:  So  far  ‘pros
 pects  in  non-Government  service  are
 eoncerned,  everyone  knows  that  the
 imdustry  can  pay  very  much  more
 than  the  Government  of  India.  But
 the  pay  compares  very  favourably  so
 far  as  other  Government  services  are
 eencerned,

 ह... ह  Ajit  Singh  Sarhadi:  Apart
 from  the  question  of  emoluments  and
 special  pensionary  benefits  may  I
 know  whether  the  question  of  facili-
 tres  and  amenities  like  education  and
 residence  will  also  be  taken  into
 consideration  in  order  to  attract
 young  men?

 Sardar  Majithia:  Apart  from  the
 fact  that  it  is  already  covered  by  the
 statement  which  is  laid  on  the  Table
 ef  the  House,  I  would  like  to  say  that
 we  afe  doing  everything  that  is
 possible,  As  the  hon.  Member  knows,
 we  have  got  a  project  under  which
 more  residential  accommodation  will
 be  available.  Others  will  also  be
 coming  up.  So  far  as  educational

 । ा  Yaganatha  Hae:  What  were
 the  remedial  measures  taken?

 Sardar  Majithia:  For  the  last  2-3
 years  they  ‘are  constantly  under
 review  and  we  always  consider  them.
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 Shri  Tangamani:  I  know  whe-
 ther  in  the  Satie  bare

 Academy  the  NCC  personnel  will  be
 given  preference  and,  if  so,  what  will
 be  the  age  limit  for  recruitment?

 Academy  9  meant  for  young  persons;
 a  percentage  af  NCC  go  direct  into
 the  military  colleges.

 for  the  IAS

 recomendation  to  include  the  stories
 of  gallantry  of  the  cadets  in  their
 text-books?

 at  wer  wi:  खड़गवासला  को
 झकादमी  मे  भर्ती  होने  में  वे  केडेट  भ्रधिकाश
 में  सफल  होते  हैं  जोकि  भर्ती  होने  से  पहले
 सैनिक  स्कूल,  देहरादून,  या  ऐसी  किसी  संस्था
 में  शिक्षा  था  चुके  होते  है  ।  में  जानना  चाहता

 हूँ  कि  क्या  ऐसी  सस्थाझो  को  सदृुया  बढाने  का
 या  देहरादून  के  सैनिक  स्कूल  में  भर्ती  होने
 वालो  की  सख्या  बढांने  पर  विचार  किया  जा

 रहा  है  ?

 Serdar  Majithia:  The  first  part
 does  not  arise  out  of  this,  becauce
 Sainik  schools  is  a  different  proposi-
 tion,  but  I  would  like  to  say  that  we
 have  admitted  from  those  schools.
 While  admitting  students  into  the
 National  Defence  Academy  it  is  not
 only  boys  from  the  Sainik  schools
 but  also  boys  from  other  schools  ere
 covsidered  and  the  best  students  are
 chosen,
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 Land  Price  in  New  Delhi

 1920,  Shri  Marieh  Chandra  Mathar:
 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  to  what  extent  the  price  of
 land  has  gone  up  in  New  Delhi  and
 round  about  areas  during  the  last  five
 years;  and

 (b)  whgt  schemes  Government  have
 to  make  land  available  in  New  Delhi
 to  middle  class  people?

 The  Minister  of  Home  Affairs  (Shri
 ७.  B,  Pant):  (a)  There  has
 general  rise  in  the  prices  of
 New  Delhi  during  the  last  5
 and  in  some  areas  the  rise  may
 more  than  double  of  what  it  was.

 (b)  The  Delhi  administration  is
 considering  a  proposal  for  the  deve-
 lopment  of  about  500  plots  to  be  allot-
 ted  to  persons  eligible  for  grant  of
 jJoans  under  low  income  housing
 scheme.

 Shri  Harish  Chandra  Mathur:  May
 I  know  if  only  by  auction,  and  that
 too  in  small  bits,  land  is  sold  in  New
 Delhi  which  creates  scarcity  as  well
 as  high  prices  and,  if  it  is  so,  what
 steps  the  Government  propose  to
 take?

 gi

 ture  incurred  on
 development  of  the  land.

 Shri  Harish  Chandra  Mather:  May
 I  know  what  procedure  is  followed  in
 the  allotment  of  plots?

 Shri  द  है,  लई:  As  I  said,  there
 is  a  scheme  for  alloting  250  plots,  and
 that  is  under  consideration.  The
 details  have  not  yet  been  settled.

 थी  कक  जाकर  :  क्या  में  माननीय
 मंत्री  जी  से  जान  सकता  हूं  कि  दिल्‍ली  में  जो
 प्लाट  सरकार  की  शोर  से  या  ढी०  डी०  ge
 की  और  से  बेचे  जाते  हैं  उन  को  कीमत  भी
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 ली  जाती  है  जौर  सीज  भी  ली  जाती  है,
 ये  दोनों  क्‍यों  ?  an

 की  चग  qo  A  :  कीमत  और  लीज

 हर  भौकक  पर  सी  जाती  हो  यह  तो  में  जानता
 नहीं,  मगर  बाज  मौकों  में  कीमत  भौर  सीज
 भी  ली  जाती  है  ताकि  जो  शरायत  हैं  उन  के
 ध्स्दर  वह  रहें  भौर  झ्ादमी  के  कर  दूसरे
 दिन  बेच  मन  दे  ।

 Shri  C.  D.  Pande:  In  view  of  the
 fact  that  there  is  widespread  specula-
 tion  by  private  owners  of  land  im
 Delhi,  will  Government  propose  some
 sort  of  betterment  levy?  Because,
 the  rise  in  prices  is  on  account  of
 some  social  circumstances.  Therefore,
 betterment  levy  will  be  a  suitable
 proposition.

 Shri  G.  B  .Pant:  We  have  at
 present  appointed  a  committee  is
 order  to  stabilise  the  price  of  land
 and  to  prevent  further  rise  in  the
 price  or  inflation  in  land  valuation.

 Shri  Harish  Chandra  Mathur:  May
 I  know,  if  the  hon.  Minister  could
 Sive  some  indication,  the  amount  of
 land  which  was  made  available  for
 private  construction.  during  19887
 What  wag  the  lowest  rate  at  which
 it  was  made  available  and  what  was
 the  highest  rate?

 Shri  G.  B  Pant:  I  am  sorry,  I
 am  not  in  &  position  to  give  the
 required  information.

 Conference  of  Electoral  Officers

 *1621,  Shri  Aurobindo  Ghesal:  Will
 the  Minister  of  Law  be  pleased  to
 state:

 (a)  whether  the  Second  All  India
 Conference  of  Chief  Electoral  Officers,
 held  in  January,  2989  have  made  any

 ‘recommendations  to  Government;  and

 (b)  if  a0,  what  are  those  recommen-
 dations?

 The  Deputy  Minister  of  Law  (Shri
 Hajartavie):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Aurebindo  Ghesal:  May  I!
 -Aknow  iZ  the  Government  58  aware  of
 the  opmion  ef  the  Conference  about

 bo
 new  system  of  voting  by  mark-

 Shri  Hajarnavis:  That  was  discus-
 aed  and  the  Chief  Election  Officers  of
 ‘the  States  approved  of  the  system

 Shri  Aurobindo  Ghosal:  May  I
 know  if  they  have  made  any  sugges-
 tion  regarding  the  stopping  of  record-
 ing  false  votes?

 Shri  Hajarnavis:  Some  suggestions
 may  have  been  received  when  the
 Conference’s  suggestions  are  received
 the  Election  Commissioner’  will
 consider  them

 Mr,  Speaker:  Registration  is  to  be
 undertaken

 Export  of  Ferre-Manganceo

 *1622,  Shri  Panigrahi:  W4ll  the
 Minster  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  96  on  the  9th
 November,  958  and  state’

 (a)  the  quantity  of  ferro-manganese
 exported  during  1956-57,  1987-58  and
 1958-59,

 (b)  how  much  of  the  target  produc-
 tion  of  160,000  tons  of  ferro-
 manganese  has  been  produced  during
 the  Second  Five  Year  Plan  period  so
 far,  and

 (c)  whether  there  are  any  possibili-
 ties  of  achieving  ths  target  by  the
 end  of  the  Second  Five  Year  Plan
 period?

 The  Parilamentary  Secretary  te  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  ह... क  ह... ' ठ  Sinha):  (a)

 198657  Nil
 1957-58  $y00I  toas
 1958-59  8.753  tons
 (April-November)

 (b)  and  (e),  Five  plants  of  the
 total  capacity  of  85,000  tons  are  actu-
 ally  in  production.  Three  more

 Oral  Answers  =  9252

 Plants  with  a  capacity  of  67,500  tons
 are  under  construction  and  are  expect-
 ed  to  go  into  prodyction  during  1959-
 60  The  target  of  production  should,
 therefore,  be  reached  m  1960-61,

 विधी  Panigrahi:  May  I  know  as  to
 how  many  ferro-manganese  plants
 have  gone  mto  production  and  whe-
 ther  besides  these  the  Government  is
 going  to  give  any  other  licence  to
 other  manganese  plants  for  going  into
 production?

 Shri  Gajendra  Prasad  Sinka:  Out
 of  these  eight,  five  have  already  gone
 inte  production

 Shri  Panigrahi:  I  wanted  to  know
 whether  Government  wants  to  give
 any  other  licence  for  production  of
 ferro-manganese  besides  these  eight?

 Mr  Speaker:  Besides  these  eight?
 Shri  Panigrahi:  ‘Yes

 Mr  Speaker:  In  addition  to  them.

 Shri  Gajendra  Prasad  Sinha:  In
 addition  to  eight,  heences  for  two
 more  ferro-manganese  plants  have
 been  sanctioned  but  due  to  the
 requirements  of  foreign  exchange  thus
 has  not  been  finally  decided

 how  much  3s  for  export?

 Shri  Gajendra  ह. है  Sinha:  It  is
 expected  that  from  the  target  that  we
 are  thinking  we  shall  be  able  to
 export,  that  18,  1,00,000  tons,  will  be
 achneved  and  60,000  tons  will  be  for

 during  the  year  1958-59
 been  an  increase  and,  7  so,  to  which
 of  the  countries”

 Shri  Gajendra  Prasad  Sinha:  झान
 viously  we  were  mostly  exporting  to
 the  US.A.  but  now  the  field  has
 uacreased  and  we  have  exported  some



 खेद  मोजिन्द दास  :  हया  यह,  ब्रात  संही

 ः  है,  कि  अयानीज़  मध्य  प्रदेश  में  भी  बहुत
 ange  में सें-लिकलता  है  शर  क्‍या  मध्य  प्रदेश

 में:  फ़ेरो-मैगानीज़  का  कोई  कारखाना  डालते

 +  के,  सुम्बून्द  में  सट़कार  के  पास  कोई  भावेदन
 WT  है,  भौर  झगर  प्राया  है,  तो  क्या  शैर-
 सरकारी  या  सरकारी  कोई  भी-  फ़ेरो-मैंकानीर

 का  कारखाना  मध्य  प्रदेश  में  डाजने  का  विचार
 किया  जा  रहा  है  ?

 नी  बजेगा  घंलाद  सिन्‍्हा  :  दरख्वास्त
 को  कई  जगहों  से  भाई  शौर  जहां  उचित
 श्रमन्ता  गया  भौर  जहां  फीजिबिल  समझा  यथा,

 यहां  साइसेन्स दिया  गया  ।

 सेठ  गोचिन्  दास  :  मैं  तो  मध्य  प्रदेश के
 बारे  में  पूछ  रहा  हूं  कि  चूंकि  वहां  पर  फ़ेरो-
 मैंगनीज़  बहुत  होता  है,  क्या  वहां  से  कोई
 दरश्वास्तें  भाई  हैं  भौर  क्या  उन  पर  विधार

 किया  जा  रहा  है  ।

 थी  मजेता  प्रसाद  सिन्हा  :  हिन्दुस्तान  के

 कई  हिस्सों  में  मैंगनीज  होता  है--मध्य  प्रदेश
 में  मी  होता  है  ।

 Shri.  Tyagi:  In  view  of  the  crisis
 in  our  foreign  exchange  resources,
 may  I  know  what  efforts  have  Gov-
 ernment  made  in  the  policy  of
 encouraging  ferro-manganese  export
 instead  of  manganese  export  and
 what  is  the  proportion  between  the
 two  exports  at  present?

 Shri  Gajendra  Prasad  Sinha:  The
 figure  already  given  about  the  pro-
 duction  of  ferro-manganese  shows
 that  the  Government  is  making  every
 effort  to  increase  the  export.

 Shri  Tyagi:  I  wanted  to  know  how
 much  money  gets  wasted  on  account
 of  .our  export  of  manganese  instead
 of  ferro-manganese;  May  I  know  if
 thet  would  not  make  good  for  a  few
 plants  to  be  imported?

 Shri  Gajendra  Prasad  Sinha:  At
 present  it  is  better  to  export  both
 manganese  and  ferro-manganese.  <As

 Millia  due  to  the  refusal  of  recogni-
 tion  by  the  University  Grants  Com-
 mission?

 Dr.  K.  LL  Shrimali:  There  has  been
 some  despair.  I  have  already
 answered  that  question  in  Parliament
 before  and  I  have  explained  the
 whole  position.  The  students  have
 also  been  told  about  this  matter.

 diplomas  for  Government  service  is
 under  consideration  and  further  that
 the  question  af  what  can  be  done  to
 allow  the  Jamia  Millia  to  canfer



 confer  had  started
 been  conferred

 ह... ...... ब  in  ignorance  of  the  disability
 by  the  institution?

 Dr.:K.  L.  Shrimali:  The  position  ia,
 as  I  had  explained,  that  there  is  no

 difficulty  in  giving  diplomas.  The
 only  difficulty  arises  with  regard  to
 giving  degrees.  Jamis  Millia

 om
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 granted?  If  so,  what  are  those  condi-
 tions  and  what  is  it  that  stands  in
 their  way  to  fulfil  those  conditions?

 Dr.  K.  L.  Shrimali:  There  were  no
 conditions.  They  appointed  a  visiting
 committee.  The  visiting  Committee
 inspected  this  institution  and  they
 submitted  their  report.  On  the  basis
 of  that  report  they  rejected  the  appli-
 cation  of  Jamia  Millia.

 Shri  B.  C.  Kamble:  May  I  know
 whether  the  UGC  have  laid  down  any
 Principles  or  criteria  in  the  matter  of

 geo
 x  L,  Shrimal:  The  general

 etiterion  is  that  'the  institutions  which

 main  criteria.

 Lett  qage  श्तीफ़  :  क्या  बड़ीर-प्रावन

 के  जामियां  मिल्ियरा  इफ्लाम्रिया.के  बारे  में

 हाउस  में  बयान  देने  के  बाद  भी  बजीर

 तालीम  को  .जामरिया-को  यूनिवर्सिटी;  तसब्यूर
 करने में  पश्तोग्पेश  है  जौर  अगर  है  दो  क्यों

 ?

 क्या  हुकूमत  जामिया  मिलिया  इस्लामिया  के

 सिलसिले  में  कोई  बिल  सा  रही है
 ?

 E  plead  3२७  1116  >  wiplags  url

 ve  alt  £  bade!  age  cade.

 at  कब  5  22०  ्र  ue  (मर

 न  95  Kavaltr  95  pals  rajs,

 sid  2  taut or ८००४  ver  25
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 ०  का०  ato  tant  :  जी  नहीं,
 बसोंपेदा  कोई  नहीं  है  n  इस  यामले  की  जांच

 डो  जा  रही  है

 शोराष्ट्र  में  मुफायें

 *+१६२४.  रघुनाथ  सिंह  :  क्या

 बंज्ञानिक  यवेदणा शोर  सांस्कृतिक-कार्य  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सौराष्ट्र
 के  गोंडल  तालुका  के  खम्बालिया  ग्राम  के

 समीप  बौद्ध  कालीन  गुफाएं  मिली  हैं  ;

 (ख)  यदि  हां,  तो  ये  भारतीय  इतिहास
 के  किस  विशेष  काल  से  सम्बन्धित  हैं  ;

 झौर

 (ग)  उन  से  भारतीय  इतिहास  पर  क्‍या

 प्रकाश  पढ़ता  है  ?

 जैज्ञासिक  ग्रशेषणा  झोर  सांस्कृतिक  कर

 मंत्री  (औ  पचा  कविर)
 :  (क)  इस

 बारे  में  हमें  कोई  पता  नहीं  क्योंकि  सौदाष्ट्

 के  गॉड्स  तासुके  के  शम्बालियां  1... ल  में



 (ख)  शौर  (ग).  ह........ ल  नहीं  उठता  V
 An  hen,  Member:  In  English  also.
 Shri  Humayun  Kable:  (a)  We  have

 _no  information  as  no  excavations  have
 jbeen  andertaken  by  the  Central
 Archacological  Department  near

 ‘Khambaliya  village  of  Gondal  Taluka
 J  Saurashtra.

 (b)  ang  (c).  Do  not  arise.

 ft  रघुनाथ  सिंह  :  में  यह  जानता  चाहता
 हु  कि  भाकलाजिकल  शिपार्टमेंट  को  थ्थाहे
 कोई  इन्फार्मशन  हो  या  ते  हो  लेकिन  इस
 के  सम्बन्ध  में  श्राप  की  तरफ  से  कोई  जांच

 बगैरहू  हुई  है  मा  नहीं  कि  सौराष्ट्र  में  ऐसा
 स्थान  है  ?

 भरी  हुमायूं  कबिर  :  स्टेट  गवर्नमेंट  के

 न्फ्था  गया  ।  छेकिन  जहां  तक  हमारी  मालूमात
 हैं  इस  इलाके  में  न  तो  स्टेट  गवर्नमेंट  ते  ही
 शौर  न  किसी  यूनिवर्सिटी  ने  ही  कोई  लोज

 की  1  इस  में  किसी  मानुमेंट  की  खबर  भी

 नहीं  है  t
 Shri  Oza:  May  I  know  whether

 relics  of  the  Harappa  civilisation  have
 been  found  round  about  that  area?

 and  we  have  no  information  about
 any  excavation  by  either  the  Central
 Archaeological  Department  oor  the
 State  Department  or  any  university.

 at  के  बाद  स्टेट  गधेमेंट  से  पूछा  गया,
 लेकिन  ऐसा  ख्याल  है  कि  बहां  कोई  खास
 शथीदू  नहीं  है  ।

 Shri  Nathwani:  May  I  know  the
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 Dr.  KL,  Shrimall:  Every  care  will
 je  taken.  The  position  has  not  yet
 keen  finalised,  but  every  care  will  be
 taken  to  seek  assistance  from  all  those
 peraons  who  have  experience  of
 youth  welfare.

 Ghri  Achar:  May  I  know  whether
 the  several  States  have  been  consulted
 in  this  matter,  and  if  so,  what  their
 reaction  is?

 Dr.  K,  L.  Shrimali:  The  State
 Governments  have  not  been  consult-
 ‘ed,  but  this  question  has  been  dis-
 cussed  several  times  in  Parliament
 itself;  and  Parliament  itself  has
 suggested  that  such  a  committee
 should  be  appointed;  and  the  Esti-
 mhates  Committee  also  has  made  a
 recommendation  to  that  effect;  and  it
 ‘thas  been  going  on  for  some  time.  In
 ‘view  of  that,  Government  have  now
 taken  a  decision  in  this  matter,  name-
 ly  to  appoint  a  committee.

 Shrimati  Ha  Paichoudhari:  May  I
 know  whether  youth  hostel  organi-
 sation  will  also  be  considered  by  this
 committee?

 Dr.  K.  L.  Shrimali:  I  have  said
 that  it  will  cover  all  organisations
 which  are  sponsored  by  Government
 for  youth  welfare.

 Primary  Education  in  States

 "१6386,  Shri  Ajit  Singh  Sarhadi:  Wil!
 the  Minister  of  Education  be  pleased
 to  state  the  progress  made  in  imple-
 mentation  of  the  recommendation  in
 the  Kher  Committee  report  in  regard
 to  bring  about  uniformity  in  the
 administration  of  primary  education

 and  Punjab.
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 Dr.  K.  L.  Shrimali:  I  have  already
 said  that  many  of  the  State  Govern-
 ments  have  written  to  us  that  they
 are  in  general  agreement  with  these
 recommendations.  Some  State  Gov-
 ernments  have  already  taken  action
 in  this  matter.  The  Central  Advisory
 Board,  when  it  considered  this  report,
 was  of  the  view  that  the  conditions
 differed  from  State  to  State,  and,
 therefore,  it  would  not  be  possible  to
 enforce  all  the  recommendations  by  all
 the  State  Governments.  The  matter
 was  to  be  left  at  the  discretion  of  the
 State  Governments.

 tt  जनदीश  झवस्थी  :  जिन  राज्यों  ने

 इस  कमेटी  की  सिफारिशों  को  नहीं  माना  है,
 उन्होंने.  केन्द्रीय  सरकार  के  सम्मुख  इस  के
 क्या  कारण,  प्रकट  किये  है  ?

 Zo  का०  Mo  श्रीमाली  :  मै  ने  भझमी
 शाप  से  निवेदन  कर  दिया  कि  जो  राज्य  हैं
 उनके  हालात  भिन्न  भिन्न  जगहों  पर  झलग
 झलग  है  ।  जब  सेंट्रल  ऐडवाइजरी  बोर्ड  ने

 इस  पर  विचार  किया  था  उस  वक्‍त  भी  यह
 निर्णय  किया  गया  था  कि  प्रत्येक  राज्य  के
 लिये  यह  सम्मव  नहीं  होगा  कि  वे  उन  सिफा-
 रिशों  को  समान  रूप  से  मंजूर  कर  लें  ।  इस-
 लिये  यह  सारा  मामला  राज्यों  पर  ही  छोड़ा
 गया  था।  उन्होंने  कोई  खास  कारण  इस  के
 लिये  नहीं  बताया  है  ।

 श्री  नकल  प्रभाकर  :  क्या  में  जान
 सकता  हूं  कि  जो  केन्द्रीय  प्रशासित  क्षेत्र  हैं,
 जोकि  सीधे  केन्द्र  के  नीचे  प्राते  है,  उन  में

 इन  सिफारिशों  को  कहां  तक  कार्यान्वित
 किया  गया  है  ?

 Bo  Fo  ला०  ओऔमालो  :  मेरे  पास

 जो  जबाब  झलग  झलग  जवहों  से  जाये  हैं
 उनका  पूरा  स्टेटमेंट  मैं  हाउस  की  टेबल

 बर  रख  दूगा

 Coal  Washeries

 ©1627.  Shri  Keshava:  Will  the
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 (a)
 woether  ४

 er
 India  have

 (b)  if  so,  what  is  the  foreign

 sxctiange  saved  thereby?
 .

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Yes,  Sir.  The
 Central  Washeries  in  the  Public
 Sector  of  aproximate  value  of
 Rs.  16°00  crores,  which  have  already
 been  set  up  or  are  being  planned,
 have  been  designed  at  the  Centra}
 Fuel  Research  Institute.  It  is  not
 possible  to  assess  the  exact  amount  of
 foreign  exchange  involved,  but  even
 if  the  fees  for  foreign  consultants
 who  would  otherwise  have  been
 eonsulted  are  calculated  at,3  per  cent.
 exclusive  of  investigations,  the  saving
 would  be  of  the  order  of  Rs,  40°00
 lakhs.

 Shri  Keshava:  May  I  know  whether
 Government  have  envisaged  any
 scheme  for  facilitating  the  private
 owners  in  these  coal  mines  to  make
 use  of  these  washeries,  by  way  of
 advances,  financial  help  and  other
 matters?

 Shri  Humayan  Kabir:  We  help  in
 designing  the  washeries.  They  are
 set  up  either  by  the  Ministry  of  Steel,
 Mines  and  Fuel  or  by  the  Railways.
 We  are  not  concerned  with  the
 washeries,  once  they  have  been  estab-
 lished,

 Shri  P.  C.  Bose:.  May  I  know  whe-
 ther  these  washeries  designed  by  the
 Fuel  Research  Institute  have  any special  advantage  over  the  washeries
 which  have  been  set  up  already  by
 the  foreign  firms’

 Shri  Humayan  Kabir:  Our
 washeries  have  been  held  to  be  very up-to-date.  In  fact,  for  some  of  our
 designs,  there  are  requests  for  licences
 from  abroad.

 Pandit  D.  N.  Tiwary:  The  hon.
 Minister  has  just  gaid  that  the  coal
 washeries  established  by  him  are

 or  to  ‘the  others  established  द...
 स ्Steel,  Mines  and  Fuel  Ministry.

 Shri  Humayun  Kabir:  I  never  said
 anything  oY  that  kind.  I  said  that  we
 only  design  them  for  these  Ministries.

 Shri  Sadban  Gupta:  May  I  know
 whether  the  coal  washery  which  has
 been  designed  can  be  manufactured
 in  this  country  without  any  foreign
 components,  and  if  so,  how  much  ie
 saved  by  way  of  foreign  components”

 Shri  Humayan  Kabir:  That  ques-
 tion  hardly  arises  out  of  the  main
 question.  This  is’  about  the  designing.
 We  are  not  concerned  with  the  con-
 struction  and  establishment,  which
 are  the  concern  of  other  Ministries.

 Shrimati  Renn  Chakravartty:  In
 view  of  what  the  hon.  Minister  has
 stated  namely  that  designing  and
 planning  has  been  done  by  the  Fuel
 Research  Institute,  may  I  know  whe-
 ther  in  the  case  of  Dugda  and  Pather-
 dih  and  all  the  others  thathave  been
 given  to  the  foreign  experts,—at  least
 Dugda  has  been  given  to  the  foreign
 experts—the  planning  and  designing
 part  of  it  is  going  to  be  taken  out  of
 the  contract?

 Shri  Humayun  Kablf:  The  design-
 ing’  of  ‘the  208)  washeries  has  been
 done  exclusively  by  the  Central  Fuel Research  Institute,  *
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 seitindst  wind’  Chpkvevarty:  Tien
 why  diould  we  give  such  huge
 amounts  to  them?
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 +3689.  Shti  L.  Achuw  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (2)  whether  centres  have  been
 established  for  holding  examination
 far  merit  scholarships  for  Public
 Schools  in  every  State;  and

 .  (b)  whether  any  such  centre  has

 sls  been
 opened  in  any  Union  Terri-

 tory?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 Shri  L.  Achaw  Singh:  May  I  know
 whether  there  is  any  reservation  of
 seats  for  the  Scheduled  Tribes  for
 merit  scholarships  or  whether  any
 special  consideration  ts  made  at  the
 time  of  selection?

 Dr  K.  L.  Shrimali:  There  are
 reservations  for  Scheduled  Castes,
 Scheduled  Tribes  and  backward
 clacses.

 श्री  जगदीश  भावस्थोी  में  जानना

 चाहता  हु  कि  इन  पबलिक  स्‍कूलों  में  जो
 छात्र  दिक्षा  ग्रहण  करते  है  उन  के  अभि-
 भावको  को  प्रति  छात्र  के  हिसाब  से  कितना

 शुल्क  ग्रादि  देना  पड़ता  है  ?

 Dr.  K.  L.  Shrimali:  The  value  of
 the  scholarships—I  can  give  all  the
 details—varies  according  to  the  basis
 of  the  income.

 माता  पिता  की  झाय  के  ऊपर  निर्भर
 रहता  है

 If  the  total  income  of  both  parents
 or  guardians  is  Rs.  1,000  per  month
 and  above,  no  exemption  §  is  given
 from  school  fees.

 सगर  माता  पिता  कौ  शाथ  १०००
 ह. 3  से:  चीवी  है  तो  कोई  एंग्शम्पशन
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 नहीं  मिलता  हैं।  भरगर  टोटल  इंकम  ७५०
 झौर  cee  के  बीच  प्रति  माह  होती  हैं  तो

 स्कूल  फ़ौस  का  झाषा  एस्डम्पशन  हो  जाता

 है  ।  झगर  माता  पिता  की  झामदती  yoo
 रुपये  भौर  ७४६  रुपये  के  बीच में  है  तो  तीन
 चौथाई  सकल  फ़ीस  का  एग्जम्पश्तन  होता
 है  |  यह  सारा  टेबूल  भैं  सदन  की  मेड  पर  रख

 दगा  ।

 ली  लथस  प्रभाकर  :  क्या  मैं  मंत्री

 महोदय  से  यह  जान  सकता  हूं  कि  यह  जो
 केन्द्र  है  यह  स्थायी  बना  दिये  गये  हैं  भौर

 क्या  उन  से  यह  भय  नही  है  कि  कुछ  निरीक्षकों
 या  परीक्षकों  को  प्रभावित  किया  जाता  हो
 शौर  उस  से  जो  योग्य  विद्यार्थी हैं  उन  को  न  ले
 कर  झअयोग्यों  को  लिया  जाता  हो  ?

 डा०  Fro  wo  शौसालो  इसका
 कोई  इर  नहीं  है  1

 Shri  Venkatasubbaiah:  The  hon.
 Minister  told  us  just  now  that  some
 reservations  will  be  made  for  Sche-
 duled  Castes,  Scheduled  Tribes  and
 backward  communities.  The  very  pur-
 pose  of  this  is  to  award  scholarships
 on  merit,  and  there  are  already
 scholarships  for  backward  communi-
 ties  and  the  Scheduled  Castes  and
 Scheduled  Tribes  under  the  Ministry
 of  Home  Affairs.

 .Dr.  K.  L.  Shrimali:  We  wanted  to
 give  further  facilities  to  the  Scheduled
 Castes,  Scheduled  Trives  and  back-
 ward  classes.

 e
 Shri  Harish  Chandra  Mathur:  What

 is  the  amount  spent  on  the  selection,
 and  what  is  the  amount  spent  on  the
 scholarships  themselves?  Is  it  not  a
 fact  that  much  more  is  spent  on  the
 selection?

 Dr.  K.  L.  Shrimali:  No,  Sir.  I  de
 not  think  so.  The  total  amount
 awarded  by  way  of  scholarships  is  of
 the  value  of  Rs.  4  lakh  each  year.  I
 do  not  have  the  details
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 Hindustan  Aircraft  Ltd,

 *1681,  Shri  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state.

 (a)  whether  the  Hindustan  Aircraft
 Ltd,  Bangalore,  has  manufactured
 aero-engines,

 (b)  ४  so,  the  cost  of  the  engines;
 and

 (९)  whether  there  is  hkely  to  be’
 continuous  production  of  such  aero-
 engines?

 The  Parliamentary  Secretary  to  the
 Minister  of  Defence  (Shri  Fatesinh-
 yao  Gaekwad):  (a)  Yes,  Sir  <A  proto-
 type  four  cylinder  aero-engine  has
 been  developed  and  manufactured  at
 the  Hindustan  Aircraft  Ltd,  it  is  at
 present  undergoing  development  trials

 (b)  The  cost  of  the  engine  can  be
 stated  with  accuracy  only  after  proto-
 type  has  passed  trials  and  production
 is  planned  7.  ot!

 (९)  The  question  of  goimg  into  full
 product.on  will  be  decided  after  the
 development  trials  are  over  and  the
 type  certificate  has  been’  obtamed

 Shri  S.  M.  Banerjee:  May  I  know
 whether  we  were  :mporting  these  aero-
 engines,  and  if  so,  whether  after  our
 production  there  will  be  less  imports?

 Mr,  Speaker:  In  reply  to  part  (c)
 of  the  question,  h.  has  said,  the  ques-
 tion  will  be  considered  after  testing

 Shri  S,  M.  Banerjee:  I  want  to  know
 whether  we  were  smporting  and
 whether  we  are  now  manufacturing,
 just  for  my  information

 Mr.  Speaker:  Part  (ce)  of  the  ques-
 tion  35  “whether  there  is  likely  to  be
 continuous  production  of  such  aero-
 engines?”  The  hon.  Parhamentary
 Secretary  has  just  said  that  at  is  in
 the  trial  stage,  and  if  it  proves  success-
 ful  the  matter  will  be  considered.
 Hew  can  we  expect  him  to  answer
 whether  he  will  stop  imports?  Hon
 Members  wilt  themselves  consider
 what  question  ought  to  be  put  and
 what  not
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 Shri  8,  M.  Banerjee:  I  only  wanted
 to  know  whether  we  have  been
 iraportang

 Mr,  Speaker:  How  can  it  be  done,
 when  the  engine  is  be!  tested.
 Unless  it  38  satisfactory,  how  can  he
 say  that  he  ig  not  going  to  import
 any  more?

 Shri  8.  M.  Banerjee:  I  want  to  know
 when  this  will  be  finalised.  क

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  To  help  him  I  can
 tell  him  we  are  not  going  to  import
 such  engines  As  to  when  it  will  be
 finalised,  the  answer  will  be  unscientific
 because  it  depends  upon  the  trials.

 Mr.  Speaker:  Whether  the  trials
 succeed  or  not,  there  will  be  no  more
 imports?  That  is  what  he  wants  ta
 know

 Shri  Krishna  Menon:  The  trials  w3!l
 succeed  Nothing  fails  if  you  try  long
 enough

 Architectural  Remains  at  Osia,
 १  Rajasthan

 °4682.  Shri  H.  N.  Mukerjee  Will
 the  Minister  of  Scientific  Research  and.
 Cultural  Affairs  be  pleased  to  state.

 (a)  whether  his  attention  has  been
 drawn’to  press  reports  regarding  the
 dilapidated  condition  of  temples  and
 other  architectural  remains  at  Osia
 Rajasthan  State,  and

 (b)  what  arrangements  for  the  pre-
 servation  of  the  valuable  relics  are
 being  made  by  the  Department  of
 Archaeology?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shi  Humayun.
 Kabir):  (a)  No,  Sir

 (b)  It  25  proposed  to  select  some  of
 them  for  protection  and  thereafter  all
 necessary  measures  will  be  taken

 Shri  H.  N.  Mukerjee:  May  I  know
 why,  when  in  a  paper  like  the
 Statesman  there  is  a  special  report
 which  refers  to  the  dilapidated  con:
 dition  of  the  architectural  remains  in
 Osia,  Government  seems  to  he  unaware
 of  the  position  altogether?
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 Shei  ह.  Kabir:  No  such  report

 ‘Ghri  H.  N.  Mukerjes:  May  I  know
 af  there  has  been  a  proper  archaeo-
 logical  survey  of  the  whole  of
 Rajasthan,  and  steps  are  being  taken
 to  see  that  these  relica  are  properly
 taken  care  of?

 Shri  Humayun  Kabir:  I  have,  m  the
 reply  to  the  question,  said  that  it  is
 proposed  to  select  some  of  them  and
 this  selection  could  not  have  been
 done  unless  the  survey  had  been
 cormpleted

 Mr.  Speaker.  How  did  the  hon
 Member  get  this  information?  If  they
 get  information  from  the  newspapers,
 let  hon  Members  come  to  the  House
 with  cuttings  of  newspapers  I
 am.  sure  every  Ministry  would  be
 having  cuttings  of  newspapers,  and
 try  to  verfy  from  time  to  time  whether
 the  reports  m  the  newspapers  by  which
 the  hon  Members  go  by  are  true  or
 not  it  may  not  formally  be  brought
 to  the  notice  of  the  hon  Munister
 departmentally,  but  certainly  his
 Ministry  must  be  aware  of  what
 happens  and  what  reports  are  circulat-
 ed  in  the  newspapers,

 Shri  Humayan  Kabir:  After  the
 notice  was  received  I  asked  them  to
 Yook  into  the  papers,  but  there  are  so
 many  papers  in  India,  and  unless  the
 date  :<  given,  some  indication  5
 given,  it  is  not  possible  to  find  out

 Shri  H.  N.  Makerjee  In  this
 instance  there  was  a  special  article  in
 the  Statesman  with  photographs  of  the
 alleged  dilamdated  condition,  and  I
 think  I  referred  in  the  question  in  an
 asterisk  to  the  date  im  which  the
 Statesman  published  this  particular
 article,  It  is  most  amazing  that  the
 Moustry  takes  no  note  af  special
 articles  in  the  Statesman  with  photo-
 graphs  to  match.

 38  net  possible  to  expect  that  every
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 article  will  be  scrutimsed,  unless
 attention  is  drawn  to  it

 Dr.  M.  है,  Aney:  Have  the  Archaeo-
 logical  Department  no  staff,  no  mem-
 ber  of  the  staff,  to  look  mto  the
 information  that  appears  in  the
 papers  as  regards  these  matters”

 Shri  Humayun  Kabir:  There  is  a
 section  called  the  Press  Information
 Bureau,  and  they  send  cuttings,  but
 to  my  knowledge  no  such  cutting  has
 been  brought  to  my  notice  I  look
 into  the  cuttings,  but  I  have  certamly
 not  seen  this  cutting

 Shri  Thirumaia  Bao:  Is  :t  a  fact  that
 the  Archaeological  Department  is
 compiling  a  history  of  the  temple
 architecture  in  the  country,  and  is  the
 hon  Minister  posted  from  time  to  time
 with  the  progress  made  about  the
 temples  mentioned  in  this  question”

 Shri  Humayun  Kabir:  I  do  not
 understand  the  question  because  I
 have  already  said  a  survey  hes  been
 made,  we  have  selected  some  of  the
 temples,  we  are  completely  aware  of
 the  situation

 indian  Scholars  to  Tibet

 #1633,
 Shri  P.  C.  Borooah:

 |  Shrimati  Ra  Paichoudauri:
 {Shr  Supakar:

 Will  the  Munster  of  Scientific
 Research  and  Cultural  Affairs  be
 pleased  to  state

 (a)  whether  it  ४8४  a  fact  that  Gov-
 ernment  propose  to  send  some  Indian
 scholars  to  Tibet  to  study  anc:ent
 manuscripts,

 (b)  ४  so,  how  many  scholars  will
 go  and  how  long  they  will  be  per
 mitted  to  study  there,  and

 (c)  the  names  of  the  scholars
 already  selected?

 The  Minister  of  Selentific  Res-arch
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  proposal  has  been
 dropped  for  the  time  being

 {b)  and  (ce).  Do  not  arise.
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 aft  weer  aden:  fiery,  पिछली  बार
 इसी  प्रश्न  के  बारे  में  उत्तर  देते  हुए  माननीय
 अभी मे  तलांगा  था  कि  जीनी  राज्य के  झचिन
 कारियों  &  बार्ततीत  कौ  जा  रहीं है,  में  जानना

 चाहता  हूं.  कि  क्‍या  इस  सबंध  में  चोन  को

 सरकार  ने  कोई  ऐतरास़ किया  है  जिस  की

 बजह  से  यह  खयाल  छोड  दिया  गया  है  या  कोई
 झौर  कारण  है  ?

 शनी  हुमायूंन्‌  कबिर  जब  मैं  ने  पहले
 बतलाया  था  तब  से  और  ब  में  काफी  ह.

 हो  गया  है  ।

 थो  भक्त  क  मे  यह  जानता  च्बाहता

 हूं  कि  चूकि  तिब्बत  में  लाखो  मूल्ययान  भौर

 दुर्लभ  ग्रन्थ  है  जिन  से  कि  भारत  के  इतिहास
 पर  अच्छा  प्रकाश  पड  सकता  है  ft  इसलिये  क्‍या
 भरत  सरकार  ने  चीन  सरकार  से  यह  झनुरोध
 किया  है  कि  कम  से  कम  आजकल  जो  वहा  पर
 गड़बड़  हो  रही  है  उस  में  यह  ग्रन्थ  नष्ट  न  होने
 भाये  ताकि  समय  झाने  पर  उस  को  देखा  जा  सके
 ब्रौर  उन  का  भ्रध्ययन  किया  जा  सके  ।

 श्रो  हुमायू  कबिर  इस  बारे  में  प्राइम
 मिनिस्टर  साहब  ने  जो  तकरीर  की  है  उस  के
 बाद  मेरे  खयाल  में  कुछ  कहने  की  दरकार

 नही  है  ।

 Shri  Supakar:  May  I  know  if  some
 months  ago  our  Government  requested
 the  Chinese  Government  for  permis-
 sion  for  some  scholars  to  go  there  to
 study  these  matters,  and  if  so,  what
 was  the  result?

 bri  Humayun  Kabir:  I  have  already
 answered  that  question  several  tres.

 Mr.  Speaker:  Does  the  hon.  Member
 advise  the  hon.  Minister  to  send  some-
 one  there?  Will  he  go  to  Tibet  now?
 Hon.  Members  should  be  watching
 with  mterest  what  answers  are  given.
 Just  #  short  time  ago  the  hon.  Minis-
 tet  said  that  ‘whatever  might  have

 2  that  is  trde—in  the
 altered  situation  it  is  not  being  pur-
 sued  at  present.’
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 Coated  ‘Diitg:*  sitdhaeu* Die  wu"  nastiest?

 +  3  hd Shri  Subodh  Haneda:
 °18%4.  <  Shei  a  0:  Samanta:

 हात  R  ९.  Majht:
 च्  the  Minister  of  Seicnttlii

 Research  and  Cultural  Affairs‘  be
 pleased  to  state:

 (a)  whether  the  new  drugs  evolved
 at  the  Central  Drug  Research  Institute,
 Lucknow  have  been  put  to  clintial
 testing  in  different  hospitals  in  the
 country;  and

 (b)  ४  so,
 obtained?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Two  compounds
 are  being  clinically  tried  in  two
 hospitals.  Arrangements  are  under
 way  to  have  extended  clinical  trials
 in  other  hospitals  in  the  country  on  a
 regional  basis  Results  will  be  known
 when  the  trials  are  completed

 Shri  Subodh  Hansda:  May  I  know
 whether  the  medicines  will  be  tested
 under  different  climatic  conditions
 also?

 Shri  Humayun  Kabir:  I  have  just
 stated  that  trials  will  be  im  different
 regions  Dhfferent  regions  have  differ-
 ent  climatic  conditions

 Shri  S.  C.  Samanta:  How  many
 such  drugs  have  been  prepared  in  the
 Institute?

 Shri  Humayan  Kabir:  There  are
 different  drugs  at  different  stages  of
 preparation.  At  the  moment,  the
 experiments  are  with  three  drugs:
 compound  No.  SN  44,  SN  87  and  some-

 the  nature  of  results
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 Shei  ह... .. ह  Kabir:  When  you  are
 dealing  with  medicines  which  affect
 the  health  and  life  of  human  beings,
 you  have  to  go  very  cautiously  and
 perform  first  a  number  of  tests  in  the
 jaboratory,  then  apply  it  to  patients
 4m  the  laboratory  and  then  apply  it  in
 hospitals  and  then  only  release  it  to
 the  public

 Smokeless  Domestic  Coke

 Shri  8.  C.
 1885.  Shri  Subedh  Hansda

 Will  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  be
 pleased  to  state

 (a)  the  results  of  the  research  to
 produce  smokeless  domestic  coke  by
 the  Fuel  Research  Institute,  Dhanbad,

 (b)  whether  any  new  bye-products
 have  been  found  out  which  the
 Central  Research  Laboratory,  Hyder-
 abad  could  not  find,  and

 (c)  whether  private  enterprises  have
 been  asked  to  take  up  the  scheme”

 The  Minister  of  Scientific  Research
 ana  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (c)  <A  process  has
 been  developed  at  the  Institute  for
 making  smokeless  domestic  coke  from
 low  grade  high  ash  coals  in  the  coun-
 try  and  entrusted  to  National  Research
 Development  Corporation  for  commer-
 cial  exploitation

 (०)  Conmderable  work  on  by-pro-
 duct  recovery  has  been  done  in  both
 the  Central  Fuel  Research  Institute
 and  the  Regional  Research  Laboratory
 (formerly  known  as  Central  Labora-
 tories  for  Scientific  and  Industrial
 Research),  Hyderabad,  but  a  com-
 parison  38  difficult  as  by-products  of
 coal  carbonisation  cover  a  wide  field
 and  depend  on  the  quality  and  com-
 pomtion  of  the  raw  materials.

 Shri  8.  C.  Samanta:  Is  it  not  a  fact
 that  the  Research  Institute  at  Dhanbad,
 which  experimented  on  it,  informed
 the  Government  that  a  plant  can  be
 manufactured  here  with  indigenous
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 materials  without  any  foreign  exchange
 for  the  purpose?

 Shri  Humayun  Kabir:  A  large  pilot
 plant  33  being  set  up  <A  smaller  plant
 has  already  been  working  there.  Un-
 less  the  hon.  Member  indicates  which
 paruculer  pilot  plant  he  is  referring
 to,  I  cannot  say  whether  any  foreign
 exchange  will  be  involved  or  not.

 Shri  C.  Samanta:  I  am  refernng
 to  the  small  plant  which  has  been
 suggested  by  them

 Shri  Humayun  Kabir:  The  small
 plant  with  the  process  which  is  called
 Moving  Bed  Devolatisation  technique?
 For  that  perhaps  no  foreign  exchange
 is  involved

 Assets  of  Assam  Oil  Company

 +
 bri  Ram  Krishan  ह... उ

 *1636,  {  Shri  Naval  Prabhakar:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  refer  to  the  reply
 piven  to  Starred  Question  No.  63  on
 the  ३909  November,  958  and  state.

 (a)  whether  the  examination  of  the
 Teport  of  the  Assessment  Commuttee
 im  respect  of  the  assets  of  the  Assam
 Oil  Company  has  since  been  com-
 pleted,  and

 (b)  if  so,  the  results  thereof?

 The  Parliamentary  Secretary  to  tha
 Minister  of  Steel,  Mines  and  Oi)  (Shri
 Gajendra  Prasad  Sinha):  (a)  and  (b)
 A  statement  38  given  below’

 Statement

 The  Report  of  the  Assessment  m
 respect  of  the  period  ending  the  3ist
 December,  957  was  examined  by  Gov-
 ernment  in  consultation  with  the
 Burmah  Oil  Company  and  Assam  Oil
 Company  and  under  a  Supplemental
 Agreement  dated  the  i6th  February,
 3959  between  the  Government  of
 India  and  the  Burmah  Ol  Company/
 Assam  Oi)  Company  it  has  been
 agreed  to  accept  the  assessment  of  the
 Committee  to  the  extent  of  Rs.  l088°85
 lakhs  subject  to  adjustment  on  certain
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 items  to  be  recommended  by  a  Com-
 mittee  reconstituted  for  completing
 assessment  work  in  respect  of  the
 period  from.  the  Ist  January,  958  to
 the  १7७  February,  ‘1059.

 Oil  India  (Private)  Limited  which
 ‘was  incorporated  on  18th  February,
 3969  has  since  paid  Re  033°85  lakhs
 to  Assam  Oil  Company  from  out  of
 the  proceeds  of  the  initial  share
 capital  of  Rs.  2  crores.

 The  Committee  has  also  been
 reconstituted  with  effect  from  the  23rd
 March,  959  to  determine  the  further
 assets  transferable  by  Assam  Oil
 Company  in  respect  of  the  period  from
 ist  January,  958  to  the  date  of
 incorporation  of  the  Company  and  the
 Committee  is  required  to  complete  its
 assessment  within  four  months  from
 the  date  of  its  appointment.

 Shri  Ram  Krishan  Gupta:  An  agree-
 ment  was  concluded  between  the  Gov-
 ernment  of  India  and  the  Burmah  Oil
 Company.  -May  I  know  the  main
 terms  of  that  agreement?

 Shri  Gajendra  Prasad  Sinha:  Agree-
 mnent  was  concluded  between  the  Gov-
 ernment  of  India  and  the  Assam  Oil
 Company  and  a  company  called  Oil
 India  (P)  Limited,  was  incorporated.

 Shri  Hem  Barua:  It  is  said  that  the
 Assam  Oil  Company  has  accepted  the
 assessment  of  the  Assessment  Com-
 mittee,  subject  to  certain  adjustments,
 and  these  adjustments  are  to  be  made
 by  the  subsequent  Assessment  Com-
 mittee  to  be  appointed.  What  are
 these  ‘certain’  adjustments  to  be  made
 and  why  is  it  that  these  adjustments
 are  left  to  the  subsequent  Committee
 and  not  made  by  the  original  Com-
 mittee?

 bri  Gajendra  Prasad  Sinha:  There
 was  complete  agreement  as  far  as
 major  articles  were  concerned,  except
 some  which  were  left  over.  The
 assessment  was  till  3ist  December,
 1957.

 Shri  Tangamani:  Already  Rs.  30383
 lakhs  have  been  paid  to  the  Assam
 Of]  Company.  Have  Government  an
 estimate  of  how  much  more  has  to  be

 APRIL  2,  989  Oral  Anawers  9334

 paid  to  the  Assam  Oil  Company  for
 the  period  till  our  company  was
 incorporated?

 ‘

 Shri  Gajendra  Prasad  Sinha:  I  want
 notice.  It  is  too  early  to  say  what
 amount  will  be  paid  for  the  articles
 in  respect  of  which  there  has  been
 complete,  unanimous  agreement.

 *1637.

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  rt  is  a  fact  that  a
 Vampire  jet  aircraft  which  took  of
 from  Palam  Airport  on  the  26th
 August,  3958  is  still  missing;

 (b)  whether  it  ig  also  a  fact  that
 this  plane  was  reported  to  have  crossed
 the  Tibetan  border;

 (९)  what  steps  have  been  taken  to
 locate  this  plane;

 (d)  whether  any  enquiry  has  been
 made  from  the  Chinese  Government
 an  the  matter;

 (e)  if  so,  the  results  thereof;  and

 (f)  whether  any  Court  of  Enquiry
 has  been  instituted  to  enquire  inte  the
 matter,  and  if  so,  what  are  their
 findings?

 aft  wer  ain  इस  प्रएन  के  बारे  में  में

 एक  व्यवस्था  का  प्रश्न,  प्वाइट  श्राफ  भाडडेर,
 उठाना  चाहता  हूं  ।  वह  यह  है  कि  इसी
 प्रइन  के  करे  में  मैंने  ५  दिसम्बर  सन्‌
 १६५८  को  एक  नोटिस  दिया  था,  लेकिन

 ११  दिसम्बर  को  मे  यह  जवाब  मिला  कि
 It  relates  toa  minor  accident
 उस के  बाद  राज्य  सभा  में  इसे  स्वीकार

 किया  गया  भौर  इस  का  जवाब  दिया  बया  भौर
 उसे  धाज  यहां  पर  स्वीकार  कर  लिया  गया  ।

 में  जानना  चाहता  हूं  कि  राज्य  समा  भौर

 लोक-सभा  में  क्या  झलभ  प्रलग  नियम  हैं,  और
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 क्या  संधिया  बदलने  के  बाद  विवय  भी  बंदबल
 दिये  जाते  हैं  +

 Mix.  Speaker:  Let  the  question  be
 answered.  I  do  not  want  that  every
 small  incident  involving  an  aircraft
 should  be  the  subject  of  a  question  on
 the  floor  of  the  House,  because  it  was
 brought  to  my  notice  that  even  suck
 aircrafts  which  are  mtended  for  train-
 img  purposes  etc,  may  be  ruissing  and
 then  others  who  are  asked  to  fly  may
 not  fly  So  it  seems  to  have  a  bad
 effect  on  those  people  who  have  to  go
 for  training—that  it  is  full  of  msk.  I
 have,  therefore,  issued  instructions  to
 all  hon  Munsters  to  report  immediate-

 *ly  without  waiting  for  any  question  to
 be  asked  on  the  floor  of  the  House
 all  serious  accidents  regarding  Rail-
 ways,  aircraft  etc  I  am  deciding  on
 each  issue  whether  it  is  a  minor  acci-
 dent  or  a  major  accident  This  has
 been  allowed  because  this  has  not  been
 traced  even  after  such  a  long  time  I
 am  not  responsible  for  a‘imissiun
 of  a  question  in  the  other  House  I
 decide  upon  what  I  consider  छ  pro-
 per  In  all  important  :ascs,  rf  the
 accidents  are  serious  and  hon  Mem.
 bers  feel  that  questions  must  be
 answered  on  the  floor  of  the  “ouse,
 even  though  I  may  reject  them,  they
 may  write  to  me  or  tell  me  I  will
 look  into  the  matter  and  if  I  feel  that
 they  must  be  put  mto  a  special  cate-
 gory,  I  wil!  do  so  Here  and  there
 there  may  be  some  difference  of
 opinion  regarding  an  accident  as  to
 whether  it  is  a  minor  one  or  a  major
 one

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Subject  to  your
 ruling,  we  are  anxious  to  give  all  the
 information  we  have  in  this  matter

 Mr.  Speaker:  The  hon  Minister  is
 always  willing  to  give  all  information,
 subject  to  my  distinguishing  between
 ene  from  the  other

 Shri  Krishna  Menon:  The  answer
 to  the  question  is

 “(a)  Yes,  Sir
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 {b)  There  were  no  credible  re-
 ports  The  father  of  the  off-
 cer  conveyed  a  story  to  this
 effect  which  he  alleged  had
 reached  him

 (c)  Considerable  and  prolonged
 searches  have  been  made  by
 the  Indian  Aur  Force

 (d)  &  (e)  Inquines  from  our
 representatives  un  China  did
 not  confirm  the  report  which
 was  brought  by  the  father  of
 the  officer

 (f)  Yes,  Su  The  Court  of  En-
 quiry  has  presumed  that  the
 plane  crashed  with  fatal  re-
 sults  in  some  imaccessible  and
 yet  unidentified  area”

 Dr  Ram  Subhag  Singh:  The  hon
 Minister  has  said  that  an  inquiry  was
 made  In  which  month  was  it  made?

 s

 Shri  Krishna  Menon.  This  plane
 crashed  sometime  m  August  last  year,
 and  nearly  50  hours  of  investigation
 flight  has  been  made  to  locate  this
 37९8  within  a  radius  which  is  consi-~
 derably  larger  than  usual,  about  200
 mulés  from  Palam  There  were  seve~
 ral  rumours  which,  on  the  face  of
 them,  sounded  extremely  incredible
 But  in  view  of  the  father’s  feelings
 and  about  it  and  the  fact  of  two  Air
 Force  officers  being  killed,  we  did  not
 take  a  very  strict  view  about  it

 32  brs.

 The  Court  of  Inquiry  _  reported
 round-about  December,  wm  the  usual
 time  that  is  taken  after  the  invcstiga-
 tions  and  all  the  material  is  avail-
 able  But  I  would  hke  to  say  that
 still  it  is  not  over  because  they  have
 asked  the  UP  Police  now  to  chase
 some  other  rumour  that  has  reached
 them  about  the  remains  of  an  ancraft
 mM  some  part  of  that  State

 Dr,  Ram  Subhag  Singh:  The  accident
 took  place  in  August  as  has  been
 stated  by  the  Minister  And  the  hon
 Minister  says  that  the  investigation
 was  made  in  December  May  I  know
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 whether  it  is  possible  in  that  snow-
 bound  area  to  find  any  trace  of  the
 aircraft  in  December?

 Shri  Krishna  Menen:  If  you  will
 recall,  Sir,  I  did  not  say  that  investi-
 gations  took  place  in  December.  I
 believe  I  said  it  was  completed  in
 December.  It  takes  time  because  there
 is  no  use  winding  up  the  investigation
 until  all  the  material  can  be  traced.

 Dr.  Ram  Subbag  Singh:  J  wanted  to
 know  when  that  investigation  was
 made—aerial  survey—and  when  the
 Government  of  China  was  approached
 to  search  about  this  missing  plane.

 Shri  Krishna  Menop:  I  answered
 that  question  before.  There  was  no
 possibility,  from  an  aviation  point  of
 view,  of  the  plane  having  gone  over
 the  Himalayas,  The  only  reason  was
 that  some  Swamiji  reported  something
 to  the  father  of  the  person  who  com-
 plained  to  the  Prime  Minister.  Purely
 from  the  compassionate  point  of  view
 our  External  Affairs  Ministry  enquired
 of  our  representative  in  China.  But,  I
 do  not  want  to  leave  the  position  un-
 explained.  The  Swamiji’s  report  was
 that  he  had  seén  a  plane  over  the
 Himalayas.  Therefore  we  said  that  if
 somebody  can  see  the  plane  from  the
 ground,  in  the  sky  a  plane  can  see  the
 mountain  from  the  plane,  and  he  would
 not  have  crashed.  And  what  is  more,
 when  we  wrote  to  the  Swamiji,  the
 Swamiji  said  that  it  was  raining
 heavily.  If  it  was  raining  he  could
 not  have  seen  it.

 Mr.  Speaker:  Ali  that  Dr.  Ram
 Subhag  Singh  wants  to  know  is,  when
 was  the  investigation  started.

 Shri  Krishna  Menon:  The  investiga-
 tion  is  usually  started  within  about  48
 hours  after  the  accident.  But  how
 leng  it  takes  depends  upon  the  circum-
 stances.

 Shri  Raghunath  Singh:  May  I  know
 whether  it  is  a  case  of  accident  or
 sabotage?

 Shri  Krishna  Menon:  There  is  no
 sabotage,  so  far  as  we  know.  The
 Court  of  Inguiry  has  not  revealed
 anything  like  that.
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 Mr.  Speaker:  The  Question  Hour  is
 over.

 Shri  Rameshwar  Tantia:  I  would
 like  to  put  a  question,  Sir.  I  was  one
 of  those  who  put  the  question.  I  was
 not  allowed  to  put  supplementaries.

 Mr.  Speaker:  I  will  allow  him  te
 put  supplementaries.

 Shri  Rameshwar  Tantia:  In  this
 Question,  Sir.

 Mr.  Speaker:  The  missing  aircraft?
 The  Question  Hour  is  over.

 Sort  Notice  QuEsTion

 International  Comminsion  in  Laes

 .\  Shri  Shree  Narayan  Das:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Co-chairman  of  the
 Geneva  Conference  on  Indo-China  or
 any  one  of  them  have  asked  the
 International  Commission  stationed
 there  to  resume  its  work  in  Laos
 again;

 (b)  if  so,  the  circumstances  which
 have  led  them  to  do  so;

 (c)  the  attitude  taken  up  by  Gov-
 ernment  of  India  in  this  regard;

 (d)  whether  the  Commission  has
 received  the  request  and  considered  it;
 and

 (e)  the  nature  of  decision  taken  by
 it?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menen):
 (a)  No  directive  has  been  received  by
 the  Chairman  of  the  Laos  Commission
 from  the  Co-Chairman  of  the  Geneva
 Conference  to  resume  its  work  in
 Laos.

 (b)  Does  not  arise.

 (c)  So  far  as  the  Government  of
 India  are  concerned,  they  are
 ehdeavouring  to  get  the  Internationsl
 Commission  for  Supervision  &  Control
 in  Laos  to  deal  with  the  problems
 connected  with  the  Geneva  Agreement
 of  the  cessation  of  hostilities  in  Laos
 in  accordance  with  the  views  ह... अ
 ्पे  by  the  Co-Chairmen  in  their  Notes
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 dated  the  Sist  January,  959  (copies
 of  which  were  placed  on  the  Table  of
 the  House  on  the  llth  March,  1989).

 (a)  and  (e).  Do  not  arise.

 Shri  Shree  Narayan  Das:  May  I
 know  if  the  National  Commission
 adjourned  sine  die  and  whether  there
 had  developed  any  situation  in  Laos
 which  may  warrant  the  resumption  of
 the  work  of  the  Commission  there?

 Tho  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  As  was  stated  in  the  previous
 reply,  we  thought  that  the  situation
 such  as  the  one  that  has  armsen  can  be
 dealt  with  by  the  Commission.  But,
 as  there  has  been  difference  of  opimion
 about  the  summoning  of  the  Commis-
 sion—the  Laotian  Government  has  not
 been  agreeable  and,  I  believe,  at  the
 present  moment,  one  member  of  that
 Commission  has  not  been  appointed—
 we  cannot  summon  :t.  But,  we  have
 pointed  out  to  all  concerned  that  the
 best  way  to  deal  with  it  is  for  the
 Commassion  to  be  fully  constituted  and
 to  deal  with  this  matter

 Shri  Shree  Narayan  Das:  May  l
 know  whether  during  the  last  few
 raonths  allegations  have  been  made
 against  some  other  country  or  agaist
 the  members  of  this  Commission
 itself  that  they  are  mterfermg  in  the
 civic  administration  of  the  country?
 May  I  know  whether  any  specific
 allegations  have  been  made  and  whe-
 ther  the  Commission  stationed  there
 is  aware  of  such  allegation?

 Shri  Jawaharlal  Nehru:  I  do  not
 know  to  what  particular  complant
 the  hon.  Member  is  referring.  All
 kinds  of  allegations  are  always  made

 mission  have  not  interfered.  It  may
 be  that  even  if  an  enquiry  as  to  what
 is  happening  is  made,  it  is  called  an
 interference  or  something  bke  that.
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 ment  is  there,  there  us  any  proposal
 for  the  consideration  of  the  re-con-
 vening  of  the  Geneva  Conference  to
 implement  that  provision?

 Shri  Jawaharial  Nehru:  No,  Sur.  I
 am  not  aware  of  any  proposal  to
 re-convene  the  Geneva  Conference,

 Shri  Kasliwal:  It  appears  that  the
 work  of  this  International  Commission
 on  Laos  had  ceased  because  a  parti-
 cular  Power  which  had  been  associat-
 ed  with  the  Commission  was  of  the
 view  that  it  was  not  necessary  to  have
 this  Commission  any  more  in  Laos.
 May  I  know  whether  that  particular
 Power  has  agreed  that  there  should
 be  a  resumption  of  the  appointment
 of  this  Commussion?

 Shri  Jawaharlal  Nehra:  It  is  true
 that  the  bulk  of  the  work  entrusted
 to  the  Commussion  in  so  far  as  Laos
 was  concerned  was  more  or  less  over.
 But,  it  was  our  opinion  that  these
 various  Commussions  in  Indo-China
 were,  to  some  extent,  mter-related
 and,  therefore,  the  Laos  Commission
 should  not  cease  to  exist  till  the  other
 matters  had  also  been  dealt  with.
 Therefore,  the  Commussion  adjourned
 sme  die.  It  can  be  re-convened  at
 any  tame

 Shrimati  Renu  Chakravartty:  If  it
 is  a  fact  that  there  are  a  large  number
 of  complaints  before  the  Commission, what  does  the  Commussion  propose  to
 do  about  them  :f  it  38  not  re-convened”

 adjourned  as  one  member  78  not  there.
 Unless  the  Commussion  becomes  a  full
 Commussion  it  cannot  meet  But,  so
 far  as  I  know,  there  are  no  allegations
 to  be  considered.
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 Leos  Commission  when  it  38  re-con-
 vened’  That  was  my  question

 Shri  Jawaharial  Nehru:  Yes,  Sir,
 various  complaints,  not  agumnst  the
 Commission  (Shrimati  Renu  Chakra-
 vartty.  No,  no.)  but  in  regard  to  the
 situation  there,  have  been  raised.  So
 far  ag  the  Commussion  is  concerned,
 I  take  it  that  we  would  gladly  wel-
 come  any  such  complaint,  if  it  refers
 to  the  work  of  the  Commussion,  being
 considered  by  the  Commission.  But
 the  Commussion  cannot  meet  because
 of  these  various  difficulties.  ‘There-
 fore,  the  matter  has  been  returned  to
 the  two  Co-Chairmen,  the  two  Co-
 Chairmen  being  the  Prime  Minister  of
 the  United  Kingdom  and  the  Prime
 Minster  of  the  Soviet  Union  and
 these  two  Co-Chairmen,  so  far  as  I
 know,  bave  not  given  their  jomt  deci-
 sion  yet—I  mean  the  Foreign  Ministers
 and  not  the  Prime  Minusters

 Shri  Radha  Raman:  Was  there  any
 negotiation  with  either  South  Viet
 Nam  or  North  Viet  Nam  in  order  to
 resolve  the  deadlock  and  resume  the
 Commission  thereby?

 Shri  Jawabarial  Nebra:  It  was  a
 Laos  matter.  They  may  express
 opinions  I  cannot  speak  on  behalf  of
 either  the  South  nor  the  North  Viet
 Nam  Government

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Hindi  Teachers’  Training  Colleges

 °36/6.  Shri  Vidya  Charan  Shukis:
 Will  the  Minister  of  Education  be
 pleased  to  state’

 (8)  whether  the  examination  of  the
 proposal  relating  to  establishment  of
 Hind:  Teachers’  Training  Colleges  for
 non-Hind)  speaking  States,  has  since
 been  completed,  and

 (b)  if  so,  what  decision  has  been
 taken’

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir

 (bd)  It  has  been  decided  to  open
 Mindi  Teachers’  Training  Colleges  for
 wen-Hindi  speaking  States  on  a  zonal

 Goods  for  Tripars

 ‘1628,  Shri  Subiman  Ghose:  Will
 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  has  to  take  goods
 like  rice,  cement  etc,  to  ह 0८... द
 through  railways  of  Pakistan,

 (b)  ४  so,  how  much  freight  was
 paid  to  Pakistan  Railways  in  ‘1958;

 (९)  whether  any  demurrage  was
 paid  to  the  said  Railway  in  ‘1958;  and

 (d)  af  so,  the  amount  so  paid’

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Movement  of  food-
 grains  and  other  essential  cOmmods-
 ties  hke  coal,  cement,  iron  an@  steel
 etc.,  from  Calcutta  to  Tripura  on  Gov-
 emment  account  was  carried  cut  over
 the  East  Pakistan  Railways  till  July
 ‘1958,  as  the  Indo-Pakistan  route  5  the
 quickest  and  the  cheapest.  Early  in
 August  958  the  Pakistan  authorities
 suddenly  sealed  the  Tnpura-Pakistan
 border  with  the  result  that  essential
 supplies  were  held  up  in  Pakistan  for
 along  time  Since  then,  movement  of
 all  such  commodities  on  Government
 account  has  been  carried  out  over  the
 all-India  rail-cum-road  route  with  a
 view  to  ensuring  supplies  to  Tripura

 (b)  Rs  4,158,885  upto  July  2968  only

 (९)  Yes

 (d)  Rs  19,872

 Educational  Tours  for  Teachers

 {  Shri  Kodiyar: °1830.
 . shri  Warlor:

 Will  the  Mimzster  of  ERdacation  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  86  on  the  Tith
 September,  4958  and  state’

 (a)  bow  many  States  have  made
 use  of  the  Centra!  scheme  of  encourag-
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 ing  teachers  to  visit  places  of  educa-
 tonsil  and  cultural  interest;  and

 (bd)  the  total  financial  assistance
 given  to  the  State  Governments  in
 this  connection  so:  far?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Four  Statea  and
 two  Union  Territories.

 (b)  Rs.  4,224  during  1958-59.

 UN.E.8.C.0.

 91688,  Shri  Aurobinde  Ghosal:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  United  Nations  Educa-
 tional  Scientific  and  Cultural  Organi-
 zation  has  launched  any  scheme  for
 creating  goodwill  among  school
 children  in  the  East;

 (७)  if  so,  whether  India  has  been
 included  in  it;  and

 (c)  what  would  be  its  Programme?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir.

 (७)  and  (c).  Do  not  arise.

 Stgte’s  Liability  in  Torts

 .  Shri  Ajit  Singh  Sarhadi:
 seas,  {  Shri  M.  Ayyakannn:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  opinion  of  the  State
 Governments  on  the  recommendations
 of  the  Law  Commission  about  the
 liability  of  the  Stete  in  Torts  has
 been  received;  and

 (b)  if  so,  whether  any  legislation
 is  proposed  to  be  introduced  and  if
 so  when?

 The  Deputy  Minister  of  Law  (Shri
 Majarnavia):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  have
 examined  the  report  of  the  Commis-

 light  of  the  views  expres-

 A  dreft  Bil  to  define  the  law  relating

 to  the  Hability  of  the  Government  in
 tort  and  to  provide  for  certain  matters
 connected  therewith  has  been  pre-
 pared  and  circulated  to  the  State  Gov-
 ernments  for  their  comments  on  the
 provisions  thereof.  Replies  have  so
 far  been  received  only  from  seven
 State  Governments.  The  question  of
 introducing  a  Bill  ‘in  Parliament  on
 the  subject  will  be  considered  after
 the  replies.  from  all  State  Govern-
 ments  are  received  and  examined.

 Cemmittes  on  Legal  Aid  to  the  Peor

 Shri  Ram  Krishan  Gupta:
 Pandit  D.  N.  ‘Tiwary:
 Shri  D.  C.  Sharma:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Law  be  pleased
 to  refer  to  the  reply  given  ‘to  the
 Unstarred  Question  No.  970  on  the
 Sth  December,  958  and  state  the  pro-
 gress  since  made  in  setting  up  of  a
 Committee  for  framing  a  scheme  for
 providing  free  legal  aid  to  the  poor
 in  the  country?

 *i640,

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  Government  sre  them-
 selves  examining  the’  question  of
 framing  a  scheme  for  Legal  Aid  to
 the  poor  and  hence  it  is  decided  not
 to  appoint  a  Committee  for  the  pur-
 pose.

 Unemployment  Relief  to  Punjab

 2637.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  the  amount  of  assistance  and
 loast  given  to  Punjab  Government
 during  1958-59  for  the  removal  of  un-
 employment  there;  and

 (b)  the  details  of  these  schemes  on
 which  the  money  would  be  spent?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Central  assistance
 to  State  Governments  for  develop-
 ment  schemes  generally  helps  them
 to  relieve  unemployment.  No  assist-
 ance  in,  the  form  of  grants  and  loans
 las  been  given  to  the  Punjab  Govern-
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 ment  during  1958-59  specifically  for
 the  removal  cf  unemployment.

 (b)  Does  not  arise.

 Wealth  Tax

 Shri  Ram  Krishan  Gupta:

 as,
 Shri  Vajpayee:
 Shri  Herm  Raj:
 Sardar  Iqbal  Singh:

 Will  the  Mhunister  of  Fipance  be
 pleased  to  state  the  amounts  of
 assessments,  collections  and  arrears  of
 wealth-tax  during  1958-59  State-wise?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  information  so
 far  available  according  to  the  charges
 of  the  Commissioners  of  various  States
 is  given  in  the  statement  laid  on  the
 Table  of  the  Sabha  [See  Appendix
 VI,  annexure  No  46]  As  some  of  the
 Commissioners  hold  jurisdiction  over
 more  than  one  State,  separate  figures
 im  respect  of  some  of  the  States  are
 not  readily  available

 Outpat  of  Coal

 2639.  Shri  Ram  Krishan  Gupta:  W:)]
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state  the  total  output  of
 coal  during  958  (State-wise)?

 The  Minister  of  Stecl,  Mines  and
 Foel  (Sardar  Swaran  Singh):  The
 Production  of  coal  during  4958  (state-
 wise)  was  as  follows:

 Million
 tons

 West
 डा,  84

 Bengal  74  246
 Madhya  Pradesh  3  390
 Andhra  2.37
 Bombay  0.663
 Assam  oO.  $64
 Orissa  0.534
 Rajasthan  मु  मु  0.032

 TOTAL  45.  338

 Development  of  Punjabi  Drama

 2640.  Shri  Ram  Krishan  Gupta:  Wl
 the  Minister  of  Scientifie  Research

 prt
 Caltural  Affairs  be  pleased  to

 te:

 (a)  whether  any  financial  assistance
 has  been  given  to  the  Punjab  Govern-
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 ment  for  development  and  promotion
 of  Punjabi  Drama  during  1958;  ह... ह

 (b)  ४7  so,  the  amount  thereof?

 The  Depaty  for  Scientific
 Research  and  Caen  Affairs  (Dr.
 M.  M.  Das):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Privy  Purses

 264l.  Shri  Ram  {Krishan  Gupta:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  708  on  the  and
 December,  958  and  state:

 (a)  the  total  actual  amount  of  privy
 purses  paid  to  ex-Indian  Princes
 during  1957-58  and  1958-69;  and

 (b)  the  amount  to  be  paid  during
 1959-60?  t

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  actual  amount
 paid  during  the  year  ‘1957-58  is
 Rs.  §,40,19,449,  the  revised  budget  esti-
 mate  for  the  year  1958-59  is
 Rs  5,41,93,000  but  the  actual  expendi-
 ture  during  the  year  is  not  known
 yet

 (b)  The  budget  estimate  for  the
 year  1959-60  i8  Rs  ‘5,36,78,000,

 Bye-elections

 2642.  Shri  Ram  Krishan  Gupta:
 Will  the  Mimster  of  Law  be  pleased
 to  state  total  number  of  bye-clections
 of  State  Assemblies  and  Lok  Sabha
 held  during  1958-59  (State-wise)?

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  A  statement  is  laid  on
 the  Table  of  the  Sabha  [See  Appen-
 dix  VI,  annexure  No  oval

 Development  of  Sanskrit

 os.
 Shri  Ram  Krishan  Gupta:
 Shri  Jhulan  Sinha:

 Will  the  ter  of  Education  be
 pleased  to  s' tee

 (a)  total  amount  spent  during  1968-
 59  for  development  of  Sanskrit;  and
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 (b)  total  amount  to  be  spent  during
 1989-60  for  development  of  Sanskrit?

 The  Minister  of  Education  (Dr.
 XK.  L.  Shrimali):  (a)  Rs.  8,27,700,

 (b)  Rs.  +8,76,100.

 Seolal  Welfare  Centres  in  Bombay
 State

 £644.  Sbri  Pangarkar:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  social  welfare
 centres  started  in  the  backward  and
 other  areas”  of  Bombay  State  during
 1958-59  under  the  Central  Social  Wel-
 fare  Board;

 (b)  the  schemes  taken  up  in  these
 centres  during  the  same  period;  and

 (c)  the  amount  of  money  spent  on
 each  scheme?

 The  Minister  of  Education  (Dr.
 हू,  L  Shrimali):  (a)  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha  as  soon
 as  possible.

 (b)  Balwadis,  Social  Education  for
 women,  Crafts  training,  maternity
 services  and  some  general  cultural  and
 recreational  activities.

 (c)  It  will  not  be  possible  to  furnish
 figures  of  expenditure  separately  for
 ‘each  =  activity.  Figures  of  total
 expenditure  on  all  the  activities  will
 however  be  laid  on  the  Table  of  the
 Sabha  as  soon  as  audited  statement  of
 accounts  i8  received.

 Inatitutions  for  Training  of  Mining
 Personsel

 2645.  Shri  N.  M.  Deb:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 the  names  of  the  places  where  the
 remaining  institutions  fer  training  of
 higher  technical  personne]  for  coal
 mines  to  meet  the  demand  of  Third
 Five  Year  Plan  (as  referred  to  in
 page  38  of  the  Report  for  1958-59  for
 Ministry  of  Steel,  Mines  and  Fuel)  are
 proposed  to  be  set  up?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  l.  Indian  Institute  of
 Technology,  Bombay  is  the  seventh
 centre  recommended  by  the  All  India
 Council  for  Technical  Education  for
 conducting  degree  course  in  Mining
 Engineering.

 2.  On  the  recommendations  of  the
 All  India  Council  for  Technical  Edu-
 cation,  twelve  institutions  have  been
 accepted  for  conducting  diploma
 courses  in  Mining  Engineering  at  the
 following  centres:

 (i)  Asansol,  (u)  Barbil,  Keonjhar-
 garh  (Orissa);  (2n)  Jharia;  (av)
 Kodarma;  (v)  Chindwara  (Madhya
 Pradesh);  (vi)  Udaipur;  (vm)  Oorgaum
 (Mysore);  (viii)  Gudur;  (ix)  Kotha-
 gudiem  (Andhra  Pradesh);  (x)  Ondal
 (West  Bengal);  (xi)  Korba  (Madhya
 Pradesh);  (xn)  Sindri.  The  inst:tu-
 tions  at  the  first  ten  centres  have  been
 sanctioned  The  question  of  establish-
 ment  of  institutions  at  the  last  two
 centres  38  under  consideration  in  con-
 sultation  with  the  State  Governments
 concerned

 Export  of  Coal

 2646.  Shri  N.  M.  Deb:  Will  the
 Manister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  reasons  for  the
 dechne  of  export  of  coal  to  foreign
 countries  (except  Burma  and  Pakis-
 tan)  during  19587,

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 decline  in  exports  was  due  to  a  fall
 in  the  demand  for  coal  for  bunker-
 ing  purposes  at  Honkgong,  Singapore
 and  Aden  and  a  part  of  the  supplies
 usually  taken  from  this  country  being
 switched  over  to  other  sources,  princi-
 pally  in  Ceylon

 Foreign  Mine  Owners

 2663.  Shri  Panigrahi:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state-

 (a)  the  number  of  foreign  mine-
 owners  in  India  and  the  mining  area
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 Jeased  to  them  in  the  various  States;
 and

 (b)  when  the  leases  of  these  foreign
 mine-owners  will  expire?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malviya):  The  informa-
 tion  is  being  collected  from  the  State
 Governments  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  it  is
 compiled.

 Mine  Owners

 2648.  Shri  Panigrahi:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 owners  in  India,  State-wise;  and

 (b)  the  total  area  covered  by  each
 mineral,  State-wise?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malviya):  (a)  and  (b)
 The  collection  and  compilation  of  this
 information  will  involve  considerable
 time  and  labour  which  may  not  be
 commensurate  with  the  object  of  the
 question

 Prospecting  and  Mining  Licences

 Shri  Panigrahi:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  number  of  prospecting
 licences  and  mining  leases  of  Sche-
 dule  IV  minerals  of  Mineral  Conces-
 sion  Rules  granted  in  all  the  States
 dufting  the  years  1957-58  and  ‘1058-89;

 (b)  the  total  area  covered  by  such
 concessions  for  each  mineral;  and

 tc)  the  names  and  addresses  of
 parties  to  whom  these  concessions
 have  been  granted?

 The  Minister  ef  Mines  and  Oil
 (Shri  EK.  D.  Malviya):  The  informa-
 tion  is  being  collected  from  the  State
 Governments  and  will  be  laid  on  the
 Table  of  the  House  as  soon  aa  it  is
 eompiled

 Review  Applications
 Shri  Panigrahi:  Will  the

 Minister  of  Steel,  Mines  and  Faal  be
 pleased  to  state:

 (8)  the  number  of  review  ह...
 tions  for  different  mineral  concessions
 received  from  mine  owners  in  Orissa
 during  ‘1957-58  and  ‘1958-59;

 (b)  the  number  of  such  applications
 disposed  of  in  1957-58  and  1958-59;

 (९)  the  of  applications
 pending;

 (d)  the  reasons  for  delay  in  dis-
 posing  of  the  review  applications  and
 the  steps  the  Government  of  India
 have  taken  to  expedite  the  same;

 (e)  the  total  mineral  bearing  area
 covered  in  these  review  applications
 during  1957-58  and  1958-59  in  diffe-
 rent  minerals  from  the  State  of  Orissa;
 and

 (f)  what  is  the  total  royalty  and
 dead  rent  expected  out  of  the  total
 area  covered  by  these  review  धफफी1-
 cations?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malviya):  (a)  to  (c)  and
 (e).  A  statement  giving  the  required
 information  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  VI,  annexure
 No  38  ]

 (a)  Review  apphcations  are  ordi-
 narily  disposed  of  as  quickly  as  possi-
 ble,  but  in  some  cases  delay  occurs
 due  to  the  non-receipt  of  the  com-
 ments  of  the  State  Government  on
 the  review  applications  or  where  the
 Central  Government  have  to  consult
 their  own  technical  experts  in  the
 matter.  The  Central  Government  have
 brought  to  the  notice  of  all  concerned
 the  necessity  of  handling  the  review
 application  cases  expeditiously.

 Ww  Royalty  s  payable  on  the  quan-
 tity  of  minerals  despatched  from  a
 mine  and  as  it  is  not  possible  to
 estimate  the  quantity  of  minerals  that
 may  be  raised  from  the  applied  ares,
 at  is  not  possible  to  give  any  figures
 regarding  the  royalty  payable.  *  80  far
 as  dead  rent  is  concerned,  it  varies

 number
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 frogs  mineral  to  mineral  and  from
 aren  to  area.  Information  regarding
 the  dead  rent  payable  cannot  also,
 therefore,  be  compiled.

 Will  the  Minister  of  Home  AMairs
 be  pleased  to  refer  to  the  given
 to  Unstarred  Question  No.  on  the
 38090  December,  958  and  state  at  what
 stage  is  the  question  of  constitution  of
 the  Committee  to  advise  the  Council
 of  Scientific  and  Industrial  Research
 in  connection  with  the  Centra)  Pool
 of  Scientists  and  Technologists?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  The  Committee  has  been
 constituted,  and  it  held  its  first  meet-
 ing  on  4th  January,  969

 Scholarships  for  Post-matric  Study  in
 Hindi

 2662.  Shri  Pangarkar:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  students  from
 the  Bombay  State  who  were  awarded
 scholarships  by  the  Government  of
 Inde  for  post-Matric  study  in  Hindi

 “yn  ‘1087-58  and  ‘1858-59;  and

 (b)  the  basis  on  which  these
 scholarships  are  awarded?

 The  Minister  ef  Education  (Dr.
 K.  L.  Shrimali)e  (a)  957-58-—3

 1958-59—5,

 (b)  On  the  basis  of  merit

 Pickpecketing  in  India  958
 Exhibition

 2653,  Pandit  D.  N.  Tiwary:  W:li  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  at  is  a  fact  that  besides
 the  Delhi  pickpockets,  a  large  number  '

 of  pickpockets  from  neighbouring
 States  had  spread  their  activities  in
 India  958  Exhibition;  and

 (9)  the  number  of  cases  of  pick-
 pocketing,  thefts  and  childlifting
 reported  in  the  Exhibition  and  those
 caught?

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant):  (a)  Two  pickpockets
 from  Delhi  and  six  from  the
 neigbouring  States  were  arrested.
 ®  ह...  Theft  Chilkd-

 pocketing  lifting
 No.  of  cases

 reported  23  9  «Na
 No.  of  persons

 arrested  :  3  सा
 Civie  Elections

 2654.  Shri  8.  M.  Banerjee:  Wil)  the
 Minister  of  Home  Affatrs  be  pleesed
 to  state:

 (a)  whether  it  is  a  fact  that  some
 Central  Government  servants  had  fo
 resign  from  service  to  contest  civic
 elections  because  they  were  not
 accorded  permission  to  do  so;  and

 (b)  if  so,  number  of  such  cases
 during  the  period  from  i6th  August, 947  to  3Ist  December,  29677

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  information  will  be
 collected  and  laid  on  the  Table  of  the
 House

 Welfare  of  Employees  of  Delhi
 Administration

 2655.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  a  statement  on  the  Table
 showing:

 (a)  the  number  of  hospitals  and  the
 a@spensanes,  schools,  _rest-~houses,
 child  welfare  and  maternty  homes,
 reading  rooms  and  playgrounds, started  im  3958  for  the  use  of
 employees  under  the  Delh:  Adminis-
 tration,  and

 (b)  the  amount  of  expenditure
 incurred  thereon?
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 The  Minister  of  Home  Affairs  (Shri
 @  8,  Pant):  (a)  No  hospitals,  schools
 etc,  were  started  during  the  year  958
 exclusively  for  the  use  of  the
 employees  of  the  Delhi  Administra
 tien.

 (b)  Does  not  arise.

 Import  of  Stainless  Steel

 se.
 Shri  Ram  Krishan  Gupta:
 Shri  Pangarkar:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  the  import  of  stainless
 steel  goods  has  been  liberalised;

 (b)  if  so,  the  quantity  of  stainless
 steel  goods  imported  in  959  so  far;
 and

 (c)  the  total  value  thereof?

 The  Minister  of  Steel,  Mines  and
 Puel  (Sardar  Swaran  Singh):  (a)  to
 (c).  The  Honourable  Members  pre-
 sumably  have  in  mind  the  import  of
 stainless  stee]  sheets  and  sections.  If
 this  is  so,  the  import  of  these  items,
 continues  to  be  restricted.  From  ist
 January  to  i4th  February  about  3i8
 tons  of  ‘these  items  valued  at
 Rs.  17,97,053,  were  imported.

 Transport  of  Coal

 2657
 Shri  Ram  Krishan  Gupta:
 Shri  Raghunath  Singh:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Rail-
 way  Administration  have  insisted  that
 the  work  of  allocation  of  wagons  for
 transporting  of  coal  should  be  trans-
 ferred  to  the  Railway  Ministry:

 (b)  if  so,  whether  the  Ministry  of
 Steel,  Mines  and  Fuel  has  ‘agreed  to
 it;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Steel,  Mines  and

 (Sardar  Swaran  Singh):  (a)  to
 (०).  A  suggestion  has  been  made  by

 APRIL  2,  980  Written  Anmvers  954

 the  Ministry  of  Railways  thet  it  is
 desirable  that  the  work  of  day-to-day
 allotment  of  wagons  is  transferred  to
 them.  The  suggestion  is  under  exami
 nation.

 ?

 ¥ducational  Facilities  in  Union
 Territories

 “3.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  nature  of  steps  taken  or
 proposed  to  be  taken  {o  provide
 educational  facilities  in  backward
 areas  of  Union  Territories;  and

 (b)  total  amount  to  be  spent  during
 1959-60  for  this  purpose?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Increased  educa-
 tional  facilities  have  been  and  are
 proposed  to  be  provided  in  backwatd
 areas  of  Union  Territories  by  opening
 new  schools  mostly  of  the  basic  type,
 award  of  stipends  and  _  scholarships,
 grant  of  fee  concessions,  monetary
 help  for  purchase  of  text  books  etc.,
 hostel  facilities  in  urban  schools  for
 rural  children,  adult  literacy  and
 community  centres  and  social  service
 camps,  establishment  of  libraries;
 Expansion  and  streamlining  of  exist-  |
 ing  educational  institutions  by  pro-
 viding  adequate  equipment,  trained
 teaching  personnel  and  teaching  aids.
 Steps  are  also  being  taken  to  provide
 increased  educational  facilities  at
 various  stages  of  edugation.

 (b)  The  following  provision  has
 been  made  for  educational  develop-
 ment  schemes  for  959-60:—

 ()  Delhi

 ५
 "ieee,  20345
 Himachal  +  225900

 (७)  Andaman  &  Nicobar

 ि  Laccadive,  Minicry  &
 ,

 ‘Amindii  Islands  *.  5  3,f,208
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 शिनायल  प्रदेश  सें

 |

 बरित  छात्रों  के  लिये

 -  जाजबतियां
 शी  eq  ay:

 २६४५९.  थी  go  Wo  सामन्त  :

 क्या  सिका  मंत्री  एक  ऐसा  विवरण  समा-

 पटल  पर  रखने  की  #पा  करेंगे  जिस  में  निम्न-
 लिखित  जानकारी  दी  गई  हो

 (क)  हिमाचस  प्रदेश  के  जिला  महासू के
 कितने  विद्यार्थियों  को  cots  में  गरीबी
 के  कारण  छात्रवृत्तियां  दी  गईं  ;  भौर

 (ख)  &  कहां  के  रहने  वाले  हैं  ?

 छिक्षा  मंत्रो  (डा०  का०  ला०  नीमाली)  :

 (क)  झोर  (ख).  महासू  जल  के  नीचे  लिखे,
 गांबो  श्रौर  तगरों  के  १२६  छात्रों  को  १६५८-
 १ ज  में  गर  र  +  कारण  छात्रवृत्तिया  (वृसि-
 काएं)  दी  गई  था  ---  मालघी,  नावी,  शल-

 होरी,  दूडी,  बाथर,  बदुआ,  कोटला,  चार

 सागला,  घरल,  भर्की,  गंजूबरी,  दारी,  भरारा,

 विहोलर,  चीनी,  गोघारी,  चम्मारू,  नवारु,

 तेलविगी,  कोठी,  थया,  रोहरु,  डोडू,  रनवी,

 बाग,  गुलथाना,  जमरोतो,  दलव,  भूमि,  पुखरो,

 काडरी,  पारोच,  कामरू,  पुराग,  बरार.

 पनहोई,  सोना,  ढावर,  चकनोटी,  झंगतन,

 नसाद,  सालक्रा  कालाग,  कथासू,  गरव्दान,

 कामरू,  डागला,  कुमारसेन,  कोटगढी,  भूमती,
 झगतन,  माबोग,  बरोतीवाला,  कनई,  उर्नी,

 बोधना,  गुमासू,  हालोड़,  खेरा,  चीवा,  भूहन्त

 पोतीजुब्बर,  दाशिल,  गोभारी,  सलावरकर,

 कुफरी,  अब्बल,  रागोरी,  सवारा,  पूजढ़,
 झाडर,  जुव्वर,  कियाना,  बरयाला,  कोलवी,

 ओोगली,  भ्रस्तंडिया,  जाबली,  कियारा,  मानन

 मारन,  कादापत,  भवाना,  जोहरनपुर,  सरपरा,

 करासा,  शाकरा,  मोलन,  संडल,  गोरखाना,

 बरसन,  ढांडा,  कोटी,  कोटलशाई,  नाल  |

 हिमाचल  प्रदेश  में  स्कूलों के  भवन
 थी  च्स  देव :

 २६६०.  थ्बी  go  we  anne  :

 क्या  शिक्षा  मेंत्री  एक  ऐसा  विवरण
 सभा-पटल  पर  रखने  की  कुपा  करेंगे  जिसमे

 हिमाचस  प्रदेश  में  १६५८-५६  में  प्रत्येक
 जिले  में  बनाई  गई  स्कूलों  की  नई  इमारतों
 शौर  जीणोंद्वार  की  गई  इमारतों  की  संख्या
 बताई  गई  हों  t

 शिका  मंत्री  (डा०  का०  ‘Blo  भीमाली)  :
 मांगी  गयी  सूचना  इस  प्रकार  है  --

 जिले  का  नाम  बनाई  गयी  जी्णोद्वार को
 ~  नई  स्कूली  गई  स्कूली

 इमारतों  की.  इमारतों  की

 सक्या  संख्या

 महासू  १७  ३६

 मष्डी  3  १६

 चम्बा  x  ६

 सिरमूर  23  ा

 बिलासपुर  ‘  १६

 हिमाचल  प्रवेश  में  ध्रध्यापकों  के  ेवा

 निषुसि  बेतन
 थी  प्स  देव  :

 २६६१.  को  go  Wo  सामन्त  :

 क्या  शिक्षा  म्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  हिमाचल  प्रदेश  में  ऐसे  कितने
 अध्यापक  हूँ  जितकी  पैन्शन  के  मामलों  को

 पिछले  दो  झथवा  दो  से  अधिक  वर्षों  से  नहीं
 निबटाया  गया;  भौर

 (ख)  ऐसे  भ्रध्यापकों  को  सख्या  कितनी

 है  जो  पैन्दान  लिये  बिना  ही  परलोक  सिधार
 गये  ?

 शिखा  फ्त्ी  (डा०  का०  Ho  श्रीघालो)  :

 (क)  & लु

 (ल)  ६।
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 Manufacture  of  Tractors  and  Trucks

 2662.  Shri  M.  BR.  Krishna:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  encourage  private  bodjes  to  inspect
 the  production  units  under  the  Defence
 particularly  the  production  arrange-
 ments  of  Multifuel  trucks  and  tractors;
 and

 (b)  whether  the  private  industries
 dealing  in  similar  productions  have
 been  in  any  way  associated  with  the
 Defence  production?

 The  Deputy  Minister  of  Defence
 (Shri  Baghuramaiah):  (a)  and  (b).
 Trucks  and  tractors  are  to  be  pro-
 duced  in  existing  ordnance  {factories
 engaged  in  armament  production;  3६
 would,  therefore,  not  be  in  the  interest
 of  security  to  encourage  private  parties
 to  mspect  these  factories  as  a  general
 rule.  Normal  practice  in  regard  to
 visitors  will  continue.  If  arrange-
 ments  can  be  made  subject  to  security
 requirements  and  subject  to  the
 interests  of  production  such  requests,
 if  any,  will  be  considered

 Iron  Ore  Deposits  in  Bombay  State

 2563.  Shri  Pangarkar:  Will  the
 M  ouster  of  Steel,  Mines  and  Fuel  be
 p’cased  to  state:

 (a)  whether  any  steps  have  been
 taken  by  Government  to  exploit  the
 Iron  ore  deposits  in  Bombay  State,
 and  t

 (9)  if  so,  the  details  thereof?
 The  Minister  of  Mines  and  Oil  (Shri

 K.  D  Malviya):  (a)  No,  Sir

 (b)  Does  not  arise

 Risk  Guarantee  to  West  German
 Investments  in  India

 Shri  Raghunath  Singh:  W2)
 the  Minister  of  Finance  be  pleased  to
 state  whether  it  is  a  fact  that  West
 German  Government  is  finalising  a
 scheme  under  which  it  can  offer  risk
 guarantee  to  German  investors  in
 India?

 Written  Answere  |  |

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  Government  af
 India  have  not  received  any  official
 communication  from  the  West  German
 Government  in  this  respect  so  far.
 But  available  information  is  to  the-
 effect  that  the  West  German  Govern-
 ment  is  considering  such  a  risk
 guarantee  scheme.

 Missionaries  in  India

 2665.  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  made
 any  enquiry  about  the  way  the  money
 received  by  the  missionaries  in  India
 from  abroad  during  7956  to  958  was
 spent;  and

 (b)  if  so,  how  much  money  has  been
 spent  for  charitable  and  educational
 purposes?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  No

 (b>  Does  not  arise

 अफोस  कारखाता,  गाजीपुर

 २६६६.  श्री  रघुनाथ  सिह  :  ब्या  बिस
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गाजीपुर  के  अफीम  कारखाने  में
 ब  १६५८  में  भ्रफीम  का  कितना  उत्पादन
 हुआ भौर

 (ख)  कितनी  अफीम  का  निर्यात  किया
 गया *

 बित्त  संत्री  दश्बी  मोरारजी  देसाई)  :
 (क)  गाजीपुर  के  अफीम  के  कारखाने  दें
 १६४५८  में  अफीम  का  उत्पादन

 उत्पादन  शुल्क  निर्यात  की  जोब

 लगने  योग्य  जाने  वाली

 अफीम  ग्रफीम

 (मन  )  (मन  )  (मन )
 रप  १२,६९६  १३,११७
 (ख)  निर्यात  &  गयी  अफीम  का

 भरिमाण--१२,  हैप्  सन  ।
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 Shri  9.  C.  Sharma:

 neni,  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state.

 (a)  number  of  Pakistanis  ह... अ
 tiously  staying  in  this  country  at  pre-
 sent  either  by  coming  to  India  without
 any  valid  passport  or  by  over-staying,
 and

 Ly
 (b)  the  action  taken  in  this  regard?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  number  of  such
 perBons  on  the  ist  November,  1958,
 was  as  follows'—

 Those  staying  without  valid  pess-
 ports——25,056.

 Those  over-staying  after  the
 expiry  of  thew  visas—-38,768

 (b)  Prosecution  is  launched  for
 unlawful  entry  or  unauthorised  ren-
 dence  under  the  Indian  Passport  Act
 or  the  Foreigners  Act,  as  the  case  may
 be.  Deportation  35  resorted  when  the
 persons  concerned  do  not  leave  even
 after  conviction

 Life  Insurance  Corporation

 2068.  Shri  Ajit  Singh  Sathadi:  Will
 the  Minister  of  Fimance  be  pleased  to
 state  whether  Government  are  con-
 sidering  any  scheme  of  insurance  of
 teachers  at  concessional  rates  of  premia
 by  the  Life  Insurance  Corporation?

 .  The  Minister  of  Finance  (Shri
 Morarji  Desai):  No,  Sir

 Political  Sufferers  in  Madras  State

 हिली  जज ककलत्कनाओों:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 Madras  State  political  sufferers;  and

 (b)  if  s0,  the  action  taken  thereon?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Some  resolutions
 from  a  District  Political  Sufferers’
 Sangham  and  a  representation  from
 about  20  persons  have  been  received.

 (b)  The  matters  primarily  concern-
 ed  the  State  Government;  so  they
 were  forwarded  to  the  Madras  State
 Government

 Setting  up  of  Steel  Plant  in  Madras
 State

 2670.  Shri  Elayaperumal:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  is  any  plan  to  set
 up  a  steel  plant  in  Madras  State;  and

 (b)  ४  so,  whether  this  plant  will  be
 set  up  in  public  sector  or  private
 sector?

 The  Minister  of  Steet;  Mines  and
 ह... है  (Sardar  Swaran  Singh):  (a)  No,
 Sir

 (b)  Doe-  not  arise

 LAS.  (Special)  Recruitment

 267i.  Shri  Elayaperumal:  Will  the
 Manister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  2892  on  the  28th
 April,  958  and  state:

 (a)  whether  Government  have  since
 promoted  to  the  IAS.  the  39  Sche-
 duled  Caste  and  Scheduled  Tribe
 candidates;  and

 (b)  whether  it  is  a  fact  that  Gov-
 ernment  have  given  up  the  idea  of
 taking  40  candidates  in  the  Central
 Secretariat  Service  who  had  qualified
 in  the  IAS  (Special  Recruitment)
 Examination,  19567

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Of  the  39  State
 Services  Officers  belonging  to  Sche-
 duled  Castes  and  Scheduled  Tribes,
 who  were  considered  eligible  for  pro-
 motion  to  the  IA.S  under  the  Special
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 Recruitment  Scheme,  @  have  been
 promoted.

 (b)  It  is  proposed  to  recruit  about
 30  candidates  from  the  LA.S.  (Special
 Recruitment)  Examination,  1956,  to
 Grade  III  of  the  Central  Secretariat
 Service.

 Carrying  of  Night  Soil  om  Head
 2672.  Shri  Elayaperumal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Central  Govern-
 ment  sanctioned  any  financial  ussist-
 ance  to  the  Madras  State  Government
 for  carrying  out  the  schemes  to  put  an
 end  to  the  practice  of  carrying  night
 soil  on  head  by  the  scavengers  engag-
 ed  in  Municipal  Towns;  and

 (b)  if  so,  how  much?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a>  Yes,  Sir

 (b)  Rs.  30,000

 Assistants  Grade  Departmental
 Examination,  4958

 2673.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  number  of  candidates  who
 appeared  in  the  Assistants  Grade  De-
 partmental  Examination  conducted  by
 the  Union  Public  Service  Commission
 in  January,  ‘1958;

 (b)  how  many  of  them  were  declar-
 ed  qualified  in  the  written  test;

 (c)  how  many  of  them  were  finally
 declared  successful  after  assessment
 of  character  rolls;

 (a)  whether  it  is  a  fact  that  the
 percentage  of  marks  for  written  test
 was  fixed  at  45  while  the  percentage
 in  the  final  result  was  kept  at  50  and
 above;  and

 (e)  if  so,  the  reasons  for  raising  this
 percentage  limit?

 The  Minister  ef  Heme  Affairs  (Shri
 G.  B,  Pant):  (a)  5,505.

 (b)  490.

 Written  Anewers  “ga6a.

 (c)

 (ad)  and  (e).  These  relate  to  mat-
 ters  within  the  discretion  of  the  Union
 Public  Service  Commission  in  the  dia-
 charge  of  their  functions.

 Land  Under  Cultivation  in  Delhi

 2674.  Shri  Nardeo  Snatak:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  acreage  of  land  that  was
 brought  under  cultivation  by  the  pro-
 prietors  themselves  during  the  period
 from  the  20th  July,  954  to  27th
 October,  956  in  the  areas  in  which
 the  Delhi  Land  Reforms  Act,  7954
 was  in  force;  and  °

 (b)  the  number  of  proprietors
 amongst  them  whose  tillage  is  30
 standard  acres  or  less,  and  the  total
 area  of  such  iand  possessed  by  them?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  The  re-
 quisite  information  is  not  readily  avail-
 able.  For  collecting  it,  the  Patwaris
 will  have  to  be  released  from  Land
 Reforms  work  for  as  long  as  about
 three  weeks.  The  implementation  of
 land  reforms  is  nearing  completion,
 and  so,  the  diversion  of  Patwarts  from
 that  work  for  the  purpose  of  collect-
 ing  the  required  information  will  inter-
 rupt  the  progress  of  Iand  reforms.  In
 the  circumstances,  the  expenditure  of
 time  and  labour  on  collecting  the  re-
 quired  information  will  hardly  be
 commensurate  with  the  results  achiev-
 ed

 Hindi  Teachers  in  Manipur  High
 Schools

 2615.  Shri  L.  Achaw  Singh:  चा  the
 Minister  of  Education  be  pleased  to
 state  how  many  Hindi  teachers  have
 been  appointed  during  1957-58  11.
 1958-50  in  the  high  schools  of  Manipur
 from  funds  provided  by  the  Govern-
 ment  of  India  for  the  purpose?

 The  Minister  of  Education  (Dr,  KX.  L.
 Shrimali):  24  Hindi  teachers  in  1907-88
 हत  30  in  1988-59.
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 Christian  Missonaries  in  India

 ‘2676,  Shri  Subbiah  Ambalsam:  Will
 the  Minister  of  Heme  Affairs  be
 pleased  to  state  the  amount  received
 by  Christian  Missionaries  in  India
 from  abroad  during  the  latter  half  of
 1958,  giving  the  figures  country-wise?

 The  Minister  of  Home  Affairs  (Shri
 G,  B.  Pant):  A  statement  giving  the
 required  information  is  laid  on  the
 Table  of  the  House.  (See  Appendix
 VI,  annexure  No.  19).

 Museams
 ४

 2677.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Scientific  Re-
 search  and  Caltoral  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 received  schemes  from  the  State
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 Governments  and  curators  of
 museums  in  States‘  for  re-organisation
 and  development  of  museums;  and

 (०)  if  so,  the  details  of  the  same?

 The  Deputy  Minister  for  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  All  State  Govern-
 ments  and  Museums  Authorities  in
 the  country  were  requested  on
 28-2-59  to  send  fresh  prdposals  for  re-
 organisation  and  development  of  their
 museums  on  the  basis  of  the  revised
 priorities  laid  down  by  the  Central
 Advisory  Board  of  Museums-<at  their
 last  annual  meeting  held  in  February,
 1959.  So  far  two  requests  from  pri-
 vate  museums  only  have  been  receiv-
 ed,

 (b)  Details  of  the  proposals  receiv-
 ed  so  far  are  given  below:

 S.  Name  of  the  Items  for  which  assistance  is  required. No.  _  Institution  :  Li
 Tomi

 FEquip-  —  Research  brary  Publica-  Acquisition  Financial
 ment  Labora-  tion  &  including  Assistance

 tories  Catalogues  collections  required

 \
 th  Gaya  Museum,

 Gaya.  3,200  500  ‘1,000  3,500  3,000  9,200,
 2.  Calico  Museum  of

 Textiles,  Ahmede-
 bad.  1,090,000  I,00,000  2,00,000

 32,12  bra,

 MOTION  FOR  ADJGURNMENT

 REL£ASE  sy  CHuvese  EMBASSY  OF
 ARTICLE  IN  Peoples’  Daily

 Mr.  Speaker:  The  House  will  now
 resume  discussion  on  the  adjournment
 motion.  I  did  not  give  consent  or
 allow  it  yesterday.  I  only  wanted  to
 know  what  exactly  was  the  point  of
 view  and  whether  it  required  my
 consent.  I  have  heard  all  hon.  Mem-
 ders  on  that  side.  We  had  adjourned
 it  because  the  hon,  Prisne  Minister  was
 not  here.  May  I  request  the  hon.
 Prime  Minister  to  say  what  he  has  to
 say  on  this  matter?

 Shri  Braj  Raj  Singh  (Firozabad):
 Before  the  Prime  Minister  speaks,  may
 36९24)  LSD—3

 I  know  whether  the  Home  Minister
 will  reply  to  my  question  which  I  put
 yesterday?  (interruptions)

 Shri  मं,  N.  Mukerjee  (Calcutta-Cen-
 tral):  Sir,  will  you  permit  me  to  put  a
 few  things  before  the  Prime  Minister
 speaks  because  I  feel  there  have  been
 certain  things  which  might  have  been
 said  yesterday  because  we  did  not
 have  the  material  with  us  and  the
 whole  position  was  not  placed  in  the
 way  it  should  be  and  the  Prime  Minis-
 ter's  intervention  is  very  important
 because  he  will  be  making  a  state-
 ment—however  short  or  long  it  may  be

 ~
 the  international  situation  and

 otr  relations  with  China.  I,  there
 fore,  wish  to  place  before  the  House
 certain  things  which  will  enable  the
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 Prime  Minister  perhaps  to  give  us  a
 much  better  elucidation  of  the  posi-
 tion  as  he  sees  it  before  you  make  up
 your  mind  about  the  adjournment
 motion  being  allowed.

 Mr.  Speaker:  What  was  said  yester-
 day  was  this.  I  wanted  to  have  a  copy
 of  the  statement  issued  and  the  hon.
 Member,  if  he  has  got  a  copy,  may
 give  it  to  me  and  I  will  receive  that
 statement  issued  by  the  Secretary  of
 that  Party  or  by  the  Communist  Party
 of  India.  That  was  the  statement
 with  respect  to  which  there  was  some
 difference.  We  can  proceed  only  on
 the  material  as  it  appeared  in  one
 paper  or  the  other.  Now,  so  far  as
 that  matter  is  concerned,  Shri  Nagi
 Reddy  has  said  that  he  would  submit
 a  true  copy  of  the  statement  to  me.
 Barring  that  I  do  not  propose  allow-
 ing  any  further  discussions  on  this
 matter,  except  to  hear  the  hon.  Prime
 Minister,  before  I  make  up  my  mind
 one  way  or  the  other,  [f  he  has  got
 it,  he  can  pass  it  on  to  me.

 Shri  H.  N.  Makerjee:  Apart  from
 the  authorised  copy  of  the  resolution
 which  our  Party  has  adopted,  there
 are  certain  points....  (Interruptions).

 Seme  Hon.  Members:  No,  no.

 Mr.  Speaker:  The  hon.  Member  may
 kindly  pass  that  on  to  me.

 Shri  H.  N.  Mukerjee:  Here  it  is.
 {See  Appendix  VI,  annexure
 No,  9-A].

 Shri  Nagi  Reddy  (Anantapur):  Sir,
 I  made  that  observation  yesterday  and
 I  had  made  it  clear  that  the  discussions
 here  had  taken  place  on  certain  mat-
 ters  of  importance  without  that  copy
 in  our  hands....  (Interruptions.)  My
 submission  is  that  having  passed  some
 strictures  over  the  Communist  Party
 which  is  functioning  here  as  a  demo-
 cratic  party  and  Parliamentary  opposi-
 tion  party...  (Interruptions.)

 Mr.  Speaker:  Order,  order.

 Shri  Nagi  Reddy  I  would  like
 that  it  should  be  given  s  chance  to
 explain  not  only  the  position  as  has
 been  explained  by  others  but  explain
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 our  position  in  relation  to  the  state-
 ment  that  we  have  issued.  Now  that
 you  have  heard  what  the  other  Mem-
 bers  and  what  the  other  Parties  have
 to  say  regarding  our  position  and  I
 think  it  is  but  natural  that  the  House
 and  you  should  hear  our  position  be-
 fore  a  reply  is  made  and  a  decision  as
 taken,

 Mr.  Speaker:  We  allow  a  spokesman
 of  the  Party  to  make  the  statement.
 Shri  Dange  himself  is  present,  I  would
 always  prefer  Shri  Mukerjee  who  act-
 ed  as  the  Deputy  Leader  of  that  Party
 and  therefore,  I  gave  him  an  opportu-
 nity.  I  am  not  proposing  to  give
 opportunity  to  another  hon,  Member.
 It  is  for  them  to  recognise  him  or  to
 throw  him  out...  (Interruptions.)

 Shri  Nagi  Reddy:  I  protest  very
 vehemently  against  the  views  you
 have  expressed.  We  have  not  disown-
 ed  anybody;  my  request  is  that  we  be
 given  a  chance  to  explain  our  posi-
 tion.  (Interruptions.)

 Mr.  Speaker:  Order,  order.  It  is
 rather  strange  as  to  how  these  parties
 work  in  this  House  for  the  reason  that
 the  same  request  was  made  by  Shri
 Mukerjee  just  now.  I  have  said  that
 except  receiting  that  paper  which  was
 promised  to  be  submitted  to  me,
 yesterday,  I  am  not  going  to  allow
 any  further  discussion.  Unless  the
 hon.  Member  thinks  that  his  words
 ought  to  prevail  over  Shri  Mukerjee’s,
 there  is  no  meaning  in  his  interfering
 in  this  matter  like  this.  I  would  not
 allow  that.

 Shri  Nagi  Reddy:  I  never  said  that.

 Mr.  Speaker:  It  is  not  that  he  said
 it.  Order,  order.  We  have  to  function
 as  a  party  but  we  are  not  doing  80.
 That  is  what  I  find,  It  is  not  open  to
 any  junior  hon.  Member  in  that
 Party,  since  Shri  Dange  is  not  here,
 to  say  that  he  will  explain  it.  I  would
 not  recognise  it....(Interruptions.)

 हिल  H.  N.  Mukerjee:  Sir,  you  have
 paid  me  the  compliment  of  being  the
 acting  Leader  of  a  Party  which  is  a
 fact.  I,  therefore,  would  request  you
 to  bear  with  me  for  one  moment.  We
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 do  not  wish  that  the  Prime  Minister
 speaks  in  this  House  on  this  subject
 today  in  an  atmosphere  which  is  vitiat-
 ed  by  a  kind  of  circumstances  that
 might  go  against  the  interests  of  our
 country  and  the  honour  of  our  coun-
 try

 Mr.  Speaker:  I  have  listened  Every
 statement  that  is  made  is  full  of  com-
 plications  I  do  not  want  to  carry  this
 further  complication  over  to  this
 House  Enough  has  been  said  yester-
 day  with  respect  to  this  Now,  the
 hon  Prime  Minister

 Shri  Nath  Pai  (Rajapur)  Sir,  I  am
 raising  a  matter  of  privilege  It  is  a
 very  serious  thing  I  am  not  speak-
 ing  on  that  matter  I  must  bring  it
 to  the  notice  of  the  House  It  is  a
 PTI  release

 Mr.  Speaker:  I  am  not  going  to
 allow  it  It  is  not  that  every  kind
 of  statement  can  be  brought  up  here
 (Interruptions  )

 Shri  Nath  Pai:  I  have  always  abided
 by  your  decision  Why  not  give  me
 one  minute?

 Mr.  Speaker:  We  are  now  proceed-
 ing  with  what  has  been  left  over  since
 yesterday  If  anything  new  comes  in,
 we  will  take  it  up  later

 Shri  Nath  Pai:  It  75  a  matter  of
 privilege  and  it  gets  precedence

 Mr.  Speaker:  Merely  because  an  hon
 Member  thinks  there  is  some  privilege
 involved,  must  I  yield?  It  has  not  yet
 reached  me  Any  person  who  raises
 &  question  of  privilege  must  write  to
 me  Offhand,  he  cannot  say  that  it  35

 2  question  of  privilege  or  not.  Let  him
 write  to  me  and  then  I  will  see
 whether  it  should  be  brought  before
 the  House  CInterruptions.)  I  will
 decide  if  there  is  a  prima  face  case
 (Interruptions  )

 Shri  Braj  Raj  Singh:  I  asked  a  ques-
 tion  yesterday  If  that  misunder-
 standing  is  not  cleared,  it  is  not  good
 I  wanted  that  the  misunderstanding
 should  be  clesred.
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 Mr.  Speaker:  Order,  order  I  am  not
 going  to  allow  the  hon.  Member  to  go
 on  interrupting  the  proceedings  lke
 this  The  hon  Member  has  said  that
 he  had  put  a  question  to  the  Home
 Minister  He  338  also  here  If  the  hon
 Home  Minister  felt  that  3६  wag  neces-
 sary  to  explain  ist,  he  would  have  ex-
 plained,  or  otherwase,  :f  he  thinks  that
 the  hon  Prime  Minister  will  explain
 it,  Jet  us  wait  and  see  If  still  there
 is  no  explanation  the  hon  Member
 must  be  satisfied  with  what  has  been
 said  Both  sides  of  the  House  are  here
 and  I  am  not  going  to  allow  this  kind
 of  interruption;  from  whichever  party
 it  comes  (Interruptions)  I  am  really
 sorry  that  there  is  a  series  of  inter-
 ruptions  like  this  as  a  result  of  which
 no  work  could  be  done  here  Order,
 order  The  hon  Prime  Munster

 The  Prime  Minister  and  Minister  of
 External  Affaira  (Shri  Jawaharial
 Nehru):  Mr  Speaker,  Sir,  I  must  ex-
 press  my  deep  regret  for  my  absence
 yesterday  from  the  House  as  I  had
 gone  out  of  Dela  Since  my  return
 this  morning,  I  have  tned  tc  get  my-
 self  acquainted  with  what  happened  in
 the  House  by  reading  the  officral  re-
 port  I  have  not  read  any  newspaper
 yet  I  do  not  know  what  the  news-
 papers  say,  I  think  the  official  report
 would  naturally  be  more  relabie  I
 must  say,  reading  them,  although  I  got
 the  drift  of  what  happened,  I  sensed
 that  much  of  what  happened  yester-
 day  was—I  wish  to  say  nothing  dis-
 respectful—an  exhibition  of  a  certain
 lack  of  restraint,  7  J  may  say  so,  and
 certain  strong  feelings  which  came  in
 the  way  really,  of  the  consideration  of
 the  matter  that  was  placed  before  you
 or  before  the  House

 Now,  the  matter  is  important  and  I
 can  very  well  understand  the  strong
 feelings,  the  matter  is  important  not
 because  of  the  one  or  two  or  more
 adjournment  motions  that  were  moved
 here  but  because  ef  what  hes  behind
 those  motions.  It  is  that  which  has
 led  to  strong  feelings  in  the  House  and
 m  the  country  The  actual  motions
 were  perhaps  not  very  important  but
 the  other  thing  is  :mportant.  Because
 the  other  thing  is  important,  it  is  afl
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 the  more  necessary  that  we  should  not
 be  led  away  by  relatively  extraneous
 or  minor  matters  into  doing  or  saying
 things  which  affect  the  other  major
 things  at  issue  They  are  big  tnings
 at  issue  and  in  that  matter  I  cannot
 say  that  every  Member  of  this  House
 is  of  identical  opmion  But  I  do
 think  that  nearly  all  the  Members  of
 this  House  will  broadly  agree—I  ima-
 gine  80  and  anyhow  whether  we  agree
 or  not,  we  have  to  realise—the  import-
 ance  of  what  is  happening  and  the
 consequences  of  what  is  nappening  We
 have  to  shape  our  policy  keeping  full
 regard,  naturally,  the  first  things,  for
 the  honour  and  dignity  and  the  :inte-
 rests  of  India,  secondly,  the  honour
 and  dignity  of  the  causes  for  which
 we  stand  Also,  we  must  remember
 that  when  conflicts  arise  which  lead
 to  a_  certain  degree  of  passion  on
 various  sides,  one  has  to  be  particular-
 ly  careful,  especially  this  honourable
 House  whose  word  go  out  to  the  ends
 of  the  earth  We  have  to  be  parti-
 cularly  careful  at  a  moment  of  diffi-
 culty  such  as  this,  that  we  function
 and  we  say  whatever  we  have  to  say
 with  dignity  and,  as  I  ventured  to  say
 last  time,  wisdom  That  does  not
 mean  moderating  any  policy  We  fol-
 low  the  policy  which  the  House  will
 ultimately  agree  to

 Now,  Sir,  the  two  matters,  as  far  as
 I  can  gather,  that  were  raised  yester-
 day  in  two  adjournment  motions  were
 a  statement  issued  by  the  Communist
 Party  of  India  and  the  circulation  of
 an  article  m_  the  People’s  Daily  of
 Peking,  circulation  presumably  by  an
 agency  attached  to  the  Chinese  Embas-
 say  here  Those  were  the  two  mat-
 ters,  if  I  am  not  mistaken

 Mr  Speaker:  Yes,  they  are  the  two
 matters

 Shri  Jawaharlal  Nekra:  Before  I
 deal  with  them,  may  I,  Sir,  mention
 one  thing  Perhaps  you  have,  Sir,
 another  adjournment  motion  today  I
 have  received  notice  of  it  and  I  do  not
 know  whether  you  have  been  pleased
 to  consider  it,  but  I  might  also  deal
 with  that  adjournment  motion  There
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 is  an  adjournment  motion—there  are
 two  in  fact—asking  me,  first  of  all,  as
 to  whether  there  is  any  truth  that  the
 Chinese  authorities  have  expressed  a
 wish  to  search  the  premises  of  Indian
 Missions  in  Tibet  or  asked  us  to  vacate
 those  premises  Now,  here  3  an
 imstance  of  every  rumour,  which  are
 appearing  in  newspapers  m  great
 abundance,  affecting  the  people  and
 being  brought  into  the  House  by  way
 of  an  adjournment  motion  or  some
 other  motion  There  is  no  truth  .n
 this  at  all  Nobody  has  asked  us  to
 vacate  our  premises  Nobody  has  ask-
 ed  to  search  our  Missions  abroad
 But  everything  comes  in  i  the  shape
 of  adjournment  motion  or  a  hing  me
 to  make  a  statement  It  .s  very  dffi-
 cult  to  keep  pace  with  the  amount  of
 statements  which  are  appearing  yn
 the  Press  now,  coming  n.ell;  from
 Kalhmpong  or  Hongkong—those  appear
 to  be  the  two  sources  of  information
 Anyhow,  there  is  no  truth  in  thap

 Then,  again,  there  was  another
 adjournment  motion  asking  me
 whether  it  is  true  that  the  Chinese
 Embassy  sent  for  a  top  leader  of  the
 Communist  Party  of  India  to  discuss
 various  matters  with  them  Now,
 how  am  I  to  know,  Sir?  I  do  not  I
 have  no  information  on  the  subject  I
 can  say  nothing

 Another  matter—it  is  not  the  subject
 of  an  adjournment  notion,  I  think  I
 was  asked  to  make  a  statement  on  it
 is  the  visit,  as  it  is  said,  of  a  group
 of  Tibetans  to  me  a  day  or  two  ago
 Now,  day  before  yesterday  a  large
 number,  about  225  people,  came  to  visit
 me  Normally  speaking,  Sir,  every
 morning  7  my  house  a  few  hundred
 people  come  It  is  an  open  door  more
 or  less  Large  numbers  of  peasants,
 students  and  others  come  because,  un-
 fortunately, _I  am  supposed  to  be  one
 of  the  eights  of  Delhi!

 Any  how,  about  these  25  people
 they  said  they  had  come  to  Delhi  and
 wanted  to  pay  their  respects  to  me  I!
 said,  certainly  come  The  _  great
 majority  of  them  were  Indian
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 nationals,  chiefly  .from  Uarjeeling,
 Kalimpong  and  those  northern  areas.
 Some  were  from  Calcutta,  that  is  to
 say,  Indian  nationals  of  Tibetan  origin
 representing  some  association  in
 Calcutta,  Banaras,  Kalimpong  end
 others.  There  were  also  a  few,  I
 forget  how  many,  people  ‘rom  Tibet
 proper  who  had  gathered  hcre  some
 days  ago.:  They  came.  We  had  no
 discussion.  They  did  give  me  a
 paper,  a  kind  of  a  memorandum
 which  I  took,  and  then  I  bade  good-
 bye  to  them.  That  is  all  that  happen-
 ed.

 Coming  to  the  two  matters  which
 were  referred  to  yesferday,  one  was
 the  statement  of  the  Communist  Party
 of  India.  Now,  I  have,  naturally,
 endeavoured  to  get  a  copy  of  that
 statement  and  read  it  carefully.  I
 presume  that  it  is  a  correct  copy  that
 I  have.  J]  have  no  reason  to  doubt  its:
 correctness,  but  I  cannot  guarantee
 that.

 Mr.  Speaker:  I  have  been  given  an
 alternative  copy.  If  there  is  any
 difference  I  will  point  out.

 Shri  Jawaharlal  Nehru:  Well,  I  am
 not  going  ‘to  read  it,  Sir,  but  I  take
 it  that  I  have  a  correct  copy.  I  have
 read  it  carefully  and,  if  I  may  ex-
 press  my  own  opinion  about  it,  the
 whole  background  of  the  statement  is
 not  one  with  which  I  would  agree.  !
 do  not  agree  with  it.  There  are  cer-
 tain  slants  with  which  I  do  not  agree.
 But  the  question  before  us,  I  take  it,
 is  not  whether  we  agree  with  the  state-
 ment  or  the  slant  given  in  that  state-
 ment  or  not,  but,  rather,  if  any  great
 impropriety  has  been  committed  by
 the  issue  of  that  statement.  I  am  not
 myself  quite  clear  how,  normally
 speaking,  if  a  statement  is  issued  by  a
 political  party  outside  that  statement
 becomes  the  subject  matter  of  an
 adjournment  motion  in  this  House,  It
 is  not  clear  to  me.  Of  course,  each
 case  depends  upon  the  content  but,
 broadly  speaking,—whether  one  agrees
 with  the  statement  or  disagrees  is  a
 completely  different  matter—political
 parties  sometimes  attack  each  other,
 criticise  each  other,  or  say  something
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 which  another  party  may  consider
 very  objectionable.  But,  nevertheless,
 it  is  not  clear  to  me  how  this  matter
 can  be  raised  by  way  of  an  adjourn-
 ment  motion.

 Now,  it  has  been  stated  that  it  was
 raised  because  this  statement  chal-
 lenged  the  bona  fides  of  what  7  had
 said  two  days  before  about  Kalimpong.
 १  have  read  the  statement  carefully.
 What  I  would  say  is  this,  that  it  does
 not  precisely  and  explicitly  do  that.
 But  it  does  certainly  throw  a  hint  that
 what  I  might  have  said,  whether
 through  mis-information  or  otherwise,
 might  not  be  correct,  so  that  I  do  not
 quite  know  what  to  do  about  it.

 I  shall  repeat  and,  perhaps,  a  little
 more  fully  than  I  did  previously,  what
 I  said  about  Kalimpong.  You  will
 remember,  Sir,  that  in  certain  state-
 ments  issued  by  the  Chinese  Govern-
 ment  Kalimpong  was  referred  to  as
 the  Commanding  Centre  of  the  Tibetan
 rebellion,  and  I  said  this  was  not  true
 at  all,  and  the  External  Affairs  Minis-
 try  had  also  denied  this.  At  the  same
 time,  I  had  said  that  I  have  often
 said  that  Kalimpong  has  been  a  centre
 of  trouble.

 Kalimpong,  Sir,  has  been  often’
 described  as  a  nest  of  spies,  spies  of
 innumerable  nationalities,  not  one,
 spies  from  Asia,  spies  from  Europe,
 spies  from  America,  spies  of  Commu-
 nists,  spies  of  anti-Communists,  red
 spies,  white.  spies,  blue  spies,  pink
 spies  and  so  on.  Once  a  knowledge-
 able  person  who  knew  something
 about  this  matter  and  was  in  Kalim-
 pong  actually  said  to  me,  though  no
 doubt  it  was  a  figure  of  speech,  that
 there  were  probably  more  spies  in
 Kalimpong  than  the  rest  of  the  inhabi-
 tants  put  together.  That  is  an  exag-
 geration.  But  it  has  become  that  in
 the  last  few  years,  especially  in  the
 last  seven  or  eight  years.  As  Kalim-
 pong  is  more  or  less  perched  near  the
 borders  of  India,  and  since  the  deve-
 lopments  in  Tibet  some  years
 since  a  change  took  place  there,  it  be-
 came  of  great  interest  to  all  kinds  of
 people  outside  India,  and  many  peo-
 ple  have  come  here  in  various  guises,
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 sometimes  as  technical  people,  some
 times  as  bird  watchers,  sometimes  as
 geologists,  sometimes  as  journalists
 and  sometimes  with  some  other  pur-
 pose,  just  to  admire  the  natural
 scenery,  and  so  they  all  seem  to  find
 an  interest;  the  main  object  of  their
 interest,  whether  it  is  bird  watching
 or  something  else,  was  round  about
 Kalimpong,

 Naturally  Wwe  have  taken  interest  in
 this.  We  have  to.  While  I  cannot  say
 that  we  know  exactly  everything  that
 took  place  there,  broadly  we  do  know
 and  we  have  repeatedly  taken  objec-
 tion  to  those  persons  concerned  or  to
 their  Embassies  we  have  pointed  this
 out  and  we  have  in  the  past  even  hint-
 ed  that  some  people  had  better  remove
 themselves  from  there,  and  they  have
 removed  themselves.  This  has  been
 going  on  for  the  last  few  years  so  that
 here  is  no  doubt  that  so  far  as  Kalim-
 pong  is  concerned  there  has  been  a
 deal  of  espionage  and  counter-
 espionage  and  a  complicated  game  of
 chess  by  various  nationalities  and
 various  numbers  of  spies  and  counter-
 spies  there.  No  doubt  a  person  with
 the  ability  to  write  fiction  of  this  kind
 will  find  Kalimpong  an_  interesting
 place  for  some  novel  of  that  type.

 Shri  Nath  Pai:  What  is  the  Home
 Ministry  doing  about  it?  It  seems  to
 be  absolutely  ineffective.

 Shri  Jawaharial  Nehra:  The  Home
 Ministry  or  the  External  Affairs
 Ministry  are  not  at  all  worried  about
 the  situation.

 Shri  Hem  Barua  (Gauhati):  They
 allow  the  spies  to  carry  on  espionage?

 Shri  Jawaharlal  Nehru:  Absolutely
 yes,  first  of  all,  because  when  we  sus-
 pect  a  person  of  espionage  we  keep  a
 watch  over  him.  If  he  does  something
 patently  wrong  we  take  action,  but
 there  are  certain  limitations  in  the  law,
 as  the  House  very  well  knows,  and  we
 cannot  function  merely  because  we
 suspect  somebody;  and  we  have  taken
 action  in  the  past:in  regard  to  some
 people.
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 Shri  P.  N.  Singh  (Chandauli):  In
 how  many  cases  action  has  been
 taken?

 Shri  Jawaharlal  Nehru:  I  cannot
 say  that—actions  of  various  types,  as
 I  said.  Now,  about  this  particular  mst-
 ter,  the  statement  by  the  Chinese  Gov
 ernment,  please  remember  the  state-
 ment,  “this  was  the  commanding  cen-
 tre  of  Tibetan  rebellion”.  I  cannot  say
 —how  can  I—that  nobody  in  Kalim-
 pong  has  indulged  in  espionage  against
 the  Chinese  Government  or  against
 any  other  Government,  I  cannot  say.
 Somebody  whispers  something  to
 somebody  else’s  ear.  But  I  did  repu-
 diate  and  I  repudiate  today  that  to  say
 that  Kalimpong  has  been  the  com-
 manding  centre  gives  it  a  place  in  this
 matter  which  is,  I  think,  completely
 untrue.

 Now,  in  the  past  several  years—and
 I  said  so  on  the  last  occasion—the
 Chinese  Government  has  drawn  our
 attention  to  what  they  said  were  acti-
 vities  in  the  Kalimpong  area,  that  is,
 activities  aimed  against  them.  And
 repeatedly  we  have  made  enquiries;
 apart  from  our  normal  enquiries  we
 have  made  special  enquiries.  I  say
 this  because  I  find  that  in  the  Com-
 munist  party’s  statement  we  are  ask-
 ed  to  have  an  investigation.  In  so  far
 as  espionage  activities  are  concerned
 we  have  investigated  them  several
 times.  One  cannot  investigate  these
 activities  in  any  other  way  except
 through  intelligence  methods.  That  is
 being  done.  We  have  fairly  full  re-
 ports  about  it.  I  have  got—I  need  not
 go  into  it—a  fairly  full  note  as  to
 when  the  protest  came  from  the
 Chinese  Government.  Three  or  four
 years  ago  it  was  mentioned  to  me  and
 it  was  mentioned  to  our  Ambassador
 some  years  ago,  and  we  enquired  and
 we  took  ection.  Sometimes  we  found
 that  their  protests  or  the  facts  that
 they  stated  did  not  have  any  parti-
 cular  basis.  They  would  say,  for  ins-
 tance,  that  an  organisation  in  Kalim-
 pong  was  doing  something  or  other.
 We  found  there  was  no  such  organisa-
 tion  in  Kalimpong  at  all.  There  were



 emigrants  from  Tibet.  There  are  old
 Tibetans,  that  is  to  say,  who  have
 been  there  for  a  generation  or  more,
 but  whose  feelings  may  be  against  the
 Chinese  Governnyent.  That  is  so;  there
 is  no  doubt  about  it,  and  we  cannot  do
 anything  about  it  but  we  did  make
 it  perfectly  clear  to  them  in  accordance
 with  our  normal  policy  that  they  must
 not  indulge  in  any  propagandist  acti-
 vities  and  much  less,  of  course,  in  any
 subversive  activities.

 In  the  nature  of  things  they  could
 not  do  much  even  if  they  wanted  to
 intimate  except  perhaps—I  cannot
 guarantee  that—occasionally  send  a
 message  or  receive  a  message.  It  is
 very  difficult  to  stop  that  but  that  is  on
 a  very  smali  scale.  They  could  not
 do  very  much  in  India  except  again
 to  whisper  something  in  somebody's
 ears.  That  I  cannot  stop.  They  may
 have  whispered  something  here  and
 there.  But  it  is  obvious  to  me  that
 they  could  not  do  much  and  they  did
 not.  Once  or  twice  a  certain  leaflet
 was  issued,  certain  document;  some-
 body  issued  it.  The  moment  it  was
 issued  we  took  action.  We  tried  to
 trace  it  and  we  told  them  that  that
 must  not  have  been  done.  This  has
 happened  on  three  of  four  occasions.
 Again  I  repeat,  we  were  charged
 with—it  was  said  that  Kalimpong  was
 a  commanding  centre  of  the  Tibetan
 rebellion.  I  denied  that  statement  and
 I  further  said  that  apart  from  the  last
 few  years  when  there  has  occasiona!ly
 been  a  paper  or  a  leaflet  or  occasional-
 ly  somebody  in  Kalimpong  has  per-
 haps  met  somebody  else,  privateiy  and
 not  publicly—that  can  always  take
 place—and  more  particularly  in  the
 Jast  five  or  six  months,  more  parti-
 cularly  I  might  say  since  we  received
 the  last  protest  from  the  Chinese
 Government—I  think  the  last  was
 early  in  August  last  year—we  took
 particular  care  to  enquire  again  and
 we  had  no  complaints  since  then.  So,
 even  if  some  activities  took  place  there
 ‘by  some  people  there  previously  they
 were  of  a  relatively  small  nature  ex-
 cept  of  course  contacts,  and  what  can
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 we  say  about  contacts  In  a  place
 which,  as  I  said,  is  so  full  of  spies—
 there  may  be  contacts,

 pang  4 meeting  somebody.  But  in  the
 six  months,  we  have  taken  perticular
 care,  and  we  have  had  no  cause  to
 think  that  any  such  action  or  activities
 had  taken  place  there.  I  cannot  con-
 ceive  that  Kalimpong  could  be—#  has
 been  described  by  the  Chinese  Govern-
 ment  as  the  commanding  centre—a
 commanding  centre  with  the  Indian
 Government  not  knowing  about  it.
 It  is  quite  inconceivable  to  me.  Some
 odd  message  can  go  or  come  and  that
 is  possible,  but  it  cannot  be,  and  to
 imagine  that  the  Tibetan  rebellion
 was  organised  from  Kalimpong  does
 seem  to  me  a  statement  which  cannot
 justifiert.

 Shri  Tridib  Kumar  Chasdbari
 (Behrampore):  Did  the  Chineze
 Government  in  August  complain  that
 somebody  was  organising  a  rebellion
 from  there?

 Shri  Jawaharial  Nehru:  No,  Sir.
 Not  that.  They  did  not  talk  about  re-
 bellion.  But  so  far  as  our  records
 go,  the  first  mention  of  it  was  made
 informally  to  us  in  ‘1956-57  when
 Premier  Chou  En-lai  came  here  and
 it  was  mentioned  to  me  and  I  replied
 that  our  policy  was  that  we  did  not
 wish  our  soil—Indian  soil—to  be
 used  for  any  subversive  activities
 against  a  friendly  country.  But  I
 also  pointed  out  that  there  were  ob-
 vious  limifations  under  our  law  to  take
 action  on  the  basis  of  suspicion,  and  I
 requested  his  Government  to  supply
 me  with  special  cases  and  that  we
 would  immediately  enquire  and  take
 action  if  necessary.  Then  a  year  and
 a  half  later,  the  same  matter  was
 mentioned  to  our  Ambassador  in
 Peking.  At  that  time  a  photostat  copy
 of  a  pamphlet  which  has  been  cir-
 culated  in  Kalimpong  was  sent  to  us.
 This  was  about  5  or  8  months  ago,
 ie.,  in  January,  1958.  There  is  no
 doubt  about  it,  that  that  pamphlet
 was  anti-Chinese.  But  on  enquiry
 and  examination,  we  found  that  there
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 was  no  such  association  as  had  been

 4  brea
 in  that  pamphlet  and  the

 phiet  itself,  as  a  matter  of  fact,
 was  two  years  old  and  has  been  issued
 in  autumn  of  956—-some  antient
 pamphlet  which  they  have  got.  That
 pamphlet  was  a  bad  one  from  our
 point  of  view  too  but  some  bogus  name
 was  given  and  somebody  had  issued
 it  there.

 There  were,  in  fact,  two  associations
 in  Kalimpong—one  Tibetan  Associa-
 tion,  which  has  been.  in
 existence  for  25  years  and  odd
 and  the  other,  the  Indo-
 Tibetan  Association  brought  into  be-
 ing  in  1954,  The  office-bearers  of
 either  of  these  associations  were  pro-
 minent  emigrants,  but  neither  of  these
 associations  was  supposed  to  be  en-
 gaged  in  political  activities.  In  July,
 1958,  the  Foreign  Office  in  Paking
 presented  a  memorandum  protesting
 against  the  use  of  Kalimpong  area  as
 a  base  for  subversive  and  disruptive
 activities  and  five  points  were  men-
 tioned.  Some  names  of  persons  were
 given.  We  immediately  enquired  into
 the  activities  of  all  those  persons  and
 we  made  detailed  reports.  We  found
 that  no  doubt  those  persons  held  views
 which  might  be  said  to  be  anti-
 Chinese,  but  we  could  not  get  any
 information  of  any  activity,  propagan-
 dist  or  subversive.

 The  charge  was  made  that  they
 were  in  collusion  with  the  United
 States  and  with  the  Kuomintang
 authorities  of  Farmosa  or  their  re-
 presentatives.  Some  of  the  prominent
 emigrants  in  Kalimpong  had  previous-
 ly  been  in  the  United  States  and  had
 lived  there  for  some  time.  And  no
 doubt,  they  had  their  contacts  there

 “We  had  no  doubt  about  their  views
 about  it.  But  we  have  made  it  clear
 to  them,  even  when  they  settled  down
 in  India,  that  we  do  not  wish  Indian
 soil  to  be  used  for  any  subversive
 activities,  Once  when  some  letter  or
 something  was  sent,  we  particularly
 looked  into  it.  An  again  all  these
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 six  persons  who  had  been  named  in
 the  Chinese  Government's  note  were
 given  specific  warnings  on  the  34
 of  August  through  the  Deputy  Com-
 missioner  of  Darjeeling,  and  to  our

 not  done  sd.  But  as  I  said,  I  cannot
 guarantee  any  secret  thing.

 There  are  three  organisations  men-
 tioned  in  the  Chinese  nate,  viz.,  the
 Tibetan  Freedom  League,  the  Kalim-
 pong-Tibetan  Welfare  Conference  and
 the  Buddhist  Association  which  were
 alleged  to  be  engaged  in  collecting
 intelligence  from  Tibet.  We  could
 not  trace  any  of  these  three  organisa-
 tions,  and  so  far  as  we  know,  they
 are  not  in  existence.  Two  other  ones
 which  I  have  mentioned  previously
 were  in  existence  and,  so  far  as  we
 know,  engaged  in  non-political
 activities.

 Shri  M.  P.  Mishra  (Begusarai):  How
 did  the  Chinese  get  the  information?
 (Interruptions.)

 Shri  Jawaharlal  Nehru:  The  third
 objection  in  the  Chinese  note  was  ६७
 the  reactionary  views  of  a  monthly
 called  the  Tibetan  Mirror,  which  is
 edited  by  an  Indian  national  of
 Ladakhi  origin.  As  a  matter  of  fact,
 we  issued  a  warning  to  the  editor,
 but  we  pointed  out  to  the  Chinese
 that  many  newspapers  in  India  were
 far  more  anti-Government,  i.e.,  anti-
 Government  of  India,  and  we  could
 not  and  did  not  take  any  legal  action
 against  them.

 Shri  Tyagi  (Dehra  Dun):  Peking
 must  be  inspiring  them.

 Shri  Jawaharial  Nehru:  A  state-
 ment  was  further  made  in  the  Chinese
 note  that  agents  and  saboteurs  were
 sent  into  Tibet  and  arms  were  smug-
 हालत  and  despatched  to  the  rebels.
 But  no  evidence  was  given  and  we
 are  not  aware  of  a  single  case.  It  is
 not  an  easy  matter  to  crose  the  bor-
 der  between  India  and  Tibet.  No-
 body  can  guarantee  an  individual
 perhaps  going  across,  but  to  take  arms,
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 ete,  was  exceedingly  difficult,  practi-
 cally  impossible,  without  our  know-
 ledge.

 Then  the  Chinese  Government  pro-
 tested  against  agents  of  the  Kuomin-
 tang  operating  in  Kalimpong,  parti-
 cularly  one  gentleman  whose  name
 was  given.  We  enquired  into  this
 matter

 Shri  Sarendranath  Dwivedy  (Ken-
 drapara):  May  I  ask  whether  all  these
 details  are  necessary?

 Shri  Jawaharlal  Nehru:  I  thought
 they  were  not  necessary;  I  agree  with
 the  hon.  Member  But  this  matter
 has  been  discussed  at  such  consider-
 able  Jength  and  warmth  We  found
 that  this  gentleman  who  had  been
 named  had  been  in  Calcutta  two
 years  earlier  and  had  presumably  re-
 turned,  because  we  could  not  trace
 him.

 Another  note  was  presented  to  us
 by  the  Chinese  Ambassador  on  the
 4th  August—that  was  in  July,  the
 previous  month—drawing  our  atten-
 tion  to  the  setting  up  of  a  committce
 in  Kalimpong,  for  giving  support  to
 resistance  against  violence,  by  the
 Tibetan  reactionaries  and  that  this
 committee  was  forcing  people  into
 support  of  the  signature  campaign,
 and  also  drawing  attention  to  the
 alleged  meeting  of  5  eristocrats  want-
 ing  to  make  an  appeal  for  support  for
 Tibet  We  enquired  into  this  matter
 and  we  gave  him  our  reply  that  so
 far  as  the  leaders  were  concerned,  we
 had  already  warmed  them.

 The  House  will  see  that  all  this  took
 place  in  August  and  there  has  been
 to  our  knowledge  nothing  which  we
 could  have  called  objectionable,  ex-
 cept  private  expression  of  opinion—
 that  we  cannot  guarantee—during  this
 period.  Therefore,  I  venture  to  say
 that,  in  spite  of  the  presence  of
 People  in  Kalimpong  to  whom  the
 Chinese  Government  might  object,
 because  they  were  opposed  to  Chinese
 Government’s  pdiicy,  and  all  kinds
 of  other  peoples—spies  indulging  in
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 espionage  ang  counter-espionage—L
 cannot  concedé¢  how  these  minor
 activities  could  be  made  the  basis  of
 a  statement  that  Kalimpong  was  the
 commanding  centre  of  the  Tibetan
 rebellion.

 Shri  Khadijkar  (Ahmednagar):  I
 would  lke  to  know  one  thing.  We
 have  heard  so  many  notes  that  we
 have  received  regarding  Kalimpong.
 from  Chinese  Government.  As  he
 mentioned,  27  ‘1956,  when  Mr.  Chou
 En-lai  was  here  and  when,  fortunately
 or  unfortunately,  the  Dalai  Lama
 was  here,  he  was  reluctant  to  leave
 this  country  and  asked  for  a  sanctu-
 ary.  Through  the  intervention  of  our
 Prime  Minister  who  called  Mr.  Chou
 En-lai  and  an  assurance  was  given
 that  no  repressive  measures  would  be
 taken  by  the  local  Chinese  command,
 and  on  that  specific  assurance,  he
 returned  The  Prime  Minister  pro-
 mised  that  he  would  pay  a  visit  soon
 to  Tibet

 Shri  Jawaharlal  Nehru:  What  the
 hon.  Member  has  said  is  not  at  all
 correct,  not  at  all.  There  is  no  ques-
 tion  of  my  getting  an  assurance  from
 Premier  Chou  En-lai  or  his  giving  it
 or  my  asking  for  it.  No  such  ques-
 ton  arose  at  all  There  was  a  question
 whether  the  Dalai  Lama  should  visit
 Kalimpong  or  not.  It  was  in  that
 connection  that  that  was  said.  Natural-
 ly,  we  were  anxious  about  the  Dalai
 Lama’s  security  when  he  went  to
 Kalimpong  or  anywhere.  We  dis-
 cussed  this  with  Premier  Chou  En-iai
 and  ultimately  the  Dalai  Lama  decid-
 ed  to  go  there.  We  had  informed  the
 people—the  Tibetans  and  people  of
 Tibetan  origin  in  Kalimpong  that  they
 will  have  to  behave  when  the  Dalai
 Lama  went  there.  They  did  it  when
 he  went  there.  So,  there  is  no  ques-~
 tion  of  assurance  and  all  that.  I  do
 not  know  from  where  the  hon.  Mem-
 ber  got  all  that.

 Shri  Khadilkar:  This  information’  is
 from  “Thought”.

 Shri  Jawaharlal  Nehru:  {  would  not
 say  *snything  against  that  ~eriodical
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 (Shri  Jawaharla)  Nehru]
 ut  I  can  say  this  particular  informa-
 €ion  38  completely  basically  untrue.  I
 e“annot  say;  one  or  two  sentences
 might  be  true;  I  have  not  seen  it—but
 most  of  the  rest  of  it  35  untrue

 Shri  Sadhan  Gupta  (Calcutta-East):
 dJ¢  is  only  a  thought.

 Shri  Jawaharial  Nehru:  Coming  to
 whe  statement  issued  by  the

 Shri  Mohammed  Imam  (Chitaldrug)
 I  would  hke  a  clanfication  Is  it  be-

 veause  there  were  anti-Chimese  activi-
 ties  at  Kalimpong  by  the  spies,  x  it
 this  thing  that  provoked  the  Chinese
 to  occupy  Tibet?  What  was  the  im.
 mediate  cause  that  provoked  the

 Chinese  Government  to  occupy  Tibet?
 Mr.  Speaker:  That  does  not  anse

 Shri  Tyagi:  It  35  another  thought
 Shri  Jawaharial  Nehru:  Presum-

 ably,  the  spies  came  afterwards

 About  the  article  m  the  Peoples
 Dasly  of  Peking,  first  of  all,  it  x5  not
 for  us  to  object  to  any  artxle  that
 appears  in  a  newspaper  in  Peking
 “Obviously,  if  we  started  objecting—
 we  may  disagree  with  them,  there  are
 many  articles  in  the  world  press  with
 ‘which  we  are  not  in  agreement,
 some  are  even  very  censorious  of

 ‘India  or  Indian  policy—we  can  ans-
 wer  them  The  only  pomt  is  whe-
 ther  the  circulation  of  that  article
 here  was  proper  or  improper  That
 is  it  Now,  I  should  like  to  point
 out  that  article  appeared  in  Peking
 well  before  they  could  have  had  any
 report  of  my  statement  here  It  took
 two  days  for  it  to  come  across  here
 But  when  it  appeared  in  Peking  :t
 had  no  relation  to  my  statement  It
 appeared.  I  cannot  say  the  exact
 time  but  probably  some  time  or  a  few

 ‘hours  before  They  could  not  have
 ‘had  it.  But  even  if  they  had  it,  they
 have  every  right  to  do  what  they  hke
 ‘as  they  can

 Now,  about  the  Embassy  circulating
 है...  a  question  was  raised  here  of,
 ‘shall  I  say,  breach  of  diplomatic  pri-

 APRIL  2,  959  है.  Adjournmens  9283

 vilege  There  is  no  euch  thing.  It
 depends,  of  course,  on  how  it  is  done.
 But  reproducing  a  newspaper  article
 in  their  own  country  can  certainly  not
 be  thought  of  in  that  light.  It  may  be
 an  impropriety,  it  May  not  be  the
 right  thing  to  do.  It  is  very  difficult
 to  draw  the  line.  We  have  through- out  been  trying  to  impress  on  the
 various  Embassies  here  that  we  do
 not  approve  of  the  cold  war  being
 brought  into  India  That  is,  articles
 being  circulated  here,  attacking  apert from  India  other  countries,  in  that
 sense  And,  on  the  whole,  I  would
 eay  we  have  succeeded,  not  complete-
 ly,  but  I  must  say  the  foreign  Em-
 basses  here  have  been  good  enough  to
 avoid  doing  many  things  which  I
 find  they  are  doing  in  other  countries
 in  regard  to  the  cold  war  attitude
 Now,  I  do  not  wish  to  mention  coun-
 tries,  but  I  may  mention  one  country. If  the  articles  that  have  often  appear- ed  in  the  Pakistan  newspapers  were
 circulated  here  frequently,  well,  we
 would  not  approve  of  it,  and  in  fact, we  have  not  in  the  past  approved  it,
 because  sometimes  we  consider  these
 articles  very  objectionable  We  can-
 not  stop  them.  But  surely  they  should
 not  be  circulated  by  an  Embassy
 here  I  have  given  one  instance!
 can  give  many  other  instances.  This
 73  Qn  instance  of  the  very  regrettable
 cold  war  between  Pakistan  and
 India  But  in  the  bigger  sphere  of
 the  cold  war  in  the  world  many  art-
 cles  appear  which  use  the  strongest
 language  in  attacking  the  other  coun-
 try  We  try  not  to  have  them  cir-
 culated  here  Well,  the  foreign  Em-
 bassies  have  been  good  enough  to  co-
 operate  with  us  in  this  matter  In  this
 particular  matter,  as  I  said,  it  is
 anybody’s  -opinion  whether  this  wac
 2  very  proper  thing  to  do  or  an  im-
 Proper  thing  to  do,  although  I  would
 like  to  draw  attention  to  the  actual
 Phrase  of  it  to  which  objection  has
 Perhaps  been  taken  It  ४  stightly
 different  from  the  phraseology  th  the
 Chinese  Government's  reference  to
 Kalimpong  Here  it  says  the  reaction-
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 aries  in  Tibet,  etc,  “utilising  Xalim-
 pong,  which  is  in  a  foreign  jand,  as  a
 centre  for  collusion  with  imperialism”,
 slightly  different  from  saying  that
 Kalimpong  is  the  commanding  centre
 of  collusion.  Maybe,  that  may  be
 explained  by  saying  that  somebody
 met  somebody  and  whispered  and,
 as  such,  that  is  collusion  ‘certainly.

 I  am  merely  putting  various  aspects
 of  this  matter.  J¢  is  an  unsavoury
 matter  altogether.  But  I  want  the
 House  to  deal  with  this  matter  with
 dignity  and  restraint,  because  behind
 all  these  minor  matters  lie  much
 bigger  matters  which  we  have  to  face
 today,  tomorrow  and  the  day  after,
 and  we  should  not  allow  ourselves  to
 be  diverted  from  that  major  and  diffi-
 cult  issue  by  relatively  minor  issues.

 Shri  H.  N.  Mukerjee:  The  Prime
 Minister  has  made  a  statement  which
 surely  we  appreciate,  the  tone  of  it
 and  the  details  which  he  has  given
 us.  But  I  find  that  the  material  in
 regard  to  the  investigation  of  our
 charges  regarding  espionage  and  allied
 activities  concludes  round  about
 August  1958.  Now  I  have  here  a  lot
 of  material,  and  I  can  only  have  access
 to  materials  which  appear  in  the  news-
 papers  and  in  books  and  that  kind  of
 thing

 Shri  C.  D.  Pande  (Naimi  Tal):  You
 get  information  from  other  sources.

 Shri  Raghunath  Singh  (Varanasi):
 From  the  fatherland.  (Interruptions).

 Shri  में,  N.  Mukerjee:  In  recent
 months,  from  January  to  March  this
 year,  for  instance,  a  lot  of  things  are
 allegedly  happening  in  this  particular
 ares.  I  have  not  the  details  of  it,

 yesterday
 frightful  thought  that  in  the  absence
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 of  the  Prime  Minister  the  mask  put
 on  the  Congress  Government  was  torn
 off  and  all  kinds  of  things  were  said
 by  the  Deputy  Minister  which  he
 possibly  cannot  second.  It  has  hap-
 pened.  (Interruptions.)  So,  I  wish
 tu  ask  the  Prime  Minister  that  im  view
 of  these  things  appearing  in  the  press,
 whether  we  should  not  dispassionate-
 ly  (nterruptions).

 Shri  Tyagi:  This  is  a  very  unkind
 cut,  the  spirit  in  which  it  is  being
 dealt  with.

 Shri  H.  N.  Mukerjee:  I  want  the
 Prime  Minister  to  assure  me  that  he
 is  making  continuous  examination  of
 these  allegations  which  are  appearing
 in  the  press.  It  may  be  that  it  is  act
 necessary  for  us  in  the  Heuse  to  voice
 about  this  allegation  appearing  in  one
 section  of  the  press  or  another,  but  we
 are  perturbed  these  allegations  are
 circulated  with  impunity.  Therefore,
 l  would  request  the  Prime  Minister.

 Acharya  Kripalanl  (Sitamarhi):  May
 I  suggest  that  it  is  better  to  have  dis-
 cussion  of  a  couple  of  hours  on  this
 subject  than  to  allow  people  to  speak
 like  that.

 Shri  nL  N.  Makerjee:  I  do  not  think
 I  spoke  in  any  unseemly  manner.  All
 that  I  have  been  saying  is  that  I  want
 the  Prime  Minister  to  make  further
 investigation,  continuous  investigation,
 and  tell  us  whether  the  allegations
 made.

 Mr.  Speaker:  That  he  has  already
 stated  in  the  statement.  He  is  a  mem-
 ber  of  the  Communist  Party,  which
 has  issued  the  statement  saying:  we
 want  investigation.  I  do  not  know
 what  more  he  is  going  to  say-—more
 than  what  is  contained  in  that  state-
 Tent.

 Shri  H.  N.  Mukerjee:  The  Prime
 Minister  has  stated  as  to  what  hap-
 pened  in  last  August  and  so  on.  Now
 about  January,  February  and  March,
 1959,  he  might  very  well  say  “we  are
 having  it  examined  throughout  from
 time  to  time”.  I  am  not  asking  him
 for  the  moon  or  something  like  that.



 9285  Morton

 Mr.  Speaker:  Very  well  I  have
 heard  both  sides  So  far  as  this
 matter  38  concerned

 Shri  D  C  Sharma
 What  about  the  mask?

 Mr.  Speaker:  So  far  as  the  mask  35
 concerned,  st  23  unfortunate  that  hon.
 Members’  taking  advantage  of  op-
 portumties  make  insmuationf.  (iIn-
 terruptrons  )  It  38  very  wrong  What-
 ever  might  be  said  with  respect  to
 the  Congress  Party,  here  it  is  the
 Congress  Government  that  he  has
 said  In  one  breath  he  says  that  he
 assures  the  hon  Prime  Minister  and
 m  the  other  breath  he  says  that  the
 mask  has  been  removed  That  means
 that  the  hon  Prime  Minister  is  going
 on  with  a  mask  No,  this  is  very
 improper  I  would  not  allow  hon,
 Members  to  use  this  as  an  advantage
 (Interruption)  I  would  not  call

 hon.  Members  merely  to  ask  a  question
 and  then  take  advantage  of  that  and
 say  ‘mask  and  other  things’  to  make
 the  best  of  the  opportunity  (Interrup-
 tron)

 38  brs

 (Gurdaspur):

 Shri  Punneose  and  Shri  Nath  Pai
 rose—

 Shri  Nagi  Reddy:  Yesterday  many
 more  words  were  said  and  no  objection
 was  taken

 Mr.  Speaker:
 that

 Shri  Nagi  Reddy:  No  (Interruption  )
 Shri  H.  N.  Mukerjee:  It  35  improper

 That  is  what  she  said

 Mr  Speaker:  So  far  as  this  matter
 of  an  adjournment  motron  ४8  concern-
 ed,  3६  358  not  as  if  I  thought  that  this
 was  a  censure  motion  against  the
 Government.  I  brought  it  up  before
 the  House  for  elucidation  so  that  I
 May  hear  both  sides  and  try  to  come
 to  a  conclusion  Now,  there  are  im-
 portant  matters  here.  Only  the  other
 day  the  hon  Prime  Minister  explained
 our  attitude  towards  what  is  happen-
 ing  in  Tibet  No  doubt,  the  news  that

 I  took  objection  to
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 came  from  Tibet  was  alarming  so  far
 as  that  country  was  concerned.  Natu-
 rally,  all  persons  interested  in  this
 country  must  be  anxious  to  see  whe-
 ther  we  will  be  affected  in  a  particular
 manney  so  far  as  our  country  is  con-
 cerned  and  also  regarding  our  re-
 lations  with  the  foreign  country.

 With  those  two  aspects,  if  it  is  very
 important  to  discuss  this  matter,  oer-
 tainly  I  would  have  allowed  a  discus-
 sion  of  this  matter  It  is  not  a  censure
 motion  against  this  Government
 regarding  the  steps  that  have  been
 taken  to  avoid  all  sorts  of  statements
 being  circulated  or  given  currency  to
 m  the  papers  and  whether  they  are
 true  or  false  These  are  likely  to
 create  misunderstandings

 So  far  as  these  two  matters  are  con-
 cerned,  these  have  been  explained  in
 extenso  by  the  hon  Prime  Miun'ster
 today  So  far  all  that  I  thought  was
 that  even  on  allowing  this  nobody
 ampeaches  the  motives  of  the  party  to
 which  hon  Members  belong,  that  is,
 the  Communist  Party  But  if  Shri
 Mukerjee  wanted  to  know  a  particular
 thing  or  further  investigation  or  a
 constant  watch  over  what  is:  happen-
 ing  after  August,  there  is  a  way  of
 doing  it.  Persons  who  belong  to  thus
 country  and  who  want  this  country
 to  keep  good  relations  with  a  neigh-
 bouring  country  specially  when  the
 situation  ३35  delicate  so  far  as  whatever
 is  happening  there  ought  not  to  create
 a  mnusunderstanding  Whoever  is
 interested—of  course,  all  the  persons
 are  interested  in  the  country—feels
 that  some  news  has  not  come  to  the
 notice  of  the  hon  Prime  Minister,  he
 will  carry  that  news  privately  to  him
 mstead  of  coming  out  m  the  open
 and  making  a  statement  to  say  that
 these  are  the  things  With  that  view
 I  thought  that  it  was  necessary  to  bring
 it  up  here  for  clarification,  otherwise
 I  would  not  have  brought  it  up.  It
 is  open  to  any  person  of  this  country
 to  write  to  the  hon.  Prime  Minister
 and  say,  “My  information  is  different
 from  your  information”  But  why
 should  it  form  part  of  a  statement  of
 this  kind?  Therefore,  I  thought  that
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 it  is  necessary  for  giving  an  oppor-
 tunity  for  being  explained  on  the  floor
 of  the  House;  otherwise  it  will  create
 disturbance  in  the  two  countries  which
 are  on  friendly  terms.  Now,  this  has
 been  sufficiently  explained.

 So  far  as  the  issue  or  circulating  of
 the  copy  of  an  article  in  the  People’s
 Daily  there  is  concerned,  there  is  no
 doubt  that  if  it-had  been  circulated
 before  the  hon.  Prime  Minister’s
 statement  it  would  have  been  a  diffe-
 rent  matter.  But  it  has  been  circulat-
 ed  after  the  hon.  Prime  Minister's

 The  Embassy  must
 certainly  keep  a  watch  over  events
 that  are  happening  here,  particularly,
 with  respect  to  certain  matters.  It  is
 rather  unfortunate  that  the  Embassy
 should  have  distributed  it  but  it  does
 not  seem  to  offend  any  of  those  ordi-
 nary  or  the  other  diplomatic  privileges.
 No  doubt,  as  the  hon.  Prime  Minister
 has  said,  it  is  an  impropriety.  I  am
 sure  the  Embassy  will  certainly  take
 note  of  it,  that  is,  that  Embassy  and
 other  Embassies  also.  (Interruption.
 All  the  Embassies  will  take  note  of
 that.  I  do  not  think  that  we  need
 pursue  this  matter  further.  Therefore
 I  am  not  giving  my  consent  for  discus-
 sion  of  this  matter.

 One  other  point  was  raised  by  the
 hon.  Prime  Minister  relating  generally
 to  adjournment  motions.  I  would  like
 to  point  out  to  all  the  hon.  Ministers
 that  as  soon  as  a  copy  of  the  adjourn-
 ment  motion  is  given  to  me  simultan-
 eously  copies  are  given  to  the  hon.
 Ministers  and  to  the  Secretary  also.
 Qn  behalf  of  hon.  Ministers  it  is  given
 to  the  hon.  Minister  of  Parliamentary
 Affairs.  It  ig  expected  that  they  will
 look  into  it,  as  I  look  into  it  when  I
 come  to  the  House.  I  am  handed  over
 a  copy  and  while  I  am  calling  upon
 Yion.  Members  to  ask  supplementary
 questions,  another  eye  is  upon  the
 adjournment  motion.  I  have  to  make
 up  my  mind  one  way  or  the  other.
 ह)  is  not  that  I  am  going  to  give  con-
 sent  to  every  adjournment  motion  if
 copies  are  given  to  hon.  Ministers.
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 Exchange  of  Berubar:

 Union  and  Cooch~
 Behar  Encluves
 with  Pakistan

 They  ought  not  to  think  that  I  have
 allowed  that  motion  immediately  or
 that  I  am  giving  consent  to  it.  It  is
 only  for  the  purpose,  under  the  Rules,
 to  give  notice  to  them  so  that  they
 may,  in  case  I  need  some  explanation,
 give  the  explanation.

 With  respect  to  the  other  thing  that
 the  hon.  Member  has  referred,  that
 is,  that  the  Embassy  was  attacked  in
 Lhasa  and  so  on,  as  soon  as  I  received
 a  note  from  the  hon.  Prime  Minister
 that  there  was  no  truth  in  it,  I  did  not
 allow  it.  So  far  as  such  matters  are
 concerned,  I  need  not  allow  them.  I
 am  also  watching  what  exactly  ‘ought
 to  be  allowed  and  what  ought  not  be
 allowed.  This  is  only  for  the  purpose
 of  giving  notice  to  hon.  Ministers.
 They  are  entitled  to  tell  me  before  I
 come  to  a  conclusion  as  to  what  exact-
 ly  is  their  reaction  so  far  as  this  is
 concerned.

 The  House  will  now  proceed  with
 the  other.

 Shri  Jawaharial  Nehru:  May  I  make
 a  brief  statement  on  an  entirely  diffe-
 rent  matter.

 43.06  hrs.
 STATEMENT  REGARDING  EX-
 CHANGE  OF  BERUBARI  UNION
 AND  COOCH-BEHAR  ENCLAVES

 WITH  PAKISTAN

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nebru):  I  should  like  to  inform  the
 House  that  the  President  has  decided
 on  the  advice  of  his  Government  to
 refer  certain  issues  to  the  Supreme
 Court  for  their  opinion.  These  issues
 relate—if  I  may  read  out—to  the
 steps  to  be  taken  concerning  the  Beru-
 bari  Union  and  the  so-called  Cooch-
 Behar  enclaves.

 The  reference  is:
 “1  Is  any  legislative  action

 hecessary  for  the  implementation
 of  the  agreement  relating  to  Beru-
 bari  Union?

 2.  If  so,  is  a  law  of  Parliament
 relatable  to  article  3  of  the  Con-
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 stitution  sufficient  for  the  purpose
 oF  is  an  amendment  of  the  Con-
 ststution  in  accordance  with  article
 388  of  the  Constitution  necessary
 am  additzon  or  in  the  alternative?

 3  Is  a  law  of  Parliament  relat-
 able  to  article  3  of  the  Constitu-
 thon  sufficient  for  the  :mplemen-
 tation  of  the  agreement  relating
 to  exchange  of  enclaves  or  is  an
 amendment  of  the  Constitution  in
 accordance  with  article  368  of  the
 Constitution  necessary  for  the
 purpose  in  addition  or  in  the  alter~
 native®”
 The  actuai  reference  has  not  been

 sent  to  the  Supreme  Court  because  of
 some  maps  et  cetera,  but  I  thought  I
 would  take  the  earliest  opportunity
 to  inform  the  House  I  shall,  of  course,
 place  a  copy  of  that  before  the  House

 as  soon  as  it  ts  possible

 3.08  hra.
 PAPERS  LAID  ON  THE  TABLE

 AMENDMENTS  TO  MEDICINAL  AND  TorzT
 PREPARATIONS  (Excrsk  Duras)  ८ण

 The  Deputy  Mintster  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  Suir,
 on  behalf  of  Shri  8  R  Bhagat,  I  beg
 to  lay  on  the  Table,  under  sub-section
 (4)  of  Section  9  of  the  Medicinal  and
 Toxlet  Preparations  (Excise  Duties)
 Act,  ‘1955,  a  copy  of  Notificahon  No
 GSR  340  dated  the  2lst  March,  ‘1959,
 making  certain  further  amendments  to
 the  Medicinal  and  Toilet  Preparations
 (Exewe  Duties)  Rules,  956  ([Placed

 an  Labrary,  See  No  LT-33i/89]

 NoriricaTIONS  UNDER  CENTRAL  EXCISES
 ann  Satt  Act

 Shrimati  Tarkeshwari  Sinha:  Sir,
 on  behalf  of  Shm  B  R.  Bhagat,  I  beg
 to  Jay  on  the  Table,  under  Section  38
 of  the  Central  Excises  and  Salt  Act,
 194,  a  copy  of  each  of  the  following
 Notifications

 GQ)  GSR  No  339  dated  the  2Ist
 March,  1959,  making  certain
 further  amendments  to  the
 North  Eastern  Indies  Salt
 Rules,  939

 of  State  Trading  in
 Foodgrains

 Gi)  GSR  No  380  dated  the  है..." ठ
 March,  1989,  making  certain
 further  amendment  to  the
 Central  Excise  Rules,  ‘1944.
 [Placed  in  Library,  See  No.
 LY-382/59}

 13.69  hrs

 STATEMENT  RE  THE  SCHEME  OF
 STATE  TRADING  IN  FOODGRAINS

 The  Minister  of  Food  and  Agricul.
 ture  (Shri  A.  ह  Jain).  At  the  last
 meeting  of  the  National  Development
 Council  held  on  November  8  and  9,
 1958,  it  was  decided  that  the  State
 should  take  over  the  wholesele  trade
 in  foodgrains

 An  Hon.  Member.  It  may  be  laid
 on  the  Table

 Shri  Braj  Raj  Singh  (Firozabad)
 I  had  given  notice  of  a  half-an-hour
 discussion  and  you  were  pleased  to
 allow  the  discussion  but  in  order  to
 bye-pass  that  the  hon  Munister  is
 making  a  statement.

 Mr.  Speaker.  Very  well  I  have
 got  a  copy  of  the  statement.  It  runs
 into  five  pages,  closely  typed.  The
 copies  of  the  statement  will  be  circu-
 lated  to  hon  Members  If  there  ut
 stall  much  to  discuss  in  the  half-an-
 hour  discussion,  4  will  consider  ४६.
 The  hon  Munster  need  not  read  the
 statement

 Shri  A  ्,  Jain’  I  lay  it  on  the
 Table  of  the  House

 STATEMENT

 It  was  also  decided  that  an  adequate
 number  of  primary  marketing  socie-
 ties  should  be  set  up  and  linked  with
 village  co-operatives  which  should
 serve  as  agencies  for  collection  and
 sale  at  assured  prices  at  the  village
 level  In  pursuance  of  the  suggestion
 of  the  National  Development  Council

 Group  was  constituted  under  the
 °

 chairmanship  of  the  Food  Secretary
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 and  with  representatives  of  the  Min-
 istry  of  Finance,  the  Ministry  of  Food
 and  Agriculture,  the  Planning  Com-
 mission,  and  the  Reserve  Bank  and
 the  State  Bank  of  India,  to  consider
 the  implications  of  the  National  Deve-
 lopment  Council’s  decision  to  socialize
 the  wholesale  trade  in  foodgrains  and
 to  work  out  the  details  of  a  scheme  for
 the  implementation  of  that  decision.

 The  report  of  the  Working  Group
 was  submitted  to  the  Government
 early  in  January  959  and,  in  accord-
 ance  with  the  Government's  decision,
 copies  of  the  Report  were  sent  to  the
 Chief  Ministers  of  the  States  for  the
 comments  of  the  State  Governments.
 The  comments  of  the  State  Govern-
 ments  except  the  Governments  of
 Kerala  and  Andhra  were  received  by
 the  end  of  February.  The  report  of
 the  Working  Group  was  also  consider-
 ed  by  the  Planning  Commission.  The
 Government  have  recently  given  de-
 tailed  consideration  to  the  scheme  for
 state  trading  prepared  by  the  Working
 Group  in  the  light  of  the  comments
 received  from  the  various  State  Gov-
 ernments  and  the  views  expressed  by
 the  Planning  Commission.

 The  Working  Group  has  recommend-
 ed  that  the  primary  objective  of  state
 trading  in  foodgrains  is  to  maintain
 price  levels  which  are  fair  to  the  pro-
 ducer  and  to  the  consumer  and  to
 reduce  to  the  minimum  the  spread
 between  the  prices  received  by  the
 farmer  and  the  prices  paid  by  the
 consumer  throughout  the  season  and
 over  an  agricultural  cycle.  The  Gov-
 ernment  have  broadly  accepted  this
 objective.

 The  other  proposals  of  the  Work-
 ing  Group  were  intended  to  provide
 for  an  orderly  transition  toward  the
 assumption  by  the  8५80४  of  wholesale
 trade  in  foodgraing  without  suddenly
 dislocating  the  existing  channels  of
 distribution  or  throwing  excessive
 burden  on  the  administrative  machi-
 nery  of  the  Central  and  State  Gov-
 ernments,  The  proposals  made  by  the
 Working  Group  involve  the  steady
 e&pansion  of  purchases  by  the  Gov-
 ernment  with  a  view  to  establishing
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 Foodgrains
 for  the  Government  a  position  of
 btrategic  control  over  the  market  and
 the  intensification  of  existing  measures,
 such  as  the  licensing  of  wholesale
 traders  and  imposing  certain  obliga-
 tions  on  them,  the  system  of  distribu-
 tion  at  the  retail  stage  through  fair
 price  shops  and  statutory  price  control
 at  the  wholesale  stage.  The  scheme
 prepared  by  the  Working  Group  also-
 provides  for  the  progressive  develop-
 ment  of  co-operatives  so  that  a  com-
 prehensive  network  of  marketing  co-
 operatives,  capable  of  taking  over  the
 entire  marketable  surplus,  may  be
 built  up.

 The  Government  are  aware  of  the
 difficulties  in  the  way  of  undertaking
 full-scale  state  trading  immediately,
 an  particular  of  the  absence  of  an
 adequate  administrative  organisation,
 the  lack  of  sufficient  storage  accommo-
 dation  and  the  want  of  adequate
 buffer  stocks;  The  scheme,  therefore,
 falls  into  two  parts:  (i)  the  ultimate
 pattern  and  (ii)  the  interim  scheme
 to  be  worked  till  the  establishment  of
 full-scale  state  trading.

 The  ultimate  pattern  of  state  trad-
 ing  in  foodgrains  will  consist  of  a  sys-
 tem  which  provides  for  the  colleétton
 of  the  farm  surpluses  through  the  ser-
 vice  co-operatives  at  the  village  level’
 and  the  channelling  of  the  surpluses
 through  the  marketing  co-operatives
 and  the  apex  marketing  co-operatives
 for  distribution  through  retailers  and’
 through  consumers’  co-operatives.
 Effective  steps  will  have  to  be  taken
 for  the  development  of  consumers’  co-
 operatives,  The  Government  have
 decided  that  efforts  should  be  directed
 toward  the  speedy  realization  of  the
 ultimate  objective  and  that,  during  the
 interim  period,  more  and  more  of  the
 wholesale  trade  in  foodgrains  be  taken
 over  by  the  co-operatives  as  they  are
 progressively  organized  and  developed.

 The  Government  will  not  immedi-
 ately  undertake  the  purchase  of  the
 entire  marketed  surplus,  as  that  would
 at  once  cast  on  the  Government  the
 responsibility  for  feeding  the  consum-
 ers  in  the  urban  and  semi-urban  areas.
 They  will,  therefore,  progressively
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 acquire  larger  proportions  of  such
 surplus  with  a  view  to  controlling  the
 market  more  and  more  effectively
 until  full-fledged  state  trading  is  estab.
 lished.  In  the  interim  period,  the
 wholesale  traders  wil]  be  permitted  to
 function  as  licensed  traders  who  will
 make  purchases  on  their  own  behalf
 but  shall  pay  specified  minimum  prices
 to  the  farmer  While  the  Government
 will  have  the  right  to  acquire  the
 whole  or  a  portion  of  the  stocks  from
 the  licensed  traders  at  controlled
 prices,  the  traders  will  be  at  liberty
 to  sell  the  remaining  stocks  to  the  re-
 tailers  at  prices  not  exceeding  the  con-
 trolled  prices.  They  will  be  required
 to  maintain  proper  accounts  of  their
 purchase  and  sale  transactions  and  of
 their  stocks  and  submit  periodical  re-
 turns  to  the  State  Governments.

 The  Government  have  considered
 certain  other  matters  in  relation  to
 ‘state  trading  in  foodgrains  and  have
 taken  the  following  decisions: —

 (i)  In  the  imitial  stages,  state
 trading  will  be  confined  only
 to  the  two  major  cereals  viz—
 rice  and  wheat.  In  order  to
 ensure  that  the  producers  get
 the  minimum  prices,  the  Gov-
 ernment  will  set  up  an  agency
 for  making  direct  purchase  of
 foodgrains  from  the  producers
 who  are  desirous  of  selling
 their  surplus  produce  to  the
 Government.

 (is)  The  purchase  and  sale  opera-
 tions  as  a  whole  would  be  con-
 ducted  on  a  no-profit-no-loss
 basis,

 diii)  Uniform  purchase  prices  will
 generally  be  fixed  for  a  whole

 tate  or  region.  In  certain
 States,  however,  there  are
 some  under-developed  areas
 which  are  not  well  served  by
 railway.  The  assembling
 markets  and  the  mill  industry
 being  concentrated  at  rail-
 heads,  the  prices  in  the  interi-
 or  are  generally  determined
 by  the  prices  prevailing  at  the
 assembling  and  milling  centres
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 (iv)

 (v)

 at  the  railheads.  It  may  be-
 come  necessary  to  fix  diffe-
 rent  prices  in  the  case  of  such
 under-develped  areas.  Then
 ugain,  there  are  certain  high-
 fy  deficit  areas  where  the
 prices  are  always  higher  than
 am  the  surplus  areas.  In  view
 of  this,  ॥  may  also  be  neces-
 sary  to  fix  different  purchase
 prices  in  the  case  of  such
 highly  deficit  areas.  Similar-
 ly,  controlled  priees  for  whole-
 salers  may  vary  from  region
 to  region  within  a  State
 While  the  fixation  of  control-
 led  prices  for  retail  transac-
 tions  does  not  appear  ६०  be  a
 practicable  proposition  in  tho
 present  circumstances,
 attempt.  will  be  madc  to  anflu-
 ence  retail  prices  by  continu-
 ing  and,  where  necessary,
 enlarging  the  operation  of  fair
 price  shops  and  by  the  speedy
 formation  of  consumers’  co-
 operatives  If,  however,  a
 particular  State  Government
 consider  it  desirable  to  control
 the  retail  prices  m  an  arer
 of  the  State,  they  may  do  so
 provided  they  are  certain  that
 it  would  be  possible  for  them
 to  enforce  such  prices  without
 causing  any  dislocation  of,  or
 interruption  m,  supplies.
 The  question  whether  the
 Government  should  under-
 take  as  an  experimenta]  mea-
 sure,  the  purchase  of  the
 entire  marketed  surplus  of  a
 particular  foodgrain  in  certain
 selected  aréas  will  be  examm-
 ed  mn  consultation  with  the
 State  Governments  concerned
 The  acquisition  of  the  entire
 marketed  surplus  of  such  an
 area  will  immediately  cast  on
 the  Government  the  responsi-
 bility  for  feeding  the  entire
 urban  population  of  that  area
 and,  possibly,  also  of  feeding
 the  population  of  other  areas
 which  receive  their  supplies
 from  such  an  ares.  As  a  result
 of  such  experimentation  the
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 Government  will  have  an  idea
 of  the  difficulties  that  may
 arise  in  undertaking  full-scale
 state  trading  and  the  steps
 which  may  have  to  be  taken
 to  meet  such  difficulties.

 (vi)  In  regard  to  the  establishment
 of  Corporations  in  the  States
 to  deal  with  state  trading,
 there  are  two  aspects  which
 require  consideration.  The
 first  is  whether  there  would
 be  need  or  place  for  such  a
 Corporation  in  the  ultimate
 pattern  of  state  trading.  The
 basic  policy  is  that  village
 level  co-operatives  and  co-
 operative  marketing  societies
 should  be  developed  fast,  and
 there  may  eventually  be  an
 apex  marketing  society  in
 each  State.  In  this  ultimate
 pattern  there  seems  to  be  no
 place  for  a  Corporation,  It  is
 not  worth  while  to  create  such
 corporations  even  ag  an  inte-
 rim  measure,  for  if  a  corpora-
 tion  is  created  and  its  func-
 tionaries  and  agents  spread
 out,  this  may  well  create  vest-
 ed  interests  and  cause  delay
 in  the  development  of  .co-
 operatives.  The  second  aspect
 is  that  there  may  be  quite
 ferious  practical  difficulties  in
 the  functioning  of  a  Corpora-
 tion,  for  a  Corporation  would
 be  outside  the  Government
 and  it  will  not  have  any  legal
 competence  to  enforce  any
 control  nor  will  its  employees
 enjoy  the  status  of  public  ser-
 vants.  For  these  reasons  a
 decision  on  the  question  of
 establishing  Corporations  in
 the  States  has  been  deferred
 until  greater  experience  of
 state  trading  has  been  gained.

 This  scheme  will  be  placed  before
 the  National  Development  Council  at
 its  next  meeting  to  Be  held  on  April
 3  and  4,  1989.

 43.0  brs,

 DEMANDS*  FOR  GRANTS—contd.

 Movistry  or  Screnriric  Researcn  aND
 Cuurusa,  Arrams—contd.

 Mr.  Speaker:  The  House  will  now
 resume  discussion  of  the  Demands  for
 Grants  in  respect  of  the  Ministry  of
 Scientific  Research  and  Cultural
 Affairs.  Out  of  three  hours  allotted
 for  these  Demands,  two  hours  and
 tighteen  minutes  now  remain.

 A  list  of  selected  cut  motions  relat-
 ing  to  these  Demands  has  already  been
 circulated  to  hon.  Members  on  the
 Ist  April,  ‘1959.  The  following  cut
 motions  may  be  moved  subject  to  their
 being  otherwise  admissible,

 74  1065,  1066,  1067,  ‘1218,  ‘4219, (1220.
 5  208,  209,  SOI,  ‘1068,  2069,  3070, 7227,  ‘1222,  7223,  ‘1224,  ‘1225,
 76  1226.

 डे  (1227,

 79  (210,  (2u1,  I07I,  ‘1072,  ‘1073.
 80  इ228,  ‘1229,  ‘1230.

 Need  to  develop  promote  and  protect
 the  cultural  life  of  the  Bengal’
 speaking  population  of  the  border
 areas  of  Bihar  contiguous  to  Bengal.

 Shri  B.  Das  Gupta:  I  beg  to  move:

 ‘That  the  demand  under  the
 head  Ministry  of  Scientific
 Research  and  Cultural  Affairs  be
 reduced  by  Rs.  100."

 Need  to  investigate  into  the  cultural
 and  educational  handicaps  of  the
 non-Hindi  speaking  population  in
 Biher,

 “SMoved with  the  recommendation  of  the  President
 I6(Ai)  L8D—4.
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 Shri  B.  Das  Gupta:  I  beg  to  move

 “That  the  demand  under  the
 head  Ministry  of  Scientific
 Research  and  Cultural  Affairs  be
 reduced  by  Rs  100”

 Need  to  promote  and  develop  the
 culture  of  Adivasis  m  India

 Shri  B.  Das  Gupta.  I  beg  to  move

 “That  the  demand  under  the
 head  Mnunistry  of  Scientific
 Research  and  Cultural  Affairs  be
 reduced  by  Rs  100”

 Need  to  gwe  financial  atd  to  popularise
 Chhou  Dance  of  Seratketla

 Shri  ?  K.  Deo:  I  beg  to  move

 “That  the  demand  under  the
 head  Mimstry  of  Scientific
 Research  and  Cultural  Affairs  be
 reduced  by  Rs  100”.

 Need  for  negotiating  with  the  British
 Government  for  the  transfer  of
 Koh-:-Noor  diamond  to  Indta

 Shri  P  K.  Deo:  I  beg  to  nove

 “That  the  demand  under  the
 head  Ministry  of  Scientific
 Research  and  Cultural  Affairs  be
 reduced  by  Rs  100”

 Need  to  shift  the  Indw  office  Library
 an  London  to  Indta

 Shri  P  KE.  Deo:  I  beg  to  move

 “That  the  demand  under  the
 Head  Minsstry  of  Scientific
 Research  and  Cultural  Affairs  be
 reduced  by  Rs  00  ”

 Need  to  have  a  separate  circle  of
 Archaeology  wn  Onsea

 Shri  8  C  Mullick:  I  beg  to  move

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 Rs  100”

 APRIL  2,  3959  for  Granta  9298

 Need  to  allocate  adequate  funds  for
 the  matntenance  of  the  protected
 monuments  in  Ortssa

 Shri  8  0  Mull‘ck:  I  beg  to  move.

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 Rs  100”,

 Fatlure  to  evolve  a  policy  for  syste-
 matic  excavations  at  Karia  Sarnath
 and  other  places  for  expanding
 knowledge  of  Buddhist  times

 Shri  8  L.  Saksena:  I  beg  to  move.

 “That  the  demand  under  the
 head  Archacology  be  reduced  by
 Rs

 Failure  to  conserve  the  archaeological
 reltcs  ह). उ  Budhpur  भा  the  district  of
 Puruha  West  Bengal

 Shri  B.  Das  Gupta:  I  beg  to  move

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 Rs  300  "

 Failure  to  ecplore  further  the  archaeo-
 logical  findings  tn  Joyda  in  the
 District  of  Singhbhum  Bihar

 Shri  B.  Das  Gupta:  I  beg  to  move

 ‘That  the  demand  under  the
 head  Archacology  be  reduced  by
 Rs  100°"

 Need  to  commle  a  comprehennve
 Archaeolog:cal  gutde  book  of  India.

 Shri  B.  Das  Gupte  I  beg  to  move

 “That  the  demand  under  the
 head  Archaeolog:  be  reduced  by
 Rs  100"

 Need  for  pubkcation  of  various  manu-
 seript  kept  wm  the  archives  of  the
 monasteries  at  Ladhak  in  Kashmir.

 Shri  P  K.  Deo:  I  beg  to  move

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 Rs  100"
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 Need  for  sending  a  team  of  scholars  ६0
 Tibet  to  study  Tibetology  in  the
 monasteries  there.
 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 Rs  700

 ‘
 Need  for  creating  a  circle  of  the
 archagological  department  in  Orissa.

 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 Rs  100.”

 Excavations  at  Ratnagirs  mm  Orisea

 hri  ?  K.  Deo:  I  beg  to  move

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 Rs  100”

 Need  for  declaring  the  Chousath  Jogin:
 Temple  and  other  temples  ४४  Rani-
 pur-Jharial.  Bolangir  Dnstrict  as
 monuments  of  national  importance

 Shri  P  K.  Deo:  ]  beg  to  move

 “That  the  demand  under  the
 head  Archaeology  be  reduced  by
 gs  400  -

 Need  for  speedy  preparation  of
 National  Atlas  in  English.

 Shrj  है  K.  Deo:  I  beg  to  move

 “That  the  demand  under  the
 head  Survey  of  India  be  reduced
 by  Rs.  i00”

 Need  for  giving  financial  aid  to  the
 Bombay  Netural  Historical  Society

 Shri  क,  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Zoological  Survey  be  reduc-
 ed  by  100.”

 Need  to  estadlish  a  museum  at  Ratna-
 gir  in  Orissa  for  exhibition  of
 archaeological  finds.

 Shri  B.  ©.  Mallick:  I  beg  to  move.

 “That  the  demand  under  the
 head  Scientific  Research  and  Cul-
 tural  Affairs  be  reduced  by
 Rs,  100."

 for  Grants  930०

 Need  to  allocate  adequate  funds  for
 the  development  of  Orin  dance.

 Shri  B.  C  Mullick:  I  beg  to  move

 “That  the  demand  under  the
 head  Scientific  Research  and  Cul-
 tural  Affairs  be  reduced  by
 Rs  100”

 Faslure  tn  adequate  dissemination  of
 scientific  and  technical  mnformation
 for  the  benefit  of  the  general  public.

 Shri  B.  Das  Gupta:  ©  beg  to  move:

 “That  the  demand  under  the
 head  Scientific  Research  and  Cul-
 tural  Affairs  be  reduced  by
 Rs  100”

 Need  to  provide  adequate  research
 opportunsties  for  scientsfic  workers.

 Shri  B.  Das  Gupta:  I  beg  to  move

 ‘That  the  demand  under  the
 head  Scientific  Research  and  Cul-
 tural  Affairs  be  reduced  by
 Rs  100"

 Need  to  ensure  employment  with
 adequate  remuneration  for  scientific
 and  technical  workers.

 Shri  B.  Das  Gupta:  I  beg  to  move

 “That  the  demand  under  the
 head  Scientific  Research  and  Cul-
 tural  Affairs  be  reduc@  by
 Rs  100"

 Need  for  collection  of  oceanographic
 data  in  the  Bay  of  Bengal  along
 the  Orissa  Coast.

 Shri  P  K.  Deo:  I  beg  to  move

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Scientific  Research  and  Cul-
 tural  Affairs  be  reduced  by
 Rs  100.”
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 Detay  in  the  compilation  of  the  Dis-
 trict  Gazetteer:  of  Orissa.

 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Scientific  Research  and  Cul-
 tural  Affairs  be  reduced  by
 Rs,  100.”

 Need  for  recognising  Orisi  dance  as
 one  of  the  classical  dances.

 _  Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Scientific  Research  and  Cul-
 tural  Affairs  be  reduced  by
 Rs  100.”

 Mr.  Speaker:  All  these  cut  motions
 are  now  before  the  House.

 How  much  time  does  the  hon.  Min-
 ister  want  for  his  reply?  He  is  not
 here.

 Shri  Braj  Raj  Singh  (Firozabad):  He
 is  not  here.

 Mr.  Speaker:  Who  was  m  posses-
 sion  of  the  House  yesterday?  Shri
 Panigrahi.

 Shri  Nath  Pai  (Rajapur):  It  is
 courtesy  to  the  House  that  when  his
 Demands  are  coming  up  he  should  be
 here.

 .Mr.  Speaker:  He  is  coming  Hon.
 Members  should  aways  give  five
 minutes

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I  am  taking  notes

 Mr.  Speaker:  The  hon.  Minister  of
 Parliamentary  Affairs  represents  all
 Ministers.  Let  the  Minister  of  Scien
 tific  Research  and  Cultural  Affairs
 be  sent  for.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 He  is  coming.

 Shri  Panigrahi  (Puri):  Yesterday  I,
 was  discussing  the  crisis  of  personnel
 that  the  country  is  faced  with.  I  was
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 also  referring  to  the  Vigyan  Mandira.
 I  am  glad  that  Government  have  de-
 cided  to  set  up  more  Vigyan  Mandirs
 in  the  coming  years.  But  I  had  the
 occasion  to  visit  one  of  the  Vigyan
 Mandirs  in  my  State,  and  I  found  that
 the  Mandir  was  there,  but  there  was
 nothing  of  Vigyan  in  it.  I  would,
 therefore,  suggest  hat  when  Govern-
 ment  are  taking  steps  to  open  more
 Vigyan  Mandirs  in  different  States,
 at  least  the  activities  of  the  Vigyan
 Mandirs  should  be  looked  into  and
 they  should  be  improved  upon,
 because  the  main  objective  of  the
 Vigyan,  Mandirs  is  to  popularise
 science  among  the  villagers.

 I  also  thank  the  hon.  Minister  for
 his  announcement  to  improve  the
 salary  scales  of  teachers  who  have
 been  engaged  in  engineering  institu-
 tions.  I  would  urge  the  hon.  Minister
 also  to  look  into  the  salary  scales  of
 other  scientific  personnel  engaged  in
 different  scientific  institutions,  and
 their  pay-scales  also  should  be
 inereased

 The  hon  Minister  has  referred  to
 the  pool  of  scientific  personnel  which
 has  been  created  We  would  like  to
 know  more  details  about  the  progress
 of  this  scientific  pool  which  has  been
 formed.  We  also  know  that  there  are
 a  large  number  of  scientists  abroad,
 that  is,  Indian  scientists  hving  ab-
 road,  but  they  are  not  coming  to
 India  because  the  pay  scale  here  are
 not  encouraging.  Wo  would  like  to
 know  from  the  hon.  Minister  whe-
 ther  proper  steps  have  been  taken
 to  see  that  those  Indian  scientists
 living  abroad  will  be  encouraged  to
 come  here  and  help  us  in  mecting  our
 difficulties  in  regard  to  shortage  of
 scientific  personnel

 I  would  refer  now  to  the  activities
 of  the  three  Akadamis  in  relation  to
 the  Orisi  dance,  You  might  have  been
 hearing  during  the  last  one  or  two
 years  that  we  have  always  impress-
 ed  upon  the  hon.  Minister  to  acknow-
 ledge  Orisi  dance  as  @  classical  dance
 among  other  dences  of  India.  We
 were  told  that  a  special  committee
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 had  been  appointed  to  go  into  this
 matter.  That  special  committee  has
 formulated  a  questionnaire,  and  the
 question  of  giving  classical  status  to
 this  Orisi  dance  will  be  divided  on
 the  basis  of  that  questionnaire.  It  is
 something  strange  Whether  Oris)
 dance  is  a  classical  dance  or  not,  at
 Jeast  those  people  who  are  mterested
 un  Orisi  dance  and  who  are  experts
 in  Orisi  dance  should  be  there  in  the
 special  committee,  but  if  we  go
 through  the  names  of  the  members  of
 that  committee,  we  find  that  only  one
 person  from  Orissa  has  been  includ-
 ed,  and  he  35  the  Minister  Shri  Kan-
 ungo.  I  can  say  that  he  is  may  be
 artistic  in  his  appearance,  but  he  has
 nothing  to  do  with  the  Orisi  dance
 itself,  because  he  has  never  studied
 it  and  he  has  no  knowledge  about
 it

 I,  therefore,  urge  the  Minister  that
 when  they  have  recognised  other
 dances  in  India  as  classical  dances,
 they  should  recognise  Oris:  dance
 also  as  a  classical  dance,  and  they
 should  give  all  kinds  of  encourage-
 ment  for  its  smprovement

 An  Hon.  Member:  without  delay

 Shri  Panigrahi:  I  hope  the  hon
 Minster  will  agree  that  in  regard  to
 the  functioning  of  these  three  Aka-
 damis,  there  should  be  a  httle  more
 effort  to  see  that  we  do  not  again
 take  resort  to  the  bureaucratic  way

 Now,  3  would  refer  to  the  Depart-
 ment  of  Archaeolgy  and  their  acti-
 vities,  so  far  as  Orissa  is  concerned
 Recently  the  hon.  Minister  Shri  Kabir
 went  all  the  way  to  open  a  swimming
 pool  m  Orissa,  and  we  are  also  glad
 that  Shri  Kabir  vigited  the  famous
 Konarak  temple  A  special  com-
 muttee  was  appointed  in  the  year  3950
 to  see  that  special  repairs  were  un-
 dertaken  so  that  the  Konarak  tem-
 ple  could  be  saved  That  committee
 recommended  many  things.  I  would
 like  to  know  from  the  hon  Minister
 how  many  of  their  recommendations
 have  been  accepted.  The  hon  Munis-
 ter  hed  recently  been  to  see  the
 Konarak  temple,  and  he  must  agree
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 with  me  that  within  the  coming  fifty
 years  the  Konarak  temple  may  col-
 lapse,  because  the  necessary  steps
 that  were  recommended  to  be  taken
 by  the  special  committee  have  not
 all  been  implementetd  fully  yet.  I
 wowd  urge  the  hon  Mimster  to  see
 that  proper  steps  are  taken  for  the
 preservation  of  this  famous  Konerak
 temple  in  Orissa

 I  would  plead  that  in  the  eastern
 circle,  the  Archaeological  Department
 should  have  a  separte  circle  for  Or-
 3558  itself,  because  the  number  of
 temples  and  other  monuments  in
 Orissa  is  quite  large,  and  in  the  eas-
 tern  circle,  especially  in  Orissa  alone,
 54  temples  have  been  recognised  as
 monuments  of  national  umportance

 The  hon  Minister  has  gone  to  Bhu-
 baneswar  also,  and  I  am  sure  he  would
 have  seen  that  the  Bhubaneswar
 town  is  itself  a  museum  town  The
 State  Government  of  Orissa  have
 asked  for  Rs  35  lakhs  for  having  a
 State  Museum  in  Bhubaneswar  The
 hon  Munster  also  agreed  m  the  beg-
 ming,  but  I  do  not  know  what  has
 happened  m  the  meantime,  because
 perhaps  the  hon  Mhmister  is  gomg  to
 reduce  the  grant  and  Rs  35  lakhs
 are  not  going  to  be  given  to  the
 State  Museum

 I  would  say  a  few  words  now  about
 the  presentation  of  the  Rashtrapats’s
 Awards  There  are  some  complainis
 about  the  presentation  of  these  aw-
 ards  I  would  request  the  hon  Min-
 ister  to  see  that  when  the  names  of
 artists,  hterateurs  and  dramatists  are
 selected  or  recommended,  there  is  a
 proper  authority  to  see  that  the  re-
 ally  deserving  persons  get  these  hon-
 ourable  awards.

 With  regard  to  the  technical  devel-
 opments  in  Orissa,  I  would  urge  the
 hon.  Minister  that  m  Orissa,  since
 there  is  at  present  only  one  engineer-
 ung  school  at  Cuttack,  that  must  be
 made  en  engineering  college.  And
 at  least  the  Burla  Engineering  Col-
 lege  must  be  adequately  organised.
 And  at  least  four  polytechnic  institu.
 tions  must  be  opened  in  Orissa,  one
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 in  Puri,  one  in  Ganjam,  one  in  Kora-~
 put  and  one  in  Cuttack,  so  that  the
 people  in  Orissa  get  the  necessary
 opportunities  for  technical  training.

 In  conclusion,  I  would  refer  to  just
 one  or  two  more  items  I  congratu-
 late  the  hon.  Minister  for  the  fact
 that  he  has  increased  the  salaries  and
 pay  scales  of  the  scient:fic  personnel
 in  the  engineering  institutions,  I
 would  ohly  request,  him  that  the  pay
 scales  of  other  s¢ientific  personnel
 also  should  be  improved.

 The  hon.  Minster  in  his  speech
 yesterday  has  said  that  Parhament
 should  give  the  necessary  encourage-
 ment  and  protection  to  the  officers,  I
 would  draw  your  attention  particu-
 larly  to  this  observation  by  the  hon
 Minister  in  his  speech  yesterday
 Have  you  ever  come  across  any  case
 where  the  Members  of  Parlement
 have  discouraged  or  cast  aspersions
 on  any  of  the  highest  officers  engaged
 im  scientific  pursuit,  which  has  called
 for  this  kind  of  observation  by  the
 hon  Munster?  We  are  always  here
 to  give  encouragement  to  officers  We
 have  never  said  that  the  officers
 should  not  do  anything,  we  have
 never  discouraged  them  i  wish  the
 hon  Munster  had  not  made  this  ob-
 servation  which  he  has  made  here,
 namely  that  Parlament  must  en-
 courage  initiative  and  imagination
 among  officers  of  all  ranks  We  al-
 ways  do  that  We  never  discourage
 any  scientific  personnel.  We  have  al-
 ways  pleaded  that  more  money
 should  be  given  to  this  Ministry,  so
 that  more  steps  may  be  taken  to  en-
 courage  scientific  activities  in  this
 country,

 I  would  urge  that  the  entire  edu-
 cational  bias  of  this  country  should
 be  m  favour  of  scientific  and  techni-
 cal  knowledge.  It  must  begin  from
 the  primary  stage  itself.  The  time  has
 come  to  see  whether  the  entire  edu-
 cational  system  should  not  be  revised
 and  an  all-India  curriculum  prepared s  that  right  from  the  primary  stage the  pupil  may  have  a  scientific  bias
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 in  education,  so  that  we  can  meet  the
 future  needs  of  our  country.

 The  hon.  Minister  has  said  that  we
 are  admitting  more  pupils  in  the  deg-
 ree  courses  of  engineering  and  dip-
 loma  courses,  but  the  hon.  Minister
 must  be  knowing  that  by  the  end  of
 the  Third  Plan  we  need  50,000  degree
 engineers  and  90,000  people  trained
 m  the  diploma  courses.  May  I  enquire
 of  the  hon  Minister  whether  at  the
 rate  at  which  we  are  admitting  stu-
 dents  to  the  degree  colleges  and  dip-
 loma  courses,  we  will  be  in  a  position
 to  meet  the  requirements  by  the  end
 of  the  Third  Plan?

 Dr.  Melkote  (Ra:chur).  The  Min-
 istry  of  Scientific  Research  and  Cul-
 tural  Affairs  is  a  very  important  Min-
 istry  from  the  point  of  view  of  the
 development  activities  ‘of  the  coun-
 try  We  have  a  developing  economy,
 and  we  need  plenty  of  technical  per-
 sonnel,  and  it  33  this  department  that
 is  going  to  make  arrangements  to
 supply  them

 It  is  heartening  to  learn  from  the
 hon  Minister  that  it  8  his  ambition
 to  set  up  a  technical  institute  m  every
 district  uf  possible,  and  as  it  is,  more
 than  50  per  cent  of  the  districts  have
 already  been  covered  That  in  such
 a  short  time  the  hon  Minister  has
 been  able  to  create  this  enthusiasm
 and  find  the  people  to  train  the  neces-
 sary  personnel  is  certanly  a  very
 good  augury  for  the  future  of  the
 country,  but  there  is  one  aspect  in
 this  whole  affair  which  I  would  like
 to  place  before  the  hon  Minister  for
 his  consideration.

 In  creating  this  huge  number  of  in-
 stitutions  we  should  not  lose  sight  of
 the  proper  personnel  to  be  selected.
 who  have  got  to  teach.  Only  #  we
 choose  the  proper  Personnel,  will
 proper  standards  be  kept  up,  I  em
 sure  the  hon.  Minister  is  bearing  this
 in  mind,  but  there  is  also  another
 feature.

 Today,  the  rush  to  these  institu-
 tions  has  become  very  great.  Students
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 do  not  go  to  the  arts  classes,  they
 ebouse  “iene  and  the  technical
 courses.  The  rush  being  very  great,
 selection  of  candidates  has  got  to
 take  place  It  35  my  experience,  hav-
 ing  served  in  the  selection  of  stu-
 dents  in  some  of  these  technical  insti-
 tutes,  that  if  you  choose  the  best
 cadre  of  students,  the  percentage  of
 passes  goes  up  enormously  It  is  said
 that  in  America  the  percentage  of
 passes  m  these  institutes,  where  the
 selection  is  very  good,  goes  up  to  99
 per  cent  Students  do  not  fail  at  all,
 and  I  do  not  see  why  a  student  should
 fail  If  students  do  fail,  it  is  either
 because  of  sickness  or  some  domestic
 or  environmental  circumstances,  but
 not  due  to  improper  selection  or  in-
 sufficient  or  inefficient  teaching  But
 here  in  India  one  weually  finds  the
 percentage  of  pesses  is  still  rather
 low  It  may  be  anything  from  50  to
 60  per  cent  Even  a  30  per  cent  fa:lure
 annually  not  merely  costs  the  psycho-
 logy  of  the  students  and  their  parents,
 It  costs  the  exchequer  verv  much  It
 is  therefore  necessary  that  proper  se-
 lections  do  take  place  This  has  been
 done  in  several  places,  and  I  under-
 stand  that  most  of  the  universities
 msist  on  ment  alone  and  no  other
 consideration  counts  except  m_  the
 case  of  the  backward  classes  and  the
 Scheduled  Castes  where  a  certain
 percentage  of  latitude  of  marks  in  the
 initial  admission  stage  is  permitted.
 Even  here,  it  i8  my  experience,  and
 [  have  seen  it  myself,  that  where  this
 latitude  1s.  shown  many  of  these
 students  seleted  do  not  usually  pass
 In  fact,  a  large  percentage  of  those
 students  fail  In  spite  of  this,  in  order
 to  give  encouragement  to  these  class-
 es  it  is  necessary  to  lower  the  stand-
 ard  hy  marks  so  far  as  admission  is
 concerned,  but  once  ¢his  is  done  in
 so  far  as  examination  is  concerned
 there  should  be  no  latitude  shown
 whatsoever,  because  it  is  these  techni-
 cal  personnel  who  have  to  deal  with
 the  various  important  aspects  of  the
 developmental  activities,  and  in  their
 lacking  in  sufficient  technical  know-
 ledge  mav  land  us  in  disaster

 There  has  been  recently  a  sugges-
 tion  made  in  certain  circles  that
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 because  the  backward  classes  had  not
 this  type  of  opportunity  for  centuri-
 es,  a  would  be  necessary  to  give  a
 sufficrent  latitude  for  some  years  to
 the  backward  classes  and  the  Sche-
 duled  Castes  opportun:ties  to  pass  the
 exemuinations  by  lowering  the  stand-
 ards  How  far  this  is  a  thing  which
 should  commend  itself  to  the  Ministry
 or  to  the  nation  2  a  thing  which  2
 worth  while  examining  in  detail.  I
 for  one  feel  that  2f  the  standards  are
 kept  up  and  the  students  are  compel-
 led  to  work,  in  course  of  time  they
 will  come  up  to  the  expected  stana-
 ards  because  there  is  talent  in  every
 community  and  every  community
 would  come  up  and  get  fair  repre-
 sentation  according  to  their  strength
 m  the  total  population  This  38  what
 I  have  seen  elsewhere  This  needs
 our  patience  for  a  few  years  only
 Therefore,  instead  of  feeling  worried
 or  afraid  of  these  onslaughts  and
 attacks  on  the  Government  due  to
 heavy  tailures  of  these  communities
 if  merit  38  made  the  sole  criterion,  I
 am  sure  the  percentage  of  passes  of
 each  community  would  go  up  and  ad-
 vance  the  cause  of  the  nation  and  the
 community  still  further

 Then  again  it  is  not  merely  a  ques-
 tion  of  the  selection  of  the  students
 The  selection  of  the  teachers  also  38
 mmportant  It  takes  place  sometimes
 not  on  considerations  of  merit  but
 on  other  considerations  It  35  these
 such  cases  where  the  students  do  not
 get  taught  properly  It  is  not  mereiy
 a  question  of  passing  the  examuina-
 tions  It  is  a  question  of  making  the
 Students  come  up  to  the  expected
 standards  Students  are  made  to  pass
 Therefore  in  the  selection  of  teachers
 these  other  consideration  should  be
 given  up  Personally  I  feel  that
 though  it  may  not  be  a  commission.
 at  least  a  competent  body  of  persons
 should  be  set  up  to  examine  cases
 where  there  are  such  complaints  If
 the  Papers  are  sent  for  and  examined
 and  the  inspitutes  where  these  thingr
 occur  are  pulled  up,  the  over-all
 standard  of  the  whole  nation  m  tech-
 nical  matters  goes  up.
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 Then  there  is  another  aspect  of

 the  question.  There  are  these  techni-
 cal  institutes  and  definite  standards
 are  laid  down  with  regard  to  the  ex-
 pected  level  of  knowledge  expected.
 We  have  been  asking  our  nation  to
 get  educated,  and  naturally  every  one
 that  gets  educated  would  like  to  rise
 to  the  highest.  But  most  of  these
 technical  institutes  work  during  day
 tume.  I  do  not  see  why  some  of  these
 institutes  cannot  be  made  to  work
 during  night  time  so  that  the  worker
 earns  during  the  day  and  learns  dur-
 ing  the  night  in  these  technical  insti-
 tutes.

 Many  of  these  institutions  are  situ-
 ated-in  towns,  though  at  present  it  35
 therefore,  spreading  out  to  thé”  dis-
 tricts  also.  Even  so,  it  35  necessary
 that  these  institutes  do  not  confine
 themselves  to  merely  electrical  or
 mechanical  or  civil  engineering
 courses  only  but  take  to  other  cours-
 es  of  technical  education  also,  In
 Switzerland  and  many  other  foreign
 countries,  such  technical  institutes
 have  courses  ranging  from  50  to  70
 varieties.  But  here  it  is  only  two  or
 three  varicties  that  is  being  sponsor-
 ed  by  every  one  of  these  technical
 institutes.  I  personally  feel  that  when
 it  is  distributed  so  widely  and  dis-
 trictwise,  each  of  these  districts
 must  have  its  own  variety  of  techni-
 ca)  knowledge  to  be  imparted  accord-
 ing  to  its  own  needs.  If  this  variety  is
 brought  in,  people  from  one  district
 not  finding  a  particular  course  in  their
 district,  will  go  to  another  district  for
 learning,  and  such  inter-change  of
 students  and  knowledge  should  be
 widely  welcomed.  I  therefore  feel
 that  this  kind  of  exchange  of  infor-
 mation,  this  kind  of  variety,  and  the
 epening  of  night  schools,  so  that  the
 working  class  besides  literacy  may
 take  to  these  technical  courses,  and
 these  would  be  enabled  better  to
 serve  the  nation.

 I  have  nothing  very  mich  more  to
 add  except  to  compliment  the  Ministry
 for  the  excellent  work  they  have  been
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 domg  in  this  connection,  gad  hope
 that  God  gives  them  strength  and  the
 nation  more  money  to  shoulder  this
 responsibility.

 Mr.  Speaker:  Shri  Deb.

 Shri  P.  K.  Deo  rose—

 Mr  Speaker:  Not  this  Deb,  but  Shri
 N.  M.  Deb.

 Shri  P.  K.  Deo  (Kalahandi):  He
 3  not  here  (Interruptions).

 Mr.  Speaker:  Every  small  Party
 cannot  get  opportunity  within  the  al-
 lotted  tume  of  3  hours.  Dr.  Samant-
 smhar.  I  will  allow  the  Commu-
 mists,  PSP  and  UPPG  an  opportunity.

 Shri  द  P.  Nayar  (Quilon).  You
 allowed  Shr:  Panigrahi  from  our
 Party.  But  I  ask  for  a  chance  to
 speak  because,  as  you  know,  for  the
 last  seven  years  I  have  been  taking
 a  very  keen  interest  in  such  matters.
 Nobody  can  deny  that  I  put  the
 maximum  number  of  questions  in  the
 House  on  scientific  matters

 Mr.  Speaker:  Shri  Harish  Chandra
 Mathur  is  also  taking  mterest.

 Shri  V  P  Nayar:  He  may  also  be
 given  an  opportunity.

 Mr.  Speaker:  I  cannot  go  on  ex-
 panding  the  time  Shri  B  Mullick  has
 not  spoken

 Shri  B.  ९.  Mullick
 Reserved—Sch.  Castes)
 spoken.

 (Kendrapara-
 I  have  not

 Dr.  Samantsinbar  (Bhubaneswer):
 Shri  Panigrahi,  who  opened  the  de-
 bate  on  this  Ministry's  Demanda,  ask-
 ed  for  more  money  for  the  Ministry.
 Of  course,  I  also  ask  the  same  thing.
 But  more  money  is  required  for
 every  Ministry,  because  we  want

 “more  expansion  for  our  national  de-
 velopment.  4  only  streas  that  we  must
 see  that  whatever  money  has  been
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 given  to  8  particular  Ministry  should
 be  properly  spent  and  the  target  given
 in  the  Plan  is  properly  fulfilled.  From
 that  point  of  view,  we  will  consider

 -how  the  Ministry  is  discherging  its
 duties  and  responsibilities  it  has
 undertaken.  Considered  from  this  as-
 pect,  I  am  glad  that  this  Ministry  has
 done  well  and  for  that,  I  congratu-
 late  the  Minister  and  those  who  are
 responsible  for  this  good  work.

 Shri  Panigrahi  also  referred  to  the
 improvement  done  in  Konarak.  I
 had  the  privilege  of  going  to  Kona-
 rak  in  February  and  I  am  glad  that
 the  Archaeology  Department  has  done
 good  work  there.  ‘The  grounding  of
 the  whole  temple  is  being  done  and
 the  portions  which  were  inaccessible
 would  now  be  accessible.  !  went
 into  the  closed  one  which  was  closed
 since  Lord  Curzon’s  time.  Now
 they  have  also  decided  to  set  up  a
 museum  there.  That  is  a  good  thing
 and  by  that  some  very  special  relics
 which  ere  being  spoiled  will  be  pro-
 perly  kept  in  the  new  museum.  Be-
 sides,  there  are  some  relics  which
 have  been  taken  away  from  Konarak
 to  other  places.  I  would  request  the
 Minister  to  bring  them  to  the
 museum  when  it  is  set  up.

 You  ail  know  that  there  are  very
 many  old  temples  in  Orissa  and  I
 know  that  they  have  not  yet  been
 sought.  Last  year  an  old  temple  col-
 lapsed  in  my  constituency.  Valuable
 relics  have  spoiled.  These  have  not
 yet  been  cleared.  The  name  of  the
 temple  is  Chandeswer  temple.  It
 is  in  the  Khurda  sub-division  vf  the
 Puri  District.  I  would  request  that
 the  Department  should  at  least  clear
 the  relics  and  keep  them  in  some
 safe  place  till  something  is  perma-
 nently  done  for  them.

 There  are  also  other  temples.  I
 would  request  that  a  list  may  be
 prepared  and  priority  given  for  their
 preservation.

 I  am  also  thankful  to  the  Ministry
 for  having  taken  up  excavation  in
 Ratnagiri.  From  that  some  old
 monumental  Buddhist  relics  would
 come  out.

 Shri  Panigrahi  was  also  referring
 to  Odissi  dance.  I  am  not  an  expert
 in  dance,  drama  and  other  cultural
 things.  But  I  want  to  mention  one
 thing  which  happened  last  year  in
 vonnection  with  the  Akadami  affair
 relating  to  Odissi,  which  was  very
 unfortunate.  The  authorities  of
 Sangeet  Natak  Akadami  very  shab-
 bily  treated  those  who  are  exponents
 of  Odissi,  particularly  those  who  were
 invited  to  read  paper  on  Odissi  and
 demonstrate  this  connection,  I  would
 mention  the  name  of  Kavichandra
 Kalichandra  Patnaik,  Natyacharya
 who  may  be  called  the  father  of
 Odissi  dance,  drama  etc.  He  wes  in-
 vited  by  this  Akadami  to  read  a
 paper  on  Odissi.  That  was  at  the
 time  of  the  Dance  Seminar  last  year.
 In  the  invitation,  he  was  requested
 also  to  bring  some  people  with  him
 for  demonstration.  It  was  all  decid-
 ed.  But  on  the  day  when  he  was  to
 read  the  paper  and  have  the  demons-
 tration,  the  authorities  of  the  Aka-
 dami  decided  that  no  demonstration
 would  be  given,  he  would  only  read
 the  paper.  However,  there  was  much
 demand  from  the  delegations  and  he
 was  allowed  to  read  his  paper  and
 stage  the  demonstration.  After  that,
 it  was  decided  that  Odissi  should  be
 recognised  as  a  classical  form  of
 dance.  This  was  published  in  Dethi
 papers.  Subsequently,  two  or  three
 days  after,  there  was  a  statement
 from  the  Akadami  that  Odissi  was  not
 recognised,  instead  a  Committee  was
 appointed  which  would  examine
 whether  Odissi  could  be  called  a
 classical  form  of  dance  or  not.  So
 that  is  for  the  experts  to  decide.  But
 I  am.  sorry  for  one  thing.
 When  they  invited  a  certain
 gentleman  to  read  a  paper  and  show
 his  demonstration,  why  was  he  treat-
 ed  in  this  manner,  being  asked  to
 read  his  paper  only  and  not  to  show
 his  demonstration?  From  this  I  con-
 clude  that  there  is  also  little-minded-
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 ness  and  provincialism  which  influ-
 ences  the  Akadami  to  decide  things.
 However,  I  hope  these  things  will  be
 rectified  and  in  due  course,  recogni-
 tion  is  granted  to  Odissi.

 There  are  some  rare  manuscripts
 collected  by  Natyacharya  Patnaik
 which  require  publication.  Govern-
 ment  should  help  to  have  them
 pulished.  I  request  the  hon.  Minister
 to  look  into  the  matter  and  make
 some  arrangements  for  their  publica-
 tion.

 I  thank  the  Minister  for  the  work
 that  has  been  done,  particularly  in
 regard  to  Vigyan  Mandirs.  I  hope  a
 Vigyan  Mandir  would  be  established
 in-every  community  project  area.  The
 idea  of  assocjating  craft  and  rural
 music  in  this  is  a  very  good  one.  I
 hope  the  Minister  will  be  able  to
 establish  these  Vigyan  Mandirs_  in
 every  community  project  area  and
 national  extension  service  block.

 Shri  Narasimhan  (Krishnagiri):  |
 have  listened  to  Shri  Panigrahi  who
 initiated  the  debate  on  these  Demands.
 I  am  afraid  his  was  a  rather  pessi-
 mistic  view.  I  do  not  share  his  view.
 I  have  also  had  occasion  to  come  into
 contact  with  some  of  the  research
 institutions  that  are  managed  by  the
 Ministry.  When  I  go  there,  I  find  an
 atmosphere  of  enthusiasm,  eagerness
 and  patriotism.  In  fact,  the  atmos-
 phere  was  so  nice  that  I  must  confess
 occasionally  as  a  change  from  this
 House  to  go  there  is  very  very
 refreshing  and  very  very  useful  even.

 Mr.  Speaker:  Order,  order.  No  hon.
 Member  can  directly  or  indirectly  say
 anything  against  the  goodness  or
 badness  of  this  House.  This  is  the
 supreme  instrument  of  the  people’s
 voice  in  this  country.  Hon.  Members
 are  disparaging  themselves  by  com-
 paring  this  House  with  another  insti-
 tution.  There  is  no  comparison.

 Shri  Narasimhan:  |  apologise.
 Mr,  Speaker:  This  is  above  all  com-

 parison.

 Demands  APRIL  2,  i969  for  Grants  5374

 Shri  Narasimhan:
 what  I  have  said.

 Mr.  Speaker:  It  ought  not  even  to
 occur  in  the  mind  of  an  individual.
 This  is  the  supreme  expression  of  the
 people’s  wil)  in  this  country.  We  have
 no  king  or  queen.  But  I  expect  every
 one  to  feel  that  he  is  the  king  of  his
 country  and  will  also  respond  equally
 to  see  that  every  grievance  which  is
 legitimately  there  should  be  redres-
 sed.  Nothing  shall  be  said  against
 this  Parliament.  We  are  all  Members
 of  this  Parliament.

 Shri  Narasimhan:  I  apologise  for
 the  expressions  which  I  have  used.
 But  I  may  be  permitted  to  say  what  I
 really  meant.  Whenever  I  went  there

 Z  apologise  for

 I  felt  refreshed.  The  boys  were
 enthusiastic  and  eager  to  do  some-
 thing  for  the  country.  They  were
 enthusiastic  and  not  pessimistic.  They
 were  addressing  themselves  to  the
 task  they  had  set  before  themselves.
 So,  my  own  experience  of  these  insti-
 tutions  is  that  they  are  functioning
 well.  At  the  same  time,  I  do  not
 think  that  they  could  not  become
 better.  Good  cannot  be  the  enemy  of
 the  better.  Therefore,  we  must  con-
 tinue  to  improve  these  institutions  and
 see  that  better  utilisation  iy  made.

 In  this  connection  I  would  say  that
 because  the  Ministry  is  controlling
 several  laboratories  it  is  necessary
 that  they  should  find  out  periodically
 whether  these  institutions  are  func-
 tioning  properly  and  doing  good  work.
 I  would  like  to  know  whether  the
 Ministry  has  any  machinery  to
 evaluate  the  achievements  of  these
 various  institutions.  If  so,  who  are
 the  people  who  evaluate  or  are  going
 to  evaluate  and  whether  they  will
 inspire  confidence?  These  are  matters
 on  which  I  would  like  the  hon.  Minis-
 ter  to  throw  some  light.

 I  can  give  an  example  of  how  the
 students  in  the  verious  institutions
 feel.  I  had  been  to  the  Institute  of
 Science,  Bangalore.  There,  I  was  told
 that  a  local  businessman  hed  given  ४
 handsome  donation  of  Re.  90,000  per

 ,
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 annum  for  the  next  five  years.  He  is
 the  proprietor  of  a  flour  mill  and  was
 formerly  a  student  of  the  Institute.
 He  benefited  by  the  knowledge  he
 gained  aé  a  student  in  the  institute
 and,  therefore,  he  thougm  thet  he
 should  do  something  for  the  institu-
 tion  and  actually  announced  _  this
 handsome  donation.  That  shows  how
 even  students  of  these  institutions
 feel.  Whenever  I  went  to  such  insti-
 tutions  I  felt  very  refreshed.

 Evaluation  bedies  have  to  be  set  up
 and  care  should  also  be  taken  that
 unnecessary  duplication  of  work  does
 not  take  place.  One  institution  should
 know  what  the  other  institufions  are
 doing.  ६  is  quite  possible
 that  one  institution  in
 Bangalore  is  developing  some  kind  of
 drug  or  something.  There  is  another
 institution  m  Lucknow—the  Drug
 Regearch  Institute—and  it  may  also  be
 doing  the  very  same  thing.  There
 should  be  some  arrangement  for
 mutual  benefit.  Periodical]  evaluation
 wilt  lead  to  better  utilisation.

 The  hon.  Minister  announced  certain
 summer  schools.  They  are  really
 very  good.  And,  I  am  quite  sure,
 because  they  sre  summer  schools  they
 will  be  in  cool  places.

 Mr.  Speaker:  Is  there  a  guarantee
 that  a  summer  school  will  be  m  a
 coo]  place?

 Shri  Narasimhan:  A  summer  schoo!
 in  Dethi  will  be  a  very  great  incon-
 venience.

 An  Hon.  Member:  It  must  be  in
 Naini  Tal  or  some  such  place.

 Shri  Narasimhan:  I  find  from  the
 activities  of  the  Ministry  that  mathe-
 matics  is  not  given  its  proper  place.
 The  work  of  mathematics  is  scattered
 here  and  there.  There  was  an  insti-
 tute  named  the  Ramanujam  Schoo)  of
 Mathematics.  I  was  named  after  the
 best  mathematician  that  we  fiad.  In
 the  warld  of  mathematics,  Rumanu-
 jam’s  name  is  well-known.  The  Minis-
 try  =  giving  some  help  to  it.  But,
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 owing  to  various  vicissitudes,  that
 institute  is  going  through  bad  days.
 Ultimately,  it  has  been  handed  over
 to  the  Madras  University.  i  thonk  this
 Ministry  which  spends  lakhs  and
 lakhs  of  rupees  for  cultural  affairs,
 propagating  the  beauty  of  our  culture
 ete.  should  not  treat  this  institute
 simply  as  a  step-child  and  pass  it  on
 to  some  local  University.  This  should
 serve  as  a  nucleus  for  starting  good
 mathematical  research  on  a_  national
 level.  I  am  told  that  despite  having
 produced  a  Ramanujam  our  mathe-
 matics  is  on  the  decline.  This  should
 be  arrested  and  more  attention  should
 be  paid  to  mathematics.  All  of  wus
 know  that  there  is  latent  capacity
 regarding  mathematics  in  this  coun-
 try.

 The  Eastern  Zoan!  Institute  of
 Technology  and  the  Southern  Zonal
 Institute  of  Technology  are  getting
 ready  to  function.  We  are  not  ५००
 what  the  set-up  would  be.  We  are  not
 told  whether  they  would  be  like  the
 Kharagpur  School  of  Technology  or
 of  some  other  type.  As  reports  go,
 they  are  going  to  be  registered  as
 charitable  bodies.  The  hon.  Munister
 will  do  well  to  take  the  House  into
 confidence  as  to  what  he  proposes  to
 do  with  the  two  institutions  and
 whether  all  the  four  regional  institu-
 tions  will  be  modelled  in  one  manner
 or  whether  they  are  going  to  be
 dofferent.

 There  is  also  a  tendency  to  put  the
 same  set  of  men  in  various  capacities
 in  various  places.  That  does  not  heip
 quick  work  ultimately.  (Interrup-
 tions)  You  put  one  set  of  people  in
 one  capacity  im  one  committee  and
 the  same  38९  of  people  in  another
 capacity  in  another  committee.  These
 start  appointing  sub-committees  and
 there  also  the  same  set  of  people
 come  in.  The  attendance  at  the
 meetings  of  these  severa]  committees
 is  also  not  satisfactory  as  there  is  not
 the  necessary  complement.  This  is  a
 great  defect.  Therefore,  instead  of
 catching  hold  of  some  top-level  men
 and  putting  them  everywhere,  concen-
 trated  work  with  even  jess  than  top-
 level  men  will  bring  more  results
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 than  the  usual  kind  of  set-up  to  which
 we  are  accustomed.

 From  my  study  of  the  Budget
 Memorandum  I  think  one  or  two
 explanations  are  required.  On  pages
 0  and  i3  there  are  two  statements.
 On  page  110,  it  is  said:

 “The  consturction  of  buildings
 will  be  undertaken  by  the  Insti-
 tutes  themselves  and  not  through
 the  Central  Public  Works  Depart-
 ment...”

 On  page  113,  the  following  passage
 occurs:

 “The  Government  of  Madras
 wave  acquired  632  acres  of  tand
 out  of  which  425  acres  have  been
 handed  over  to  the  Central  Public
 Works  Department,  to  whom  the
 construction  work  has  been
 entrusted.”

 Therefore,  I  find  a  little  contradic-
 tion  in  these  two  passages.  I  would
 hke  the  hon.  Minister  to  tell  us  what
 i  really  proposed  to  be  done

 I  am  very  giad  that  the  Metallurg:-
 cal  Laboratory  at  Jamshedpur  s
 working  on  a  low  shaft  process
 Coming  from  one  of  the  areas  where
 coal  38  in  acute  shortage  and  the
 mineral  also  is  of  low-grade,  an  achi-
 evement  in  technology  which  this  ins-
 titute  will  succeed  in  arriving  at  will
 be  of  great  benefit  to  such  places

 We  have  inthe  great  city  of
 Madura:  in  the  south  a  famous  build-
 ing  known  as  Thirumala:  Naicker
 Mahal.  It  is  a  beautiful  building,  vast
 in  its  conception.  Various  courts  are
 functioning  there  and  it  is  a  very
 crowded  place.  There  is  no  proper
 arrangement  for  sanitation  and  such
 things.  It  attracts  a  lot  of  foreign
 visitors.  It  is  a  very  depressing  site
 to  see  insanitation  everywhere  around
 this  huge  building  and  foreigners  and
 others  coming  there.  I  do  not  know
 what  portion  of  the  expeniture  is
 berne  by  the  State  and  what  portion
 by  the  Central  Government.  It  is  a
 building  of  great  historic  significance.
 Tourists  visit  this  place  frequently.

 *  APRIL  3,  089  for  Gratts  9338

 So,  soniething  should  be  done  te  see
 that  the  area  around  this  place  is  not
 becoming  insanitary  beyond  human
 endurance.

 Mr.  Speaker;  Shri  B.  C.  Mullick.  }
 think  he  is  speaking  for  the  first  time
 @nd  with  this  there  will  be  three
 Members  who  have  spoken  from
 Orissa.

 An  Hon.  Member:  But  if  Is  a  coun.
 try  of  arts.

 Mr.  Speaker:  Madras  also  38  country
 of  arts.

 Shri  8.  C.  Mullick:  Sir,  I  should
 like  to  make  some  observations
 regarding  Demand  No.  74.  I  find  that
 it  has  become  the  chromc  habit  of  the
 Government  to  increase  expenditure
 by  increasing  the  staff.  This  Ministry
 Was  born  about  ten  months  back  and
 for  the  growth  of  this  Minustry  the
 Government  has  demanded  about
 29-$2  lakhs.  A  wonderful  explanation
 has  been  given  in  the  memorandum
 Where  it  is  said  that  the  increase  in
 the  Budget  for  the  next  year  is  main-
 ly  due  to  provision  for  pay  and  allow-
 afices  of  the  staff.  If  you  look  at  the
 Demand  No.  75,  Archaeology,  there  is
 @  decrease.  It  35  sad  that  some
 Measures  of  economy  mainly  account
 for  the  decrease.  When  it  8  a  ques-
 tion  of  the  increase  of  staff,  the  ques-
 tlon  of  economy  does  not  come  im
 there.  It  9  a  danger  sign  to  the
 country.  I  request  the  han.  Minister
 to  stop  this  tendery  to  increase  the
 staff

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Sabir):  Is  the  hon.  Member  sugges-
 ting  that  the  staff  should  not  be  paid.
 The  only  difference  is  that  during  the
 last  year  it  was  for  seven  months  and
 for  the  coming  year,  it  is  for  i2
 months.  There  is  no  other  change.
 Does  the  hon.  Member  suggest  that
 they  should  not  be  paid  for  certain
 montha.

 Shri  B.  C.  Mullick:  There  is  an  in-
 Crease  in  staff.
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 Shri  Humayan  Kabir:  There  is  no
 increase  in  staff  this  year.

 Shri  B.  ण,  Mullick:  In  today's
 papers  I  have  seen  that  one  of  the
 hon.  Members  of  this  House  has
 written  letters  to  the  Ministers  con-
 cerned  to  get  relevant  data  about
 the  increase  of  staff  in  the  Ministries.

 Shri  Harish  Chandra  Mather
 (Pali):  The  hon.  Minister  has  said
 that  there  has  been  no  increase’  in
 staff.  I  think  he  has  asked  for
 another  Joint  Secretary,  two  Deputy
 Secretaries  and  has  increased  the
 number  of  Under  Secretarfes  from  6
 to  24  or  something  hke  that

 Shri  झ,  P.  Nayar:  Why  do  you  take
 what  he  says  seriously’

 Shri  8.  ९.  Mullick:  About  54  posts
 are  there  increased

 Mr.  Speaker:  Now,  there  is  not
 much  time;  the  hon.  Members  will
 confine  their  remarks  to  ten  minutes

 Shri  B.  C.  Mubick:  The  Indian
 Archaeology:  A  Review  has  been
 reporting  us  dozens  of  important
 excavations  undertaken  throughout
 the  country.  Unfortunately,  full
 reports  of  these  excavations  are  not
 coming  out  We  are  yet  to  have  a
 complete  report  on  Sisupal  Garh  in
 Orissa  excavated  more  than  a  decade
 ago  We  are  told  that  in  the  absence
 of  a  complete  report,  excavation  35
 only  destruction.

 In  this  connection,  I  want  to  cite
 some,  sentences  from  the  Foreword
 written  by  Mortimer  Wheeler  to  the
 book  entitled  the  Personality  of  India
 by  Subbarao.

 8.55  hee.

 (Mr.  Derury-Srzaxen  in  the  Char]

 In  that  foreword  he  says:

 “The  high  standard  set  by  the
 excavation  reports  which  have
 been  published  increases  our
 ह... ड  for  those  who  have  not.”
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 He  has  also  said  that  unpublished
 excavation  amounts  to  the  destruction
 of  evidence  So,  publication  is  very
 important

 Now,  I  would  hke  to  say  something
 about  conservation.  The  amount
 provided  in  the  Budget  for  the  con-
 servation  of  ancient  monuments  and
 sites  is  very  low  for  the  eastern  circle
 More  than  Rs.  4  lakhs  are  provided
 for  Delh:  while  for  the  eastern  circle
 it  8  30  lakhs.  I  do  not  find  any
 justification  for  providing  large
 amounts  of  money  for  Delhi  only
 Many  of  the  monuments  and  sites  in
 Dejh:  are  of  the  same  type  and  all  of
 them  cannot  be  said  to  be  of  national
 importance  There  are  about  00
 monuments  protected  in  Delhi  and  of
 these  I  do  not  know  whether  more
 than  ten  can  be  said  to  be  of  national
 importance.  There  should  be  a  proper
 distribution  of  money  throughout  the
 country  I  was  surprised  to  see  that
 the  monuments  and  sites  protected
 number  only  54  in  Orissa-  It  2s  com-
 mon  knowledge’  that  even  at  one
 place,  Bhubaneshwar,  there  aré  more
 than  00  ancient  monuments  and  sites
 of  national  importance  There  are
 ajso  a  large  number  of  ancient  monu-
 ments  and  sites  at  Jaypur  which  have
 nationa)]  importance.  But  it  is  a  pity
 that  almost  next  to  nothing  has  been
 done  to  survey  the  ancient  monuments
 and  sites  in  Orissa  ह)  ws  almost
 neglected  and  that  35  why  J  demand
 that  a  separate  circle  should  be
 created  for  Orissa

 Here  2  a  big  book  entitled  2500
 years  of  Buddhism  and  I  am  sorry  to
 say  that  not  a  single  word  has  been
 said  in  this  book  about  the  places  of
 Budahist  interest  in  Onssa.  It  is
 either  due  to  the  ignorance  of  the
 Mhnistry  or  it  is  a  deliberate  neglig-
 ence  of  Orissa.

 I  will  refer  to  the  excavation  work
 at  Ratnagiri.  The  excavation  work
 here  has  revealed  many  interesting
 sculptures  and  oimscriptions  and
 Buddhist  images.  The  main  stupa
 exposed  is  very  remarkable.  In  the
 absence  of  any  museum  the  finds  are
 gradually  getting  destroyed.  There  sre
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 a  large  number  of  Buddhist  sculptures
 lying  scattered  on  the  hill  and  in  the
 village.  A  museum  should  be  set  up
 soon  in  that  place.  There  is  no
 archaeological  garden  in  Orissa.  I
 suggest  that  the  Ministry  should  locate
 one  garden  at  Bhubaneshwar  near
 Rajarani  temple.

 Cultural  and  educational  activities
 in  India  are  very  inadequate.

 The  tendency  now  is  to  have  the
 cultural  activities  confined  to  urban
 areas.  These  activities  should  not  be
 confined  to  urban  areas  only.  80  per
 cent  of  our  population  lives  in  the
 villages.  Therefore  the  cultural
 activities  should  benefit  those  people
 who  hve  in  the  villages.

 i4  hrs.

 My  hon.  friend,  Shri  Panigrahi,  has
 spoken  about  Odissi  dance.  It  has  its
 originality,  beauty  and  speciality.  It
 has  become  very  popular  not  only  in
 India  but  also  in  foreign  countries
 Very  recently  one  of  the  eminent
 artistes,  Shrimati  Indrani  Rahman,
 performed  some  beautiful  dances  in
 London  and  Moscow.  I  am  told  that
 those  poses  were  very  much  appreci-
 ated  by  them.  I  do  not  understand
 why  its  recognition  as  one  of  the
 classical  dances  in  the  country  has
 been  delayed.

 Shri  Panigrahi  has  given  the  details
 of  technical  man-power  in  the  coun-
 try.  I  do  not  want  to  repeat  all  those
 things,  but  I  feel  that  the  technical
 personnel  m  the  country  is  very
 inadequate.  In  my  own  State,  Orissa,
 many  of  the  projects  could  not  be
 implemented  due  to  shortage  of
 personnel.

 I  would  only  request  the  hon.
 Minister  not  to  neglect  the  backward
 States  like  Orissa,  Assam,  Tripura  and
 Himachal  Pradesh.  I  will  give  you
 only  one  instance  tc  show  how  they
 are  neglected.  During  the  Second
 Five  Year  Plan  Government  are  going
 to  set  up  about  6l  technical  schools.
 Orissa  is  getting  only  one,  Tripura  one
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 and  Assam  one,  whereas  States  like
 Kerala  and  West  Bengal  are  getting
 8  and  0  respectively.  Therefore,  the
 backward  States  are  made  more  back-
 ward  and  are  neglected.

 Then  I  come  to  the  percentage  of
 seats  reserved  for  batkward  classes
 in  the  various  States.  That  is  not
 fairly  utilised.  I  only  want  to  say  one
 thing  about  Scheduled  Castes  in
 Delhi.  In  the  polytechnic  school  20
 seats  are  reserved  for  Scheduled
 Castes,  but  I  am  surprised  to  know
 that  only  $8  per  cent  of  it  has  been
 utilised.  I  do  not  know  why  the
 Ministry  is  so  lethergic  to  encourage
 the  Scheduled  Castes  and  Scheduled
 Tribes  and  utilise  the  whole  quota
 reserved  for  them.

 I  wilf  say  only  a  word  about  the
 Vigyan  Mandirs  before  I  conclude.  If
 the  purpose  of  these  Vigyan  Mandirs
 is  to  give  more  facilities  to  people  in
 the  villages  they  should  not  be
 located  at  the  digtrict  headquarters
 but  they  should  be  located  in  the
 rural  areas  to  give  technical  guidance
 to  the  people  in  the  villages

 Mr.  Deputy-Speaker:  Shri  Subram-
 anyam.

 hri  T.  Subramanyam  (Bellary):
 No,  Sir;  I  have  given  my  name  to
 speak  on  the  Demands  relating  to  the
 Ministry  of  Transport  and  Communi-
 cations,

 Mr.  Deputy-Speaker:  I  think  there
 ‘was  some  mistake.  lj  right,  Shri
 Harish  Chandra  Mathur.

 Shri  Harish  Chandra  Mathur:  Mr
 Deputy-Speaker,  Sir,  the  hon.  Minister
 in  his  opening  speech  has  given  us
 a  very  impressive  catalogue  of  the
 achievements  of  this  Ministry.  Then,
 he  has  advised  us  to  jearn  to  appre-
 ciate  the  good  work  which  is  done  by
 certain  scientists  and,  at  the  end,  he
 has  cautioned  us  against  criticism  of
 the  officers  which  might  lead  to  demo-
 raligation.
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 Moght  I  say,  Sir,  that  this  House  has
 Never  grudged  appreciation  and
 approbation  of  good  work,  rather  it
 has  always  been  generous,  ft  has
 always  advocated  a  fair  deal  to  the
 scientists  and  engineers,  it  has  always
 supported  a  better  scale  of  salary  for
 the  teaching  staff  in  particular?  I
 wish  the  hon  Minister  realises  that
 it  is  only  through  such  support  of  the
 House.  that  he  has  been  able  to  create
 a  pool  for  the  suientists  and  engineers
 and  to  get  these  grades  for  the  teach-
 ing  staff

 But,  Sir,  having  done  al)  that,  it  is
 expected  that  the  Ministry  will  con-
 duct  itself  in  &  manner  that  these
 teaching  institutions  and  other  scien-
 tifle  research  stations  come  up  to  the
 expectation  of  this  House

 I  would  rather  hke  to  add  a  word
 about  criticism  I  think  the  right  of
 criticism  of  this  House  will  always  be
 there  and  will  always  be  exercised  I
 wish  the  hon  Minister  appreciates
 and  understands  that  they  do  not  live
 in  ivory  towers,  that  they  do  not  want
 to  get  away  from  the  rough  realities
 of  irfe  and  try  to  face  them  There  ws
 nothing  more  dangerous  for  demo-
 cracy  than  to  run  away  from  criticism
 It  8  much  better  that  they  understand
 the  criticism,  head  the  crificism  and
 give  an  impression  to  the  country  that
 the  criticism  which  ts  offered  in  Par-
 liament  has  been  given  the  proper
 weight  We  know  in  this  democratic
 process  it  is  now  necessary  for  the
 administrative  machinery  to  adjust
 itself  to  the  democratic  process,  ond
 those  who  cannot  fit  themselves  in
 with  this  democratic  process  may
 better  quit  the  administration

 Now,  let  us  face  cestain  hard  facts
 about  this  Ministry  T  have,  as  a
 matter  of  fact,  even  while  dealing
 with  the  Demands  of  the  Health
 Ministry,  made  a  passing  observation
 about  the  remarkable  achievement  in
 certain  centres  made  by  the  Ministry
 of  Scientific  Research  We  have
 appreciation  for  that,  and  we  will
 give  our  due  appreciation  But  if  we
 face  the  real  facts,  the  bold  facts
 which  stare  us  in  the  face,  we  will
 find  that  this  Ministry  hed  to  play
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 not  only  a  significant  role  but  almost  a
 revolutionary  role  in  the  reconstitu.
 tion  of  India

 Sir,  it  has  been  unfortunate  that  it
 has  not  been  able  to  come  up  to  our
 expectation  Even  as  originally  con-
 stituted  it  never  had  that  vision,  that
 vigour  and  that  revolutionary  spirit
 which  was  demanded  of  this  Ministry
 Of  course,  3४  had  the  great  advantage
 in  the  stature  of  the  great  Maulana  as
 Mimster  in  charge  of  ths  particualr
 Munstry  But  the  arrangements
 which  have  been  mdde  after  that  m
 bifurcating  this  Ministry  have  very
 seriously  affected  the  working  of  this
 Ministry

 I  cannot  for  a  moment  understand
 the  scientific  approach  in  this  bifurca-
 tion  It  is  as  unnatural  as  the  bifur-
 cation  of  this  country  Perhaps,  those
 of  us  who  have  been  attending  the
 consultative  committee  meetings  of
 both  the  Ministries  have  on  more  than
 one  occasion  felt  how  this  most  un-
 natural  bifurcation  possibly  had  not
 the  interest  6f  the  nation  and  the  in-
 terest  of  the  Ministry  in  view,  and
 how  a  simple  personal  adjustment  of
 certain  individuals  was  made  more
 primary  and  the  national  interest  was
 made  absolutely  secondary  I  wish
 the  Cabinet  and  the  Prime  Minister
 gives  8  proper  consideration  to  this
 matter

 We  are  faced  with  at  every  day,
 every  minute  My  hon  friend  does  not
 know  Though  he  3s  called  the  Minis-
 ter  of  Screntific  Research  he  xs  _  not
 in  charge  of  what  i8  being  done  in  the
 universities,  what  happens  m  the  8  Sc
 and  MSc  classes  He  does  not  have
 any  direct  control  over  people  who
 come  to  the  engineering  institutions.
 Though  he  33  the  Minister  of  Socien-
 tific  Research,  he  has  got  absolutely
 limited  touch  with  most  of  the
 engmeermg  and  technological  advan-
 cement  in  certain  respects  He  has
 not  got  anything  to  do  with  agricul-
 tural  and  medical  science  Even  apart
 from  that,  :f  the  agricultural  and
 science  are  not  to  be  under  that—
 though  I  think  there  is  a  very  strong
 argument—it  would  be  very  much
 conducive  for  the  edvancement  of
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 technological  science  if  al)  these  are
 put  under  the  direct  contro]  of  univer-
 sities  and  those  universities  are  under
 the  control  of  one  Minister  who  is  of
 a  Cabinet  rank.  Otherwise,  we  will
 never  be  able  to  achieve  the  targets
 which  we  have  set  before  ourselves,
 and  the  Minister  inspite  of  -his  best
 efforts—I  do  congratulate  him  for
 making  efforts  within  his  own  limits—
 will  not  be  able  to  fulfil  the  expecta-
 tions  of  this  House.  This  bifurcation,
 I  repeat,  Sir,  is  most  unnstural  and
 the  earlier  it  is  done  away  with  the
 better  it  is  for  the  better  advancement
 of  this  Ministry.

 Now,  having  said  that,  I  would
 rather  like  to  mention  one  thing.  Just
 a  passing  remark  was  made  by  the
 hon.  speaker  who  preceded  me  and
 the  hon.  Minister  got  up  in  his  seat
 to  explain  that  there  has  been  no
 increase  in  the  Secretariat  establish-
 ment.  He  wanted  to  explain  that  in
 the  previous  budget  it  was  only  for
 seven  months’  salary  and  that  now  it
 is  about  2  months’  salary  which  is
 included.  But  if  we  see  page  of  the
 demands  we  will  know  that  the  Secre-
 tariat  expansion  has  gone  up  from
 Rs.  49  lakhs  to  Rs.  29  lakhs  according
 to  the  revised  budget.  When  we  turn
 to  page  2,  we  find  that  there  is  provi-
 sion  for  an  additional  Joint  Secretary
 and  that  the  number  of  Deputy  Secre-
 taries  has  gohe  up  from  two  to  four;
 also  the  number  of  Deputy  Education-
 al  Officer  has  gone  up  from  one  to
 three;  Under  Secretaries  from  three
 to  12,  and  so  on  and  so  forth.  As  one
 reads  the  whole  thing,  there  is  such  a
 colossal  increase  in  the  establishment
 not  only  in  the  secretariat  but  also
 in  other  fields.  We  would  very  much
 appreciate  it  if  this  increase  was  in
 the  personnel  of  the  scientists,
 but  this  increase  in  the  Secretariat  is
 just  not  explainable.  Perhaps  there
 may  be  certain  clarifications  and  they
 may  be  explained,  but  as  they  stand,
 it  clearly  gives  the  indication  that
 there  has  been  a  great  increase  in  the
 Secretariat  establishment.

 There  is  very  little  doubt  that  the
 hon.  Minister  has  done  a  commendable
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 job  of  work  in  expanding  the  educa-
 tional  facilities.  As  he  pointed  out,
 the  number  of  admissions  for  the
 engineering  colleges  has  stepped  up
 from  6,000  to  11,000  and  so  also  it  is
 2970० ४  double  so  far  as  the  poly-
 tecpnics  and  the  diploma  courses  are
 concerned.  I  think  he  could  not  have
 done  better.  The  expansion  could  not
 have  been  at  a  speedier  pace  and  had
 that  been  allowed  it  would  have  been
 only  at  the  cost  of  lowering  the  stan.
 dards  in  the  technical  institutions.
 Even  as  it  is,  we  have  got  to  take
 care  of  the  standards  which  are
 obtAining  in  these  technical  institu-
 tiors.

 I  would  particularly  like  to  invite
 the  attention  of  the  hon,  Minister  to
 the  fact  that  these  expansions  have
 been,  made  but  proper  equipment  has
 not  been  made  available  to  the
 coljeges  and  so  training  is  suffering
 very  seriously  in  the  educational
 institutions.  We  were  told  that  there
 has  been  a  lack  of  foreign  exchange.  !
 would  like  to  know  how  much  foreign
 exchange  was  necessary  and  how  is  it
 that  foreign  exchange  to  ffie  Tune  of
 Rs,  50  lakhs  or  Rs.  3  crore  has  not  been
 made  available,  and  if  it  was  made
 avgilable,  why  it  has  not  been  utilised,
 and  where  the  bottlenecks  lay  and
 what  steps  are  being  taken  to  remove
 the  bottlenecks.  Exceedingly  good
 work  has  been  done  in  expanding  the
 institutions  and  admissions  thereto.
 But  that  work  is  being  set  at  naught
 by  not  making  available  the  scientific
 apparatuses  which  are  absolutely
 necessary.

 Mere  again  l  wish  to  invite  the
 attention  of  the  hon.  Minister  to  a
 very  important  factor.  We  have  ex-
 partded  these  educational  institutions

 "and  it  is  perfectly  good.  But  may  I
 know  if  they  have  taken  any  steps  to
 establish  any  contact  between  these
 edycational  institutions  and  the  em-
 ployers  who  will  take  into  their  ser-
 vice  the  people  who  pass  out  of
 these  colleges  and  polytechnics,  and
 whether  they  will  fulfil  those  very
 essentials  and  those  needs  in  the  coun-
 try?  My  friend  Shri  Panigreht
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 pointed  out  that  he  wanted  more  col-
 leges  to  be  opened  or  more  medical
 colleges  to  be  opened,  in
 one  breath,  and  mn  the
 same  breath,  he  said  that  there
 were  §00  persons  waiting  on  the  list
 maintained  in  the  Employment  Ex-
 changes  I  could  not  understand  his
 argument,  but,  as  I  submitted,  the
 expansion  cannot  be  at  a  faster  rate
 than  it  has  been,  because  of  certain
 bottlenecks,  particularly  because  of  the
 teaching  staff  not  bemg  made  avail-
 able,  especially  qualified  staff.  But  we
 will  have  tostepup  and  the
 steps  which  are  taken  to  ex-
 pand  education  will  just  give
 a  further  tempo  to  be  able  to
 set  a  far  speedier  rate  in  the  future
 I  hope  there  would  be  better  co-ordi-
 nation  in  future,  and  before  you  take
 up  expansion,  you  will  see  that  you
 provide  for  all  those  facilities  so  that
 the  career  of  the  young  men  does  not
 suffer

 Here  I  would  like  to  submit  that  I
 wish  active  steps  are  taken  to  have  a
 very  effective  agency  to  establifh  a
 relationship  between  those  technical
 institutions  and  the  employers  part:-
 cularly  in  the  industry  In  regard  to
 scientific  research  I  had  pointed  out
 to  the  hon  Minister  at  almost  all  the
 meetings  and  also  through  questions
 the  need  for  active  steps  to  establish
 contacts  between  industry  and  the
 Education  Mmustry  so  that  the  re-
 searches  fhat  are  made  in  the  scienti-
 fic  instituffons  and  laboratories  are
 properly  utilised  There  is  very  little
 effective  agency  in  this  regard  and
 there  is  very  little  machinery  for  the
 dissemination  of  scientific  research
 which  38  conducted  in  the  institutions

 The  other  day  there  was  a  question
 put  in  this  House  about  the  researches
 done  so  far  as  vegetable  ghee  was
 concerned.  The  hon.  Minister  said—
 and  I  was  very  sorry  tonote  his
 cryptic  observations—that  they  are
 doing  it  in  the  city  and  it  will  be
 followed.  I  do  not  know  what  the
 Vigyan  Mandirs  are  doing.  If  we  are
 doing  these  things  with  exceedingly
 nice  people  and  if  these  people  take
 up  the  work  and  go  and  tell  the
 36  (Ai)  LSD--8,
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 people  in  the  rural  areas  how  vegeta-
 ble  ghee  could  be  detected,  it  would
 be  something  which  is  of  greater  im-
 portance  and  greater  significance  to
 the  people  living  mm  the  rural  areas.  It
 is  therefore  that  I  think  a  much  better
 effort  should  be  made  about  this
 aspect.

 I  would  like  to  conclude’  very
 quickly  by  referring  only  to  two  or
 three  pomts  in  one  minute  each.
 About  these  cultural  activities  it  has
 been  our  feeling  that  these  activities
 are  not  to  our  satisfaction.  They
 have  set  up  three  academies,  but  I  do
 not  know  what  justification  is  there
 for  all  these  three  acadermes  to  be  con-
 centrated  awn  Delhi  proper  Am  I  to
 understand  that  the  culture  of  this
 country  28  the  culture  of  Delhi,  Cal-
 cutta  and  Bombay’  I  think  we  should
 give  a  better  consideration  to  our  real
 cultural  heritage  and  I  think  we  had
 better  think  of  catering  to  the  needs
 of  the  larger  sections  of  the  popula-
 tion  who  live  in  the  rural  areas.

 2  was  glad  to  learn  from  the  hon
 Manister  that  he  was  good  enough  to
 take  this  puppet  show  to  the  rural
 areas  here,  but  I  think  that  such
 things  which  may  be  faken  as  exam-
 ples  to  furnish  an  argument  are  not
 enough  There  should  be  some  subs-
 tance  Such  things  should  not  be  the
 exception  as  they  are  at  present  but
 should  be  something  of  substance  and
 they  should  have  a  programme  really
 based  on  such  shows  in  the  rural
 areas

 I  do  not  know  what  is  the  Social
 Welfare  Board  for  Though  the  Est:-
 mates  Committee  has  given  a  good
 chit,  still  I  mamftain

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  That  comes  under  the  Edu.
 cation  Ministry.

 Shri  Harish  Chandra  Mathur:  3
 am  sorry;  and  so,  asI  said  at  the
 very  beginning,  it  becomes  extremety
 difficult  to  divide  these  things  bet-
 ween  these  two  Ministries.  If  the
 Social  Welfare  Board  is  the  charge  of
 the  other  Ministry  I  would  rather  not
 refer  to  it.
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 I  would  then  refer  to  the  scholar.

 ships.  Even  itrthe  matter  of  scholar-
 ships,  though  the  Minister  has  said
 that  a  much  better  utilisation  has  been
 made,  I  would  rather  Lke  to  invite  his
 attention  to  the  कहा  which  he  has
 submitted  We  find  that  in  respect  of
 certain  scholarships  which  should
 have  been  utilised  un  1957-58  no  deci-
 sion  has  yet  been  taken.  They  them-
 selves  have  mentioned  that  in  respect
 of  those  scholarships  regarding  the
 years  1958-59  and  1959-60  a  decision
 will  now  be  taken.  I  think  there  are
 80  many  young  people  who  are  want-
 ing  to*take  the  best  advantage  of
 these  scholarships  We  are  so  much
 lagging  behind  and  I  do  hope  that
 these  scholarships  will  be  properly
 utilised.

 There  is  also  a  feeling  that  scholar-
 ships  are  not  being  given  on  merit.  I
 do  not  say  that  they  are  not  given  on
 merit  I  have  no  information  in  my
 possession  and  I  have  no  evidence  to
 say  that  But  I  wish  that  a  sense  and
 a  feeling  35  created  in  the  minds  of  the
 people  who  are  selected  for  ९३९
 scholarships  that  there  ४४  nothing  but
 fairness  in  the  selection  of  young  men
 for  the  scholarships.

 I  finish  now  within  the  short  timc
 that  was  at  my  disposal,  though  I!
 have  many  more  points  to  make

 Shri  8,  Das  Gupta  ‘Puruha)  Have
 I  ten  minutes  or  45  minutes

 Mr.  Deputy-Speaker:  Ter.  minutes

 Shri  B.  Das  Gupta:  I  am  most
 thankful  to  the  hon  the  Deputy
 Speaker  for  having  given  me  a  chance
 to  place  the  grievances  of  the  people
 before  the  House  The  general  griev-
 ence  of  the  people  ७  that  these  cul-
 tural  affairs  have  been  treated  by  the
 Government  not  very  seriously  When
 we  look  to  the  provision  in  the  budget
 we  find  that  only  23  per  cent  has
 been  provided  for  Scientific  Research
 and  Cultural  Affairs.  If  we  take  the
 expenditure  for  cultural  affairs  only,
 ी  would  come  to  Jess  than  J  per  cent.
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 It  is  evident  from  this  that  the  Gov-
 ernment  is  not  serious  about  the  cul-
 tural  aspect  in  our  national  life.  The
 hon.  Minister,  in  his  opening  speech,
 was  pleased  to  state:

 “I  am  also  happy  to  report  that
 we  have  recently  initiated  action
 for  internal  cultural  exchanges
 within  the  country  so  that  people
 of  each  State  may  know  some-
 thing  about  the  hterature,  song,
 music,  dance  and  other  artistic
 activities  of  people  of  other
 States”

 It  is  very  good,  but  what  is  the  aim?
 The  am  of  the  Government  should  be
 not  only  to  preserve,  protect  and  pro-
 mote  different  cultures  m  India,  but
 also  to  brmg  home  the  realisation  of
 the  unity  which  exists  in  the  diverse
 form  of  culture  in  our  countr)  If
 that  :s  not  done,  I  do  not  think  that
 the  cultural  activities  are  directed  in
 the  right  and  proper  way  This  !s  vital-
 ly  necessary  for  the  emotional  integra-
 tion,  ~which  I  consider  to  be  one  of  the
 most  important  factors  for  building
 up  a  strong  and  united  nation  I  re-
 gret  that  Government  is  failing  to
 achieve  this,  and  to  prevent  the  on-
 slaught  on  a  particular  culture  in  a
 certain  place  Under  article  29  of  the
 Constitution,  any  citizen  residing  in
 the  territory  of  India  or  any  part
 thereof  having  a  distinct  language,
 seript  or  culture  of  its  own  shall  have
 the  right  to  conserve  the  same.  So,
 it  has  been  guaranteed  The  responsi-
 bility  of  protecting  and  promoting  the
 distinct  language,  script  or  culture
 lies  not  only  with  the  States,  but  wit!
 the  Indian  Government  also,  especial-
 ly  with  the  Ministry  concerned  with
 cultural  affairs.

 In  his  opening  speech,  the  hon.
 Mimster  has  laid  stress  on  the  deve-
 lopment  of  modern  Indian  Jangiiages.
 He  has  said:

 “Among  other  activities  of  the
 Department,  I  propose  to  give  the
 greatest  attention  and  impetus  to
 the  development  of  the  modern
 Indian  languages.  I  am  sure  that
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 the  House  will  agree  that  our  aim  &
 must  be  to  make  accessible  to  the
 ordinary  man  and  woman
 throughout  India  the  treasures  of
 our  cultural  heritage  as  well  as
 the  findings  of  modern  science  and
 technology  in  his  or  her  own
 language.”

 If  we  are  to  impart  this  in  his  or  her
 own  language,  then  his  or  her  own
 language  must  be  protected  in  every
 place  in  India.  But  may  I  put  before
 the  House,  especially  before  the
 Minister  in  charge  of  cultural  affairs,
 how  the  on-slaught  on  the  non-Hindi
 language,  script  and  culture  is  being
 carried  out  in  some  States?  Millions
 of  Bengali-speaking  population  resid-
 ing  in  the  border  of  Bihar  in  compact

 Shri  P,  K.  Deo:  I  think  that  is  the
 subject-matter  of  the  Home  Ministry.

 Shri  B.  Das  Gupta:  The  Ministry  in
 charge  of  cultural  affairs  8  concerned
 with  iangauge  also.  It  has  become  a
 problem  for  them  to  receive  their
 education  in  their  mother-tongue.
 Their  records  of  rtgitts  {hn  Bengali  are
 being  prepared  in  Hindi,  according  to
 the  policy  of  Government.  I  am  pu:
 ting  it  before  the  House  just  as  on
 instance.  We  must  see  that  every-
 where  in  India,  the  language,  script
 and  culture  are  given  protection.
 Otherwise,  the  speech  of  the  hon.
 Minister  is  without  any  effect.  Lan-
 guage,  script  and  culture  are  inter-
 connected.  You  cannot  differentiate
 one  from  the  other.  We  cannot  con-
 sider  culture  without  language.  So,  if
 there  is  an  on-slaught  on  language,  it
 affects  the  culture  also.  So,  I  would
 request  the  House  and  the  Minister  to
 look  into  it  and  to  see  to  it  that  while
 developing  the  culture  of  the  coiifitry,
 the  language  also  is  protected  every-
 where.  I  need  not  go  into  details.  If
 ३  could  have  unfolded  a  chapter  full
 of  regretful  activities  of  the  authority
 concerned,  then  I  could  have  said  that
 it  is  creating  an  atmosphere  of  emo-
 tional  disintegration.  We  are  sowing the  seed  of  tion  in  our  na-
 tional  life.  3¢  is  a  very  important  and
 Serious  thing.  It  should  not  be  treat-
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 ed  lightly  as  a  local  question.  It  is
 a  national  question.  If  we  confine
 culture  to  puppet-dancing  song  and
 music  only,  I  think  we  are  not  doing
 justice  to  culture.

 Now  I  come  to  a  few  local  questions.
 I  am  a  bit  interested  in  archaeology.
 I  am  sorry  to  find  that  Government
 sometimes  do  not  take  proper  care
 ang  attention  in  regard  to  the  old
 archaeological  relics  existing  in  differ-
 ent  parts  of  the  country.  In  our  dis-
 trict  in  Purulia  in  West  Bengal,  there
 are  many  old  relics.  I  think  the  hon.
 Minister  may  know  about  Budhpur
 and  Pakbirra,  wifch  contain  Jain
 relics.  But  these  are  going  to  decay,
 because  there  is  nobody  to  take  care
 of  them.  We  have  informed  the
 local  Government,  but  nothing  is
 being  done.  These  ancient  sculptures
 and  other  relics  are  going  to  decay.

 Recently,  the  villagers,  while  digg-
 ing  a  well.  in  a  place  named  Joyda  in
 Singhbum  district  found  some  relics
 which  may  be  five  or  six  centuries  old
 They  informed  the  Governmént,  but
 nothing  is  being  done.  They  them-
 selves  are  digging  the  area,  they
 themselves  are  excavating  the  area
 and  they  are  unearthing  the  _  relics
 from  under  the  earth.  I  think  that
 the  Government  should  take  proper
 notice  of  these  things.  Regarding
 these  remains  also  nothing  has  been
 done.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  should  conclude  now.

 Shri  B.  Das  Gupta:  I  will  finish  with
 one  suggestion.  Many  people  have
 suggested  that  there  is  no  comprehen-
 sive  archaeological  guide  book  for
 India.  I  have  also  searched  for  some
 such  compilation.  But,  unfortunately,
 I  have  not  come  across  any  such  book.
 There  should  be  an  archaeological
 guide  book  for  the  whole  of  India
 which  contains  .

 Amn  hon.  Member:  There  is  one  by
 Cunningham

 Mr.  Deputy-Speaker:  He  might  be
 allowed  to  continue.
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 Shri  है.  Das  Gupta:  I  request  the
 Minister  that  he  should  try  to  compile
 a  guide  book  which  would  contain  in-
 formation  of  all  the  important  and
 interesting  archaeological  monuments
 and  relics  of  India.

 Shri  झ,  P.  Nayar:  Mr.  Deputy-
 Speaker,  in  view  of  the  very  short
 time  at  my  disposal  I  intend  only  to
 make  a  few  points.  I  have  followed
 the  Report  and  I  am  very  sorry  to  say
 that  the  Ministry  hag  not  cared  to
 give  us  an  account  of  the  cultural
 activities  as  they  are.  Here  is  a
 chapter,  “Chapter  IV,  Cultural  Acti-
 vities  within  India”,  in  which  we  find
 that  the  chapter  is  connected  with  the
 cultural  activities  within  the  country.
 I  was  looking  heading  after  heading
 and  line  after  line  and  I  found  the
 only  cultural  activity  described  is
 giving  of  some  grant  or  setting  up  of
 some  institution.

 An  hon.  Member:  Autonomous.

 Shri  V.  P.  Nayar:  Yes,  autonomous
 institutions.  If  that  is  cultural  acti-
 vity,  we  must  say  good-bye  to  that
 bere  and  now.  .

 Mr.  Deputy-Speaker:  Did  he  ex-
 pect  actual  dancing?

 Shri  झा,  P.  Nayar:  We  wanted  to
 know  the  sphere  of  work  of  these
 associations.  I  do  not  know  whether
 in  the  previous  reports  those  things
 were  mentioned,  but  certainly  not  in
 this  Report.

 I  would  pose  only  one  question  in
 respect  of  the  various  subjects  which
 come  under  the  Ministry  of  Culture
 and  that  is  this:  what  have  we  done
 to  find  out  whether  it  is  possible  to
 have  an  excavation  in  a  =  systematic
 way  to  unearth  the  mysteries  of  the
 story  of  Lord  Krishna  adhd  Sri  Rama?
 In  a  place  nearby  it  we  find  temples,
 mosques  and  churches  being  preserved
 as  of  archaeological  importance.  But
 has  any  effort  been  made  in  this  place
 near  Mathura  to  find  out  by  systema-
 tic  exvacation  of  the  mount  where
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 Lord  Krishna  is  said  to  have  been
 born  whether  it  is  of  any  archaeologi-
 cal  importance  worth  preserving  and
 so  on.  Then,  in  the  land  of  Ayodhya..

 Dr.  M.  M.  Das:  Ignorance  is  bliss.

 Shri  क  ह  Nayac:  Apart  from  that,
 I  am  proud  of  the  heritage  of  my
 country,  I  am  proud  of  the  traditions
 of  my  country  and  I  am  proud  of  the
 fact  that  I  am  a  communist  cherishing
 this.  Leaving  it  at  that,  I  would  like
 to  ask  the  Minister  to  give  us  some
 indication  of  the  internal  activities  in
 respect  of  culture  as  weil  as  the  exter-
 nal  activities,  as  I  do  not  find  any
 activities  detailed  as  such.  I  would
 not  go  into  miore  details  about  that.

 I  will  straightaway  cOme  to  the
 field  of  science.  A  very  important
 POint  was  made  by  Shri  Panigrahi  but
 Obviously  because  he  had  no  time  he
 could  not  follow  it  up  and  so  he  did
 not  develop  it.  It  is  for  the  Govern-
 ment  to  consider  a  scheme  whereby  it
 will  be  possible  for  them  to  make  our
 nation  science-minded.  The  object  of
 the  scientific  pofiry  {s  to  produce
 scientists  by  tens  of  thousands  in  our
 country,  to  produce  technologists  out
 of  our  ordinary  people  by  tens  of
 thousands.  The  policy,  88  it  has  been
 worded,  ig  quite  good.  But  where  are
 we  going?  What  are  we  doing?  The
 Ministry  cannot  say:  we  are  only  ten
 months’  old  and  so  we  could  ‘not  do
 much.  I¢  is  a  very  important  prob-
 lem  which  intrigues  us.  Here  all  the
 activities  of  the  Ministry,  in  so  far  as
 I  am  able  to  read  from  this  Report,
 are  confined  to  the  top-most  level  of
 the  scientists  that  we  have  today.  It
 is  very  good  that  eminent  engineers
 are  being  given  a  fair  deal.  But  7
 submit  that  such  treatment  should  not
 be  confined  merely  to  the  engineers
 who  happen  to  be  teachers  in  engj-
 neering  colleges.  Such  benefits  as  are
 now  given  to  engineering  teachers
 should  necessarily  go  tothe  other
 scientists  who  have  also  taken  up  the
 profession  of  teaching.  Otherwise,  it
 will  destroy  the  enthusiasm  of  people
 in  other  fields  of  science.
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 Leaving  that,  I  would  like  to  know
 what  the  hon.  Minister  has  got  to  say
 about  this  particular  matter  of  intro-
 ducing  science  at  the  lower  levels.  I
 am  not  at  all  against  eminent  scient-
 ists  being  given  a  dole  if  he  is  in
 indigent  circumstances.  I  am  not
 against  these  payments  of  money  to
 our  scientusts  because  it  will  produce
 some  results.  But  we  know  that  in  a
 country  like  ours  with  its  teeming  mil-
 lions  scientists  cannot  be  produced  by
 the  tens  of  thousands,  because  up  to
 the  level  of  the  college  we  have  no
 idea  of  science.  In  4953  when  I  was
 in  China  I  was  amazed  to  find  how
 science  has  been  incorporated.  in  the
 curriculum  of  the  syllabus  even  from
 the  level  of  Kindergarden.

 An  hon.  Member:  Kindergarden'
 Shri  च  ्,  Nayar:  Yes  I  am  giving

 you  an  example.  Even  in  the  kinder-
 garden  schools  boys  were  taken  to  the
 fields  and  they  were  made  to  identify
 spiders  which  are  poisonous  by  the
 appearance  When  they  are  taken  ta
 fields  an  interest  is  created  in  them
 about  thece  things  so  that  they  can
 improve  their  knowledge  by  using
 their  talents.  What  is  more,  I  find
 throughout  China  a  competition  at  the
 kindergarden  level  between  child  and
 child  in  the  matter  of  eradicating
 flies.  I  found  hundreds  of  thousands
 of  kindergarden  children  going  to
 their  kindergarden  schools  with  fly-
 killers  in  their  hands,  because  they
 have  been  told  in  a  way  in  which  they
 could  understand,  in  away  which
 would  satisfy  the  doubts  of  children
 of  that  capacity  and  age  the  harm-
 ful  consequences  resulting  from  allow-
 ing  flies  to  live  along  with  human
 beings.  It  Js  possible  here  also.  It  is
 not  impossible  here.  What  have  we
 done  about  it?  I  know  the  work  is
 very  very  hard  if  you  want  to  incul-
 cate  in  the  child  a  feeling  or  some
 knowledge,  some  rudimentary  know-
 ledge,  of  science  which  can  later  on
 be  properly  channelled  for  useful  pur-
 poses.  I  know  that  it  js  a  difficult
 thing.  But  my  complaint  is  that  we
 have  not  made  a  beginning  so  far,  al-

 bering
 8  separate  Ministry  has  been

 up.
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 There  are  many  problems  allied  to
 that.  I  know  there  is  the  problem  of
 finding  words  in  the  Indian  languages.
 It  is  a  very  very  important  problem.
 I  do  not  find  anything  about  it  in  the
 Report.  According  to  me  we  cannot
 progress  as  a  nation  until  we  adopt  a
 common  terminology,  whether  if  is
 today,  tomorrow  or  the  day  after  is  a
 different  matter;  but  we  cannot  pro-
 ceed  with  science  and  we  cannot  make
 our  people  science-minded  by  borrow-
 ing  words  from  English,  which  in  turn
 have  their  root  either  in  Latin  or
 Greek  Many  of  my  friends  have  told
 me  that  it  is  impossible  to  develop
 words  in  Indian  languages.  I  am  not
 at  all  prepared  to  accept  this  proposi-
 tion  Unfortunately,  I  do  not  have
 sufficient  time  at  my  disposal.  Other-
 wise,  I  could  have  given  examples  to
 show  how  very  easy  itis.  I  hope
 some  hon  Members  have  gone  through
 Dr  Raghuvira’s  dictionary  where  one
 will  find

 An  hon  Member:  It  is  most  diffi-
 cult.

 Shri  V.  P.  Nayar:  That  is  true.  Still,
 one  can  find  words  there.  I  shall  give
 you  one  example  from  a  particular
 branch  of  science  of  which  I  know  a
 httle—zoology.  There  is  a  group
 among  the  birds  calleq  Anseriformes.
 When  I  was  a  student  in  1986-87
 studying  Anseriformes,  Coraciformes
 and  Passeriformes  I  did  not  under
 stand  the  meaning  of  anything.  I
 could  only  spell  them  as  I  can  do  now.
 But  looking  at  Dr.  Raghuvira’s  dic-
 tionary  I  found  that  the  word  “Anser”
 owes  its  origin  to  Greek,  in  which
 language  it  means  a  bird.  Anseri-
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 enough  merit  on  any  science.  For  ins-
 tance,  from  the  treatise  of  Nagarjuna
 We  can  find  out  anything  on  any
 branch  of  science.  I  was  rather  sur-
 prised  to  hear  from  some  of  my
 friends  that  it  is  not  possible  to  find
 out  words.  Even  in  our,  languages  of
 which  we  know  something,  whether
 it  is  Malayalam  for  me  or  Punjabi
 for  you,  it  will  be  difficult  for  me  to
 find  out  a  word,  say,  for  bacillus.  We
 use  the  word  bacillus.  We  use  the
 word  penicillin.  We  use  the  word
 streptomycin.  These  are  all  words  of
 which  we  can  find  one  equivalent
 which  could  be  applied  to  all  the  lan-
 guages  in  India.  It  is  not  impossible.
 Looking  at  the  various  words,  I  find
 that  even  for  such  technical  words  as
 bacillus  radicicola—it  does  not  come
 out  of  my  tongue  even  at  this  age—
 there  is  a  very  simple  word  which  is
 descriptive  of  that  bacillys  which  Dr.
 Raghuvira  has  found  out.  I  do  not
 say  that  all  the  words  of  Dr.  Raghu-
 vira  should  be  had  in  the  Indian  lan-
 guages.  But  this  word  is  Moolbasi
 because  the  bacillus  radicicola  is  a
 bacillus  which  has  a  nitrogen  fixing
 bacteria  which  you  find  in  the  roots  of
 plants.  He  has  gone  to  the  origin  of
 that  and  found  it  out.  My  submission,
 therefore,  is  that  if  we  have  to  have  a
 plan  to  make  the  people  science.  mind-
 ed  and  thereby  achieve  the  ultimate
 objective  of  having  scientists  by  tens
 of  thousands  in  this  country,  we  must
 introduce  science  in  a  way  in  which
 it  would  be  understood  from  its  rudi-
 ments,  from  the  days  when  a  child

 ‘goes  to  the  kindergarden  right  up  to
 the  higher  level  and  in  pursuing  that
 policy  we  must  have  an  emphasis  on
 asing  equivalents  which  are  derived
 from  any  language  in  India  which  is
 suitable  and  taking  it  over  to  the
 other  languages.  For  this  purpose,  I
 would  earnestly  request  the  hon.
 Minister  to  appoint  a  competent  com-
 mittee—not  like  the  committee  which
 my  hon.  friend,  Shri  Narasimhan  cri-
 ticised,  but  a  very  competent  com-~-
 mittee—which  will  go  into  these  prob-
 lems  and  see  that  it  is  possible  for  our
 country  to  meke  the  nation,  even  at  a
 small  level,  science  minded.
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 Shri  P.  K,  Deo:  Mr.  Deputy-Speaker,
 while  moving  the  various  cut
 motions  standing  in  my  name,  I  would
 like  to  point  out  that  my  intention  is
 not  to  affect  any  cut  in  the  Demand—
 not  even  a  single  saya  paisa—but  I
 would  feel  happier  if  more  funds
 could  be  made  availablé  to  the  Minis-
 try  in  their  pursuit.  The  whole  pur-
 pose  of  moving  these  cut  motions  is  to
 draw  the  attention  of  the  Ministry  to
 certain  matters  of  importance.  I
 would  like  to  focus  my  observations
 in  the  field  of  archaeology.

 I  would  like  to  point  out  that  it  is
 now  high  time  to  preserve  properly
 and  to  publish  the  various  manus-
 cripts  and  the  antiquarian  literature
 in  the  various  archives  of  fhe  monas-
 tery  in  Ladakh  in  Kashmir.  Now  we
 get  disqufeting  reports  of  the  monas-
 tery  in  Tibet  being  demolished  by
 Chinese  forces.  If  this  is‘trae  then
 the  world  would  be  much  poorer  by
 the  loss  of  these  valuable  _  libraries
 which  have  been  preserved  there
 since  centuries.  Tibet  has  been  con-
 sidered  a  treasure  house  of  all  this
 literature  and  under  the  present  cir-
 cumstances  it  would  be  difficult  for  a
 keen  student  of  Tibetology  ‘and  Bud-
 dhist  literature  to  go  there.  I  think
 our  monasteries  at  Ladakh  could  give
 adequate  material  for  such  a_  student
 of  Tibetology  and  for  this  purpose  I
 sincerely  request  the  Ministry  that
 the  Historical  Records  Commission
 should  go  into  thts  matter  seriously
 and  they  should  prepare  a  detailed  in-
 ventory  of  the  various  manuscripts  in
 the  archives  of  the  monasteries  in
 Ladakh  in  Kashmir.  From  the  various
 records  of  the  activities  of  the  His-
 torical  Records  Commission,  we  find
 that  it  is  more  an  apology  than  any-
 thing  else.  They  are  not  so  active  in
 their  field  of  activity  and  I  think
 they  should  do  much  more  construc-
 tive  work.

 Now  coming  to  the  second  point,  +
 sincerely  request  the  Ministry  to  use
 their  good  offices  so  that  we  get  back
 the  Kohinoor  diamond  and  the  India
 Office  Library.  Regarding  the  India



 9339  Demands

 Office  Library  in  spite  of  the  persisi-
 ent  queries  from  my  hon.  frend,
 Professor  Hiren  Mukerjee,  the  last  we
 heard  about  it  was  in  September,  10937,
 when  the  hon.  Education  Minister,
 Maulana  Azad  was  there,  said  that
 negotiations  were  gomg  on  and  very
 soon  we  shall  be  getting  the  India
 Office  Library

 Regarding  the  Kohinoor  diamond,
 at  genuimely  belongs  fo  India.  The  last
 holder  was  Maharaja  Ranjit  Singh
 Somehow  :t  passed  to  the  Britush
 monarch  in  their  pursuit  of  :mperial-
 istic  policies  in  the  last  century  It  35
 high  time  that  after  India  has  become
 andependent  and  has  declared  itself  a
 Republic  and  has  severed  all  connec-
 tions  from  the  British  Crown,  3  would
 not  look  nice  to  have  the  Kohinoor
 diamond  fitted  m  the  Queen’s  Crown
 It  would  be  most  proper  and  it  would
 be  considered  a  gesture  of  goodwill
 and  fnendship  if  that  Kohinoor  dia-
 mong  is  returned  to  this  country
 which  has  always  been  considered  a<
 an  embodiment  of  India’s  sovereignty
 because  the  value  of  sentiment  in  this
 country  attached  to  that  chamond  or
 much  more  than  its  value  in  money

 Coming  to  the  third  pot,  even
 though  much  of  the  wind  has  been
 taken  out  from  my  sail  by  my  hon
 friend  from  Orissa  regarding  the
 Odiss:  dance  I  would  hke  to  view  it
 with  a  different  perspective  It  is  a
 «lassical  dance  with  beautiful  ftuidite
 of  movements  of  body  which  has  been
 still  practised  in  various  Orissa  tem
 ples  by  the  Devadams  and  which  has
 been  clearly  expressed  in  the  variour
 beautiful  images  of  dancng  Apsaras
 in  the  Sun  temple  of  Konarak  and  the
 Rajarani  temple  of  Bhubaneshwar  It
 is  very  much  akin  to  the  Kuchipud:
 dance  of  Andhra  because  of  the  com-
 mon  heritage  of  Andhra  and  Orissa
 culture  for  thousands  of  years.  Even
 though  there  are  many  similarities  in
 the  abhinaya  and  the  mool  mudras
 with  Bheratanatyam  I  think  the  foot-
 ‘work  and  the  dance  technique  are
 uite  different  and  original  and  :t  is  a
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 clear  departure  from  the  convention-
 al  type  of  classical  dances  we  have
 got  in  this  country  In  this  dance  we
 find  the  grace  of  the  Manipur,  the
 swiftness  of  the  Bharatanatyam,  and
 the  vigour  of  the  Kathakal  I  request
 that  much  more  funds  be  made
 avatiable  for  the  research  and  for  the
 uphft  of  this  Odissi  dance,  speciafly
 for  the  variou8  manuscripts  which
 have  been  found  on  palm  leaves  to
 get  them  published.  I  know  definite-
 ly  that  four  manuscripts,  namely,
 Sangeet  Narayan,  Abhinaya  Chandn-
 ka,  Natya  Manorama  and  Sangeet
 Abhinaya  Darpan,  have  been  found
 in  palm  leaves  They  are  fully  illus-
 trated  and  specially  the  last  one  55  the
 compilation  of  Sanskrit  slokas  with
 commentary  in  Ortya  poetry  These
 manuscripts  coulg  find  publication
 Kav:  Chandra  Natyacharya  Kali
 Charan  Patnaik  has  spent  his
 hfe  in  the  research  of  this  Odiss!i
 dance  and  lately  it  has  been  brought
 to  limelight  and  public  notice  by
 Shrimat:  Indrani  Rehman,  the  Muss
 India  of  950  She  has  done  splendid
 work  in  recent  years  and  all  our
 thanks  go  to  her

 An  hon.  Member  Who  had  enough
 of  dances

 Shri  P.  K.  Deo.  Sne  's  giving  a  per-
 formance  of  Odiss:  dances  tonight  in
 the  Sapru  House  and  I  request  hon
 Members  to  visit  that  and  see  if  my
 remarks  are  right  or  not

 Shri  Panigrahi-  i;  the  hon  Munis-
 ter  going  or  not?

 Shri  P  K  Deo.  Lately  she  ४85
 visited  many  foreign  countries  with
 her  guru,  Shri:  Deva  Prasad  Das,  in-
 cluding  USSR,  Egypt,  Italy,  Switzer-
 land,  France,  England  and  Germany
 Specially  her  performance  of  the
 Odiss:  dance  has  brought  many  laurels
 to  her  and  the  foreign  critics  of  art
 have  specially  given  a  very  favourable
 opinion  regarding  the  genuineness  of
 the  Odissi  dance

 I  do  not  want  to  take  the  valuable
 time  of  the  House  but  I  would  be
 failmg  if  I  do  not  say  a  few  words
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 regarding  the  Chhou  dance.  Chhou
 dance  is  a  dance  which  has  its  head-
 quarters  at’Seraikella.  Since  Serat-
 kella  has  been  mtegrated  with  Bihar,
 they  are  getting  stepmotherly  treat-
 ment  for  the  development  of  Chhou
 dance  and  Oriya  culture  and  Oriya
 language.  I  think  that  some  interven-
 tion  from  the  ministerial  level]  ts
 Mecessary  so  that  the  Chhou  dance  in
 Seraikella  gets  full  impetus  and
 prospers,

 While  taking  part  in  the  debate  on
 the  Ancient  Monuments  and  Archaeo-
 logical  Sites  and  Remains  Bill,  I  point-
 ed  out  and  in  the  Rajya  Sabha  the
 late  Shri  P.  C.  Bhanja  Deo  also  point-
 ed  out  the  desirability  of  preserving
 the  Chousath  Jagini  temple  and  other
 temples  in  Ranipur  Jharial  in  Bolan-
 gir  District.  It  is  a  part  of  my  con-
 stituency.  It  may  be  parochial,  but  it
 is  a  fact  that  this  monument  Is  a  very
 beautiful  monument  and  33  of  national
 importance  Uptill  now  the  Govern-
 ment  have  not  realised  its  importance.
 I  think  it  is  Iugh  time  that  the
 Chousath  Jogini  and  other  templés  in
 Ranipur  Jharial  in  Bolangir  District
 should  be  preserved  as  monuments  of
 national  importance.

 tt  जगदोश  झवस्थी  (बिल्हौर)  मुझे
 इस  मंत्रालय  के  सम्बन्ध  में  अधिक  नही  केड़ना

 हैं  .  केवल  दो  एक  बातो  की  झोर  में  मन्त्री

 महोदय  का  ध्यान  आकर्षित  करना  चाहता
 हूँ

 कानपुर  नगर  के  निकट  एक  प्रविधिक
 शिक्षण  संस्था  दो  करोड  स्फ्ए  से  खुलने  जा
 रही  है।  उस  संस्था  के  बारे  में  मुझे  सबसे
 बडी  बात  यह  कहनी  है  कि  ११००  एकड़
 भूसि  पर  उसका  निर्माण  होगा,  जिसमें  से
 Yoo  एकड़  भूमि  ले  ली  गई  है  और  बाकी
 ज़मीन  लेने  का  बिचार  हो  रहा  है।  लेकिन  इस
 सम्बन्ध  में  मुझे  यह  निवेदन  करना  है  कि  जहां
 तक  शिक्षण  संस्था  खोलने  का  सम्बन्ध  है,
 वह  उचित  है,  परन्तु  उससे  जो  कृषक  लोग

 गृहविद्वणन  शौर  भूमिहीन  हो  २हे  हैं,  उनके
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 सम्बन्ध  मे  राज्य  सरकार  ने  भ्रभो  तक  कोई
 योजना  नहों  बनाई  है  ।  मैं  चाहता  हूं  कि
 केस्द्रोय  सरकार  इस  सम्बन्ध  में  उचर  प्रदेश
 की  राज्य  सरकार  को  लिखे  कि  यह

 बहुत  प्रन्यायपूर्ण  काम  होगा  कि  जिस  कृषकों
 की  भूमि  को  लिया  जा  रहा  है,  उनकी  जोविका
 की  कोई  गारण्टी  न  दी  जाये  और  उनके
 सम्बन्ध  में  इस  प्रकार  की  व्यवस्था  न  की  जाय,
 जिससे  उनको  कोई  सुविधा  प्राप्त  हो  सके  भौर
 उनमें  निश्चिन्तता  झा  मके  कि  जो  हमारी
 भूमि  ली  जा  रही  है,  उसके  बदले  में  हमको

 भूमि  मिलेगी  t  उत्तर  प्रदेश  में  इस  सम्बन्ध  में
 जब  श्रदन  उठाया  गया,  तो  मुख्य  मत्री  महोदय
 नें  कहा  कि  जिन  कृषकों  की  भूमि  ली  जायगी,
 झगर  वे  चाहेगे,  तो  उनको  चपरासी  झथवा
 माली  बनाया  जा  सकता  है  ।  में  समझता  हूं
 कि  यह  बडी  अपमानजनक  स्थिति  है  ।  ऐसा
 नहीं  होना  चाहिए  a  केन्द्रीय  सरकार  का
 नैतिक  दृष्टि  से  यह  उत्तरदायित्व  है  कि  जिन

 कृषकों  की  भमि  लो  जा  रही  हैं,  उनको  भूमि
 दो  जाये  ताकि  उन  लोगो  को  सन्‍्तोष  हो  ।

 आज  हम  प्रावाज़  उठा  रहे  है  कि  उत्पादन  कम

 हो  रहा  है  इसलिये  ऐसी  परिस्थिति  में  हमको
 उन्हें  भूमिह्ीन  नही  बनाना  चाहिए  |  कानपुर
 नगर  में  कृषि  महाविद्यालय  में  एक  एग्रीकल्चर
 फामं  है,  जो  कि  प्रत्येक  वर्ष  घाटे  में  चल  रहा
 है  ।  वह  कई  सौ  एकड़  भूमि  है  ।  प्रगर  केन्द्रीय
 सरकार  चाहे,  तो  शिक्षण  सस्था  को  वहा  खोला
 जा  सकता  हैं  |  इस  प्रकार  एक  ही  शिक्षण
 संस्था  की  ज़मीन  जायगी,  जबकि  झाज  हज़ारों
 कृषकों  की  ज़मीन  जा  रही  है,  जिसके  परिणाम-
 स्वरूप  बडा  झसम्तोष  फैल  रहा  है  मै  चाहता

 हूं  कि  मन्त्री  महोदय  इस  सम्बन्ध  में  राज्य
 सरकार  को  लिख  कर  कोई  उचित  व्यवस्था
 करें  t

 कानपुर  नगर  के  निकट  दो  ऐतिहासिक
 स्थान  हैँ,  जाजमऊ  भौर  बिढूर  ।  आजमऊ
 पौराणिक  काल  से  प्रसिद्ध  रहा  है।  उसके
 सम्बन्ध  में  किचदन्तियां  मौजूद  हैं।  वहां  पर
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 एक  बहुत  बड़ा  टीला  है  1  भगर  पुरातत्व
 बिमाग  उसका  सर्वेक्षण  करे,  तो  बहुत  सी  ऐति-
 हासिक  सामग्री,  जो  कि  इस  समय  शूगर्भ
 में  पडी  हुई  हैं,  सामने  लाई  जा  सकती  है  ।

 इसी  प्रकार  बिदूर  भी  एक  ऐतिहासिक  स्थान

 हैँ  ।  कहा  जाता  है  कि  सीताजी  ने  बनबास  में

 बहुत  समय  वहां  व्यतीत  किया  7  लव-कुश
 के  बहुत  चिह्न  वहा  पड़े  हुए  है  ।  १८५७  में
 भी  वह  भारत  के  स्वतन्तसा

 सग्राम
 का  केन्द्र

 रहा  भौर  यहां  भी  बहुत  से  ऐतिहासिक  तथ्य
 पड़े  हुए  हैं।  में  चचाहुगा  कि  मत्रालय  बिदूर
 का  भी  सर्वेक्षण  कराए,  ताकि  जो

 ऐतिहासिक  तथ्य  सामने  झायें,  उन  को  ठीक
 से  सुरक्षित  रखा  जा  सके  1

 मैंने  इस  रिपोर्ट  में  पढा  है  कि  हमारे  देश
 से  बहुत  से  प्रतिनिधि  मण्डल  विदेशों  को  जाते

 है,  ताकि  विदेशों  से  हमारे  सास्कृतिक  सम्बन्ध
 स्थापित  हो  in  मैंने  रिपोर्ट  में  पढ़ा  कि  इस  पर

 साढ़े  बारह  लाख  रुपया  गत  वर्ष  खर्च
 किया  गया  और  करीब  लईस  प्रतिनिधि  मण्डल
 यहा  से  विदेश  गए  ।  मैंने  देखा  है  कि  उनमें  से

 कुछ  प्रतिनिधि  मण्डल  नाच-गाने  से  सम्बन्धित
 मे  |  मैं  चाहता  हू  कि  यदि  किसी  देझ्ष  से  हमारे
 सास्कृतिक  सम्बन्ध  स्थापित  हो,  तो  वें  केवल
 नाच-गाने  तक  ही  सीभित  नही  द्वोने  चाहिए

 कुछ  नृत्यकारों  बगैरह  को  भेज  दिया  जाये,

 ऐसा  नही  होना  चाहिये  -  होना  यह  चाहिये  कि

 हमारे  देश  की  पुरानी  संस्कृति  प्रकाशनों  भौर

 पुस्तकों  के  द्वारा  विदेशों  में  जाये  श्रौर  वह़ा  के
 लोग उन  को  पढ़ें।  तभी  उनका  स्थायी  प्रभाव

 होगा।  केवल  नाच-गाना,  तमाशा  लें  जाकर

 हमारा  उद्देश्य  पूरा  नहीं  होगा  फ्यास  हजार,

 एक  लाख  रुपए  एक  डेलीगेशन  पर  सर्च  किये
 जाने  हैं।  में  यह  निवेदन  करना  चाहता  हू  कि

 यह  रुपया  व्यर्थ  ही  जाता  है  भौर  उसका  स्थायी
 प्रभाव  विदेशों  पर  नहीं  पड़  सकता  है  ।  हमारी
 यह  परम्परा  अली भा  रही  है  कि  प्रत्येक  बर्ष
 लाखों  रपए  चे  कर  के  विदेशों  में  प्रतिनिधि
 अष्डल  भेजते  है  ।  उसमें  कमी  होती  चाहिए
 और  इस  तरह  कार्य  करना  चाहिए  कि  हमारी

 CHAITRA  12,  88]  (SAKA)  for  Grants  9344

 संस्कृति  का  प्रभाव  स्थायी  रूप  से  विदेशों  पर
 पढ़ें ।

 मैने  रिपोर्ट  में  एक  जगह  देखा  कि  भारतीय
 झाषाधों  में  कुछ  कलासिक्स  का  'नुवाद  किया
 जा  रहा  है  ।  मुझे  यह  देख  कर  भाश्चर्य

 कि  भारतीय  भाषाओं  में  गग्रेज़ी  भाषा
 को  मी  जोड़  लिया  गया  है।  पेज  ६६  पर  लिखा

 हुंभा  है  कि  श्री  जयरामदास  दौलतराम  जी  को
 तीन  हजार  रुपए  सिन्‍्धी  की  कहानियों  और
 कविताओं  का  भअग्रेजी  भाषा  में  भ्रनुवाद  करने
 के  लिए  दिए  गए  ।  जहा  तक  रुपये  का  सम्बन्ध

 है,  वह  तो  ज्यादा  नही  है,  लेकिन  यह  अच्छी
 ज्ञात  नही  है  ।  अगर  सिन्धी  भाषा  की  कहानियो
 और  कविताझो  को  हिन्दी  या  किसी  अन्य
 भग्तीय  भाषा  में  अनुवाद  किया  जाता,
 ही  उचित  होता  ।  एक  विदेशी  भाषा  में  उनका

 अनुवाद  करने  से  कोई  लाभ  नही  होगा  ।  ऐसी
 नीति  नही  होनी  चाहिए  ।

 मेने  उसी  रिपोर्ट  में  देखा  कि  पडित

 नेहरू  द्वारा  लिखी  हुई  पुस्तक  “विध्व  इतिहास
 की  झलक”,  जिसको  अग्नेजी  में  “ग्लिमसिज
 श्राफ  बर्त्ड  हिस्ट्री”  कहते  है,  का  फारसी  मे

 अनुवाद  किया  गया  है  शौर  उन  पुस्तकों  को

 मंत्रालय  खरीदेगा  ।  में  उस  पुस्तक  के  गुण-
 दोष  में  नहीं  जाऊया,  लेकिन  प्रइन  यह  हैं  कि
 इस  देहा  में  कितने  लोग  फारसी  के  भनृुवाद
 को  पढ़ेंगे।  बहुत  से  माननीय  सदस्यो  ने  उसको
 पढ़ा  होगा  ।  उस  पुस्तक  को  खरीदने  पर
 कितना  खर्चा  होगा,  यह  नहीं  कहा  गया  हैं
 मैं  चाहूगा  कि  इस  पर  मंत्रालय  विचार  करे  |

 यहा  के  कई  माननीय  लेखको  को  पुस्तके  हैं  ।
 उनको  प्रोत्साहित  किया  जाये,  न  कि  विदेशी
 भाषा  की  पुस्तकों  को  यहा  लाया  जाये  ।
 में  मन्‍्जी  महोदय  से  निवेदन  करूंगा  कि  44
 जो  प्रदन  उठाए  है,  उन  पर  विचार  किया
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 {Shri  Humayun  Kabir}
 advice  which  has  generally  been  con-
 structive.  There  have  been  some  cri-
 ticsms  also.  But,  I  welcome  such

 «criticism.  After  all,  on  any  question,
 there  are  bound  to  be  certain  differ-

 ences  in  the  approach  and  differences
 in  points  of  view.  But,  by  and  large,
 I  appreciate  the  spirit  in  which  the
 House  has  approached  the  problems  of
 this  Ministry  and  the  many  sugges-
 tions  which  have  been  made.

 I  would  now  deal  with  some  of  the
 detailed  criticisms  which  have  been
 made.  Yesterday,  I  made  a  general
 statement  about  the  work  of  the
 Ministry,  what  I  consider  to  be  the
 outstanding  achievements  of  the  last
 year  and  also  some  indication  of  what
 I  regard  to  be  the  most  important
 proposals  for  the  next  year.  I  was
 happy  to  find,  so  far  as  the  pro-
 gramme  for  the  next  year  is  con-
 cerned,  there  was  no  objection  to
 any  one  of  the  suggestions  that  I
 made,  on  the  contrary,  quite  a  good
 deal  of  welcome  for  some  of  the
 ‘proposals  which  were  placed  before
 this  House.

 Shri:  Panigrahi  who  opened  this
 discussion,  is  generally  a  very  in-
 teresting  and  instructive  speaker  to
 listen  to,  but  I  confess,  I  was  a  little
 disappointed  yesterday,  because  he
 did  not  come  up  to  his  usual  stan-
 dard  and  spent  most  of  his  time  in
 dscussing  a  problem  which  does  not
 concern  this  Ministry  at  all.  Whether
 his  remarks  were  correct  or  not,  ३5
 not  for  me  to  say  Perhaps,  when
 the  appropriate  Demands  come,  _  this
 question  will  be  discussed  But,  I  was
 surprised  to  find,  when  he  referred
 to  this  Ministry,  he  referred  to  cer-
 tain  figures  of  +1955,  and  complained
 about  the  small  number  of  places  in
 Engineering  and  Technological  institu-
 tions  and  the  admissions  thereto  when
 only  a  few  minutes  before  that,  Y
 had  informed  the  House  through  you
 and  therefore  also  him,  that  admis-
 sions  to  Engineering  Colleges  and
 Polytechnics  had  almbst  doubled  in
 ‘the  course  of  the  last  two  years  and
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 when  this  criticism  was  made  As  was
 pointed  out  rightly  by  my  hon.  frend
 Shm  Harish  Chandra  Mathur  later  on,
 the  two  parts  of  the  speech  of  my
 hon,  friend  Shm  Panigrahi  did  not

 admiss  should  be  increased  at  an
 even  taste  Tate  and  at  the  same  time,
 he  was  apprehensive  that  about  5i8
 Engineering  graduates  had  reg  stu:  J
 themselves  in  the  Unemployment  Ex-
 change.

 Shri  Panigrahi:  May  I  explain,  Sir
 I  only  pointed  out  that  the  existing
 technical  personnel  in  the  country
 were  not  being  suitably  provided  for
 and  there  should  be  co-ordination
 between  the  different  Ministries  That
 was  my  point

 Shri  Humayun  Kabir:  Certainly,
 co-ordination  not  only  between  the
 different  Ministries,  but  co-ordina-
 tion  between  the  educational  institu-
 tzons  and  industry,  and  co-ordination
 between  the  different  parties  in  this
 House  is  also  essential  for  the  pro-
 gress  which  we  want  for  this  country
 as  a  whole  I  may  be  permitted  to
 say  that  my  hon  friend  has  not  given
 us  information  about  the  status  of
 these  ‘518  persons  We  do  not  know
 as  to  what  exactly  was  the  status  of
 these  58  persons  Were  they  gra-
 duates  of  two  months  old  or  three
 months  old?  Or,  were  they  graduates
 for  the  last  one  year  who  were  un-
 employed?  I  am  not  quite  sure  about
 it  If  you  go  into  the  details  you
 wil]  find  that  there  would  be  very
 few  graduates  indeed,  who  had  ex-
 perience  of  more  than  one  year
 Further,  out  of  this  B18,  at  least  a
 few  of  them  may  have  been  already
 employed,  but  they  could  have  re-
 gistered  because  they  were  not  satis-
 fied  with  the  kind  of  job  that  they
 were  doing  and  because  they  wanted
 to  get  better  jobs.  So  far  as  engineer-
 ing  graduates  are  concerned,  there  Is
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 really  nothing  to  worry  about,  in  the
 next  few  years.  There  will  be  such
 an  increasing  demand  for  engineers
 that  we  wil]  not  be  able  to  cope  witli
 the  demand  completely.

 25  hrs.

 My  hon.  friend  referreqg  to  the
 National  Physical  Laboratory.  He
 promised  that  he  would  let  me  have
 certain  papers.  Ag  soon  as  ]  have
 the  papers  I  will  go  into  the  matter
 in  greater  detail.  On  the  basis  of  the
 statement  that  he  made,  I  made  some
 preliminary  enquiries  last  night.  I
 find  that  there  was  a  theft  of  copper
 ingots  of  the  value  of  Rs.  400  in  Febr-
 uary,  1955.

 An  hon.  Member:  How  could  be
 get  to  know  about  these  happenings?

 Shri  Humayun  Kabir:  He  could
 know  it  because  it  was  recovered  from
 a  sweeper  who  made  a  confession.  It
 was  public  knowledge.  I  am  told  that
 there  has  not  been  any  other  theft.
 So  far  as  platinum  is  concerned,  there
 is  no  report  of  any  theft  Regarding
 mercury,  the  loss  may  be  due  to  dis-
 tillation  as  it  is  a  liquid  metal.  Here
 also,  We  have  no  report  of  any  theft.
 If  my  hon.  friend  could  give  me  con-
 crete  data,  I  shall  certainly  proceed
 on  that.

 My  hon.  friend  referred  to  the  ques-
 tion  of  administrative  services  carry-
 ing  higher  salaries.  Obviously,  he  had
 not  listened  to  me  fully.  I  said  that
 so  far  as  the  teaching  posts  in  the
 engineering  and  ‘technological  insti-
 tutes  are  concerned,  we  had  succeeded
 in  equating  them  with  the  highest
 type  of  administrative  services  in  this
 country.  The  junior  scale  in  the
 highest  type  of  administrative  service
 is  Rs,  350  to  Rs.  850.  We  have  ac-
 cepted  identical  scales  for  lecturers  in
 Engineering  and  Technological
 colleges.  For  Assistant  Professors,  we
 have  accepted  the  scale  of  Rs.  600  to
 Rs.  1150.  With  this  improvement  in
 the  pay  scales  of  the  teaching  staff,
 the  problem  of  recruiting  teaching
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 staff  to  our  engineering  and  techno-
 logical  colleges  will,  I  hope,  be
 matter  of  the  past.

 My  hon.  friend  referred  to  the
 Orissa  Museum.  We  have  made  a
 grant  to  that  musgum  last  year.

 Shri  Panigrahi:  How  much?

 Shri  Hamayun  Kabir:  I  speak  from
 memory.  We  have  made  a  grant  of
 Rs.  lakh.

 Shri  Panigrahi:  They  asked  for  5
 lakhs;  and  you  give  only  one  lakh.

 Shri  Humayun  Kabir:  Orissa  is  the
 first  State  which  has  received  the
 gre“t.  The  grant  was  given  to  Orissa
 to  build  its  own  museum.  Any  com-
 plaint  from  Orissa  would  be  rather
 unkind.

 Reference  has  been  made  about
 Odissi  dance.  A  number  of  my  hon.
 friends  referred  to  that.  I  can  say
 that  the  Sangeet  Natak  Akadami  has
 already  recognised  it.  It  has  already
 been  recognised  as  a  traditional  form
 of  Indian  dance.  They  have  not
 recognised  it  as  a  classical  form.  As
 a  layman,  I  do  not  know  the  distinc-
 tion  between  the  classical  form  and
 the  traditional  form.  It  is  not  very
 clear  to  me.  In  any  case,  this  matter
 is  now  before  a  Committee  and  that
 Committee  consists  of  experts  and
 they  will  be  taking  a  decision  one  way
 or  the  other.

 In  regard  to  what  Shri  ह:  K.  Deo  has
 said,  we  have  asked  Shri  Kali  Charan
 Patnaik  to  prepare  a  general  biblio-
 graphy  of  the  manuscripts  of  Odissi
 dance.  As  soon  as  it  is  ready,  publica-
 tion  on  Odissi  dance  will  be  taken
 up.

 Reference  has  been  made  to  Kona-
 rak  by  a  number  of  hon.  Members.  I
 am  glad  that  they  appreciate  the  work
 that  has  been  done  and  that  is  being
 done.  One  hon.  Member  expressed
 the  view  that  the  Konarak  temple
 would  collapse.

 ~  can  assure  him  that
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 so  far  as  it  lies  within  our  power,  so  tribes.  That  quota  is  not  always
 far  as  we  can  work  according  to  the
 scientific  and  engineering  knowledge
 available  today,  Konarak  will  be
 given  every  possible  attention.  It  is
 recognised  as  one  ४  the  supreme
 examples  of  Indian  architecture.  As
 such,  I  agree,  nothing  must  be  done
 which  impairs  its  importance  or  its
 value  for  future  generations.

 Some  hon,  Members  said  that
 Orissa  may  be  given  a  separate  circle.
 There  are  nine  circles  today.  The
 circle  in  Orissa  is  one  of  the  consti-
 tuent  units,  with  54  monuments  there.
 As  against  that,  West  Bengal  has
 103,  and  Assam  has  56  monuments.  I
 do  not  think  we  have  reached  a  stage
 when  we  can  have  a  circle  for  every
 one  of  the  States  in  India.  There  are
 certain  advantages  in  grouping  a
 number  of  monuments  together.  If,
 however,  later  on  it  becomes  neces-
 sary  to  do  so,  we  shall  look  into  the
 matter,  as  and  when  the  occasion
 arises.

 A  reference  has  been  made  by  Dr.
 Melkote,  with  which  I  entirely  agree,
 that  we  must  be  very  careful  to  en-
 sure  that  there  is  no  loss  in  quality  as
 a  result  of  expansion  of  facilities  in
 engineering  education.  I  can  assure
 him  that  there  has  been  no  relaxation
 of  standards  so  far  as  examination  and
 degrees  are  concerned.  We  do  give  a
 certain  amount  of  relaxation  at  the
 time  of  admission.  In  view  of  the
 inequalities  between  different  regions
 and  between  different  communities  in
 the  country,  some  such  relaxation
 may  be  necessary.  After  all,  the
 strength  of  the  Indian  community  will
 depend  upon  the  strength  of  the  wea-
 kest  link  in  the  chain’  There-
 fore  certain  privileges  are  given  at
 the  time  of  admission  in  the  number
 of  marks  required.  If  the  students  of
 the  requisite  type  are  not  available,
 then,  such  seats  are  thrown  open  to
 general  competition.  That  is  why
 in  the  Delhi  Polytechnic  we  have  re-
 served  twenty  per  cent  of  the  seats  for
 the  scheduled  castes  and  scheduled

 filled.  I  am  sure  hon.  Members  will
 not  desire  that  a  person  should  be
 admitted  to  a  technical  institution  re-
 gardiess  of  whether  he  is  competent
 or  not.  Certain  reduced  qualifications
 have  been  laid  down  in  the  case  of
 comparatively  backward  communities.
 There  is  a  relaxation  of,  I  believe,  five
 marks.  I  feel  that  it  is  not  unfair  to
 give  such  a  concession,  With  passing
 years,  I  am  confident  that  the  students.
 from  these  communities  will  be  able
 to  hold  their  owr  with  students  from
 the  other  communities.

 Here,  I  may  cite  an  example
 which  happened  a  few  years  ago.
 When  the  Overseas  scholarship  for
 the  scheduled  castes  and  scheduled
 tribes  was  being  introduced,  or,  if  I
 may  put  it  the  other  way,  when  it
 was  re-introduced,  we  made  it  a  con-
 dition  that  no  one  could  be  considered
 unless  he  had  a  first  class  in  the
 Master’s  degree.  Some  hon.  Members
 of  this  House  approached  me  and  said
 that  under  these  conditions  no  candi-
 dates  from  these  communities  would
 be  available.  Our  experience  has
 been  that  we  got  a  number  of  sche-
 duled  caste  and  scheduled  tribe  candi-
 dates  who  secured  first  class  through-
 out  their  career.  So,  we  were  able  to
 make  a  selection  from  among  them.  I
 am  sure  that  if  opportunities  are
 given  to  these  young  men  and  women
 of  the  scheduled  castes  and  scheduled
 tribes,  they  will  be  able  to  compete
 on  equal  terms  with  the  students  of
 the  other  communities.  We  shall  al-
 ways  keep  that  in  mind.

 Dr.  Melkote  also  referred  to  the
 question  of  wastag:  I  am  happy  to
 say  that  on  the  who’e,  wastage  in  our
 technological  institutions  is  not  at  all
 high  and  compares  very  favourably
 with  that  in  many  institutions  else-
 where.  I  can  speak  of  two  or  three  of
 the  most  well-known  institutions  in
 the  U.S.A.  in  engineering  and  techno-
 legy,  and  I  can  say  that  our  wastage

 far  less  than  the  wastage  in  some is
 of  these  institutions.  I  believe  that

 9350
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 the  percentage  of  success,  so  far  as
 the  engineering  degree  colleges  are
 concerned,  is  considerably  over  60
 and  m  some  cases,  it  is  as  high  as
 80  per  cent,  whereas  in  the  engineer-
 ing  institutions  in  western  countries,
 the  percentage  of  success  28  not  quite
 as  high  as  that  However,  I  agree  that
 this  32s  a  matter  in  which  there  38  no
 room  for  complacency,  and  we  must
 continually  try  to  improve  standards
 and  to  ensure  that  the  students  get
 the  possible  traming  and  the  highest
 possible  standards  are  maintained

 Dr  Melkote  also.  referred  to  the
 question  of  evening  classes  for  people
 who  are  in  employment  This  is  a
 suggestion  which  has  been  welcomed
 by  educationists,  and  I  can  inform
 the  House  that  in  the  Delhi  Poly-
 technic,  already  there  are  evening
 classes,  and  in  a  number  of  other  in-
 stitutions  elsewhere  also  We  _  shall
 examine  how  far  these  facilities  can
 be  extended  in  the  metropolitan  cities
 From  the  nature  of  the  case,  this  kind
 of  concession  will  be  required  first
 in  the  larger  cities  and  then  only,
 perhaps,  in  smaller  towns

 My  hon  friend  Dr  Samantsinhar
 asked  whether  the  money  was  being
 properly  spent  or  not  It  is  not  for
 me  to  give  an  answer  to  this  ques-
 tion  We  try  to  spend  the  money  to
 the  best  possible  use,  and  I  think
 that  the  record  of  our  achievement
 in  the  last  year  will  persuade  the
 House  that  the  money  has  been  well
 spent

 So  far  as  the  targets  are  concerned,
 We  have  not  only  fulfilled  the  targets,
 but  in  certain  cases,  we  have  overful-
 filled  the  targets;  the  targets  which
 were  fixed  for  96)  have  already
 been  surpassed,  and  we  have  set  be-
 fore  ourselves  new  targets,  and  we

 =
 to  fulfil  even  these  new  tar-

 gi

 I  can  also  inform  my  hon  friend
 Dr.  Samantsinhar  that  it  has  been  de-
 cided  to  establish  a  site  Museum  in
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 XKonarak  and  another  at  Ratnagiri,
 which,  I  suppose,  १5  another  example
 of  the  neglect  of  Orissa!  I  do  not
 know  how  else  we  can  prove  our  re-
 Bard  and  consideration  for  Orissa

 I  might  also  mention  that  before
 the  beginning  of  the  Second  Five
 Year  Plan,  there  was  not  a  single
 engineering  college  in  Orissa.  and
 there  was  not  a  single  engineering
 college  in  Assam  Now,  there  are,  I
 believe,  already  two  engineering
 colleges  in  Assam.  and  Orissa  also
 will  have  one  engineering  college  be-
 tore  the  end  of  the  Second  Five  Year
 Plan  it  is  functioning,  and  another
 U  think.  has  either  been  established  or
 is  gomg  to  be  established  farrly  soon.

 My  hon  friend  Shr:  C.  R.  Narasim-
 han  spoke  about  the  evaluation  of  the
 Work  of  the  National  Laboratories
 Some  evaluation  was  done  when  Suir
 Alfred  Egerton  came  here,  there  was
 9  commuttee  under  his  chairmanship,
 and  that  has  gone  into  the  work  of
 the  laboratomes  And  the  best  check
 ह. उ  the  publication  programme  of  the
 laboratories  We  are  in  constant  touch
 Wath  the  work  that  is  being  done,  and
 the  fact  that  there  has  been  a  con-
 Stant  increase  in  the  number  of  pub-
 lieations,  and  in  the  number  of  new
 licences  taken  as  a  result  of  the
 Work  of  the  laboratories,  and  the  con-
 Stant  savings  in  foreign  exchange  by
 building  up  new  industries  in  this
 Sountry,  of  which  I  gave  a  very
 brief  account  yesterday,  all  this  is  in
 Itself  evidence  that  the  National
 Laboratories  are  working  as  well  as
 they  can,  but,  of  course,  there  35
 &lways  room  for  improvement,  and  I
 &m  sure  that  the  scientists  who  are
 Jn  charge  of  these  laboratories  will
 Continually  try  to  better  their  own
 Rerformances

 My  hon  friend  ShriC  R  Narasimhan
 @lso  referred  to  the  question  of  duph-
 Cation  of  research  That  is  an  attitude
 Which  I  do  not  understand.  Strictly
 Speaking,  research  can  never  be
 duplicated  Even  if  two  people  take
 Up  the  same  problem,  their  training
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 is  different,  ther  background  is
 different,  ther  scientific  equipment  is
 different,  and  their  approach  is
 different,  and,  therefore,  strictly
 speaking,  in  research  there  can  never
 be  duphcation.  On  the  other  hand,  a
 certain  amount  of  duplication  is  de-
 sirable  in  such  cases,  because  if  two
 or  three  or  more  people  approach  the
 same  problem  from  different  angles,
 new  truth  is  likely  to  result  We
 know  that  in  different  fields  of  re-
 search,  whenever  there  is  a  cross
 reference,  what  is  very  often  des-
 cribed  as  cross-fertilisation,  as  a  re-
 sult  of  contact  between  different  dis-
 ciphines,  and  between  different
 sciences,  the  best  results  ensue.  How-
 ever,  we  take  good  care  to  see  that
 there  38  no  wastage,  and  there  is  no
 question  of  repetition  of  techmques,
 by  proper  co-ordination  among  the
 National  Laboratones  which  728  done
 by  the  Council  of  Scientific  and  Indus-
 trial  Research,  and  for  which  we  have
 taken  a  further  step  in  bringing  the
 Directors  of  the  different  national
 laboratories  into  closer  association
 with  one  another

 My  hon.  friend  referred  to  the
 Ramanyam  Institute  and  the  need  for
 encouraging  the  study  of  mathematics
 I  am  keenly  conscious  about  the  need
 for  improving  the  standard  of  mathe-
 matics  in  this  country;  and  for  that,
 certain  measures  are  being  taken  I
 believe  a  national  committee  on  ma-
 thematics  has  been  set  up  recently
 with  Dr  Bhabha,  I  think,  as  its  chair-
 man,  and  I  think,  Professor  Chandra-
 sekhar  as  the  convener  And  _  this
 committee  will  go  mto  the  question
 and  we  shall  see  what  help  we  can
 give.  But  this  Ramanujam  Institute
 was  a  private  organisation,  and  it  was
 not  able  to  carry  on;  therefore,  we
 suggested  that  instead  of  letting  it  dis~
 appear,  a  far  better  thing  would  be
 to  make  it  an  integral  part  of  the
 Madras  University  and  establish  a
 chair  there,  so  that  as  a  result  of
 contact  with  other  professors  of  ma-
 thematics  and  professors  of  phy-
 sics  and  other  people  interested  in
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 these  disciplines,  the  institute  can
 develop  in  the  best  possible  manner.:

 My  hon.  friend  also  asked  about  the
 four  higher  institutes.  They  will  be
 on  the  same  model.  Though  there  may
 be  local  variations,  and  there  will  be
 differences  in  their  disciplines  in  some
 of  the  special  subjects,  yet  the  gene~-
 ral  pattern  of  all  the  four  institutes
 will  be  the  same.

 I  was  very  happy  to  find  that  be
 was  anxioug  that  new  blood  should  he
 brought  into  our  committees  and  com-
 missions,  I  can  assure  him  that  we
 have  already  started  doing  so.  If  he
 looks  at  the  constitution  of  the  new
 research  committees  in  the  different
 fields  of  science,  which  have  been
 set  up  this  year,  I  think  he  will  he
 glad  to  find  that  there  is  an  appre-
 ciable  proportion  of  young  men  ané@
 new  men  from  the  universities,  snd
 we  have  gone  out  of  the  old  hsta.

 Shri  V  P.  Nayar:  Where  do  we  get
 the  names?

 Shri  Hamayun  Kabir:  If  the  hon.
 Member  tables  a  question,  J  chal!
 place  the  whole  hst  before  him

 Shri  च्  P.  Nayar:  The  bon.  Minister
 can  say  this  after  placing  that  state-
 ment.

 Shri  Humayun  Kabir:  It  is  not
 necessary,  because  these  are  publica-
 tions  available  already,  and  I  should
 have  though  that  the  hon.  Members
 who  are  so  interested  m  these  subjects
 would  have  looked  at  the  publications
 When  I  come  to  my  hon.  friend  Sho
 V.  ह:  Nayar,  I  shall  have  to  say  some-
 thing  on  that  point,  and  I  hope  he
 will  wait  till  I  come  to  him.

 I  was  saying  that  we  have  already
 taken  action  in  the  matter,  and  a
 number  of  younger  people  are  being
 taken;  and  we  are  trying  to  avoid
 some  of  the  names  which  occur  again
 ang  again.  Of  course.  some  of  them
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 are  so  distinguished,  and  they  are  ao
 useful  that  we  want  their  services.  we
 want  their  advice.  and  we  want  their
 experience,  but  at  the  same  time  we
 also  want  new  people  to  be  associated,
 and  new  people  are  being  associated
 in  these  different  national  labora-
 tories,  in  the  research  committees  and
 the  various  types  of  committees  which
 We  set  up.

 My  hon.  friend  Shri  B.  C.  Mullick
 talked  about  the  additionul  posts  im
 this  Ministry.  I  have  looked  into  this
 question  again.  The  confusion  has
 arisen  because  of  the  way  in  which
 the  matter  has  been  presented  in  the
 Budget  Demand.  There  is  a  post  of
 joint  secretary  shown  there,  but  this
 was  created  before  the  bifurcation  of
 the  former  Ministry  of  Education  and
 Scientific  Research,  and  after  bifur-
 cation  this  post  is  shown  in  the  Minis-
 try  of  Scientific  Research  and  Cultural
 Affairs.  There  was  no  such  Ministry
 before,  and,  therefore,  obviously,  no
 post  could  be  shown  under  that  Minis-
 ry.  Similarly,  there  is  an  increase  of

 two  deputy  secretaries  shown  in  thut
 list.  They  came  over  to  us  from  the
 Ministry  of  Education  with  their  work.
 No  additional  posts  were  created.  At
 the  Deputy  Educational  Adviser's
 level,  two  posts  were  created  last
 year,  one  for  the  technical  education
 side  and  one  for  publications  work.
 But,  as  I  said  earlier  when  I  interven-
 ed,  there  is  no  provision  for  the
 creation  of  any  new  posts  in  1959-60.
 All  the  posts  to  which  references  haves
 been  made  were  created  in  1958-59.
 But  I  presume  it  was  because  the
 Ministry  did  not  exist  that  this  was
 not  shown  in  the  budget  statement
 and  that  is  why  this  mistake  has
 arisen,

 My  hon.  friend  Shri  B.  C.  Mullick
 talked  about  folk  art  and  rural  cul-
 ture.  Sponsoring  the  folk  dances  and
 various  other  measures  which  we  have
 taken  are  intended  precisely  for  this
 Purpose  namely  that  the  art  and  cul-
 ture  of  the  rural  arees  is  promoted,
 and  not  only  that,  but  the  gulf  which
 today  unfortunately  divides  urban
 and  rural  areas  is  largely  overcome,
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 We  want  the  message  of  rural  art  to
 go  to  the  urban  areas,  and  we  want
 that  something  of  the  intensity  and
 the  dynamism  of  urban  art  is  tran:-
 ferred  to  the  rural  areas,  and  in  this
 way,  the  discrepancy  which  exists.
 between  the  rural  and  the  urban
 areas  is  minimised.

 I  have  referred  to  the  question  of
 the  engineering  colleges  in  Assam
 and  Orissa,  and  polytechnics  also  I
 have  mentioned.  I  should  like  to  cor-
 rect  a  misapprehension  which  my  hon,
 friend  obviously  has.  He  appealed  to
 me  to  see  that  vijnam  mandirs  are  nop
 situated  in  the  district  headquarters.
 I  am  afraid  he  has  not  gone  through
 the  report.  Vijnam  mandirs  are  never
 in  district  headquarters.  They  are
 always  in  rural  areas,  and  they  can-
 not  be  in  district  headquarters.

 I  am  grateful  to  my  hon.  friend  Shr’
 Harish  Chandra  Mathur  for  the  gene-
 rous  support  he  gave  to  the  Ministry,
 but  a  good  deal  of  his  criticism  was
 not  really  directed  against  this  Minis~
 try,  and  the  remarks  which  he  has
 made  are  probably  addressed  to  some-
 other  higher  quarter.  If  he  feels
 strongly  in  this  matter,  it  is  for  him
 to  take  it  up  with  the  appropriate
 authorities,  and  not  raise  it  in  a  dis-
 cussion  of  this  Ministry’s  affairs.

 Shri  Harish  Chandra  Mathur:
 Parliament  is  the  appropriate  autho-
 rity.

 Shri  Humayun  Kabir:  Parliament,
 of  course,  is,  I  agree.

 My  hon.  friend  referred  to  the  need
 for  greater  contact  between  educa~
 tional  institutions  and  employers.  I
 can  assure  him  that  these  engineering
 colleges  do  have  these  contacts,  and
 there  is  a  condition  in  some  colleges
 that  the  person  does  not  get  a  degree
 unless  he  has  for  some  time  served
 as  an  apprentice.  Also,  in  the  All-
 India  Council  for  Technical  Education
 industrialists  and  educational  interests
 are  represented.  We  attempt  to  keep
 these  contacts  as  close  as  possible.  I
 may  also  inform  the  House  that  when-
 ever  there  is  any  proposal  to  start
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 any  new  course,  an  attempt  is  ai-
 ways  made  to  find  out,  to  assess  from
 industrialists  the  potentialities  of  em-
 ployment  for  the  new  courses.  Ob-
 viously  this  cannot  apply  to  all
 courses.  There  are  certain  funda-
 mental  courses  which  are  necessary
 and  must  be  provided  in  educational
 institutions  regardless  of  employment
 potential,  but  in  a  large  number  of
 technical  subjects,  this  close  co-ordi-
 nation  is  maintained  and  we  always
 endeavour  to  make  these  contacts  still
 closer.

 My  hon.  friend  referred  to  the
 three  Akademis  and  seemed  to  regret

 ब  little  that  the  headquarters  are  situ-
 ated  in  Delhi.  I  am  afraid  that  since
 Parliament  is  also  situated  here,  if  my
 hon.  friend  feels  that  we  must  take
 everything  to  the  rural  areas,  perhaps
 the  supreme  body  of  the  nation  should
 ‘first  go  to  the  rural  areas.  But  for
 obvious  reasons,  Parliament  cannct
 be  held  in  rural  areas,  and  the  head-
 quarters  of  the  Akademis,  for  simi-
 Jar  though  not  identical  reasons,  can-
 not  also  go  to  the  rural  areas.  But
 we  shall  try,  and  We  do  try,  to  see

 ‘that  there  are  contacts,  and  we  do  try
 to  see  that  what  is  done  in  the  rural
 areas  is  reflected  in  the  work  of  the
 Akademis  and  what  is  done  in  the
 Akademi  is  reflected  in  the  develop-
 ‘ments  in  rural  areas:

 My  hon.  friend  has  prohably  not
 ‘seen  the  reports  of  the  Akademis.
 ‘These  reports  are  published  and  they
 are  available  in  the  Library  of  Parlia-
 ment.  He  will  find  there  for  example,
 that  the  Sangeet  Natak  Akademi  has
 carried  out  surveys  of  rural  art  and
 rural  music,  the  Sahitya  Akademi
 tries  to  help  in  the  collection  of  folk

 songs,  the  Lalit  Kala  Akademi  has
 also  tried  to  collect  various  forms  of
 rural  art  and  in  this  way  these  con-
 tacts  are  maintained.

 Shri  Panigrahi:  Are  you  satisfied
 with  the  working  of  these  Akademis
 yourself?
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 Shri  Humayun  Kabir:  Satisfaction
 is  a  subjective  term,  and  I  would  say
 that  I  am  one  of  those  who  is  always
 dissatisfied  with  many  things,  but  at
 the  same  time  not  so  dissatisfied  as
 not  to  recognise  that  very  good  work
 is  being  done  by  them  within  their
 limitations,

 My  hon.  friend  raised  the  question
 of  the  utilisation  of  scholarships.  I
 was  rather  amazed,  if  I  may  say  80,
 to  hear  from  him  that  they  are  not
 given  on  merit.  This,  I  believe,  is
 the  first  time  that  I  have  heard  a
 statement  like  that.  He  himself  went
 on  to  say  that  he  had  neither  infor-
 mation  nor  any  report.  Now,  I  would
 submit  through  you  to  my  hon.  friend,
 if  he  has  neither  information  nor  re-
 port,  should  a  senior  Member  like
 him  give  rise  to  a  statement  which
 may  cause  misunderstanding?  I  think
 that  so  far  as  selection  for  these  merit
 scholarships  is  concerned.  on  the
 whole  there  never  has  been  any  com-
 plaint.  There  are  selection  committees
 constituted  with  very  high  powerei
 personnel,  and  the  Ministry  has  at  the
 most  one  or  two  representatives.  Th
 others  are  all  outsiders.  In  certain
 cases  the  selections  are  made  throug:
 the  UPSC,  and  I  am  happy  to  say  that
 we  have  never  had  any  complaints
 Therefore,  I  was  really  shocked  wher
 my  hon.  friend  mentioned  this,  and
 went  on  immediately  to  correct  him-
 self  that  he  had  neither  report  nor
 information.

 Shri  Harish  Chandra  Mathur:  I!
 never  said  anything  which  I  had  to
 correct.  I  only  said  you  should  ins-
 pire  more  confidence.

 Shri  Humayan  Kabir:  Confidence  is
 there  and  no  question  has  been  rais-
 ed  about  the  selections,  and  on  that
 matter  I  can  take  some  pride  because
 we  have  a  large  number  of  scholar-
 ships,  and  about  the  selections  for
 these  scholarships  no  complaint  has
 been  made  till  now.  I  do  receive
 letters  from  hon.  Members,  and  in
 every  case  they  have  been  satisfied



 9359

 that  the  best  candidate  has  been
 selected

 Shri  Harish  Ohanfra  Mathur:  Mr
 Minister,  you  are  so  far  removed
 from  these  complaints  That  is  the
 unfortunate  part.

 Shri  Humayun  Kabir:  Well,  Sir,  if
 they  are  not  brought  to  me,  how  can
 I  know  Whenever  they  have  brought
 any  complaint  to  my  notice,  I  have  en-
 quired  into  3६  and  I  have  not  found
 any  case

 Shri  ह. 1... छ  Chandra  Mathur:  To-
 day  there  are  complaints  even  against
 the  UPSC  You  can  go  into  the
 matter  very  much  It  ॥४  much  better
 that  we  stop  it  here  ‘

 Shri  Humayun  Kabir,  I  cannot  help
 complaints

 Shnm  Barish  Chandra  Mathur  I  can
 give  him  facts

 Shri  Humayun  Eabir  I  will  be
 very  happy  if  he  gives  me  fads,  and
 I  can  assure  him  that  if  there  has
 been  any  interference  in  any  selec-
 tion

 Mr.  Deputy-Speaker  The  hon
 Monster  need  not  stop  He  mav  con-
 tinue  his  speech

 Shri  Hamayan  Kabir  ]  would  plead
 very  strongly  that  m  all  these  selec-
 trons,  not  only  must  justice  be  done
 but  people  must  believe  that  justice
 as  beng  done  Therefore,  if  anything
 as  brought  to  my  notice,  I  shall  cer-
 tainly  see  that  there  is  no  repetition
 of  any  meident  of  that  type

 Shri  Ferone  Gandhi  (Ras  Bareli)
 Letters  are  not  delivered  these  days'

 Shri  Hamsyun  Kabir:  My  hon
 friend  Shn  Das  Gupta  spoke  about
 the  need  of  preserving  and  promoting
 the  culture  of  different  groups  m  this
 country,  and  at  the  same  time  em-
 Phasizing  the  unity  in  diversity  of  our
 vast  and  ancient  lend  I  think  that  the
 whole  programme  of  this  Ministry  has
 been  conceived  exactly  from  that
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 angle,  and  that  is  why  we  have  said
 that  we  want  to  encourage  every  one
 of  the  Indian  languages  and  give  all
 possible  help  and  certain  measures
 have  already  been  taken  in  that
 mattcr

 Some  of  the  other  issues  which  he
 raised  do  not  concern  this  Ministry
 I  cannot  say  anything  about  them,  but
 I  can  say  this,  that  if  there  are  any
 genume  grievances,  and  fhey  are
 brought  to  the  notice  of  the  appro-
 priate  authorities,  I  am  sure  they  will
 be  Inoked  into  I  can  only  say  that
 so  far  as  this  Mimustry  ts  concerned,
 we  shall  try  to  promote  and  develop
 everyone  of  the  Indian  languages  and
 action  in  that  behalf  has  already  been
 imsitiated.  And  I  have  myself  said  in
 my  opening  speech  that  this  is  a  topic
 to  which  I  give  perhaps  the  highest
 mmportance  in  the  field  of  internal
 culture

 My  hon  friend  referred  to  the  ques-
 tion  of  archaeological  monuments,  and
 said  that  some  of  them  were  not  well
 preserved  We  have  about  5,000
 monuments  of  national  importance  m
 this  country,  and  by  and  large  they
 are  well  preserved,  and  as  I  stated
 yesterday,  we  have  recesved  nothing
 but  the  highest  praise  from  people  in
 India  and  outside,  and  experts  in  the
 field  say  that  the  department  of
 archaeology  in  this  country  has  been
 working  in  a  very  efficient  manner

 Shn  Feroze  Gandhi:  Foreigners’

 Shri  Humayun  Kabir.  Foreigners
 and  Indians  In  this  very  House  to-~
 day  my  hon  fmend  was  not  present
 here  at  that  time,  otherwise  he  would
 have  heard,  tributes  were  paid  by  a
 number  of  hon  Members,  some  of
 them  from  the  Opposition  about  the
 work  of  the  department  of  archaeo-
 logy

 Shri  D.  C.  Sharma  (Gurdaspur):
 Punjab  35  neglected  in  ths  matter

 ‘
 Shri  Hamayun  Kabir:  I  accept  that

 a  comprehensive  archaeological  guide
 has  not  yet  been  prepared,  but  we
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 [Shri  Humayun  Kabir)
 are  taking  action  in  the  matter  and
 we  shall  try  to  get  it  out  as  soon  asx
 possible.

 Now  I  come  to  my  hon.  friend  Shri
 Nayar.  I  really.  do  not  know  why  he
 said  that  he  could  not  find.  any  ac-
 count  of  the  cultural  activities  of  this
 Ministry,  when  there  are  references
 in  the  report  and  there  are  the  detail-
 ed  reports  given  in  the  books  publish-
 ed  by  the  three  Akademis:  If  my  hon.
 friend  will  only  take  the  trouble  of
 reading  the  reports  of  the  three
 Akademis,  he  will  find  that  a  good
 deal  of  work  in  this  ficld  has  been
 done.  Naturally  in  a  field  like  this
 there  is  no  limit.  You  can  do  far
 more.  I  do  deny  that  for  a
 moment.  But  hier  in  the

 Ferien within  the  resources,  withifi  the  time
 given  to  us,  if  we  have  not  carried
 out  the  work,  I  think  he  would  be
 entitled  to  criticise  us,  but  if  we  have
 tried  to  do  the  best  within  the  limi-
 tations,  I  believe  the  Ministry  can
 expect  the  support  of  this  hon.  House

 My  hon.  friend  referred  to  excava-
 tions  at  Mathura  in  order  to  find  out
 the  history  of  Shri  Rama  and  Shri
 Krishna.  I  believe  some  excavations
 were  once  attempted  at  Mathura,  but
 the  initial  results  were  not  very
 promising.  If  my  hon.  _  friend
 can  give  some  mor?  data,  we
 shall  certainly  be  willing  to  con-
 sider  where  exacavations  may  be
 carried  out  to  find  out  about  the  his-
 tory  of  Shri  Hama  and  Shri  Krishna.
 He  also  said  something  about  science
 teaching,  I  could  not  fot!ow  him;  cer-
 tainly  my  Ministry  could  not  intro-
 duce  science  teaching  in  the  kinder-
 gartens.  It  is  outside  the  scope  of  my
 Ministry.

 Shri  Harish  Chandra  Mathur:  There
 are  many  things  outside  the  scope  of
 his  Ministry.

 Shri  Humayun  Kabir:  There  are
 many  things  which  prébably  I  could,
 not  do.

 Regarding  scientific  terminology,
 fhis  is  also  a  matter  which  is  being
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 dealt  with  in  the  Ministry  of  Educa-
 tion  today,  and  they  are  preparing—
 they  have  the  Board  of  Scientific  Ter-
 minology  which  is  preparing—the scientific  terms.

 My  hon.  friend,  Shri  P.  K.  Deo,  ref-
 erred  to  the  manuscripts  in  Ladakh
 and  to  the  India  Office  Library.  So
 far  as  manuscripts  in  Ladekh  are  con-
 cerned,  if  we  get  any,  we  will  cer-
 tainly  preserve  them.  But  there  again
 the  work  is  divided  partly  between
 this  Ministry  and  the  Ministry  of
 Education,  because  the  National  Arch-~-
 ives  are  the  concern  of  the  other
 Ministry,  not  this  Ministry.

 So  far  as  the  India  Office  Library
 is  concerned,  I  have  said  to  the  House
 before

 Spt
 legally  and  morally  the

 Library  longs  to  us,  and  the  very
 detailed  note  which  was  submitted  to
 fhe  Government  of  the  United  King-
 dom  made  this  completely  clear.
 The  very  fact  that  the  UK.  Govern-
 ment  gas  not  been  abie  to  give  any
 answer  to  our  points  so  far  is  evidence
 that  they  have  no  legal  grounds  to
 give.  They  are  probably  only  trying
 to  postpone  the  evil  day—evil  day  so
 far  as  they  are  concerned  and  a  geod
 day  from  our  point  of  view—-when
 the  Library  comes  back  to  us.  I
 told  the  House  once  before,  and  I
 would  repeat,  that  we  will  not  give  up
 our  demand  for  the  India  Office
 Library.  We  shall  continue  pressing
 them.  I  may  say  that  I  have  written
 again  on  the  matter.  We  shall  conti-
 nue  our  efforts  till  our  ownership  is
 recognised  and  till  we  have  contro!
 over  that  Library.

 Shri  Panigrahi:  Has  he  received
 replies  to  our  letters  of  ‘1956?

 Shri  Hamayen  Kabir:  As  regards
 the  Kohinoor,  I  do  not  wish  to  add  to
 what  the  lete  Maulana  Azad  said  in
 this  House,  that  the  matter  has  not
 been  under  discussion.  There  is  no
 intention  to  raise  this  question.

 Now  I  come  to  Shri  Jagdish  Awasthi
 before  I  conclude.  He  talked  about
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 the  land  for  the  Kanpur  Institute.  1
 once  before  said  in  this  House  that
 this  ie  a  Question  he  should  address  to
 the  Government  of  Uttar  Pradesh.
 ‘We  are  not  concerned  as  to  where  the
 jand  is  or  how  the  land  is  acquired
 ‘We  shali  establish  the  Institute  when
 the  Government  of  the  State  gives
 us  land  with  a  clear  title  There-~
 fore,  any  question  before  the  land
 comes  to  us  is  one  which  concerns  the
 Government  of  UP  and  not  this  Gov-
 ernment.

 Regarding  excavation  at  Bithur  and
 Jagman,  I  will  make  enquires.  I
 cannot  say  offhand  what  sre  the
 possibilities  there

 My  hon  friend  referred  to  cultural
 delegations  I  can  assure  him  that
 while  dancers  and  singers  go,  others
 also  go  We  have  a  number  of  pro-
 fessors  in  Other  countries  who  are
 teaching  Indian  culture  or  Sanskrit  or
 lecturing  on  Indian  history  We  also
 send  groups  of  writers  But  obviously
 when  we  send  someone  for  a_  short
 period  outside,  he  cannot  establish
 contacts  m  that  period  in  many  fields
 A  writer  requires  time,  and  there  is
 the  question  of  language  A  philoso-
 pher  or  professor  also  requires  time,
 but  when  we  send  somebody  for  a
 week  or  55  days  or  month,  people
 wersed  un  dance,  painting  and  music
 have  an  obvious  appeal,  and  we  must
 utthse  them  as  far  as  is  neceasary

 Mv  hon  friend  referred  to  the  trans-
 lation  Into  English  of  Sindhi  stories.
 This  is  os  a  first  step  towards  getting
 them  translated  into  all  the  Indian
 Janguages  It  was  decided  to  get
 them  translated  into  English  for  two
 reasons  One  38  that  the  number  of
 people  who  know  both  the  languages
 almost  equally  well  ७  more  readily
 available  when  you  take  Enghsh  and
 another  Indien  language  than  when
 you  take  two  Indian  languages.  The
 second  is  that  we  immediately  intro-
 duce  our  writers  not  only  to  a  public
 and  audience  in  India  but  to  a  public
 and  audience  outside  India  as  well.  I
 am  sure  hon.  Members  would  desire
 that  writers  in  India  should  be  known
 outside  India  as  well,  and  in  this  way
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 they  receive  not  only  encouragement
 and  recognition  but  also  bring  recog-
 mition  for  our  country

 Regarding  the  Persian  translation  of
 Discovery  of  Indta,  it  25  for  presenta-
 tion  abroad  It  is  not  to  be  used  here
 This  sort  of  work  38  bemg  done  and
 it  79  greatly  appreciated  in  other
 countmes  (६  am  sure  that  whenever
 necessary,  we  will  have  to  undertake
 similar  translations  This  is  not  the
 only  book  Many  others  are  being
 translated  and  we  have  a  regular
 programme  im  consultation  with
 UNESCO  for  translating  a  large  num-
 ber  of  Indian  classics  into  some  of  the
 major  languages  of  the  world,  and  for
 translating  books  from  major  langu-
 agey  of  the  world  into  Indian  langu-
 ages,  as  also  translations  from  one
 Indian  language  to  another

 I  have  tried  to  the  best  of  my  ability
 to  answer  every  point  raised  and  I
 now  place  the  Demands  for  the  ac-
 ceptance  of  the  House

 Shri  V  P.  Nayar:  May  I  ask  a  ques-
 tion?

 Mr.  Deputy-Speaker:  I  think  this  2s
 enough  .

 Shri  द  P  Nayar.  You  gave  me  only
 ten  minutes  I  want  to  seek  some  in-
 formation

 Mr.  Deputy-Speaker:  I  should  not
 have  given  that

 Shri  द  ्  Nayar:  !  do  not  regret  at
 I  want  to  know  from  the  Munuster
 whether  in  the  surveys  now  being
 made,  especially  the  Geological,
 Botanical  and  Zoological  Surveys,
 Government  have  considered  the
 desirability  of  associating  students  at
 the  graduate  level  from  Universities,
 dividing  Indsa  into  different  regions
 for  the  Universities  to  expedite  the
 work

 Shri  Humayun  Kabir:  This  is  an
 entirely  new  isste  So  far  as  the
 Geological  Survey  78  concerned,  I  do
 not  deal  with  it.  So  far  as  Zoologi-
 eal  and  other  Surveys  ere  concerned,
 we  are  assomating  Universities.
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 Shri  Ferese  Gandhi:  But  the  Zoo  is
 with  the  Agriculture  Ministry.

 Mr.  Deputy-Speaker:  I  take  it  that
 the  cut  motions  are  to  be  withdrawn
 with  the  leave  of  the  House.

 All  the  ‘cut  motions  were,  by  leave,
 withdrawn

 Mr  Depaty-Speaker:  The  question

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 durmg  the  year  ending  the  38
 day  of  March  ‘1960,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  against
 Demands  Nos.  74  to  80  and  29
 relating  to  the  Ministry  of  Scienti-
 fie  Research  and  Cultura)  Affairs”.

 The  motion  was  adopted.

 [The  motions  for  Demands  for  Grants
 which  were  adopted  by  the  Lok
 Sabha  are  reproduted  below-—Ed.}

 Demand  No  74—Marvistay  or  Scientr-
 Fic  ResearcH  AND  CuLTURAL  AFFAIRS

 “That  a  sum  not  exceeding
 Rs  26,88,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-

 Demann  No.  76—Suaver  ov  tuo

 “That  a  sum  not  exceeding
 Rs.  ,47,7i,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  ,  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 $ist  day  of  March,  1960,  in  respect
 of  ‘Survey  of  India’.”,

 Demanp  No.  77-—-Botanica,  Survey
 “That  a  sum  not  exceeding

 Rs.  14,07,000  be  granted  to  the
 Pres.dent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  चा  respect
 of  Botanical  Survey’.”.

 Demand  No.  78-—Zooroarca,  Surver
 “That  a  sum  not  exceeding

 Rs.  10,40,000  है.  granted  to  the
 President  to  complete  the  sum
 neccesary  to  defray  the  charges
 which  will  come  in.  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1960,  in  respect
 of  ‘Zoological  Survey’.”.

 Demanv  No.  79-—Screntiric  Ressarce
 AND  CULTURAL  AFFAIRS

 “That  a  sum  not  exceeding
 Rs  11,98,06,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1960,  in  respect
 of  ‘Scientific  Research  and  Cul-
 tural  Affairs’.”.

 ment  during  the  year  ending  the  DrmanD  No.  80—MIScELLANEOUS
 3ist  day  of  March,  I960,  in  respect  DEPARTMENTS  AND  EXPENDITURE
 of  “Ministry  of  Scientific  Research  UNDER  THE  Munistry  oy  Screntiric
 and  Cultural  Affairs’.”.

 Demanp  No.  75—-ARCHAROLOGY

 “That  «  sum  not  exceeding
 Rs  98,13,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1960,  in  respect
 of  ‘Archaeology’.”.

 Researce  anp  CuLruraL  Arrais.
 “That  a  sum  not  exceeding

 Rs,  33,79,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay
 ment  during  the  year  ending  the
 Bist  day  of  March,  1960,  in  respect

 ™M  Departments
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 Demanp  No.  20—Caprrat.  Ovurtay  or
 vue  Miuistray  or  Screntimc  Re-
 aBaRCH  AND  CuLTuraL  Arrarrs

 “That  a  sum  not  exceeding
 Rs.  -2,18,08,000  be  granted  to  the
 President  to  complete  the  sum
 necessury  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  durmg  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Capital  Outlay  of  the  Minis-
 try  of  Scientific  Research  and
 Cultural  Affairs'.”

 Ministry  or  TRANSPORT  AND  COMMUNI-~
 CATIONS

 Mr.  Deputy-Speaker:  The  House
 wil}  take  up  discussion  on  Demands
 Nos,  8  to  94  and  131  to  35  relating
 to  the  Ministry  of  Transport  and
 Communications  for  which  8  hours
 have  been  allotted.

 Hon,  Members  desirous  of  moving
 cut  motions  may  hand  over  at  the
 Table  within  ३35  minutes  the  numbers
 of  the  selected  cut  motions  4  shall
 treat  them  as  moved,  if  the  members
 in  whose  names  those  cut  motions
 stand  are  present  in  the  House  and
 the  motions  are  otherwise  in  order.
 Demanp  No.  85—Minisrry  oF  TRANS-

 PORT  AND  COMMUNICATIONS

 Mr  Deputy-Speaker:  Motion  mov-
 ed:

 ‘That  a  sum  not  exceeding
 Rs.  50,01,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 ‘31st  day  of  March,  1960,  in  respect at  ‘Ministry  of  Transport  and
 Communications’.”.

 Demanp  No.  8—InptaN  Posts  axp
 Teuecrares  DEraarmMenr  (INCLUDING
 Worxma  Expresses)

 a
 Deputy-Speaker:  Motion  mov-

 “That  a  sum  not  exceeding
 Re.  00,81,60,000  be  granted  to  the
 President  to  complete  the  sum

 a
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 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Indian  Posts  and  Telegraphs
 Department  (including  working
 expenses)  ’.”

 Demannp  No.  87-—-Mrrcanrre  MAsInEe
 Mr  Deputy-Speaker:  Motion  mov-

 ed  .

 ‘That  a  sum  not  exceeding
 Rs.  68,19,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1960,  in  respect
 of  ‘Mercantile  Marine’.”,

 Demand  No  88—Licut-Houses  anp
 Lictt-sHIps.

 Mr  Deputy-Speaker:  Motion  mov-
 ed

 “That  a  sum  not  exceeding Rs.  1,18,13,000  be  granted  to  the
 President  to  cumplete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in  respect
 of  ‘Light-Houses  and  ‘Light-
 ships’.”.

 Demand  No  89—Merrorotocy
 Mr  Deputy-Speaker:  Motion  mov-

 ed

 “That  a  sum  not  exceeding
 Rs  1,48,93,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  m  respect
 of  ‘Meteorology’.”

 DEMAND  No  90—Overszas  Communi-
 cations  SExvice

 Mr  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  1,17,83,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
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 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Overseas  Communications
 Service’.”.

 Demand  Na,  9l—AviaTIon

 Mr  Deputy-Speaker:  Motion  mov-
 ed:

 ‘That  a  sum  not  exceeding
 Rs.  6,50,25,000  be  granted  to  the
 Pres  dent  to  compiete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  ‘Aviation’  ”

 DeManpd  No.  92—Centrat  Roan  Funp

 Mr.  Deputy-Speaker:  Motion  mov-
 ed.

 “That  a  sum  not  exceeding
 Rs.  3,56,24,000  be  granted  to  the
 Pres  dent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  ‘1960,  in  respect of  ‘Central  Road  Fund’.”.

 Demanp  No.  938—Communicarians
 (incLupinc  Nationa  Hicsways)

 Me  Deputy-Speaker:  Motion  mov-

 “That  a  sum  not  exceeding Rs.  6,09,0i,000  be  granted  to  the
 Pres  dent  to  complete  the  sum
 mecessary  to  defray  the  charges
 which  will  come  in  course  of  pay-~ ment  during  the  year  ending  the
 Bist  day  of  March.  1960,  in  respect ef  ‘Communications  (including (National  Highways)’.”.

 Demanp  No.

 TURE  UNDER  THE  ‘Mnasray  or  Trans-
 PORT  AND  ComMUNICAIONS
 Mr.  Deputy-Speaker:  Motion  mov-

 ed:

 “That  a  sum  not  exceeding Rs.  1,56,91,000  be  granted  to  the
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 Pres.dent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pey-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  ‘Miscellaneous  Departments  and
 other  Expenditure  under  the
 Ministry  of  Transport  and  Com-
 munications’.”.

 Demanp  No,  3!—Caprra,  Out.ay  ow
 Inpian  Posts  anp  TrLeoraris  (Nor
 et  From  Revenue)

 Mr  Deputy-Speaker:  Motion  mov-
 ed:

 ‘That  a  sum  not  exceeding
 Rs.  $1,88,64,000  be  granted  te  the
 Pres.dent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Capital  Outlay  on  Indian  Posts
 and  Telegraphs  (not  met  from
 Revenue)’.”

 Demanp  No.  82—Caprrau  Ouriay  on
 Crvm.  Aviarron

 Mr  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  3,97,16,000  be  granted  to  the
 Pres  dent  to  complete  the  sum
 necessarv  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Capital  Outlay  on  Civil
 Aviation’.”.

 Destanp  No.  83—Carrrat  Our.ay  on
 Ports

 Mr  Deputy-Speaker:  Motion  mov-

 ‘That  8  sum  not  exceeding Rs,  +2,78,21,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3ist  day  af  March,  ‘1960,  in  respect of  ‘Capital  Outlay  on  Ports’.".



 ७9377  Demands  CHAITRA  9४9,  288  (SAKA)

 Dsmanpo  No.  84—Carrrau  Ourtay  on
 Roans

 Mr.  Depaty-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs,  ‘18,12,50,000  be  granted  to  the
 Pres‘dent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 $ist  day  of  March,  1960,  in  respect
 of  ‘Capital  Outlay  on  Roads’.”

 DeMAND  No,  85—Orner  Caprrau  or
 sHe  Mrnistry  oF  TRANSPORT  AND
 CoMMUNICATIONS

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  8,03,09,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1960,  in  respect
 of  ‘Other  Qutlay  of  the  Ministry
 of  Transport  and  Communica-
 tions’.”

 Shri  Punnoose  (Ambalapuzha):  At
 the  very  outset,  I  have  to  say  that  J
 intend  to  confine  myself  to  transport,
 more  particularly  by  shipping  and  in  a
 general  way,  road  transport.  Looking
 at  the  way  our  shipping  industry  is
 developing,  I  might  say  that  the
 record  is  very  depressing.  Even  in
 1947,  it  was  thought  that  our  shipping
 tonnage  was  distressingly  all,  and
 the  way  the  industry  has  conducted
 itself  during  these  years  does  not  give
 room  for  much  hope.  To  a  country
 ike  India  w:th  a  long  coastline  of
 over  3,800  miles,  shipping  tonnage  of
 a  tremendous  gize  is  needed  in  order
 to  cope  with  the  vital  supplies  of  the
 land  and  to  carry  on  foreign  trade.  It
 was  ‘calculated  in  947  that  the  coun-
 try  required  2  million  tons  of  ship-
 ping.  But  things  have  changed  much
 since  then.  Today  modest  calcula-
 tions  show  that  we  require  2°5  mil-
 lion  tons  of  shipping.  We  are  doing
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 every  year  something  like  Rs.  1,500
 crores  worth  foreign  trade.  Every
 year  we  are  spending  by  way  of
 freight  Rs.  50  crores,  out  of  which
 the  legitimate  share  of  Indian  shipping
 ig  Rs,  75  crores.  But  the  fact  is  that
 we  do  not  get  more  than  Rs.  5
 crores,  That  means  we  are  losing
 every  year  Rs.  60  crores.  Whenever
 the  question  of  the  development  of
 our  shipping  industry  is  taken  up,
 whenever  the  question  of  strengthen-
 ing  our  fleet  is  taken  up,  we  are  told
 about  the  difficulties  of  foreign
 exchange.  But,  every  year,  this  coun-
 try  has  to  pay  a  big  amount  by  way
 of  freight.  And,  if  only  we  are  able
 ¢o  gather  our  resources  and  prepare
 a  plan  and  work  it  out  we  will  be
 able  to  catch  up.  But  that  is  not  the
 story  if  we  look  at  it  closely.

 In  ‘1947,  the  shipping  industry  was
 considered  as  the  close  preserve  of  the
 private  sector.  At  that  time,  it  was
 considered  that  Government  had  only
 one  function  and  that  was  to  assist
 private  enterprise  But  a  lot  of
 assistance  was  given‘’to  the  private
 sector  and  it  was  not  prepared  to
 invest  any  money  with  the  result  that
 the  results  were  very  discouraging.
 Therefore,  Government  took  another
 step  forward.  Apart  from  assistance,
 they  tried  to  participate;  they  tried
 what  we  call  mixed  ownership.

 At  that  time  Government  proposed
 that  they  will  have  corporations.
 They  declared  that  they  will  have  two
 or  three  corporations  formed  within
 a  year  or  two  and  that  Government
 will  take  5]  per  cent  and  26  per  cent
 of  the  shares  wil]  be  given  to  the
 private  companies  dealing  in  shipping
 and  23  per  cent  will  be  subscribed  by
 the  publie  The  public  did  not  sub-
 scribe  and  Government  took  5l  per
 cent,  The  23  per  cent  that  had  to  be
 subscribed  by  the  public  was  also
 taken  by  the  Government  and  the  26
 per  cent  was  given  to  Scindias  and,
 thus,  the  Eastern  Shipping  Corpora-
 tion  came  into  existence.  The  idea
 was  mooted  in  947  and  for  long  three
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 years  consultations  went  on  and  it
 took  shape  only  in  4950

 But,  after  some  time  with  the
 passing  of  the  Companies  Act,  the  26
 per  cent  share  of  the  Scindias  was  also
 purchased  by  Government  and  the
 Eastern  Shipping  Corporation  became
 a  purely  government  Corporation
 And,  in  ‘1954,  the  Western  Shipping
 Corporation  was  also  formed  Thus,
 two  corporations  came  into  existence,
 and  the  shipping  industry  is  no  more
 the  preserve  of  the  private  capital

 Nevertheless,  .f  we  closely  study
 the  whole  mndustry  we  will  find  that
 there  is  a  lot  of  confusion  about  it
 Even  today  the  public  sector  in  this
 industry  stands  m  a  very  apologetic
 way  Please  read  the  speeches  made
 by  the  Chairman  of  the  Eastern  Ship-
 ping  Corporation  as  well  as  the  Chair-
 man  of  the  Western  Shipping  Corpora-
 tion  You  will  feel  that  the  Chairman
 As  always  in  the  dock  and  that  he  7५
 trying  to  explain  to  private  capital:
 ‘Look  here,  we  are  not  thriving  well
 we  have  gone  to  routes  which  are  the
 least  paying,  whatever  subsidy  35
 given,  whatever  loan  78  available  35
 gven  to  you  and  we  have  no  ships
 We  are  not  addmg  to  our  fleet  Now,
 we  are  waiting  for  Third  Plan’
 That  is  the  attitude

 The  objective  of  the  Second  Plan  35
 very  modest  We  aimed  only  at  9
 Jakh  tong  of  stupping  Everybody
 will  agree  that  it  383  Very  low,  too
 low  for  our  purposes  From  what  we
 bave  achieved  up  to  date,  it  is  quite
 clear  that  we  are  not  going  to  achieve
 wven  these  9  lakh  tons

 With  regard  to  the  way  in  which
 these  corporations  have  to  function  in
 the  industry,  we  find  certain  features
 standing  out  I  refer  to  the  routes.
 All  the  paying  routes,  all  the  profit-
 able  routes  are  almost  exclusively  in
 the  hands  of  the  private  sector.  It  is
 said  that  the  entire  coastal  shipping
 belongs  to  the  private  sector  I  do
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 not  particularly  object  to  that.  But,
 what  do  you  really  find?  Something
 Hike  30  to  83  per  cent  of  the  coastal

 was  not  carried  by  Indian
 bottoms  but  by  ships,  with  foreign
 flags.  I  can  understand  Government
 giving  a  sort  of  protection  or  limited
 protection  to  private  mdustry  here  in
 this  country  But  I  cannot  understand
 why  foreign  ships  are  allowed  to
 come  in  when  the  private  sector  is
 not  able  to  discharge  its  function
 The  private  sector  goes  on  chartering
 foreign  ships  and  trading  while  the
 pubhe  sector  5  looking  at  it  helpless-
 ly  This  position  us,  I  think,  a  hang-
 over  from  the  past.  The  Government
 of  India  must,  here  and  now,  come
 forward  with  a  clear,  definite  and
 precise  statement  as  to  its  policy  with
 regard  to  shipping

 It  has  been  proved  and  proved  to
 the  hilt  that  private  capital  cannot
 deliver  the  goods  Therefore  it  25
 inevitable  and  irresistible  that  Gov-
 ernment  should  step  in  and  take  the
 full  responsibility  I  do  not  wish  that
 private  industry  should  be  ousted  I
 do  not  wish  that  the  private  sector
 shall  be  wiped  out  Permit  private
 sector  to  function  Give  it  encour-
 agement  I  am  not  against  even  giv-
 ing  them  assistance.  But  the  legiti-
 mate  right  of  the  public  sector  sw
 being  overlooked  छप,  what  is  the
 meaning  of  the  Chairman  of  these
 Corporations  saymg  to  the  private
 sector  ‘You  are  all  behaving  very
 well,  we  know  it,  the  Minister  also
 knows  it’  and  all  that?  Why  should
 they  always  fee]  as  if  they  are  in  the
 dock?  Why  should  that  be?

 With  regard  to  purchase  of  vessels,
 the  Chairman  complains—I  think  3
 was  the  Chairman  of  the  Western
 Corporation—that  they  could  not  pur-
 chase  additional  ships,  and  that.  the
 money  that  was  available  was  given
 as  loan  to  private  enterprise  Why
 and  how  are  we  not  able  to  purchase
 ships  and  develop  our  public  sector?
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 This  is  particularly  the  opportune
 ranment  for  me  to  refer  to  the  speech
 of  the  Chairman  of  the  Eastern  Ship-
 ping  Corporation  in  December  last
 He  says:

 “We  can  purchase  second-hand
 vessels  on  easy  payment  terms;
 and  ship~building  yards  are  pre-
 pared  to  accept  orders  on  fixed
 price  without  escalation  and  with
 deliveries  to  be  effected  within  a
 short  period  of  30  months  It  xs
 a  buyer’s  market  today,  and  it
 can  easily  become  a_  seller's
 market  tomorrow”

 The  opportunity  that  we  now  have
 to  obtain  tormage  at  a  reasonable  cost
 may  not  recur  for  yearg  to  come
 What  steps  are  being  taken  to
 strengthen  our  fleet?  I  am  told  that
 there  are  parties  who  are  prepared  to
 deliver  the  goods  now  and  to  receive
 money  as  and  when  the  vessels  begin
 earning  Why  not  we  arrange  to
 purchase?  These  are  some  of  the
 immediate  steps  that  Government
 should  take

 In  regard  to  routes  also  7  do  not
 understand  why  there  should  be  these
 water-tight  compartments  for  private
 sector  and  public  sector?  There  are
 certam  routes  where  the  private
 sector  flourishes  The  shipping  com-
 panies  ply  their  ships.  But,  it  is  quite
 clear  that  they  alone  cannot  discharge
 the  job  and  carry  the  whole  freight
 Why  not  the  public  sector  also  get  a
 share?  A  co-ordination  committee
 may  sit  and  work  out  the  details.
 But,  to  keep  these  two  in  two  separate
 compartments  and  to  leave  the  whole
 area  to  private  shipping  like  that  35
 not  good.  Today  it  is  the  Govern-
 ment  that  chooses  the  routes.  It  is  a
 Practice  which  I  believe  should  be
 discontinued.  Government  may  lay
 down  broad  policies  and  also  may
 suggest  thet  such  and  such  lines
 should  be  taken  up  by  the  corpora-
 tions.  There  are  certain  lines  which
 may  not  be  very  profitable.  But  in
 Our  national  interests  a  corporation  m
 Tunning  those  tines  may  have  to  take
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 it  up.  Therefore,  the  Government
 may  indicate  its  mind  and  the  losses
 sustained  by  the  corporation  may  be
 made  good  by  the  Government.  With
 regard  to  the  other  lines,  I  think  they
 should  be  looked  from  the  commerciat
 point  of  view  The  corporation  must
 judge  whether  it  is  worthwhile  taking
 it  or  not.  If  that  is  done  I  think  the
 results  will  be  quite  different.  The
 Chairman  of  the  Eastern  Shipping
 Corporation  says  that  it  has  sustamed
 losses  or  thet  the  profit  is  negligible. But  the  private  company  has  made
 good  profit,  Why  is  this  difference
 between  the  earnings  of  the  private
 companies  and  the  public  sector?  It
 ts  because  of  the  reasons  given  by  me.

 1538  brs

 [Suet  Barman  m  the  Chatr}

 The  public  sector  should  develop
 its  fleet  and  must  go  forward  in  a
 big  way

 Shri  द  P.  Nayar  (Quilon).  There
 seems  to  be  a  sub-committee  going  on
 there

 Shri  Punnoose:  Is  it  a  co-ordination
 commuttee?  Government  must  step
 up  the  public  sector  and  must  develop
 it  and  it  must  be  made  clear  that
 wherever  possible  the  public  sector
 will  be  developed

 There  is  the  Hindustan  Shipping
 Yard;  १६  5  dong  well  and  we  are  all
 proud  of  it  They  have  been  asking
 for  a  dry  dock  Without  a  dry  dock
 the  ships  that  are  constructed  are
 taken  to  Calcutta  for  dry  docking  ह
 is  not  only  expensive  but  it  also
 involves  time  and  inconvenience  to  the
 manufacturer  as  well  as  the  consumer.

 There  is  one  disquieting  feature
 about  the  training.  The  number  of
 persons  trained  in  the  Hindustan  Ship-
 yard  is  surprisingly  small.  It  would
 appear  that  this  Government  has  not
 only  no  present  plans  to  develop  the
 -hip-building  mdustry  but  also  no
 future  plans.  What  is  the  meaning
 of  having  such  a  small  number  of
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 people  for  training?  Why  not  develop
 that  and  at  least  have  a  large  number
 of  cadets  who  can  take  up  the  work
 as  and  when  #  comes.

 The  question  of  the  second  shipyard
 has  been  hanging  fire  for  a  long  time.
 When  we  ask  questions  we  have  been
 told  that  the  British  Technical  Mission
 was  coming  and  that  will  give  the
 last  word  It  has  come,  reported  and
 gone.  But  the  decision  is  not  yet
 known  I  do  not  know  what  is
 happening  about  it  I  do  not  believe
 in  rumours  I  think  that  I  need  not
 attach  much  importance  or  significance
 to  the  broad  ways  m  which  it  is
 said  that  the  second  shipyard  would
 be  in  the  west  coast.

 It  78  quite  clear  that  the  second
 shipyard  has  been  suggested  for
 Cochin  You  will  be  surprised  to
 know  the  way  in  which  every  section
 of  the  public  reacts  to  the  delaying
 attitude  taken  up  by  the  Ministry
 Kerala  is  a  State  with  too  much  of
 ‘party  politics.  But  if  there  ig  one
 issue  on  which  every  one  of  our
 people  jom  together  and  speak
 with  one  voice,  it  i5  that  the  second
 shipyard  should  be  located  there  as
 suggested  by  the  British  Technical
 ‘Mission  without  any  further  delay  I
 may  quote  from  a  Malayalam  daily—
 the  most  venomous  anti-communist
 paper  in  that  area  and  it  is  one  of
 the  strongest  supporters  of  the  Con-
 ‘gress  Party—Malayala  Meanorama.  It
 ‘hag  written  an  editorial  on  this  on  the
 l7th  of  March  that  it  is  quite  clear
 now  that  some  sort  of  a  discrimina-
 tory  approach  ३8  being  made  with
 regard  to  the  second  shipyard  and

 “with  regard  to  the  report  of  British
 Technical  Mission.  The  paper  goes  to
 the  extent  of  saying  that  if  it  so
 happens  and  Cochin  is  denied  this
 right,  then  the  Members  of  Parliament
 from  Kerala  should  resign  and  come
 ‘back  Such  is  the  strong  feeling  in
 that  area  on  this  issue.  We  do  not
 ask  for  any  particular  favour.  Here
 is  the  Technical  Mission’s  recommen-
 dation  and  it  has  chosen  Cochin  as  the
 ‘most  fitting  place.  Why  should  there
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 be  any  delay?  The  other  day  there
 were  some  hints  given  about  Calcutta,
 or  somewhere  near  Calcutta.  We  all
 like  Calcutta  and  respect  it.  But  I
 am  sure  that  Calcutta  is  suffering  not
 from  lack  of  industries  but  from  too
 much  of  mdustnes,  the  excess  of  it
 As  such,  I  believe  there  is  no  reason
 why  Cochin  should  be  denied  its
 right  and  why  the  second  shipyard
 should  not  be  opened  there  J  say
 this  not  only  from  the  interest  of  the
 small  State  from  which  I  am  coming.
 One  thing  :s  quite  clear  Unless  the
 second  shipyard  is  opened  here  and
 now  we  cannot  proceed  as  fast  as  we
 should  We  are  sometimes  talking
 about  the  glories  of  India  in  the  past
 as  a  maritime  State.  We  have  got
 every  chance  to  achieve  that  again
 But  because  of  the  ineptitude  of  the
 Government  on  account  of  the  callous’
 negligence  towards  the  whole  ques-
 tion,  we  are  allowing  that  chance  to
 slip  away.  So,  let  us  take  up  this
 question  more  seriously  because  it  is
 a  question  of  our  whole  future  With-
 out  a  mighty  mercantile  fleet,  we  can-
 not  think  about  the  reconstruction  of
 our  country  or  a  prosperous  future
 As  such,  I  believe  we  should  establish
 a  second  shipyard  as  early  us  possible
 I  would  hke  to  have  a  positive,  clear
 and  definite  reply  from  the  hon
 Minister  Let  there  be  no  mysteries
 about  it,  let  us  know  where  we  stand

 I  will  make  one  or  two.points  with
 regard  io  road  transport  Thc  com-
 petition  between  road  and  rail  has
 wrongly  placed  We  believe  that
 there  is  no  competition  like  that.  If
 the  two  are  properly  planned,  there
 js  ample  room  for  development  for
 both  and  both  can  serve  a  useful
 purpose.  There  are  some  States  which
 have  got  a  nationalised  transport  of
 some  etanding  For  instance,  in
 Kerala  our  transport  was  nationalised
 in  ‘1987,

 i6  hrs.

 Al  these  years  it  has  beén  develop-
 ing,  and  today  it  is  one  of  our  most
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 important  sectors  It  serves  the
 people  it  is  as  useful  to  the  people
 as  the  railways  themselves  1,800  miles
 ef  our  road  are

 aang
 We

 have  sunk  a  lot  GH  ‘money  there  It
 gives  us  good  profit  Just  imagine  the
 position  of  a  State  which  has  no  other
 source  of  revenue  Except  for  land
 revenue,  what  :s  the  other  source  fron!
 which  a  State  can  get  fnaney  for
 development?  That  land  revenue  it-
 self  is  dwirfdling,  especially  after
 the  land  reforms  if  go  down  very
 much  फलों  this  is  the  only  one
 source  on  which  a  State  can  depend—
 the  State  transport

 The  State  Government  35  asking  for
 joans  Y  am  not  speaking  for  Kerale
 alone  Why  are  you  bringing  this
 pressure  on  States  for  more  corpora-
 tions?  It  is  a  very  Shylockzan  atti-
 tude  You  only  want  your  pound  of
 flesh  and  that  is  why  you  are  trying to  bring  pressure  on  the  State  Gov-
 ernments  That  is  no  yood

 An  Hon.  Member-  To  earn  income-
 tax

 Shri  Punnoose.  Let  them  catch  the
 fax  evaders  instead  of  trying  to
 throttle  the  States  They  ask  for
 some  loans  We  have  got  money  from
 the  Railways  and  from  the  Transport
 Mimustry  Rs  9  crores  are  available
 for  the  development  of  road  trans-
 port  If  you  can  help  the  private
 industry  with  loans,  at  you  can  give
 loans  to  private  shipping,  xf  you  can
 give  loans  to  the  big  business  houses
 in  India,  what  is  the  justification  in
 denying  loans  to  State  Governments
 for  development  of  their  nationalised
 transport?  That  wall  give  employ- ment  to  the  people  there
 That  will  give  more  mcome  to  the
 States  At  least  from  a  position  of
 enlightened  self-interest  the  Centra)
 Government  should  help,  because  if
 the  States  get  so  much  of  revenue
 from  transport  the  less  will  be  the
 Pressure  on  the  Central  Govern-
 Ment  for  more  grants  and  loans  in
 other  ways.  Therefore,  this  question
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 has  to  be  looked  at  from  that  point  of
 view,  In  any  case,  the  Central  Gov-
 ernaap@t  whould  cease  to  bring  pres-
 sure  on  State  Governments  for  the
 formation  of  corporations  If  cor-
 porations  are  formed,  the  State  Gov-
 ernments  will  lose  much  of  its  income
 and,  I  beheve,  the  quality  of  service
 wall  also  be  affected  adversely.

 we
 हूई

 »  may  I  ask  what  has
 hap;  the  Gokhale  Committee
 Report  a  the  Master  Plan  with  re-
 gard  to  fe  transport?  It  has  been
 pending  for  the  last  two  years  Why
 not  take  @  decision  on  that?  The
 Plan  for  repair  and  construction  of  the
 Buckingham  Cana]  has  also  been  held
 up  It  38  a  very  important  thing  ahd
 the  Government  will  have  to  take  $
 up  usmediately

 Coming  to  water  transport,  I  think
 the  Central  Government  must  en-
 courage  the  State  Governments  to
 form  water  transport  corporations
 Such  water  transport  corporations  can
 do  good  service  to  the  public  and  can
 also  earn  good  money  for  the  States
 There  also  I  would  request  the  Cen-
 tra]  Government  to

 grant  loans  to  the
 States

 There  uw  one  other  point,  and  I  will
 conclude  There  are  small  islands  nm
 the  Indian  Ocean  which  want  to  be
 connected  to  the  main  land  Today,
 I  understand,  there  are  certain
 arrangements  made  but  mostly  made
 by  the  Mimstry  of  Home  Affairs
 What  I  would  suggest  is  this,  that
 such  islands  should  be  connected  by
 the  vessels  given  by  the  corporations
 To  a  certain  extent  it  will  pave  the
 way  If  there  28  any  loss  that  should
 be  made  good  by  the  Government,  be-
 cause  these  sre  not  only  useful  for
 trade  but  they  keep  these  islands  in
 touch  with  the  main  land

 These  are,  Sir,  the  few  remarks  that
 3)  wanted  to  make

 Shri  Manaen  (Darjeeling):  Mr
 Chairman,  Sir,  I  am  grateful  to  you
 for  giving  me  this  opportumty  to



 9381  Demands

 [Shri  Manaen]

 speak  on  the  Demands  for  Grante  re-
 lating  to  the  Ministry  of  Transpboré-and
 Communications.  I  feel  the  nomen-
 clature  of  ‘this  Ministry  should  be  ex.
 panded  and  it  should  be  called  the
 Ministry  of  Transport,  Communica-
 tions  and  Tourism.

 During  the  limited  time  at  my  dis-
 posal  है  will  try  to  discuss  the  ques-
 tion  of  tourism,  which  I  think  is  e
 very  important  wing  of  this  Ministry
 The  word  ‘tourism’  has  gained  a  cer-
 tain  degree  of  importance  in  this
 country  during  the  past  few  years
 and  its  significance  is  gradually  being
 realised  by  both  the  Government  and
 the  people.

 Sir,  the  Ministry  and,  particularly,
 the  Minister  in  charge  of  tourism  has
 given  a  very  good  account  of  himself
 in  this  particular  fleld  of  tourism.
 Tourism  has  come  of  age  and  has
 come  to  stay  in  this  country,  but  I
 must  say  that  this  is  qa  particular  field
 which  has  not  been  thoroughly  and
 completely  explored  and  exploited.

 The  number  of  foreign  tourists  who
 visited  this  country  in  95]  was  16,000.
 This  number  swelled  to  89,000  in  957
 giving  us  a  foreign  exchange  earning
 of  Rs.  6  crores  as  against  Ra  2}
 crores  in  1951.  If  steps  are  taken  in
 right  direction  and  if  a  more  realis.
 tic  approach  is  adopted,  I  am  sure
 the  number  of  foreign  tourists  will
 rise  to  a  level  of  about  a  million
 giving  us.a  foreign  exchange  earning
 in  the  region  of  Rs.  200  crores.  It
 is  estimated  that  about  7,00,000
 American  tourists  cross  the  shores  of
 their  country  every  year  with  pockets
 full  of  dollars  looking  for  places  to
 go,  things  to  see,  people  to  meet  and
 funs  to  enjoy.  Even  if  50  per  cent  of
 these  American  tourists  come  into
 this  country  it  would  mean  quite  a  big
 foreign  exchange  earning  for  us.

 ‘When  I  say  Rs.  200  crores,  one
 might  think  #  is  a  fairly  big  amount
 of  money.  But  I  say,  Sir,  it  is  not  a
 very  big  amount  compared  to  the  in-
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 finite  variety  of  attractions  that  this
 country  has.  Western  countries  like
 United  Kingdom,  France,  Italy  and
 other  smaller  Byrépeau  countries
 earning  much  more  than  this  with
 lesser  variety  of  attractions.  In
 England,  it  is  estimated  that  in  4987
 about  a  million,  about  42  lakh  tour-
 ists  visited  that  country  giving  them
 a  foreign  exchange  earning  of  about
 £  60  to  £70  million.  As  a  matter
 of  fact,  the  tourist  traffic  is  a  major
 foreign  exchange  earner  for  Britain.

 Tourist  traffic  does  not  give  us  only
 dollars,  it  also  helps  to  bring  about
 better  understanding  among  nations  of
 the  world  and  it  promotes  interna-
 tional  goodwill.  Sir,  every  sweet
 memory  carried  by  a  tourist  to  his  or
 her  country  will  add  one  more  golden
 link  in  the  chain  of  our  friendship
 with  that  country.  Tourist  traffic,
 therefore,  has  a  great  deal  of  human
 value  too.

 If  the  Government  realise  the
 potentiality  of  tourism  and  rises  up
 to  it,  I  am  sure  the  need  for  voyage
 of  begging  to  foreign  countries  will
 be  lessened.  This  country  is  abund.
 antly  blessed  with  the  best  things
 of  the  world—we  have  the  highest
 mountains  in  the  earth,  the  only  place
 in  the  world  from  where  the  sunrise
 could  be  seen  in  its  supernatural
 grandeur,  we  have  places  of  historical
 importance  and  cultural  beauties  like
 Taj,  Ajanta,  Ellora,  there  are  diverse
 varieties  of  attractions  in  this  coun-
 try.  It  is  said  we  have  about.  500
 tourist  spots  in  this  country.  These:
 500  tourist  spots  are  explored  ereas.
 I  am  sure  there  are  many  more  areas
 which  ere  unexplored,  undeveloped.
 and  if  explored  and  developed  they
 might  prove  to  be  excellent  tourist
 spots  in  this  country.

 These  80,000  or  90,000  tourists  who
 come  into  this  country  and  give  us
 foreign  exchange  to  the  tune  of  Rs.  १6
 crores  to  Rs.  20  crores  every  yes,
 do  so  out  of  sheer  attraction  707
 beautiful  tourist  spots  that  this  coun-
 try  has,  and  they  are  not  always  very
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 comfortable  during  their  brief  sojourn
 in  thi:  country.  Lack  of  proper  ac-
 commedation,  irritable  customs,  rules
 and  the  depredations  of  the  racket  of
 yewelleries,  souvenirs  and  curio  sell-
 -,  prohibition  and  perhaps  begging
 also,  and  various  other  things  con-
 front  the  tourists  during  their  stay  in
 this  country.

 Accommodation,  adequate  and  pro-
 per,  is  a  great  problem  in  this  coun-
 try.  It  is  estimated  that  this  country
 has  today  the  western  style  of  ac.
 commodation  for  about  9,000  tourists
 only.  According  to  a  leading  hotelier
 im  this  country  it  would  cost  us  about
 Rs.  36  crores  to  provide  for  additional
 accommodation.  Obviously  it  will
 not  be  possible  for  the  private  sector
 to  cope  with  the  present  pressure  of
 accommodation.  Therefore,  Govern-
 ment  wil)  have  to  come  into  the  pic-

 ‘ture.  Apart  from  giving  loans  to  such
 private  operators  who  are  willing  to
 expand  their  establishments  and  to
 enlarge  thcir  business,  Government
 should,  in  all  important  tourist  spots,
 construct  hotels  and  run  them  under
 State  management.  In  fact,  I.  very
 often  wish  we  had  miniature  Ashoka
 Hotel  in  each  of  our  important  tourist
 centres.

 As  far  as  these  suggestions  are  con-
 cerned  these  are  all  for  long  term
 Programmes.  In  the  meantime,  Gov-
 ernment  will  have  to  take  steps  in  the
 line  of  what  they  have  done  in  Delhi.
 that  is,  they  must  start  the  paying
 guest  system  and  the  hospitality
 schemes,  After  ell,  what  do  the
 foreign  tourists  want  when  they  come
 to  a  country?  They  want  good  and
 proper  place  to  live  and  clean  and
 good  food  to  eat.  If  we  introduce  the
 paying  guest  and  hespitality  schemes
 our  tourists  will  be  happy  to  stay  in
 any  good  home  in  this  country.  As
 a  matter  of  fact,  foreign  tourists  pre-
 fer  Indian  touch  end  decor,  which
 they  do  not  always  get  in  all  the
 hotels.  Of  course,  tourist  officers  will
 have  to  exercise  a  great  deal  of  caution, in  selecting  homes  and  families  for
 such  purposes.  The  system  of  bed
 and  breakfast  which  iz  very  popular
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 in  England  and  other  European  coun-
 tries  would  also  be  very  much  wel-
 come  bere.  In  fact  the  systetn  of
 bed  and  breakfast  would  encourage
 the  growth  of  good  restaurants  in  this
 country.  Apart  from  that,  the  intro-
 duction  of  hotels  and  rest  houses  in
 alJ  the  important  tourist  centres  will
 also  be  very  much  welcome.  The
 Youth  Hotels  should  also  get  their
 rightful  place.

 In  order  to  state  the  natural  hunger
 of  tourists  for  entertainment,  Govern-
 ment  should  organise  cultura!  pro-
 grammes  at  least  -in  those  tourist
 centres  where  Government  have  their
 Tourist  Information  Bureaux  or  tour-
 ist  centres.  Cultural  programmes
 like  folk  dances  and  folk  songs  and
 even  talks  on  the  history  and  culture
 of  this  country  should  be  arranged.  I
 have  observed  that  foreign  tourists
 have  a  living  willingness  or  desire  and
 curiosity  to  know  the  country.  In
 fact,  they  are  never  surfeited  by
 honest  informations  about  the  coun-

 wy.  ©  dof  not  mean  that  they  should
 be  dragged  into  a
 polemics.

 controversial

 Another  important  thing  is,  people
 living  in  the  areas  of  tourist  interest
 should  be  encouraged  to  respect
 foreign  tourists  and  also  the  home
 tourists.  Nothing  will  please  a  tourist,
 whether  he  is  from  England,  America
 or  one  going  from  Calcutta  to  Darjee-
 ling,  more  than  a  smile  or  readiness
 to  help.  It  will  make  the  tourists  fee!
 very  much  at  home.  The  memory  of
 the  magnificence  and  the  beauty  of  a
 place,  85  also  the  sweetness  and  the
 smile  of  the  people  of  a  particular
 tourist  area  would  be  treasured  by  a
 tourist.

 It  is  quite  sometime  since  the  re-
 port  of  the  Hotel  Standard  and  Rate
 Structure  Committee  has  been  sub-
 mitted.  I  feel  that  this  report  should
 be  discussed  on  the  floor  of  the  House

 ¥
 lation  will  have  to  be  enacted  m  order
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 to  regulate  and  standardise  the  hotels
 and  also  to\bring  in  provisions  to  en-
 sure  the  safety,  convenience  and  com-
 fort  of  the  tourists.

 In  this  connection,  may  I  remind  the
 hon.  Minister,  Shri  Raj  Bahadur  of
 what  he  had  said  while  addressing
 the  session  of  the  All-Ind:a  Hoteliers’
 Convention  some  time  hack’  He  was
 pleased  to  say:

 “TT  think  the  hotel  industry  has
 come  to  age  and  nobody  can
 afford  to  ignore  it.  If  we  are  in-
 terested  in  tourism  we  shal)  have
 to  find  a  place  for  it  in  the  Five
 Year  Plan”

 We  are  conscious  of  Shri  Raj
 Bahadur's  zeal  in  this  particular  field
 He  has  taken  a  number  of  progres-
 sive  steps  to  boost  tourism  in  this
 country.

 wood
 he  be  pleased  to  tell

 this  House-  definite  steps  he  has
 taken  since  he  made  this  statement? *

 May  J,  with  your  permussion,  specifi-
 cally  mention  a  tourist  spot  of  mag-
 nificient  beauty  which  is  very  much
 neglected  and  yet  it  finds  its  nghtful
 place  in  the  itinerary  of  every  well-
 mformed  tourist?  This  spot  is  Dar-
 jeeling,  the  queen  of  hill  stations  and
 the  home  of  Tenzing.  To  Darjeeling,
 people  come  from  the  farthest  corners
 cf  the  earth  to  see  the  sun-rise  from
 Tiger  Hill  and  yet,  the  road  to  the  top
 of  Tiger  Hill  is  not  yet  motorable  I!
 dare  sey,  without  any  fear  of  con-
 tradiction.  tha!  Hill  bas  earned
 for  this  rina  ger &  Pricly  good  deal  of
 foreign  exchange  Had  this  spot  been
 in  some  other  part  of  the  world,  the
 road  to  the  top  of  this  hill,  I  am  sure,
 would  have  been  made  of  gold.  It
 35  such  a  magnificient  hill  station  and
 a  tourist  centre,  ahd  yet  Shri  Raj
 Bahadur’s  office,  I  mean,  the  Touriat
 Information  Bureau,  is  a  bare
 I”%Xi0  room  with  inadequate  staff.
 I  would  appeal  to  the  hon.  Minister
 that  he  should  pay  a  visit  to  Darjeeling
 and  stey  there  to  find  a  suitable  place
 to  construct  an  office  for  the  Informa-
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 tion  Bureau  and  also  for  the  LAC.
 In  fact,  I  would  be  glad  to  help  him

 .to  find  such  a  place.  In  fact,  I  have  a
 spot  in  mind  and  it  belongs  to  the
 Municipahty,  so  there  should  not  be
 any  difficulty  im  getting  that  place
 for  this  purpose.

 Mr.  Chairman:  The  bon  Member's
 time  is  up.

 Shri  Manaen:  Sir,  I  beg  of  you  to
 give  me  a  few  more  minutes.  I  had
 the  privilege  of  meeting  a  number  of
 foreign  and  home  tourists  in  Darjee-
 ling,  and  their  honest  opinion  was  that
 Darjeeling  is  a  place  of  unique  beauty
 in  the  world  and  also  in  India.

 Sir,  you  have  rung  the  bell,  and
 although  I  had  a  strong  temptation
 to  expatiate  on  the  beauty  of
 Darjeeling,  I  have  to  resist  the  temp-
 tation  and  }  would  only  request  the
 hon.  Minister  Shri  Rai  Bahadur  to
 pay  a  visit  to  Darseeling.  I  can,  in
 fact,  be  of  serv.ce  to  him  there  as  a
 guide  to  him

 In  our  enthusiam  for  foreign  tour-
 isté  we  should  not  ignore  the  home
 tourists  Tourism  does  not  mean  only
 attracting  tourists  from  outside  It
 also  means  encouraging  and  enabling
 people  from  different  parts  of  this
 country  fo  go  to  other  parts  of  the
 country  Apart  from  shifting  little
 money  from  one  place  to  the  other,  it
 will  also  help  to  bring  about  an  emo-
 tional  integration  of  different  people
 and  help  the,people  to  get  to  know
 each  other’s  problems  and  difficulties
 better.  In  this  regard,  the  State  Gov-
 ernments  must  be  activised.  I  am
 in  entire  agreement  with  the  princi.
 ple  laid  down  by  the  Planning  Com-
 mission  which  is  mentioned  =  at
 page  i2.  I  quote:

 “The  provimon  of  facibties  for
 our  foreign  toursts  is  the  res-
 ponsibljity  of  the  दिल कन
 ear  end  the  provision  of
 such  facilities  for  the  home  tour-
 ists  is  the  responsibility  of  the
 State  Governments”.
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 But  then  there  should  not  be  any
 hitch  as  to  which  areas  are  of  interest
 to  foreign  tourists  and  which  areas
 for  home  tourists.  The  State  Gov-
 ernments  should  be  entirely  entrust.
 ed  with  the  job  of  developing  cheaper

 —-
 for  home  tourists  and

 ing  separate  tourist  offices.

 Shri  D.  C.  Sharma  (Gurdaspur):
 How  far  is  Kalimpong  from
 Darjeeling?  .

 Shri  Manaen:  Two  and  a  half
 hours’  drive  by  land-rover.  In  each
 State,  there  should  be  a  separate
 Ministry  and  Directorate  for  Tourism,
 at  least  in  those  States  where  there
 are  a  number  of  areas  of  tourist  in-
 terest.  Serious  and  concerted  efforts
 will  have  to  be  made  both  in  the
 State  and  in  the  Union  levels  to  boost
 tourism  in  this  country.  Schemes  in-
 cluded  in  the  second  Five  Year  Plan
 to  boost  tourism  are  indisputably  good,
 but  then,  we  would  like  to  know  when
 the  hon.  Minister  replies—of  course
 he  has  other  major  things  to  deal  with
 and  I  do  not  know  whether  he  con-
 siders  tourism  of  major  importance—
 as  to  what  definite  measures  have
 been  taken  in  this  particular  direction.

 The  sugggstion  of  the  Planning
 Commission  to  reduce  the  fund  for
 the  central  sector  is  not  very  welcome.
 It  would  severely  affect  tourism,  I
 must  say.  There  may  be  valid  reasons
 for  proposing  to  reduce  the  provision
 of  fund.  But  it  is  a  serious  thing  so
 far  as  tourism  is  concerned.  I  am
 sure  Raj  Bahadurji  wes  t  very
 happy  about  it.  It  is  said  the  re-
 port:

 “As  a  result  of  this,  a  large
 number  of  achemes  which  were
 included  in  original  pro.
 gramme  have  to  be  postpon-
 ed  for  beingy  ered  for  in-

 Me  Third  Five  Year
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 I  will  be  failing  in  my  duty  miser-
 ably  if  I  do  not  say  a  word  or  two
 about  the  Calcutta  port.  Unless  the
 Government  take  bold  steps  with  a
 certain  degree  of  imagination  and
 speed,  I  am  sure  Calcutta  port  may
 have  to  be  given  up  as  a  doomed  port.
 On  Calcutta  port  hinges  not  only  the
 life  of  the  people  in  and  araund  the
 metropolis  of  Calcutta,  but  the  entire
 trade  and  commerce  of  the  eastern
 tegion  depends  on  the  Calcutta.  Sir,
 I  have  no  time  and  you  are  also  getting
 impatient.  I  have  no  time  to,  give
 statistics.  I  am  only  hoping  thie  Shri
 Raghunath  Singh  would  come  forward
 with  statistics.  But  unless  some
 measure  is  taken  to  save  this  port—
 let  us  not  only  think  of  Bengal,  which
 we  are  very  often  inclined  to  do—
 this  will  dislocate  the  life  and  economy
 of  the  country  as  a  whole.  There  is
 no  measure  other  than  building  the
 Farrakha  Barrage.  It  will  not  only
 save  the  Calcutta  Port,  but  it  will  also
 provide  cheap,  speedy  and  easy  com-
 munication  to  North  Bengal  and
 Assam.

 Speaking  from  the  tourist  point  of
 view—I  would  like  to  conclude  by
 making  a  reference  to  tourism  again—
 the  journey  to  Darjeeling  from
 Calcutta  by  train  is  strenuous  and  al-
 most  a  nightmare,  and  going  by  plane
 is  beyond  the  means  of  many.  So,
 the  time  has  come  for  Government  to
 face  the  issue  boldly.  Let  not  the
 Government  evade  this  issue.-

 st  Wo  मु०  तारिक  :  (जम्मू  तथा

 कापएमीर)  :  जनाब  चेभरमैन  साहब  मे  झ्रापका

 मशक्र  हूं  कि  आपने  मुझे  ढ्रान्सपोर्ट  झौर

 कम्युनिकेशंस  की  बद्घारत  के  मताल्लिका
 खर्च  को  मांगों  पर  जो  कि  ाज  हाउस  के

 सामने  पेद  है,  बोलने  का  मौका  ब्या  |

 जहां  तक  ट्रान्सपोर्ट  भऔर  कम्युनिकेशंस
 मिनिस्ट्री  का  ताल्लुक  है  मैं  इसके  एक  शोयबे

 टूरिज्म  के  ऊपर  भ्रपनी  तकरीर  को  मखसूस
 कर  लूंगा  ।  लेकिन  में  चाहता  हूं  कि  इस  से

 पहले  कि  मैं  इस  बद्ारत  के  दो  बड़े  मुहर मो
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 [att  wo  qo  तारिक]
 ब्मोस्ट  एंड  टेलीग्राफ्स  और  ट्रान्सपोर्ट  के  बारे  अजहद  जरूरी  है।  जिस  इलाके  से  में  भाता
 में चन्द  नज़रिये  आपके  सामने  सक्खू,  में
 टेलीफ़ोन  ट्रंक  कौल्स  के  बारे  में  यह  1. द
 करना  चाहता  हूं  कि  ट्रेलीफ़ोत  ढंक  कौल्स  का
 जो  सिलसिला  है  उससे  झाम  लोगों  को  बड़ी
 दिक्‍कत  होती  है।  ट्रक  कौल्स  के  लिए  हमने
 आर  किस्में  मुकरंर  की  हुई  है,  भाडिनेरो,
 अ्जेन्ट,  इम्मीजियेट  झौर  इम्पाटंट  ।  प्रव

 हम  आम  लोगों  के  लिए  सिर्फ़  भ्रािनेरी  ट्रंक
 कौल्स  ही  मखसूस  कर  सकते  है  लेकिन  सरकारी

 हलकों  की  वजह  से  और  शाम  तिजारत  की

 बजह  से  झाम  लोगों  को  भाडिनेरी  ट्रंक  कौल्स
 का  मिलना  बडा  मुश्किल  हो  जाता  है  झौर
 उनको  इससे  बडो  दिक्कत  होती  है  क्योंकि  वह
 इतना  निखं  झौर  इतना  अधिक  दाम  दा  नहीं
 कर  सकते  है  कि  वह  भपनी  कौल  को  इम्पाटेंट
 या  झरजेंट  करा  ले  क्योंकि  उसका  रेट  बहुत
 ज्यादा  होता  है।  मैं  चाहता  ह्  कि  इसके
 बारे  में  कुछ  रिभ्रायत  दी  जायें  भौर  कुछ
 टाइम  फ़िक्स  किया  जाय  ।  हइम्पाटेट  ट्रक
 कौल्स  शौर  झजेंट  टर्क  कौल्स  के  दरमियान
 कोई  वक्‍त  मुकरंर  हो  कि  ५  या  १०  अजेंट
 और  इस्पार्टेट  ट्रंक  कौल्स  के  बाद  एक  झाडिनेरो

 ड्रंक  कौल  को  भी  मोका  दिया  जायगा  |

 इसके  झलावा  मै  चाहता  हूं  कि  टेलीफ़ोन

 सुपरवाइजर्स  की  रिहायश  को  तरफ़  और

 मुहकमे  के  दूसरे  मुलाजमीन  की  तरफ  तवज्जह
 दी  जाय  ।  मेरे  नोटिस  में  यह  वात  झाई  है  कि
 नोस्ट  एड  टेलीग्राफ़  के  ज्यादातर  मुलाउमीन
 कई  कई  सालों  छे  बगैर  मकानो  के  है  ।  इसको
 शरफ़  में  आपकी  तवज्जह  चाहता  हूं  भ्रोर  इसका
 कोई  फ़ौरी  इतज़ाम  किया  जाय  जब

 उनकी  तनश्वाह  बहुत  कम  हैँ  शौर  किराया

 अहुत  ज्यादा  दा  करना  पढता  है  ।

 इसके  अलावा  मे  चाहता हूं  कि  वायरलैस
 सिस्टम  की  तरक्  थोड़ी  सी  तवज्जह  दी  जाय  1

 अहाड़ी  इलाक़ों  मसलन  काश्मीर,  हिमाचल
 श्रदेश  भौर  दूसरे  इलाक़ों में  बावरलेस  का  होगा

 हूं  वहां  पर  बारिश  झौर  ब्फ़  पड़ने  की  वजह
 से  १५,  १५  भौर  १६,  १६  दिन  के  लिए
 कम्युनिकेशंस  का  सिलसिला  खत्म  हो  जाता  ,
 है,  तार,  हवाई  जहाज  शौर  टेलीफोन  का
 सिलसिला  मुनकता  हो  जाता  है  शौर  तब
 सिवाय  वायरलँस  के  हमारे  सामने  और  कोई
 दूसरी  खोज  नहीं  रहती  है  जिससे  कि  हम  वहां

 से  कम्युनिकेट कर  सकें  7  इसलिए मै  भाहता
 हैं  भौर  यह  भेरी  मांग  है  कि  पहाड़ी  इलाक़ो
 के  लिए  वामरलैस  सिस्टम  को  णएम्पूव  किया
 जाय  झौर  उसकी  तरफ़  ज्यादा  में  ज्यादा

 तवज्जह  दो  जाय  q

 इस  छे  बाद  जनाब  वाला,  म॑  टूरिज्म
 की  तरफ़  आपकी  तवज्जहू  दिलाना  चाहता  हू  ।
 शब  यह  मेरी  खुशकिस्मती  या  बदकिस्मती
 समझियें  कि  में  खुद  एक  टूरिस्ट  इलाके  का
 रहने  वाला  हूं,  वही  की  मेरी  पैदाइश  है  भौर
 झल्लाह  ने  चाहा  तो  ह्न्दा  ल्लाह  बही  पर
 मेरा  इंतकाल  भी  होगा  ।  भ्रव  सबसे  पहले
 तो  में  टूरिज्म  के  वर्जर  भौर  मेहकमा  टूरिज्म
 के  तमाम  अ्फ़सरान  शोर  उनके  कारिन्दो
 को  मुबारिकबाद  देना  अपना  भ्रखलाकी  फ़र्ज
 समझता  हू  ।  टूरिज्म  के  मामले  में  हमने
 इस  क़लील  भ््सें  में  निहायत  मुक्ससर  मुहत
 में  जितनों  तरक्की  की  है  यकीनून  वह  काबले
 तारीफ  है  ।  टुरिज्म  के  मामले  मे  हमारा
 हिन्दुस्तान  से  बाहर  क॑  बहुत  से  मुल्कों के  साथ
 बास्ता  पड़ा  है  a  हिन्दुस्तान  में  सिवाय

 बन्द  इलाको  के  ट्रिज्म  के  कही  मायने  ही  नहीं
 समझे  जाते  हैं  लेकिन  झाज  जब  हम  उस  नकभे
 की  तरफ़  देखते  है  जो  कि  टूरिज्म  का  हमारे
 मुल्क  में  है  तो  हम  उस  पर  ह...  कर
 सकते  है  |

 मुझे  उम्मीद  है  कि  जैसे  हमने  कुच
 लोगो  से  यह  झन्दाखा  पाया  है  कि  हमें  इर'.-
 साल  तकरीबन  इस  मद  से  २०  करोड़  च्ष्ये
 की  आमदनी  होने  को  उम्मीद  है  शौर  बाकुई
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 यह  एक  बहुत  बडी  रक़म  है  भौर  यह  हिन्दुस्तान
 को  उसके  मौजूदा  प्लास  में  काफी  मदद  दे
 सकती  है।  लेकिन  इसके  साथ  ही  टूरिज्म
 के  मायने  यह  भी  है  कि  हम  बाहर  से  झाये

 हुए  लोगों  का  भौर  अपने  लोगो  का  टूरिज्म
 से  तारुफ़  करायें  ।  हम  लोगो  को  ज्यादा
 से  ज्यादा  सहलियतें  दें,  बाहर  के  लोगों  को  भी
 और  अपने  लोगों  को  भी  ।  इतना  ही  काफी

 नही  है  कि  हम  बाहर  के  लोगो  पर  ही  भरोसा
 करे  बल्कि  ज़रूरत  इस  चीज़  की  भी  है  कि  हम
 हिन्दुस्तान  के  रहने  वालो  को  शुमाल  से  लेकर

 जनूब  तक  के  शौर  मशरिक  से  लेकर  मगरिव
 तक  के  लोगों  को  हम  टूरिज्म  के  मायने
 बतलायें  ।  हिन्दुस्तान  का  हर  बाशिन्दा

 हिन्दुस्तान  के  जरे  जरे  से वाकिफ  हो  ।  हम
 लोगो  को  उनकी  आमदनी  को  महेनजर  रखते

 हुए  भौर  हिन्दुस्तान  के  आम  भ्रवराजात  को

 महेनजर  रखते  हुए  कलील  खच  पर  उनको

 यह  सहूलियत  पहुचाये  ।  इसके  लिए  यह
 जरूरी  है  कि  हम  नज्रोटी  छाटो  सरायें,  छोटे
 छोटे  स्ट  हासिज  और  श्रच्छे  शर  साफ

 सुथरे  होटन्स  मझालिफ  पहाडी  इलाकों  पर
 जो  कि  टूरिज्म  से  ताल्‍तूक  रखते  है,  बनायें  ।
 हम  लोगो  को  रसद  और  रसायल  के  मामले  से
 ज्यादा  से  ज्यादा  सहलियत  पहुचायें  ।  मुझे
 प्रफसोस  है  कि  शायद  यह  मुहकमा  टूरिज्म
 का,  वज़ारत  ट्रान्सपोर्ट  का  या  वजीर  साहब  का

 तग्राफुल  था  कि  वह  बजट  के  मौके  पर  फाइनेंस
 मिनिस्टर  को  कायल  नहीं  कर  सके  झझब

 टूरिज्म  उन  इलाकों  के  लोगो  के  रोजगार
 की  रीढ  की  हड्डी  ह ैऔर  टूरिज्म  उनका  जरिया
 माश  है  T  ares  डीजल  आयल  पर  टैक्स
 लगाने  से  उनको  चोट  पहुंची  है।  डीजेल  भायल
 पर  भापने  टैक्‍स  लगा  करके  लोगो  को  मजबूर '  कर  दिया  है  कि  टूरिस्ट्स  लोग  टूरिज्म  के
 इलाको  में  बहुत  कम  तादाद  में  जायें।  झ्रापको

 चाहिये  था  कि  जहां  आपने  डीजल  झायल  का
 भमिखं  बढ़ाया  वहां  झाप  पैट्रोल  का  दाम  कम
 करते  ।  अब  एक  तरफ़  तो  भाप  यह  चाहते
 हैं  कि  हिन्दुस्तान  में  टूरिज्म  झाम  हो  जाय
 और  दूसरी  तरफ़  भाष  ऐसी  थीजें  पैदा  करते

 6(Ai)  LSD—6

 for  Grants  9392

 हैं  कि  लोगों  के  सिए  भूमना  फिरना  मुध्किल
 हो  जाता  है  ।  *

 जनाब  वाला  बज़ारत  ट्रान्सपोर्ट  का  यह
 फर्ज  है  कि  वह  चीप॑  भौर  छोटे  छोटे  मकान

 टूरिस्ट्स  लोगो  की  रिहायग  के  लिए  सिर्फ

 पहाडी  इलाको  में  ही  न  बनाये  बल्कि  हिन्दुस्तान
 में  हर  जगह  पर  बनाये  ताकि  एक  'रिवता  जो
 कि  पिछले  कई  सौ  सालो  से  जिसको  कि  बाहर
 के  मुल्क  की  विदेशी  ताकत  ने  काट  कर  ररम्ब
 दिया  था  वह  फिर  से  पैदा  हो  जाय  झौर  यह

 मालूम  हो  जाय  कि  हिन्दुस्तान  के  शुमाल  में

 रहने  वाले  हिन्दुस्तान  के  मगरिब  में  रहने
 वालो  से  मुस्तलिफ  नहीं  है  ।  मैं  ममझता  हू
 कि  यह  इस  वज़ारत  का  फ़  है  कि  वह  इन
 तमाम  सहुलियतों  को  चहम  पहुचाय  |

 जनाब  वाला,  में  चन्द
 बातो

 की  तरफ
 वजीर  साहब  की  नवज्जह  दिलाना  चाहता
 हू  कि  इस  दिल्‍ली  में  जो  कि  मरकज़  है  हिन्दुस्तान
 का,  एक  प्रालीशान  किस्म  का  टूरिस्ट  मेंटर
 कायम  हो  |  टूरिस्ट  सेंटर  के  मायने  क्या  हैं  ?

 टूरिस्ट  सेंटर  के  मायने  यह  हैं  कि  एक  एसी
 इमारत  हो  जहा  कि  टूरिज्म  के  मुताल्लिक
 तमाम  चीड़ें  मुहैय्या  हो  1  टुँगल  एजेंट्स  मुहैय्या

 हो  ।  टूरिस्ट  आाफिसस  मुहैय्या  हो  ।  और
 टैक्सी  स्टैण्ड  मुहैष्या  हो  ।  ताकि  बाहर  से  आने
 वाले  टूरिस्ट  को  यह  खतरा  न  हां  कि  कही  वह

 ब्रे  हाथो  में  तो  नही  पड़ने  जा  रहा  है  ।

 जनाब  वाला  मैं  इस  सिलसिले  में  1... ह
 करना  चाहता  हू  कि  आज  दिल्‍ली  में  हर  इसाव
 को  जिसके  कि  पास  कोई  रोड़गार  नही  है  भ्राप
 उसको  ट्रिस्ट  गाइड  की  शक्ल  मे  पायेंगे  ।

 चाहे  उसको  यह  भी  न  माजूम  हा  हि  कुतुब
 मीनार  कहा  है,  लेकित  वह  ट्रिस्ट  गाइड  है  t

 वह  करता  क्या  है  ?  टूरिस्ट  गाइड  क,  एक
 झडीम  पेशा  है  लेकिन  हिन्दुस्तान  में  बहू  एक
 दल्लाल  की  शक्ल  में  दिखायी  देता  है।  वह
 चन्द  दुकानदारो  का  एजेंट  होता  है  और  बजाये

 +  इसके  कि  वह  टूरिस्ट  को  लाल  किला  दिखाये.

 कुतुब  की  लाट  दिखाये,  राष्ट्रपति  भवन  दिखाये,
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 ‘aisle

 at  ड्रेषिश  ऐजदों  हैं,  शाब्द और  दूधरी  गई  इमारतें  विज्वापे  का  ताल्लशुक  है,  यह  बात
 उनको  वह  ग्य्ल्द

 के  मक द

 धौर  ह... ह  बहुत  कम  दोस्तो  को  मालूम  होगी  कि  हिस्दुस्तान
 दुकानों  से  उसको  कमीशन  ।  में  से  बाहर  उन्हों  ने  पने  परायण  को  पूरा  करने
 ने  |... अ  है  कि  यह  कमीशन  साल  में  २५  हथार  में  पौर  पपती  दयानतदारी में में  जो  मकाम

 क्यया  तक  का  हो  जाता  है  1  इस  चीज को  बेदा  किया  है  यकीनव  हर  हिल्दुत्तानी उच्च  पर
 डाइरेक्टर  जनरल  झाफ  दूरिज्म  को  देशना  करा  कर  सकता  है।  में  चाहता हूं  कि  इस
 चाहिए  ।  मुहकये  'को  यह  थावसे  होगी  ट्रेबिल  ऐजेंट्स  को  ज्यादा  के  ज्यादा  भराधाठ

 चाहिए  ताकि  इन  थीज़ों  पर  तजर  रखी  धौर  सहलियत  दी  जायें  क्योंकि  प्रभर  एक

 था  सके  t  हमारा  यह  प्रब्यसीन फर्ज  है  कि  ट्रेविल  ऐजेंट  प्च्दा  घौर  दयानतदार  पभ्रादमी
 हम  इस  मुल्क  में  झाला  किस्म  के  टूरिस्ट  गाइड
 पैदा  करें।  इस  स्कीस  को  देखने  से  मालूम
 होता  है  कि  हमारे  यहां  टूरिस्ट  माइड्स  के  लिए
 एक  स्कूल है  ’  होगा,  लेकिन  में  उस  बात  से
 इत्तिफांक नहीं  कर  सकता  कि  वहां  से  सही
 किस्म के के  गाइड  तैयार  किये  जाते हैं  ।

 में  महसूस  करता  हूं  कि  इस  ऐवान  छे
 ग्रेम्बरान  काश्मीर  के  बजीर  प्राजम  को

 बुबारकबाद देंग  कि  उन्होंने  हुकूमत  हिन्द  की
 रजामन्दी  से  कादमीर  में  परमिट  सिस्टम  को
 ख़त्म  कर  दिया  है  यह  उन्होंने  एक  बढ़ी
 बात  की  है  1  साथ  ही  काइमीर  की  नेशनल
 कानफ्रेंस  का  यह  फैसला  भी  बहुत  भ्रहम  है
 कि  काइमीर  में  इलेक्शन  कमीशन  को  वहीं
 दरजा  दिया  जाये  जो  कि  बाकी  हिन्दुस्तान

 में  उसको  हासिल है  !  में  समझता हूं  कि
 काइमीर  गवर्नमेंट  के  इस

 चग

 से  वजारत

 बूरिजम  को  बहुत  फायदा  ।  शौर

 उनको  चाहिए  कि  वह  ज्यादा  से  ज्यादा  लोगों
 को  काश्मीर  पहुंचाने  का  इन्तिफाम  करे  ताकि
 गह  लोग  जम्हूरी  काश्मीर को  देख  सकें  1

 जी  we  Wo  शर्त.  इसके  लिए  हम
 बन्यबाद  करते  हैं  ।

 ॥, ड  wo  qo  तारिक  :  शुक्रिया  |

 में  एक  चीज  की  तरफ  धौर  भाप  की
 बषज्जह  दिलाना  चाहता  हूं।  वह  हे  हमारे
 बेविल  एजेंट  ।  जनाव  बाला,  जहां  तक  हमारे

 होगा  भौर  हर  मामले  को  समझता  होगा  तो
 बकफीनन  यहां  ज्यादा  दूरिस्ट  भायेंगे  -  एक

 हें  t  ट्रेड  विस्स  मकरी  द्रेवल्स,  जेता  एंव
 को,  धारियंट  ऐश्सप्रेस  भौर  दूसरे  ऐजेंट्स
 ने  पिछले  वन्द  सालों  में  हमारे जो  मकाब

 हासिल  किया  है  उस  का  सबृत  पह  है  कि  पिछने
 साल  जब  फ्रांस में  एक  भ्जीमुशान  हानफरेंस

 हुई  दी  तो  उस  के  लिये  हमारे एक  डूंविल
 एजेंट  को  इंतिजाम  करने  के  लिये  बुसाया  यवा
 जा।  उस  के  बाद  एक  धौर  कानफरेंस टोकियों
 में  हुई  है  उस  के  लिये  मी  एक  हिन्दुस्तानी
 ट्रेविल  एजेंट  को  बुलाया  पया  है  |  उस  से
 दरखास्त  की  गयी  कि  वह  इस  कानफ़रेंस  के
 समाम  इन्तिजामात  करे  |  जब  हमारे  पास
 ऐसे  लोग  हे  खित  से  बाहर  के  मुस्की  को

 जुकूमतें  फ़ायदा  उठा  रही  हे  तो  उन  से  हम
 मी  क्‍यों  ते  फायदा  उठायें  ।  बह  साभलात  को

 अच्छी तरह से समझते है तरह  से  मधते  हे  ।  हमें उत  की  राध
 को  ज्यादा से  ज्यादा  धभ्रहमियत  देनी  चाहिये  1
 म्करी  ट्रेवल्स  भौर  ढ्रेढ  विग्स  ने  खास  कर

 बेनलपवामी  कारफ्रेस्सों  का  इस्तजाॉम  जिस

 सरा  जैसलोबी  से  किया  गया  बह  काबबिते
 तारीफ  है  ।
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 जौर  युदह उस  का  कत्ल हो  थाता  है।  कभी

 बह  बहाना  किए  जाता  है  कि  होटल  के  कपरे  में
 अचानक  शाप  लय  गयी  धौर  इस  से  रह  भादमी
 भर  थ्या,  कभी  यह  बहाना  किया  जाता  है  कि
 उस  मे  इतनी  सिगरिटें  पी  कि  उन  चु
 की  बजह  से  उस  की  जाग  चली  गयी  ।  कभी

 मासूम  होता  है  कि  होटल  कौ  बदइन्तिडामी
 &  ऐसा  ह््भा  में  द्वासस्पोट  मिनिस्टर  के  धौर
 डाहरेस्टर  जनरल  झाफ  दूरिम्म  से  दरश्वास्त
 करूंपा  कि  इन  होटलों  पर  सदर  रखी  जाये  ।

 में  यह  तो  नहीं  चाहता  कि  इन  का  उपरोबार
 बन्द  कर  दिया  जाये  लेकिन  इस  में  निगाह  रखी
 ह. 2  ।  होटलों  के  यो  मुलाजिम  हे  उन  के  बारे
 में  मिनिस्ट्री  घार  द्रांस्पोद  पुलिस  से  दरक्वास्‍्त

 कैरे  कि  उन  की  ठीक  से  रिपोर्ट  दी  जाय कि
 बह  इन  होटलों  में  काम  करत  के  काविल  हूं
 ह, ल  नहीं  |

 मे  यह  भी  चाहता  हु  कि  दूरिस्ट  डिपा्ड-
 बेट  के  जितने  वाडीज  हे  उन  में  श्राफिशियल्स
 को  ज्यादा  नुसायन्दगी  न  दी  जाय,  नान
 झाफिशियत्स  को  ज्यादा  कानफिडेंस  मे  लिया
 ह  |

 इस  के  घलादा  काइमीर  के  लिये  दुररिस्ट

 ट्रेछिक  के  मुताल्सिक मे  एक  दात  झाप  के  नोटिस

 में  खाना  बहुत  अरूरी  सभझता  हूं  ।  वह  यह  है
 कि  दिल्‍ली  दौर  काश्मीर  के  दरम्यान  डो

 क  मरकजी  मुकाम  पठानकोट  का  है  वहां  पर

 एक  भज्छा  टूरिस्ट  सेंटर  बनाया  जाय  |
 बजीर  साहद  ने  फरमाया  कि  जो  ट्यल  है
 बह  झाल  देदर  टनेल  है  लेकिन  उस  टनेल

 तक  पहुंचने के  सिये  जो  सड़क  है  बह  तो  घाल
 बंदर  सड़क  नहीं  है  7  उस  सड़क  के  टूट  जाने
 या  कट  जाने  से  झक्यर  मूसाफिरों  को

 चम्पू या या  पठानकोट में  ही  रह  जाना  पड़ता है  ।

 गह  पठानकोट  हमारे  शर्मा  साहब  की  कांस्टी-
 दबूएंसी में  है।  वहां  पर  न  कोई  प््च्चा  होटल
 है  घौर  न  ठ5हरते  के  लिय  दूसरी  कोई  भच्छी
 बह है ।  में  चाहता हूं  कि  श्राप  मेहरबानी
 करवा कर इस कर  इस  मामले को  पहली  भ्रहमियत्त
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 <  ch  corte  में  एक  orn  किस्म  y
 re  लेम्टर  बनाया  जाये  |

 इस  के  झलाया  म॑  भार  की  तबज्यह
 क्र  जाइन  की  तररू  भी  दिलाता  चाहता हूं  ।

 गहे  हमारी एप्र  साइन  में  निर्स  कम  थे

 पौर  खिदमात  ज्यादा  कीं  1  & ६  निख  ज्यादा

 हे  ve  खिदमात  ow  हो  गयी हे  ।  पहले  यह  था
 कि  किराया  कम  लिया  जाता  सा  पर  ब्रेकफास्ट

 अच्छा  मिलता  था  घोर  टाफी  धौर  सुपारी  मिलती

 की  लेकिन  पब  सच  सुपारी  पर  ही  गुजारा
 करना  पड़ता  है  धौर  टाफी  धौर  ब्रेकफास्ट
 गाणव  हो  गये  ।  में  दरश्दास्त  करूंगा कि  धगर

 चनको  गायब  ही  करना  है  तो  भ्राहिस्‍ता
 आहिस्ता  कीजिये,  एकदम  न  गायब  कीजिये  ।

 दुसरी  बात  में  बहु  भर्ज  करना  चाहता  हूं
 कि  दिल्ली  से  काश्मौर  जाने  में  दिल्ली
 के  धलावा  प्रमुतसर,  पठानकोट,  जम्मू  भौर
 श्रीनपर के  हवाई  अड्टे पहते है ।  इन  में
 दिल्ली  भौर  भमृतसर  को  छोड़  कर,  पठानकोट,

 चम्मू  शौर  श्रीनगर  के  भ्  ऐसे  हें  कि  वहा
 गरमी  भौर  सरदी  में  ठहरने  के  लिये  कोई
 चह  नही  है।  मुझे  ताज्जुब  होता  है  कि  कसि

 ररह  झादमी  श्रीनगर  से  एभरपोर्ट  पर  वक्त

 शुजारते  होंगे  ।  इस  बारे  में  कमी  कहा  जाता  है
 कि  यह  'डिस्धंस  का  भामला  है,  कमी  कहा  जाता

 है  कि  सिविल  ऐवियेशन  बाले  नहीं  मानते  ।
 में  कहता  हूं  कि  कोई  न  साने  पर  भाप  तो
 भाग  जाइये,  मे  चाहता  हूं  कि  कोई  बेहतरीन
 कृदम  उठा  कर  इस  मामले  को  ते  किया
 शाये  |

 में  एक  क्षीज  श्री  राजबहादुर  साहब  से

 बह  धज  करना  बाहता  हूं  कि  वह  टूरिज्म  को

 एक  बाम  की  लीज  बनायें  |  मं  पाटिल  साहब

 मे  भी  यह  दरक्वास्त  करूंगा  कि  टूरिज्म  लोयों

 हो  हैज है,  धाम  की  दीज  है  भौर  इस  चौजको को
 हमें  हिन्दुस्तान  के  रहने  दालों  के  लिए  निहायत
 जरूरी  करार  देना  चाहियें  i  हम  को  रास्ते

 बेहतर  बनाने  चाहियें  ताकि  लोगों  को

 ज्यादा  सहूलियत  हो  ।  इस  में  हमे  ज्यादा  खर्च
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 नहीं  करना. है  t  हमारे  यहा  तारीखी  मुकामात
 है  जेसे  ताज  है,  फतेहपुर  सीकरी  है,  बनारस  है,
 यहा  पर  कछ  छोटे  छोटे  प्रोग्राम  रखे  जाय  ।
 पिछली  मर्तबा  हम  ने  फतेहपुर  सीकरी  में
 एक  जलसे  का  प्रोग्राम  करना  जाहा  तो  दूसरी
 मिनिस्ट्री  की  तरफ  से  ऐठराज  किया  गया  ।

 यह  मेरी  समझ  में  नही  झाता  कि  जब  एक  ही
 हुकूमत  की  सारी  मिनिस्ट्रीज  हूँ  तो फिर  इस
 तरह  का  एतराज  यी  किया  जाता  है  ।  ऐसा
 मालूम  होता  है  कि  हर  फर्द  यह  समझता  है  कि
 यह  मेरी  मिनिस्ट्री  है  भौर  यह  दूसरी  मिनिस्ट्री

 से  भजाहिदा  है  t  में  दरस्वास्त  करता  हू  कि
 साल  में  दस  दफा  फतेहपुर  सीकरी  में  उस
 होता  है,  जाखों  आदमी  वहा  जाते  हूं,  ताज  में
 लाखों  आदमी  जाते  हूँ,  लान  किले  में  हम  कितने
 जलसे  करते  हूँ  गौर  रिसेप्शन  करते  ह॑  उन  में
 लाखों  झादमी  धाते  हें  लेकिन  उस  वक्‍त  ये

 मानूमेंट  खराब  नहीं  होते।  लेकिन  जब  हम
 हिन्दुस्तान  के  लोगों  को  करीब  लाने  के  लिये
 कोई  फंक्शन  करना  चाहते  हें  ता  कहा  जाता  है
 कि  मानूमेंट्स  को  नुकसान  पहुचने  का  खतरा
 है  |

 १6.80  hrs.
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 उपाध्यक  महोवय  अब  माननीय  सदस्य
 सन्प  कर  दे  t

 two  मु०  तारिक  हजूरे  वाला,  मेरी
 एक  दरस्वास्त  है  कि

 उपाध्यक्ष  महोद4थः:  एक  और  मेम्बर
 साहब  ने  भी  बाहर  जाना  है  |

 थी झ०  qo  तारिक  मेरी  दारस्वास्त
 सुन  लीजिये  ।  हजूर  की  सदारत  में  मै  छ  दफा
 इस  ऐवान  को  ख़ताब  कर  चुका  हू  ।  एक  दफा
 भी  जनाब  को  धटी  बजाने  ककी  जहमत  नहीं
 उठानो  पडी  ।  भाज  मुझे दो  मिनट  दे  दीजिये  ।

 उपाध्यक्ष  महोदय  मुझे  इस  में  एंतराज़
 ने  होता,  लेकिन  एक  ौर  मेम्बर  साहब  मे  मी

 APRIL  2,  959  for  Grote  ot

 बाहर  क्ले  जाता  है  और  ह... 2  को  भी  क्त
 देना  है  ।

 श्री  ae  qo  तारिक  मै  वो  मिनट  में
 खत्म  कर  देंता  हू  ।

 मेरी  दरख्वास्त  यह  है  कि  इस  मामले  पर
 खास  तौर  पर  तवज्जह  दें  कि  बाहर  के  लोगों
 के  झलावा  हिन्दुस्तान  के  लोगों  पर  भी  पूरा
 ध्यान  दिया  जाये  भौर  उस  को  हर  तरह  की

 सहूलियते  मुहैया  की  जायें  ।

 इस  के  बाद  4  पब्लिसिटी  के  बारे  मे  कुछ
 भज  करना  चाहता  हू।  पब्लिसिटी  के  मायने
 ये  हैं  कि  लोगो  को  हिन्दुस्तान  के  बारे  में
 ज्यादा  से  ज्यादा  इल्म  हो  ।  हमारे  यहा  बाहर
 के  मुल्को  से  जितने  विजिटर  शाति  हैं,  उन  को

 बाहर  प्रपने  दोस्तों,  रिश्तेदारों  और  दुसरे
 लोगों  को  मेंजने  के  लिये  सस्न॑  दामों  पर  कार्ड

 मुहैया  किये  जाये,  जिन  पर  हिन्दुस्तान  को

 खूबसूरती  के  फोटो  हो  ।  यह  ता  हम  करते  नहीं
 है  भौर  बहाना  यह  करते  है  कि  इस  पर  दाम
 ज्यादा  लगते  है  I  नकिन  जनाबे  वाला,  मेरे
 पास  एक  ज्ञीफड़  कलम  है  एयर  इंडिया
 इन्टरनैशनल  वालों  की  1  इस  किस्म  की
 कीमती  कलम,  जिस  को  कीमत  तोस,  चालीस
 रुपये  होती  है,  एक  भादमी  को  हम  दे  सकते  है
 शौर  वह  आदमी  उस  कलम  का  अपनी  जब  में
 रख  सकता  है,  लकिन  पाच  छ  रुपये  के  पोस्ट
 काई  और  फोटो-कार्ड  का  सैट  हम  नहीं  दें
 सकते  हूँ,  जो  कि  सौ  झ्रादमियों  के  पास  जायेगे।
 उन  पर  लगाये  जाने  वाले  टिकटों  से  हम  को
 झामदनी  होगी  भौर  साथ  ही  लोगों  को

 हिन्दुस्तान  के  बारे  में  ज्यादा  इल्म  होगा  ।
 लेकिन  यह  हम  नहीं  कर  सकते  हैं  |  मेरी
 दरख्वास्त  है  कि  इन  कार्ड्स,  झल्बम  और
 पब्लिसिटी  पर  ज्यादा  से  ज्यादा  तवज्जह
 &  जाय  ।

 आखिर  में.  मै ंबज़ीर  साहब  भौर  उन  के

 महकमा  टूरिज्म  के  डामरेक्टर-जेनरल  को

 मुबारकबाद  देता  हु  कि  उन्होंने  इस  का  काम
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 टूरिज्म  के  चेयरमैन  हैं।  ने किन  इस  कै  बावजूद
 हमारे  यहां  ये  दिगकतें  है  भौर  हम  दुनिया  के

 टूरिस्ट्स  को  किसी  तरह  कनबिलस  नहीं  कर
 शकते  हैं  ।

 मुझ  उम्मीद  है  कि  डायरेक्टर  जनरल

 ट्झ्ररिज्म  पब्लिसिटी  की  तरफ  खास  तवज्जह
 देंगे  ।
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 Shri  Mohammed  Imam  (Chitaldrug):
 Mr.  Deputy-Speaker,  Sir,  a  well-
 developed  system  of  transport  and
 communucations  is  vital  and  absolute.
 ly  essential  for  the  economic  growth
 and  the  industrial  development  of  the
 country.  Roads,  Railways  and  Avia-
 tion  are  the  important  means  of
 transport,  whereas  Posts  and  Tele-
 communication  are  the  most  important
 means  of  communication.

 At  the  outset  I  will  deal  with  the
 problem  concerning  my  own  State  lest
 I  may  forget  it  later  on.  This  re-
 lates  to  the  constitution  of  the  Postal
 and  Telegraphic  circle  in  Mysore
 State.  I  am  grateful  for  the  assurance
 which  the  hon.  Minister  gave  a  few
 days  ago  that  he  would  take  early
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 engaging  the  attention  of  the  Minis-
 try  for  a  long  time.  I  find  that  no
 concrete  or  visible
 taken  in  the  direction  of  constituting
 such  a  circle.  This  is  a  State  which
 hes  been  neglected  in  this  direction,
 though  it  is  composed  of  9  districts,
 I  do  not  know  whether  the  Ministry
 is  thinking  of  constituting  it  into
 8  major  circle  or  minor  circle,  or
 whether  they  are  thinking  of  consti-
 tuting  it  into  a  Postal  circle  and  not
 a  Telegraphic  circle.  But  I  submit
 that  this  is  one  of  the  biggest  of  our
 States,  which  has  become  very
 big  after  the  reorganisation  of
 States.  It  is  absolutely  essential  that
 a  major  circle  is  constituted  in  Mysore
 State.  The  major  circle  should  in
 clude  Posts  and  Telegraphs  and  Tele-
 communication  services.  I  hear  a
 vag:  rumour  that  they  are  thinking
 of  giving  a  Postal  circle  and  not  a
 Telegraphic  circle.  I  submit  that  the
 hon.  Minieter  should  hestow  sufficient
 and  imnediat  attention  to  this  par-
 ticular  matter.

 We  should  have  a  major  circle
 there,  with  one  Post-Master  General
 and  two  Deputy  Directors  to  look
 after  the  Postal  and  Telegraphic  ser-
 vices.  For  the  last  one  or  two  years
 this  question  has  been  engaging  the
 attention  of  the  Ministry,  but  I  regret
 to  say  that  the  solution  has  not
 materialised.  Ere  long,  I  hope,  the
 constitution  of  the  circle  in  the  State
 of  Mysore  will  be  an  accomplished
 fact.

 I  find  that  the  Deputy  Minister  for
 Civil  Aviation  is  taking  rest  and  I
 want  to  give  him  some  rattle.  As
 you  know,  Sir,  our  Civil  Aviation  is
 eomposed  of  two  Corporations—the
 Air-India  Internationa]  and  the  Indian
 Airlines  Corporation.  The  Air-India
 International  works  at  a  profit  but  it
 is  to  be  regretted  that  the  Indian  Air-
 lines  Corporation  has  developed
 chronic  deficit.  Every  year,  Govern-
 ment  have  to  subsidise  to  the  extent
 of  Rs.  1,20  crores,  and  it  looks  as
 if  it  is  impossible  to  overcome  this
 deficit.
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 Recently,  Government  had  appoint-
 ed  a  cost  structure  committee  to  go
 into  their  affairs.  That  committee
 have  made  very  valuable  suggestions.
 In  fact,  in  the  report  which  they  have
 submitted,  they  have  made  very  in-
 teresting  revelations.  For  example,
 they  have  said  that  the  corporation’s
 planning  and  contro!  of  expenditure  is
 defective;  they  have  also  said  that
 there  is  lack  of  cost  consciousness,
 that  budgetary  planning  is  inadequate
 and  deficient  and  gross  roots  have
 not  developed.  Again,  the  budget  is
 prepared  by  one  section  and  the  ex-
 penditure  is  incurred  by  another  sec-
 tion,  and  nobody  is  responsible  ulti-
 mately.  The  cost  accounting  orga-
 nisation  is  not  functioning.  As  for
 labour  relation,  there  is  no  control
 of  labour  relations;  labour  costs  are
 not  scrutinised,  and  it  seems  the
 management  has  abdicated  its  powers
 to  labour.

 Again,  I  may  point  out  that  the
 cost  of  administration  has  gone
 up;  the  salary  bill  has  gone  up  by
 40  per  cent.  during  the  last  three  or
 four  years.  Though  the  revenue  is
 substantially  the  same,  and
 though  the  work  is  _  substantially
 the  same,  stili  I  do  not  know  why
 the  cost  of  administration  has  gone  up
 to  the  extent  of  40  per  cent.

 Taking  all  these  things  together,  I
 think  this  corporation  requires  a.
 thorough  overhauling.  Of  all  the
 routes,  only  those  which  are  operated
 by  the  Viscounts  are  paying;  all  the’
 other  routes  are  working  at  a  loss;
 even  the  night  air  mail  service  which
 was  fetching  us  some  profit  is  also
 working  at  a  loss.  These  are  things
 which  have  to  be  remedied.  Govern-
 ment  should  Jook  into  this.  Other-
 wise,  this  deficit  will  never  be  over-
 came.

 I  might  also  point  out  to  the  hon.
 Minister  that  there  Dakotas  which
 were  purchased  soon  after  the  war
 were  mostly  war  products;  I  do  not
 know  how  most  of  them  are  func-
 tioning  now.  We  have  in  mind  the
 recent  accident  that  took  place  in
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 when  civil  aviation  operational  staff
 are  concerned,  they  have  to  be  kept
 erntented  and  they  should  be  vigilant.
 Sc.  it  is  no  use  making  them  over-
 ब जी  Secondly,  they  live  far  away

 sion  was  once  given  to  them,  but  now
 it  te  being  denied.  It  is  but  fair  that
 this  facility  must  be  given  to  them
 because  they  live  far  off  from  the
 towns.  It  is  also  necessary  that  they
 ghould  be  provided  with  necessary
 Rousing  accommodation  and  medical
 facilities.  These  are  matters  which
 the  hon.  Minister  should  look  into.
 I  am  not  decrying  the  working  of  the
 civil  aviation  department.  I  know
 the  services  are  being  worked  effi-
 elently.  They  are  efficient  services,
 But  in  spite  of  all  this,  the  Govern-
 ment  should  take  all  possible  steps  to
 see  that  they  run  more  efficiently,  and
 take  all  posible  precautions  to  avoid
 mishaps.

 submit  that  they  must  take  immediate
 action  to  develop  at  least  one  toler-
 ably  major  port  in  the  State  of  Mysore
 and  for  other  States  which  are
 denied  the  benefit  of  a  port.

 In  this  connection,  my  hon.  friend
 Shri  Punnoose  referred  to  the  location
 of  the  second  shipyard.  A  British
 team,  an  expert  team,  came  here,
 went  round  the  whole  country,  spent
 a  lot  of  money  and  submitted  a  report
 to  Government.  In  the  ordinary
 course  it  is  the  duty  of  Government
 to  accept  the  report  of  that  expert
 committes,  unless  there  is  something
 radically  wrong  or  radically  adverse
 to  public  interest.  But  here  every-
 thing  है...) .  very  intriguing.  Gov-
 ernment,  without  giving  any  reason,
 havé  appointed  another  committee  of
 non-experts,  appointed  some  commit-
 tee  of  secretaries  and  others.  Are

 motive?  Anyhow,  that  gives  me  a
 feeling  that  the  Government  is  not



 salt.  Now  it  seems  there  is  no  co-
 ordination  between  the
 g@teamers  and  the  railways  Coastal
 ateamers  are  starved  Lhey  wers
 manly  carrying  coal.  Now  it  seems
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 more!  This  is  the  state
 our  télephones.  In  fact,
 of  trunk  calls  is  something  hopeless
 and  nauseating.  We  have  to  wait  for

 Fe  if  Ea

 Re.  जन्क,  for  no  fault  of  ours

 A  more  regulated  system  of  the
 trunk  call  facility  is  necessary.  For
 example,  when  you  book  a  trunk  call,
 eannot  the  operator  tell  you  that  you
 will  have  to  wait  till  such  and  such
 time,  two  hours  or  three  hours?  He
 could  say,  ‘Since  you  have  booked  the
 call  at  8  p.m.,  you  will  have  to  wait
 till  2  pm.  Are  you  prepared  for
 that?’.  Why  should  he  not  give  an  in-
 diction?  He  simply  asks  whether  it
 is  an  urgent  call  or  ordinary  call
 Urgent  call  means  nearly  double  the
 charge.  Even  if  it  is  ह.  urgent  call,
 it  can  take  two,  three  or  four  hours
 to  materialise.  After  asking  this,  ha
 accepts  the  booking.  But  it  never
 materialises.  And  when  in  desperat-
 ion  we  cancel  the  call,  a  bill  finally
 comes  to  ७७  demaning  Rs.  l-4  a»
 penalty.  This  is  very  annoying.  I
 hope  the  Minister  will  take  some  dras-
 tic  steps  to  improve  it.

 Regarding  ्.  &  T.  workers,  I  may
 submit  that  lest  year  there  was  some
 trouble  which  was  fortunately  avert-
 ed.  A  Commision  has  been  siting
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 to  look  after  their  interests  I  want
 to  bring  to  the  notice  of  the  Minster
 some  of  their  minor  demands  like
 holidays  ete  A  substantial  amount
 must  be  given  for  their  canteens,  wel-
 fare  centres  and  recreation  centres

 I  will  only  devote  a  few  minutes
 to  the  question  of  co-ordination  of
 road  transport  Roads  arc  important
 means  of  communication.  They  have
 got  aboht  340,000  miles  of  roads  39
 this  country  But  for  a  country  of  this
 size,  this  mileage  is  very  little  when
 compared  to  other  countnes  We  are
 having  about  30  miles  per  00  square
 miles,  whereas  in  England  they  have
 208  miles  of  roads  for  00  square
 miles  That  shows  that  our  country
 is  still  lagging  in  this  facility  The
 country  has  to  be  opened  up  I  do
 not  deny  that  the  Government  has
 done  a  good  deal  in  increasing  the
 number  of  reads  We  have  got  a  long
 range  programme  All  these  roads  are
 trunk  roads  and  mter-State  roads
 Thev  are  kept  in  good  condition  But
 I  must  bring  to  the  notice  of  the  Min-
 ister  the  deplorable  condition  of  those
 roads  that  are  maintained  by  the  'ocal
 bedies  There  are  roads  which  do  not
 receive  any  attention  in  regard  te
 maintenance  There  are  thousands
 and  thousands  of  miles  of  roads  which
 ate  deteriorating,  which  are  actually
 being  obliterated  There  are  roads
 constructed  by  the  community  pro-
 jects  and  by  WES  blocks  I  can  call
 them  only  ‘shadow’  roads,  because thev  construct  those  roads  for  public
 gave  to  show  them  to  some  high
 dignitary  After  he  goes  away,  the
 roads  also  disappear,  and  next  year
 you  do  not  find  any  of  those  roads
 That  is  because  when  a  new  road  is
 laid  no  attention  is  paid  to  its  future
 upkeep  and  maintenance  Some  carth
 fs  removed  and  a  road  is  built  there
 But  there  is  no  maintenance  of  the
 road  for  the  future  Road  transport,
 T  must  eubmit,  has  developed  very
 well  After  1020,  there  has  been  very
 great  stimulus  for  transport.
 Thousands  and  thousands  of  buses,
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 care  and  trucks  have  been  a
 7  4
 and

 road  transport  has  come  to  stay.
 is  now  needed  is  a  well  organised  and
 co-ordinated  system  of  road  and  rail
 transport
 ह7  hrs

 Recently,  the  Railway  Minister
 complained  that  road  transport  has
 been  acting  as  a  sort  of  competition
 It  is  true  that  buses  are  being  nation-
 ahsed  in  most  of  the  States,  and,  im
 course  of  time,  they  will  be  nation-
 alsed  I  am  only  referring  to  traffic
 by  lornmes  and  trucks

 Of  course,  Government  has  given  a
 moratorium  They  have  said  that
 these  will  not  be  nationalised  till  the
 end  of  the  Third  Five  Year  Plan
 But,  meanwhile,  a  formula  may  be
 worked  out,  and  the  routes  may  be
 dyvided  into  those  routes  which  are
 parallel  ...

 Mr.  Deputy-Speaker:  There  are  too
 Many  voices  and  thev  interrupt  =the
 speaker

 hri  Raghdfath  Singh  (Varanasi):
 The  Ministers  are  speaking,  Sir

 Shri  Mohammed  Imam:  The  roads
 may  be  divided  into  those  which  are
 parallel  to  the  railway  lines—inter-
 State  roads—and  feeder  roads  So
 far  as  those  roads  which  are  parallel
 to  the  railway  line  and  which  are  in-~
 ter-State  roads  are  concerned,  the
 traffic  on  those  roads  may  be  nation-
 43३९6  so  that  there  may  be  traffic  co-
 ordination  But  we  can  leave  those
 roads  which  are  only  feeder  roads  to
 private  venture

 Only  one  point  more  and  that  ts  re-
 garding  river  navigation.  Now  and
 then  we  have  been  hearing  very  dis-
 quieting  things  about  accidents  on
 rivers  like  Godavari,  Krishna  =  and
 Ganga  and  others  Hundreds  of  lives
 are  lost:  but  Government  is  comple-
 cent  Government  say  that  these  are
 matters  to  be  handled  by  the  State
 Governments  But,  ¥  submit,  whe-
 ther  it  is  to  be  handled  by  the  State
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 Governments  or  by  the  Central  Gov-
 ernment,  river  navigation  requires  a
 good  deal  of  improvement.  Nobody
 has  any  control  over  these  rivers.  We
 thave  got  all  sorts  of  defective  boats
 and  the  passengers  are  subject  to  a
 great  deal  of  danger.  Therefore,  it  is
 desirable  that  the  Ministry  takes
 charge  of  all  the  boats—I  mean  boat
 traffic—in  Godavari,  Krishna,  Brahma-
 putra  and  Ganga;  and  let  it  become  a
 central  subject

 There  is  no  time  and  I  conclude;  I
 thank  you  for  the  time  given.

 Mr.  Deputy-Speaker:  Now,  we  will
 take  up  the  next  item.

 Shri  Raghunath  Singh:  Sir,  may  !
 begin  now.

 Mr  Deputy-Speaker:  We  have  al-
 ready  trespassed;  we  have  taken  four
 minutes.

 Bry  hrs.

 MOTION  RE:  CHINAKURI  COL-
 UIERY  DISASTER

 Mr,  Depaty-Speaker:  Now,  we  take
 up  the  next  item,  the  motion  that  7
 to  be  made  by  Shrimati  Renu  Chakra-
 vartty.  But,  before  we  take  Kup,  I
 would  like  to  know  from  the  House
 what  time  it  would  like  to  suggest
 because  no  time  hes  been  alloted  for
 this.

 Several  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  I  should  sit
 down  if  all  the  Members  stand.

 Normally,  we  sit  up  to  six  o'clock;
 today  we  may  extend  it  to  6.30.

 बे
 Hon.  Member:  At  least  2}  hours,

 i
 Mr.  Deputy-Speaker:  [I  have  no

 objection.  If  the  hon.  Members  desire
 to  sit  up  till  2  o'clock  I  would  not
 have  any  objection.  Normally,  we
 would  not  have  quorum  after  six,  |
 suppose.

 6  LSD—8,
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 An  Hom.  Member:  One  hour  will
 do.

 he  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Of  course,  the  Mover,  the  hon.  lady
 Member  is  going  to  say  what  she  has
 to  say.  On  this  side,  the  Minister  will
 reply.  As  you  yourself  have  suggest-
 ed,  I  am  afraid,  after  six  o'clock,  it
 will  be  difficult  to  keep  quorum.
 Therefore,  i  will  not  look  nice  if,  when
 the  Minister  is  replying  or,  perhaps
 when  the  Mover  is  having  her  last
 reply,  there  is  no  quorum.  There
 fore,  let  us  have  half  an  hour  for  the
 Mover  and  half  an  hour  for  the  Min-
 ister.  Others  will  be  listeners.

 Mr.  Deputy-Speaker:  I  suppose  ep
 hour  and  a  half  should  suffice.

 Some  Hon,  Members:  Two  hours.

 Mr.  Deputy-Speaker:  Let  us  ses,
 Each  hon.  Member  shall  have  to  be
 content  with  ten  minutes  except  the
 hon.  Mover  who  may  have  twenty
 minutes.

 Shrimatt  Renu  Chakravartiy
 (Basirhat):  Sir,  I  beg  to  move:

 “That  this  House  takes  note  of
 the  Report  of  Inquiry  into  the
 Chinakuri  Colliery  Disaster,  laid
 on  the  Table  of  the  House  on  the
 6th  February,  1959."  ~

 It  is  unfortunate  that  we  are  having
 to  hurry  over  a  discussion  of  such  an
 important  accident.  It  is  one  of  the
 worst  disasters  in  colliery  history  and
 it  actually  led  to  the  death  of  hundreds.
 It  is  one  of  the  biggest  coal  mines  in
 India  and  belongs  to  the  Bengal  Coal
 Company.  It  is  so  big  that  it  pro-
 duces  more  than  the  entire  State
 sector  coal  and  every  year  its  output
 is  increasing.  It  is  so  important  that
 during  the  debate  on  the  Demands  for
 the  Ministry  of  Steel,  Mines  and  Fuel,
 Sardar  Swaran  Singh  has  stated  that
 due  to  the  disaster  at  Chinakuri  they
 could  not  attain  the  targets  set  for  coal
 production.  He  even  made  that  etate-
 ment,  Therefore,  it  is  clear  that  it  is
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 a  very  important  enquiry  that  was
 imstituted.  I  hope  the  éntire  House
 ‘was  concerned  with  it  on  the  25th
 of  February,  958  and  the
 hon.  Minister  had  stated  that
 he  would  have  a_ée  full  dress
 discussion  once  the  report  was  avail-
 able.  It  is  this  very  same  group  of
 collierics—-The  Bengal  Coal  Co,  —in
 986  at  Goidhi  had  an  equally  big
 disaster  and  about  209  workers  were
 killed.  In  the  findings  of  the  enquiry
 at  that  time  it  was  stated  that  this  very
 group  of  management  had  supress-
 ed  the  full  names  of  the  dead
 and  the  court  of  Enquiry
 finally  to  gave  the  names_  in
 full  they  had  to  add  the  names  of
 various  santhas  women  workers  whose
 names  were  found  later  on.  A  stric-
 ture  was  passed  that  the  registers  and
 records  were  not  kept  properly.  Now,
 history  is  repeated  again  in  the  case
 of  Chinakuri  It  is  very  surprising
 that  although  there  have  been  four
 major  coal  mine  disasters  since  Inde-
 pendence  and  in  all  of  them  we  find
 that  at  least  the  courts  of  enquiry
 have  given  the  number  of  dead  and
 injured  and  also  the  lists  of  the  dead,
 in  the  case  of  this  accident  at  China-
 kuri,  nothing  of  that  type  is  done.
 The  whole  thing  is  left  vague.  It
 says  that  the  minimum  may  be  this,
 the  maximum  may  be  this  and  then
 a  figure  is  arrived  at  this  way.  The
 whole  enquiry  report  deals  with  this
 very  important  question  in  this  way
 where  hundreds  of  our  mine  workers
 were  killed.

 In  the  very  short  span  of  time  al-
 lowed  to  me  I  want  to  say  that  we  feel
 very  perturbed.  We  have  never
 challenged  the  findings  of  the  courts
 of  enquiry  as  it  is  a  serious  thing.  Now
 we  do  it  because  we  find  that  the
 results  of  the  enquiry  report  are  such
 that  if  we  allow  it  and  if  the  Govern-
 ment  accepts  this,  then  in  the  future
 there  will  be  no  hope  for  the  mine
 workers.  It  will  mean  that  we  shall
 allow  those  who  are  guilty  to  go  un-
 punished.  We  shall  have  to  conclus-
 ions  which  cannot  be  accepted  by  any
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 tenets  of  jurisprudence.  That  is
 why,  with  a  full  sense  of  responsi
 bility  and  knowing  that  we  are  chal-
 lenging  certain  findings  of  the  Judge,
 we  place  before  this  House  certain

 “very  important  facta.

 Not  only  that.  We  have  also  been
 very  perturbed  to'find  the  way  in
 which  the  Department  of  Mines  has
 behaved.  The  department  is  the  re-
 Pository  of  the  interests  of  the
 workers,  on  behalf  of  the  Govern-
 ment  and  on  behalf  of  the  nation.
 What  is  it  that  we  find?  The  inspec-
 torate  of  this  department  did  not  go.
 down  the  mine  at  any  time  after  the
 explosion  right  up  to  the  time  of  the
 sealing  of  the  mine.  By  way  of  an
 interruption  we  were  told  by  the
 Deputy  Minister  that  there  was  fire
 ranging  inside.  Actually  he  also  said
 something  about  water,  that  there  was
 Water.  Water  was  there  after  water
 has  been  poured  in.  But  normally,
 between  the  time  of  explosion  and  the
 time  of  the  sealing,  we  find  rescue
 parties  and  teams  going  down  and  we
 find  the  management  going  down.  Al-
 though  we  have  found  our  inspector-
 ate  staff  there  at  the  pithead,  although
 we  have  found  the  Chief  Inspector  of
 Mimes  and  the  Deputy  Chief  Inspector
 of  Mines  going  there,  none  of  them
 went  down.  Yet,  the  Amlabad  £n-
 Quiry  says  that  a  special  investigation
 team  should  go  down  there  and  should
 see  things  underground  so  that  noth-
 ing  is  tampered  with.  In  this  case  we
 allow  the  management  full  scope  to
 go  ahead  and  do  whatever  they  want
 without  any  interference  on  the  part
 of  the  Department  of  Mines.

 Then,  we  were  absolutely  surprised
 to  see  that  when  the  workers  _re-
 Presentgtives  were  demanding  that
 the  Chief  Inspector  of  Mines  and  the
 Deputy  Chief  Inspector  of  Mines
 should  be  allowed  to  be  examined,  it
 is  stated  by  the  Judge  himself  and
 also  by  the  Council  on  behalf  of  the
 owners  that  at  no  time  since  the  start
 of  the  Chinakuri  Mines  did  the  Chief
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 Inspector  of  Mines  ever  go  there.  It
 4  a  fantastic  situation.  Even  then
 this  gentleman  gives  a  good  chit  to
 the  Bengal  Coal  Company.  He
 says  that  it  is  one  of  the  finest  mines,
 —it  has  appeared  in  the  Statesman—
 after  he  has  been  appointed  an  assessor
 in  this  enquiry.

 Thirdly,  we  find  in  the  course  of  the
 evidence  that  the  Regional  Inspector
 of  Mines  sdys  that  he  sent  to  the  Chief
 Inspector  of  Mines  various  notes  and
 files  regarding  violations  of  safety
 rules~and  other  mining  rules  but  he
 never  got  any  reply  and  he  does  not
 know  what  happened.  It  is  charged
 that  the  Department  of  Mines  did  not
 carry  out  proper  preliminary  investi-
 gation  on  the  plea  that  it  stopped  it
 as  soon  as  the  Court  of  Enquiry  was
 instituted.  But  we  find  in  the  report
 that  the  Department  submitted  to
 the  court  a  note  on  finding  of  its
 enquiry—it  was  accepted  as
 an  Exhibit—it  is  said  that  they  went  on
 examining  witnesses,  almost  all  of
 them  workers,  till  about  the  24th  of
 April  when  the  enquiry  work  had
 already  started.  They  were  examined
 in  the  presence  of  the  management,
 and  except  for  three  under  managers
 and  one  assistant  manager  no  officers
 of  the  management  were  examined.
 Therefore,  it  was  a  one-sided  examin-
 ation.  That  also,  the  workers  were
 examined  in  the  presence  of  ‘he
 management—leading  questions  were
 asked  and  in  fright  the  leading  quest-
 ions  were  answered.

 Another  thing  is,  m  the  statement
 filed  by  the  Chief  Inspector  of  Mines
 {t  is  written  that  he  had  examined  the
 agent  and  manager,  but  when  the
 manager  was  examined  it  was  found
 that  neither  the  manager  nor  the
 Deputy  Chief  Mining  Engineer  was
 examined,  and  both  of  them  declared
 that  they  had  never  been  examined.
 These  are  all  facts,  but  none  of  these
 is  really  found  im  the  court’s  findings.
 It  is  amazing  that  these  are  not  there.
 These  things  should  have  found  a
 Place.  These  are  direct  violations  of
 duties  enjoined  upon  the  Department
 of  Mines  by  the  laws  laid  down  by
 Parliament.
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 Again,  sealing  of  mines  was  done
 and  recovery  operations  were  dis-
 continued  by  the  department.  This
 is  a  very  serious  thirig,  because  it  is
 only  when  there  is  absolutely  no
 possibility  of  saving  anybody  else
 that  the  mines  are  sealed.  This  de-
 cision  was  taken  by  the  Department
 of  Mines,  by  the  Chief  Inspector  of
 Mines  on  the  ground  that  the  last
 leader  of  the  rescue  team,  Shri
 Krishnan  came  and  said  that  he  saw
 a  fire  raging  and  there  was  nobody
 else  alive.  But  in  the  evidence  Shri
 Krishnan  says  that  he  never  said  so,
 and  the  records  prove  that.  This  is
 also  a  very  serious  thing.

 The  most  amazing  of  all  is,  this  de-
 partment  gives  no  figures  of  the  dead.
 I  was  looking  at  the  Amlabad  Report.
 There,  on  behalf  of  the  Department  of
 Mines,  the  results  of  the  mvestigation
 are  given  as  to  the  number  of  persons
 dead  and  the  number  of  persons  in-
 jured.  In  this  report  we  find  that
 the  Department  gives  no  figures  of

 ‘aead  or  injured.  Compared  to  other
 reports,  they  do  not  say  anything  here,
 the  number  of  persons  in  the  attend-
 ance  register,  the  number  missing  and
 figures  like  that.  Could  criminal  ne-
 gligence  towards  care  of  workers  go
 further?  We  have  entrusted  such  an
 important  task  on  the  Department  of
 Mines.  That  #  why  on  another  occas-
 ion  I  said  that  it  is  very  necessary  to
 go  thoroughly  into  the  working  of  the
 Department  of  Mines,  especially  the
 Chief  Inspector  of  Mines.  I  have  noth-
 ing  personally  against  the  Chief  In-
 spector.  I  have  never  set  my  eyes  on
 tum.  I  believe  he  is  very  angry  with
 me.  He  has  gone  on  telling  people
 things  about  me—personal  things.  है
 do  not  know  where  from  he  has  got
 those  things.  I  have  nothing  personal-
 ly  against  him.  But  for  a  number  of
 years  complaints  have  been  coming  to
 us.  If  these  records  which  are  im-
 portant  on  the  basis  of  the  Enquiry
 are  true,  then  it  is  a  very  serious
 offence.  I  would  also  like  to  eay  one
 thing.  The  Deputy  Minister  may
 say,  “I  hope  these  charges  will  never
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 [Shrimat:  Renu  Chakravartty]
 be  repeated  again”.  I  looked  into  the
 Mines  Act  itself.  In  the  Mines  Act,  it
 is  stated  that  the  Chief  Inspector  of
 Mines  should  not  be  directly  or  in-
 directly  interested  in  any  person  or
 relation  employed  in  any  mining  area.
 But  I  have  a  long  list  which  woujd
 show  that  his  brothers,  brother-in-law,
 etc.,  are  employed  in  the  mining  con-
 cerns  or  near  mining  areas.  His
 brother  is  the  general  manager
 of  the  Raniganj  Coal  Association.  His
 brother-in-law  is  a  welfare  officer  in
 Chinakuri.  One  of  his  brothers  is  an
 agent  of  Shaw-wallace  Collierics
 A  very  large  number  of  his
 relations  are  in  the  mining  areas.  One
 may  say  that  if  one  person  is  em-
 ployed  and  who  happens  to  be  his  re-
 lation,  it  is  just  coincidence,  but  if  such
 @  large  number  of  persons,  his  sons,
 brothers,  efc.,  are  associated  with
 mining  interestes,  then  it  does  lead  to
 certain  conclusions  which  are  not
 very  good.

 On  the  question  of  violations,  the
 matter  is  very  very  important.  I
 want  the  House  to  consider  it  from
 the  point  of  view  of  the  working  class
 and  the  miners,  because  each  one  of
 these  violations  are  very  very  serious.
 We  have  given  much  thought,  and  this
 Parliament  has  given  much  thought
 to  the  welfare  of  the  workers  and  in
 the  matter  of  setting  up  the  safety
 rules.  This  is  one  of  the  type  of  mimes
 where  there  is  gas.  This  is  a  gassy
 mine  and  the  need  for  care  is  श्दन
 treme.  As  a  matter  of  fact,  as  I  was
 reading  through  the  report,  I  find
 the  judge  himself  saying  that  the
 Dishergarh  coal  dust—it  is  admitted
 by  the  court—is  highly  inflammable
 and  if  coal  dust  rises  there  and  if  there
 ig  the  slightest  carelessness  and  the
 slightest  violation  of  the  safety  rules,
 the  explosion  would  be  terrific.  To
 keep  down  the  dust,  the  Mines  Act
 enjoins  every  mine  to  have  a__  stone
 dusting  scheme  whereby  the  coal
 dust  is  brought  down  and  the  atmos-
 phere  is  cleared.  They  must  have
 a  plan  and  a  scheme.  They  failed  to
 take  care  of  it.
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 In  para.  ‘151  the  courts  report  ad-
 mits  that  stone-dusting  in  mines  does
 not  appear  to  have  been  adequate  to
 meet  the  regulations.  In  para  70,  the
 court  admits  that  wherever  there  was
 an  excess  of  gas,  it  was  due  to  da-
 fective  ventilation  and  not  to  any
 extraordinary  source  of  supply  of  gas.
 It  says  that  proper  steps  were  not
 always  taken  in  time  to  dilute  the  gas
 sufficiently.  All  this  has  been  admit-
 ted  by  the  court.

 Then  again,  what  has  happened?
 The  judge  eays  that  the  reason  is  that
 the  miners  are  illiterate.  The  ex-
 plosives  are  taken  away  because  the
 miners  are  illiterate.  The  judge  says: ae

 “The  state  of  the  explosive  re-
 gsters  is  of  course  partly  to  be
 explained  by  the  fact  that  the
 shot-firers,  to  whom  explosives
 are  issued,  are  mostly  illiterate.”

 I  cannot  go  into  all  the  details,  with-
 in  the  time  of  20  minutes.  But  |  is
 said  that  the  explosive  registers  were
 kept  badly.  The  magazine  man  who
 is  in  dharge  of  the  maga-
 zine  is  engaged  all  24  hours
 to  do  other  jobs.  Yet,  after
 saying  that  these  things  were
 wrong,  the  court  says  that  they  are
 partly  due  to  the  fact  that  the  workers
 were  illiterate.  He  does  not  say
 anything  more.

 Then  again,  there  is  no  occasion  for
 any  drastic  action,  it  is  said,  because
 the  management  rectified  as  prompt-
 ly  as  possible  the  defects.  Why
 should  there  be  the  defects?  The
 question  of  rectifying  or  not  is  quite
 another  matter.  If  you  play  with  the
 lives  of  the  people,  if  there  is  a  defect,
 then  certainly  it  is  violation  of  the
 law.  This  amazing-statement  is  made
 by  the  court  itself.

 The  most  amazing  and,  eriminel
 thing  is  that  they  have  no  attendance
 registers.  The  attendance  register  is
 not  a  lamp  register.  The  court  say*
 that  attendance  registers  are  not  there
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 in  this  pit,  that  is,  Chinakuri  I  and  II.
 There  is  an  incline.  there.  It  is  an-
 other  mine.  According  to  the  Mines
 Act,  each  mine  has  to  have  its  own
 separate  register.  What  has  happened
 every  time?  They  say  that  Gorakhpur
 labour  was  there.  I  would  not  like
 to  go  into  that.  But  I  might  say  that
 Gorakhpur  labour  #  labour  recruit-
 ed  from  the  various  sections  of  the
 labour  population  from  Gorakhpur.
 They  have  brought  altogether,  almost
 in  a  slave  labour  camp  more  or  less,
 the  labour  from  Dhanbad  and  then
 from  Dhanbad.  From  Dhanbad,  they
 are  taken  according  to  the  require-
 ments  of  the  area.  I  am  sure  other
 Members  interested  in  labour  will
 agree  with  me  that  this  inhuman
 practice  of  Gorakhpuri  labour  must
 be  scrapped.  The  Deputy  Minister
 might  say,  if  the  figures  are  higher,
 why  don’t  they  come  for  compensation?
 If  anybody  knows  what  Gorakhpuri
 labour  is,  they  will  realise  how  it  fs
 almost  next  to  impossible  for  women
 and  children  living  far  away  in  the
 villages  to  come  and  claim  compen-
 sation.  That  is  another  point.  Let  us
 decide  whether  this  court  of  enquiry
 has  arrived  at  the  truth.

 It  is  clearly  known  that  there  were
 no  attendance  registers.  It  is  sald
 that  in  the  absence  of  attendance  re
 gisters,  the  Iamp  registers  may  be  re-
 garded  as  attendance  registers.  I
 was  going  into  the  report  and  I  found
 that  it  has  been  given  to  the  court  of

 -enquiry  by  this  unknown  inspector,
 who  was  asked  after  six  months  to
 verify  the  records  of  the  dead  given
 by  the  company,  that  four  persons  took
 lamps,  but  they  did  not  go  down  and

 register  ig  not  an  indication  of  the
 number  of  those  who  go  down.  This
 is  aled  =  very  fantastic  thing

 You  will  find  from  the  report  thet
 the  lamp  registers  were  completely—I
 would  not  like  to  use  the
 but  really  there  is  so  much  of
 fusion  that  they  साधकों कयों  say  that

 CHAITRA  12,  7887  (SAKA)  Chinakuri  Collie y  9432
 Disaster

 the  lamp  registers  were  not  kept
 correctly.

 In  para  22  of  the  report,  it  is  stated
 by  the  court  that  exact  figures  avau-
 able  for  use  on  l9th  February  when
 the  explosion  took  place  does  not
 appear  from  any  of  the  documents.  It
 is  on  the  basis  of  the  lamp  register
 figures  that  the  court  comes  to  the  con-
 clusion  about  the  number  of  the  dead.
 According  to  the  regulations,  miners
 who  are  supposed  to  do  short-firing  in
 a  gas  mine  are  to  take  two  safety
 lamps.  But  according  to  the  lamp
 register,  the  mining  sardars  who  had  to
 test  for  gas  during  inspection  and  when
 shot-firing,  were  not  provided  with
 safety  lamps.  But  after  dewatering,
 two  safety  lamps  were  shown  in  the
 management's  report,  So,  it  is  very
 clear  that  in  order  to  identify  the
 number  of  the  dead,  the  lamp  regis-
 ters  cannot  be  accepted.

 Then,  the  man-power  distribution
 plan  is  also  to  be  submitted,  accord-
 ing  to  the  law.  But  we  find  that  the
 man-power  distribution  plans  sub-
 mitted  by  the  management  were  prov-
 ed  to  be  wrong.  If  we  go  into  the
 details  of  it,  you  will  find  that  the
 feeling  which  comes  out  that  thig
 was  also  manipulated  in  the  course  of
 eross-examination  and  after  the  9th,
 it  was  produced.  So,  these  points  rake
 serious  suspicions  in  our  minds.  In
 spite  of  all  these  grossest  violations,
 the  court  has  nothing  to  say  and  re-
 fuses  to  fix  any  responsibility.

 Mr.  Deputy-Speaker:  The.  hon.
 Member's  time  is  up.

 Shrimati  Renn  Chakravartty:
 have  just  finished  one  section.

 Mr.  Depnty-Speaker:  How  many
 sections  are  there?  If  one  section  it-
 self  takes  20  minutes,  then  it  may  take
 !  or  l}  hours,

 Shrimati  Rens  Chakravartty:  It  is
 a  very  important  matter,  so  many
 people  being  killed  and  so  on.  Com-
 ing  to  the  question  of  casualty  itself,
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 (Shrimati  Renu  Chakravartty]
 in  spite  of  these  violations—I  would
 lake  to  stress  on  the  violations  part
 of  it,  because  it  is  a  very  important
 thing  for  the  lives  of  our  miners—all
 the  time,  the  attempt  is  actually  made
 to  absolve  the  mines  department  as
 well  as  the  management.

 In  page  54  of  the  report,  it  is  very
 clearly  stated  that  there  was  negli-
 gence  on  the  part  of  management.  Re-
 garding  the  numbers  of  the  dead  about
 which  there  has  been  so  much  differ-
 ence  of  opinion,  according  to  the
 manager,  30  went  down  in  the  first
 shift.  They  also  say  in  the  course  of
 the  cross-examination  that  there  is
 very  little  fluctuation  between  the
 first  and  second  shifts.  We  start  with
 that.  The  man-power  distribution
 given  by  the  management  is  176.  The
 temporary  Manager,  Shri  Vasudeva,
 says  that  this  was  prepared  in  the
 second  shift  on  the  l9th.  Now  para.
 4  of  the  owner's  statement  says  that
 76  persons  are  alleged  to  have  lost
 their  lives—l64  with  skulls,  6  with-
 out  skulls,  4  after  rescue.  One  was
 taken  after  death  also.  Now  when
 the  registers  were  before  the  court,
 the  court  itself  was  completely  con-
 fused  and  was  unable  to  make  out  the
 figures.  Then  what  does  he  do?  He
 does  something  which  even  to  a  person
 who  is  not  a  lawyer  sounds  very
 fantastic.  The  court  asks  the  Mines
 Department,  after  everything  was
 over,  after  the  evidence  is  closed  on
 the  2th  of  August,  to  make  verifica-
 tion.  And  no  one  knows  the  date  of
 the  request.  Suddenly  the  court
 gives  a  verified  report  in  the  matter
 by  an  inspector.  When  was  it  carried
 out?  Who  carried  it  out?  Where  was
 it  carried  out?  Why  the  workers  re-
 Presentatives  were  not  allowed  to  go
 to  the  spot?  Nothing  fs  said.  ft  is
 something  unheard  of.  Sudently  on
 a  particular  day  the  court  tells  the

 =e
 thet  this  is  what  has  happen-

 I  now  come  to  what  ts  written  in
 Appendix  Ii,  showing  the  distribution
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 of  dead  bodies.  Here  the
 bodies  shown  is  76  exclud-
 ing  5  died  on  the  surface;
 that  is,  88  in  all.  According  to  the
 management,  not  according  to  the
 Union  as  stated  by  the  Deputy  Minis-
 ter,  because  it  is  submitted  by  the
 management  of  the  Bengal  Coal  Com-
 pany,  one  of  the  biggest  and  most
 powerful  of  capitalists  in  the  country,
 out  of  178,  54  are  with  skulls,  24
 without  skulls,  5  died  on  the  surface.
 Then  the  management  in  their  note
 of  the  28th  of  August  adds  another  23
 dead,  making  a  total  of  206.  Then
 there  may  be  some  more  dead  bodice
 under  the  debris.  There  may  be  other
 dead  bodics  consumed  by  fire.  That
 is  also  there.  So,  it  comes  to  206  plus
 all  this.  That  8  a  question  mark,  a
 big  question  mark.  Let  us  know  the
 full  details  in  this  matter  according  to
 the  register.  I  have  taken  the  trouble
 of  sitting  down  and  addimg  up.  If  you
 add  what  is  there  it  comes,  according
 to  me—it  may  be  I  am  wrong  in  add-
 ing  one  or  two  by  mistake—to  ‘192.
 If  we  add  5  died  on  the  surface,  it
 comes  to  497  plus  those  who  are  under
 debris,  plus  those  who  may  be  con-
 sumed  by  fire.  How  did  the  court
 come  to  the  conclusion  that  it  may
 be  a  minimum  of  335  and  a  maximum
 of  178?  According  to  the  manage-
 ment  it  may  be  somewhere  near  155.
 This  is  something  which  we  cannot  ac.
 cept  on  the  basis  of  what  is  there
 before  us.  Then.  no  names  of  the  dead
 are  given.  I  feel  that  this  is  a  very
 unjust  way  of  conducting  an  inquiry.

 One  last  point  and  I  am  done.  There
 is  another  fantastic  thing  that  has
 been  done  by  this  court.  Suddently  we
 find  in  the  course  of  the  judgment  he
 says:  I  asked  for  post-mortem  re-
 ports  from  the  hospital.  Now,  these
 post-mortem  reports  were  never  pro-
 duced  as  exhibits  and  so  no  cross~
 examination  could  be  made  about
 those  figures.  How  do  we  verify  that
 actually  all  the  dead  bodies  were
 brought  and  some  were  not
 surreptitiously  dispesed?  The  Court
 Apet  says  that  5  ts  the  minimum  and
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 376  is  the  maximum  That  8s  why
 that  we  say  that  the  finding
 of  the  court  on  this  point  is  not  accept.
 able.  Then  again,  when  the  bodies
 were  taken  away,  why  was  it  done  in
 the  night?  That  38  why  a  suspicion
 has  been  aroused  in  the  minds  of  the
 workers  that  there  is  something  wrong
 somewhere.  Then,  the  workers
 have  not  been  allowed  to  go  down,
 though  people  belongmg  to  the
 management  and  colliery  owners
 and  others  were  allowed  to  go
 in,  and  this  :s  in  spite  of  the  workers
 making  repeated  requests  to  that
 effect.

 Then  there  is  another  fundamental
 fafiure  of  jurisprudence  when  the
 Court  disbelieves  the  report  of  the
 Court’s  Neutral  Scientific  observer
 about  the  3rd  shot  firer  Shot  fire
 is  @  very  important  question  m  gassy
 mines  Three  shot  fires  were  there,
 Two  shot  fires  are  accounted  for  but
 one  is  not.  The  neutral  observer  says
 that  he  found  a  smashed  cap  and  at
 shows  that  here  shot  firing  has  taken
 place  The  management  says,  “No,
 we  did  not  find  any  smashed  cap”,  In
 spite  of  the  fact  that  they  were  actual-
 ly  cross-examining  the  neutral
 adviser,  none  of  them  asked  him  this
 question.  Then  we  find  that  the  evi-
 dence  closes  on  the  १९४४  August.  The
 management  38  cross-examined  on  the
 %th  August  The  Union  start  argu-
 ments  between  the  25th  and  the  28th
 August  They  make  repeated
 charges  of  suppression  of  the  fire
 exploder  The  Court  adjourns  on  the
 29th  August  to  the  2nd  September
 After  the  workers’  representatives
 leave  the  management  submits  a  note
 that  the  missing  exploder  has  been
 found  in  another  area  and  the  Court
 says  that  Rosser  found  it,  that  the
 management  found  it  on  the  27th  July.

 Therefore,  my  conclusions  are  that
 there  has  been  a  gross  violation  of
 justice  according  to  all  standards  of
 jurisprudence  and  the  Government
 should  reject  the  report.  This  is  a
 negative  demand.  The  positive  de-
 mand  is  thet  there  should  be  a  re-
 enquiry,  the  Mines  Department  should
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 be  thoroughly  overhauled,  the  Chief
 InsPector  of  Mines  should  be  dismissed
 and  the  management  should  be
 severely  punished  There  is  a  full
 case  for  the  nationalisation  of  Bengal
 Coal  Company.

 My,  Deputy-Speaker:  Motion  moved:

 “That  this  House  takes  note  of
 the  Report  of  Inqury  into  the
 Chinakuri  Colliery  Disaster,  laid
 On  the  Table  of  the  House  on  the
 360  February,  1959”

 There  8  an  amendment  also  to  this.

 Shri  Vajpayee  (Balrampur):  Sir,  I
 beg  to  move

 That  at  the  end  of  the  motion,
 the  following  be  added,  namely:

 “and  recommends  that  a  fresh
 *  enquiry  be  held  mto  the  whole

 matter  ”

 “उपाध्यक्ष  महोदय,  श्रीमती  रेणु  चक्रवर्ती  के
 प्रस्ताव  में  मैने  एक  सशोधन  उपस्थित  किया  है
 जिसके  द्वारा  यह  माग  की  गई  है  कि  चिनाकुरी
 की  कोयले  की  खान  में  जो  विस्फोट  हुभा
 उसकी  फिर  से  जाच  कराई  जाये  ।  एक  जाय
 रिप्रोर्ट  को  इस  सदन  के  सामने  रखा  जा  चुका

 है  भ्रौर  उसे  पढने  के  बाद  ऐसा  पनुभव  होता  है
 कि  कोर्ट  ने  सत्य  का  पूरा  पता  लगाने  का
 प्रयत्त  नही  किया  है  |  इस  दुर्घटना  में  कितने
 श्रभजीबी  अपने  जीवन  से  हाथ  धो  बैठे  हैं,
 इसके  सम्बन्ध  में  कोई  भी  निश्चित  बात  कोर्ट
 ने  नही  कही  है  ।  जो  कुछ  कहा  गया  है  वह
 बदा  अस्पष्ट  है  ।  कही  कहा  गया  है  कि  जो
 मरने  वाले  व्यक्ति  हैं,  वे  ११५  से  कम  हैं
 लेकिन  १७६  से  ज्यादा  नही  है  भौर  यह  गणना
 लगाई  गई  है  इस  धाधार  पर  कि  इतने  व्यक्तियों
 को  कैम्प  लैम्प्स  शौर  आयल  नैम्प्स  दिये  गये,
 लेकिन  इन  लैम्प्स  का  कोई  रजिस्टर  रखा  गया
 हो  शौर  उसमें  ठीक  ठीक  सख्या  दी  गई  हो
 यह  कोर्ट  भी  विश्वासपूर्वक  नहीं  कह  सका  है  ।
 रिपोर्ट  में  पैरा  २२  में  कहा  गया  है

 “The  exact  figure  of  lamps  that
 Were  available  for  use  on  Februe
 ह  19,  when  the  explosion  took



 ag  कोर्ट  का  निर्णय  है  ।  भव  प्रश्न  यह  है
 कि  मुत  व्यक्तियों  की  संख्या  का  प्रनुमान
 किस  तरह  से  लगाया  गया  |  भ्रमी  कहा  गया

 है  कि  कोई  एटेंडेंस  रजिस्टर  नहीं  था  भौर

 एटेंडेंस  क्लार्क  भी  नहीं  था  t  माइस  सेफ्टी
 लाज  और  रेय्युलेशंस  के  प्रनुसार  एटेंडेंस
 रजिस्टर  होना  चाहिये,  एटेंडेंस  बलाक  का
 जी  होना  भावश्यक  है  t  लेकिन  बंगाल  कोल
 कम्पनी  ते  इस  नियमों  का  पालन  नहीं  किया
 और  श्रमजीवियों  के  जीवन  के  साथ  खिलवाड़
 को  है

 मृत  व्यक्तियों  की  संख्या  के  सम्बत्ध  में
 थो  कम्पनी  के  चीफ  माइनिंग  इंजीनियर
 मिस्टर  शस्तर  हैं  उन्होंने  भी  दो  तरह  की
 बात  कही  है,  दो  तरह  की  संख्या  रखी  है  भौर
 उनमें  से  कौन  सी  सही  है,  इसका  पता  लगाने
 का  कोर्ट  ने  प्रयत्न  नहीं  किया  है।  जो  मजदूरों
 के  प्रतिनिधि  थे  उन्होंने  यह  प्रश्न  खड़ा  किया
 था  कि  जब  विस्फोट  के  बाद  खान  को  पानी  से
 मर  दिया  गया  तो  यह  सम्मव  हैं  कि  कुछ
 व्यक्ति  उसमें  दबे  हुए  रह  गये  हों  जिनकी
 गणना  नहीं  की  जासकी  हो.  .  ,  .  .  ,

 at  eo  wound  (कानपुर)  :  पी
 लीजिये  पानी  |

 क्री  बाजपेधो  :  उस  में  कितने  जीवित
 व्यक्तित  समाप्त  हो  गये  इस  का  भी  तो  झनुमान
 नहीं  लगाया  गय  है  ।  को  ट॑  ने  भी  इस  बात
 को  स्वीकार  किया  है  पेज  १३  के  ऊपर  कि

 अमी  कहा  गया  है  कि  माइनिग  मैनेजर
 ने  इस  बात  को  स्वीकार  किया  है  कि  पहली
 पाली  में  ३१०  लोग  कोम  करने  के  लिपे  गये  ।
 झब  प्रदन  यह  है  कि  जो  बाद  की  पालियां  थी
 उन  में  यह  संख्या  इतनी  कैसे  घट  गई  जबकि

 इस  बात  को  भी  स्वीकार  किया  गया  हैं  कि
 सिन्न  भिन्न  पौलियों  में  संख्या  में  इतनी  भ्रन्तर

 नही  रहता  है  ।  दुर्घटना  की  जांच  की  गई  है
 झौर  जो  रिपोर्ट  पेश  की  गई  है  उस  के  साथ

 मुंत  व्यक्तियों  की  कोई  भी  सूची  नहीं  है  भौर

 कितने  व्यक्ति  मरे  इस  की  भी  कोई  वेरिफि-
 कैशन  पैरेड  दुर्घटता  के  एक  दम  बाद  नही  की

 गई  है।  पांच  महीने  के  बाद  यह  पैरेड  की  गई

 है  t  ऐसी  सूरत  में  सत्य  का  पता  नही  लग
 सकता  है  ।

 एक  शौर  बात  ध्यान  देने  की  है  कि  जो
 गौर  माली  का  एविडेंस  है  उस  को  वैस्ट  साइड
 से  बेहोशी  की  अवस्था  में  ऊपर  निकाला
 गया  था  बर  उस  ने  अपने  बयान में  इस  बात
 को  कहा  है  कि  विस्फोट  की  रात  को  भाठ  बजे

 दुर्घटता  से  एक  घंटा  पहले  माइनिव  सरदार
 जीव  लाल  ने  जिन  की  मृत्यु  हो  गई  इस

 दुर्घटना  में  इस  बात  को  स्वीकार  किया था  कि
 जीरो  ड्पि  के  ऊपर  बहुत  गैस  भरी  हुई  है
 और  उस  में  जो  मजदूर  काम  कर  रहे  थे  उन्हों

 ने  वहां  काम  करने  से  इन्कार कर  दिया  था
 झौर दे  ऊपर  चले  गये  थे  t  भ्रव  सवाल यह  हैं
 कि  एक  पाली के  मजदूरों  ने  जब  काम  करने

 से  इल्कार  कर  दिया, काम  नहीं  किया तो  फिर
 थो  खान  के  प्रवन्थकर्त  ये  उन्होंने  दूसरी
 पाली  के  मजदूरों  को  क्यों  भेजा  ?  स्पष्ट है
 कि  उन्होंने  मजदूरों के  जीवन  की  चिन्ता  नहीं
 कौ  झौर इस  कोर्ट  ore  इन्क्वायरी  ने  इस
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 बात  का  पता  नहीं  लगाया  कि  गौर  माली  का
 मो  बयान  है  वह  कहा  तक  सही  है  शौर  मैनेज-
 पेंट  से  इस  बात  का  स्पष्टीकरण  नहीं  मांगा  कि

 जब-बहां  गैस  होने  की  बात  कही  गईं  थी  तो
 बाद  में  दूसरी  पाली  के  सजदूरों को  काम  करने
 के  लिये  क्‍यों  भेजा  गया  ?

 जहां  तक  दु्घेटना  के  कारणों  का  प्रष्म

 है,  कोर्ट  झाफ  इस्ववायरी  किसी  निश्चित

 परिणाम पर  नही  पहुंची  है।  डीजल  लोकों
 का  फ्लेम  ट्रेप  नहीं  था,  इस  के  बारे  में  भी

 रिपोर्ट  में  थोड़ी  सी  चर्चा  है  ।  भगर  वह  डीजल
 लोको  का  फ्लेम  ट्रेप  नही  था  तो  उस  का  उत्तर-
 दायित्व  किस  के  ऊपर  है  मगर  कोर्ट  ने  कहा
 है  कि
 It  i8  clear  that  when  the  loco  was

 taken  underground  without  the  flame
 trap  on  the  air  inletside  somebody
 somewhere  was  at  fault  and  this  has
 cost  the  owners  so  much  in  men  and
 money.

 “Someone  somewhere  was  at
 fault”.

 इस  का  क्‍या  सतलब  है  ?  यह  कोटे

 बिठाया  गया  था  इस  बात  का  निर्णय  करने  के

 लिये  इस  दुषेटना  छे  लिये  उत्तरदायी कौन
 है  लेकिन  कोर्ट  ने  यह  नहीं  किया  शौर  इस

 प्रकार  की  भाषा  का  प्रयोग  किया  है  जिस  में  से

 ध्वनि  निकलती  है  कि  जो  व्यक्ति  मर  गये  वह
 भी  मैनेजमेंट  का  एक  नुक्सान  था,  उस  की

 क्षति  थी  कि  बगाल  कोल  कम्पनी  के  ब्यक्ति

 मर  गये  ।  बंगाल  कोल  कम्पनी  का  कोई
 व्यक्ति  नहीं  मरा,  मरे  तो  मज़दूर  जिन का  वे

 छोषण  करते  हैं  और  ये  मज़दूर  जो  अपने
 घरबार  छोड  कर,  सैंकड़ों  मील  दूर  जा  कर
 बरती  की  छाती  फाड़  कर,  परिश्रम  कर  के

 झपने  तथा  अपने  बाल  बच्चों  के  पेट  मरते  है  i}

 उन  के  इस  प्रकार  के  मरने  के  लिये,  उन  की

 इस  प्रकार  की  हत्या  के  लिये  कौन  उत्तर-

 दायी  है,  इस  का  निर्णय इस  कोर्ट  को  करना
 था।

 जहां  तक  ढीजल  लोको  के  फ्छेम  ट्रेप  का
 सबाल  है,  जम  महोदव  के  समझ  बबहूरों  ते
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 यह  माग  की  थी  और  यह  मांग  ठीक  है,  कि
 इस  प्रकार  की  खानो  की  लाच  के  लिये  बगसे
 इन्स्पेक्टर  मियुबत  होना  चाहिये  लेकिन  मुझे
 रिपोर्ट  में  पढ़  कर  ताज्जुब  हुआ  कि  जज  महोदय

 ने  इस  बात  को  भी  नही  माना  है।  कहा  कि

 बह  बात  तो  ठीक  है,  लेकिन  व्यावहारिक  नही
 क्योकि  मजदूरों  में  एकता  नहीं  है  ।  मजदूरों
 में  एकता  कहा  से  होगी  जब  आप  मजदूरो  में

 फूट  डालना  चाहते  हैँ  ?

 अम  झौर  रोजगार  तथा  योजना  मंत्री

 के  सभा-सचिय  (शो ल०  ayo  मिथ)  :  कौन
 डालता  है  ?

 की  आाअपेयो  भ्रगर  किसी  मजदूर  सगठन
 को  मजदूरों  का  बहुमत  प्राप्त  है  तो  हमें  उस
 को  मान्यता  देनी  चाहिये,  भौर  जो  प्रल्पमत  में

 मजदूर  संगठन  हो  उन्हें  बीच  में  बाधा  डालने
 का  कारण  नहीं  बनने  देना  चाहिये  लेकिन
 यह  लोकतंत्रीय  देश  है,  झनेक  मजदूर  सगठन
 काम  करेगे  ।  पर  मजदूर  संगठनों  की  संख्यर
 भधिक  है  इसलिये  खानों  की  जाच  के  लिये
 बकते  इन्स्पेक्टर  नियुक्त  न  किया  जाय,  यह
 बडे  ताज्जुब  की  बात  है  !  में  समझता  हू  कि
 कोर्ट  के  सामने  बकस  ने  शर  भी  जो  भापत्तिया
 खडी  की,  जैसे  कि  रेस्वयू  पार्टी जल्दी नही  मेजी
 मई  भर  पानी  भरता  गया,  उन  का  कोर्ट  ने
 कोई  सन्तोषजनसक  उत्तर  नहीं  दिया  भौर  उन
 की  रिपोर्ट  को  पढ़  कर  बड़ी  निराशा  हुई  है  ।
 झगर  कोयला  खानो  में  काम  करने  वाले

 शजदूरो  के  जीवन  की  रक्षा  हम  नही  कर  सकते
 तो  यह  बड़े  दुर्भाग्य  की  बात  होगी  t

 इसलिये  में  निवेदन  करूगा,  जैसा  कि

 अभी  श्रीमती ण्णु  ७-  तीं  ने  कहा, कि  इस
 रिपोर्ट  को  स्वीकार  नहीं  किया  जाना  चाहिये
 भर  नई  जाच  की  जानी  चाहिये  ।  साथ  ही
 हमें  ऐसा  स्थायी  प्रबन्ध  करना  चाहिये  जिस  के

 बिनाकुरी  कोद्नला  खान  दुर्घटनाओं  की  पुनरा-
 बूत्ति  न  हो  भौर  कोयला  खानों  में  काम
 करने  वे  मजदूरों  के  जीवन  की  सुरक्षा  की
 गारंदी  दी  जा  सके  ।

 इन  शब्दों के  साय में  समाप्त  करता  हू.
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 Mr.  Deputy-Speaker:  The  motion
 and  the  amendments  are  before  the
 House.  Now,  Dr.  Melkote.

 Mr.  Melkote  (Raichur):  Mr.  Deputy-
 Speaker,  Sir,  workers  underground
 have  to  be  protected  by  the  manage-
 ment  and  towards  the  protection  of
 them,  Government  have  to  see  that
 the  laws  that  are  enacted  are  enforce-
 ed  strictly.  Workers  underground
 often  get  damaged.  They  are  trapped.
 They  get  damaged  due  to  causes
 which  take  place  underground,  This
 is  a  very  serious  matter.  Workers  get
 dispirited  and  disheartened,  and  it  is
 a  dastardly  act  on  the  part  of  any
 management  not  to  give  them  protec-
 tion,  under  such  conditions.  It  is  saié
 that  laws  have  been  tightened  up.  This
 disaster  has  occurred  after  two  or
 three  such  incidents  which  have  occur-
 red  before.  The  loss  of  life  goes  up  to
 १378  or  thereabouts.

 Sir,  I  have  had  occasion  to  deal  with
 some  of  the  affairs  of  these  mines.  To
 my  knowledge,  one  such  incident  oc-
 curred  in  the  present  Mysore  State
 three  or  four  years  back.  If  I  remem-
 ber  correctly,  that  was  also  a  British-
 managed  mine.  The  Government  of
 India  took  such  strict  and  vigilant
 measures  that  for  a  period  of  three
 or  four  year  they  ‘harassed’  the
 management.  That  is  the  word  that
 the  management  used.  In  the  wake
 of  this  happening  and  the  vigilance  of
 the  Government  of  India  as  proved  by
 the  above  incident,  it  would  be  wrong
 to  say  that  in  948  they  were  less
 vigilant  than  before.  That  is  the
 way  in  which  the  Government
 of  India  and  the  Mines  Depart-
 ment  have  gone  about  their  work,  and
 they  look  to  it  with  vigilance  and  with
 a  strict  eye  In  the  wake  of  this,
 there  are  two  things.  One  is  that  here
 are  the  Government  and  the  Mines
 Department  who  are  very  vigilant
 about  the  interests  of  the  workers  and
 Mave  done  everything  to  protect  their
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 lives,  and  I  am  sure  the  Government
 of  India  and  everyone  of  us,  and
 everyong  interested  in  labour  will  have
 their  sympathy  going  out  to  everyone
 that  has  lost  his  life  in  the  mines  and
 to  the  relatives  who  had  to  suffer
 thereby.  And  to  the  extent  that  com-
 pensation  and  other  things  have  got  to
 be  given,  they  have  to  be  given,  and
 every  act  of  sympathy  shown  to  the
 bereaved.  But  that  is  not  the  aspect
 which  is  being  discussed  here.:

 What  is  being  discussed  to-day  is  the
 question  of  the  type  of  inquiry  that
 took  place  after  the  incident.  Here
 was  a  judge  consisting  of  assessors,
 with  some  scientific  personnel  also  to
 support  them.  If  one  reads  through
 the  whole  inquiry,  one  could  claim
 that  throughout  the  report  and  in
 every  page  of  it,  the  judge  has  been
 meticulous  in  his  observations.  He
 has  pointed  out  throughout  that  this
 is  a  matter  where  scientific  investiga-
 tion  and  research  and  assessment  is
 necessary.  I  am  sorry  I  am  not  one
 of  those  who  could  do  it,  and  I  can-
 not,  therefore,  judge  this  properly.
 But  here  is  the  assessment  from  the
 different  witnesses  and  workers.  And
 gleaning  through  these  things,  I  can
 come  to  certain  conclusions.  I  do  not
 know  whether  if  another  inquiry  is  to
 be  held,  anybody  else  could  do  better
 than  this,  because,  after  all,  it  is  a
 judicial  judgment.  Here  is  a  judge  of
 a  High  Court  who  has  been  deputed
 to  go  into  the  matter,  with  assessors
 properly  nominated,  and  they  have
 gone  on  with  the  inquiry  for  several
 months,  going  into  every  detail.  And
 what  is  being  said  here  is  that  the
 judicial  inquiry  was  not  perfect,  that
 the  witnesses  that  were  brought  for-
 ward  were  not  the  right  type  of  peo-
 ple,  that  the  Mines  Management  has
 not  adduced  facts  here  and  so  on  and
 so  forth.  do  not  know,  after  going
 through  the  whole  proceedings  here,
 whether  what  is  being  said  is  correct.
 It  is  only  to  that  extent  thet  I  am
 repeating  the  whole  thing,  If  there
 waa  any  fault,  I  would  be  one  of  the
 first  to  charge  Government  and  the
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 mines  management  and  ask  for  an
 inquiry.  But  I  have  gone  through  the
 whole  report,  atid  I  feel  that  it  is  very
 éafficult  for  anybody  to  believe  that
 such  a  thing  has  happened.

 Now,  one  of  the  main  contentions  35
 that  no  attendance  register  was  kept
 Then,  it  has  been  sand,  that  in  the  inlet
 and  outlet  the  ventilation  was  not  pro-
 per,  that  some  explosion  took  place,
 that  shot  firing  has  taken  place,  and
 there  is  evidence  to  prove  that  in  that
 particular  place  it  had  not  taken  place
 and  soon  All  these  things  have  been
 said  here

 If  any  of  these  irregularities  has
 taken  place,  and  it  has  been  shown
 by  evidence  that  it  is  so,  it  is  up  to
 the  Government  of  India  to  take
 vigilant  and  strict  action  and  see  that
 those  people  who  were  responsible  for
 it  are  punished

 It  98  not  ®  question  of  a  company
 owned  by  the  British  08  the  Indians  It
 is  a  question  of  loss  of  hfe  of  our
 nationals  And  for  what  we  know,  the
 whole  nation  knows  that  we  have  been
 those  who  have  asked  the  Bntish  to
 quit  India  Wl  the  national  govern-
 ment  be  then  afraid  to  take  any  action
 against  a  British-owned  company  here”
 This  is  a  thing  which  is  ununder-
 standable,  and  how  the  Opposition
 Benches  could  dare  say  that  we  have
 connived  with  the  company  which  :s
 British-owned  33  unthinkable  That  38
 the  situation  which  they  are  trying  to
 portray  I  would  repudiate  it  and  say
 that  the  interest  of  the  Government  of
 India  lies  with  our  nationals,  be  they
 a  British  company  or  any  other  com-
 pany  of  the  world;  the  Government  of
 India  will  take  very  strong  action  m
 the  matter

 Apart  from  other  things,  actually
 speaking,  the  question  is  one  of  loss  of
 life,  whether  it  is  470  or  $i0  छछान
 dence  is  being  produced  to  say  that
 it  is  ‘$10.  At  the  same  time,  they  say
 that  no  register  was  kept.  If  no

 —
 was  kept,  how  does  it  come  to
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 Shrimati  Rena  Chakravartty:  We
 are  saying  it  is  92  which  js  the  figure
 given  in  the  report,

 Dr.  Melkote:  Let  not  the  hon.  Mem-
 ber  interrupt,  because  within  the  few
 minutes  that  I  have,  let  me  speak  out
 I  did  not  interrupt  the  hon.  Member
 when  she  was  speaking

 The  whole  problem  3३  this  Whether
 it  35  379  or  20  or  30  it  is  not  a  ques-
 tion  of  a  register  at  all  Every  person
 in  this  world  has  some  relative  or  some
 friend  or  somebody,  and  whether  he  33
 traced  or  untraced,  people  would  come
 forward  and  say,  so-and-so,  my  friend
 or  my  relative,  was  there,  and  he  has
 not  been  traced  so  far  And  for  what
 we  know,  the  tracing  so  far  has  been
 only  76  and  no  more  It  may  be  that
 bodies  have  been  decapitated,  with
 bodies  thrown  on  the  one  side  and
 heads  on  the  other,  the  body  was
 counted  on  the  one  side  and  the  head
 on  the  other  These  things  may  occur,
 I  am  not  exaggeratmg,  and  I  am  not
 trying  to  help  the  Government  of
 India  I  have  gone  through  the  whole
 report,  and  I  have  come  to  the  con-
 clusion  that  it  is  very  difficult  for  any-
 body  to  come  to  the  exact  figures

 Every  person,  for  what  I  know,  8
 compelled  to  be  insured  by  these  com-
 panies  It  is  the  life  insurance  com-
 pany  that  pays  for  these  things  The
 Government  of  India  would  see  to  it
 that  compensation  is  paid  Why
 should  the  Government  of  India  say
 the  figure  ३5  270  instead  of  300°  How
 are  they  interested  m_  the  matter?
 Why  should  they  help  the  company  to
 bring  down  the  figure?  These  ques-
 tions  have  to  be  answered,  They
 should  not  merely  make  e  charge  It
 is  very  difficult  for  us  to  answer  these
 questions

 No  relatives  have  come  forward  so
 far.  If  there  is  any  relative  of  a  wor-
 ker,  all  sections  here  would  come  for-
 ward  and  say  that  no  compensation
 has  been  paid,  so-and-so’s  relative  has
 been  lost  One  does  not  know  if  there
 has  been  any  more  than  !7ह  or  860
 people  who  had  come  forward  to  make
 claims
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 (Dr  Melkote]
 So,  I  would  say  that  an  the  face  of

 it  the  charges  levelled  by  the  Opposi-
 tion  against  the  Government  and  the
 mines  management  are  absolutely
 irregular  and
 such  enquiry  should  be  allowed,  when
 there  has  been  a  judicial  enquiry  of
 this  kind  which  has  gone  into  it
 meticulously  and  thrashed  out  the
 whole  thing.

 Shri  Rajendra  Singh  (Chapra):
 When  this  horrible  disaster  took  place,
 we  of  this  House  and  everybody  out-
 side  felt  a  sense  of  horror  and  sorrow,
 and  we  anxiously  wanted  to  know
 what  precisely  were  the  causes  which
 contributed  to  a  disaster  of  such
 magnitude  and  proportion.  It  was
 very  kind  of  the  hon.  Labour  Minis-
 ter  to  have  instituted  this  court  of
 inquiry,  whose  report  we  anxiously
 awaited.

 So  far  as  I  am  concerned,  one  of
 my  hon,  colleagues  was  there,  and  a
 very  eminent  person,  a  Judge  of  the
 ¥bgh  Court,  presided  over  the  court  of
 inquiry.  So,  naturally  when  we  got
 the  report,  I  went  through  it  with  all
 the  ability  I  was  capable  of  and  the
 greatest  care  and  attention  that  I  could
 bestow  on  it.  I  very  candidly  confess
 that  I  have  been  left  with  the  impres-
 sion  that  it  is  a  confounded  report,  a
 fantastic  report.

 As  regards  the  number  of  the  peo-
 ple  who  have  died,  I  am  not  very  much
 particular  about  that.  It  may  be  that
 the  contention  of  the  Hon.  Mover  of
 the  Motion  is  right,  or  it  may  not  be
 80  very  right  as  she  claims,  but  the
 point  which  is  of  very  serious  con-
 cern  is  this:  whether  the  management
 took  all  possible  care  against  any
 accident  or  not,  whether  they  adhered
 strictly  and  scrupulously  to  the  rules
 framed  by  the  Government  so  far  as
 mining  operations  are  concerned,  That
 is  the  point  of  very  great  relevance.

 When  I  go  to  the  Report,  on  its
 ewn  showing  and  admission  I  come  to
 find  that  at  least  at  those  points,  the
 management  has  been  found  to  have
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 grossly  violated  the  rules  laid  down
 for  safe  operation  of  the  mine.  The
 first  thing  is  that  the  stone  dusting
 Plant  did  not  conform  to  the  reguia-
 tions  118)  of  १958  and  23  of  1987.
 These  provisions  were  grossly  violat-
 ed.  No  stone  dusting  scheme  was  sub-
 mitted  for  approval  of  the  Chief
 Inspector  of  Mines,  although  it  was
 required  to  be  done  under  11(8)  of
 1955,  and  the  Chief  Inspector  never
 enforced  it  in  this  colliery,  the  deepest
 and  gassy  mine,  till  the  day  of  the
 explosion.  This  is  a  very  serious
 thing,  that  a  management  which  has
 been  singled  out  for  a  lot  of  praise  as
 avery  able  management,  has  not
 thought  it  proper  to  enforce  such  a
 safety  measure,  which  is  so  vital  for
 averting  or  preventing  any  accident.

 Then  the  ventilation  plant  proved
 false  The  ventilation  plant  is  very
 important  if  at  all  we  are  to  save
 the  mine  from  any  fire  breaking  out.
 But  even  on  own  admission,  it  is
 proved  beyond  ali  doubt  that  the
 ventilation  plant  never  was  in  accord
 with  the  specification  or  as  provided  in
 the  Regulations.  Thereby  the  com-
 pany  violated  clauses  89  and  339  of
 the  987  Reguiations.

 Similarly,  the  plan  showing  normal
 distribution  of  labour  on  second  shift
 proved  false.  This  is  very  important
 not  merely  to  the  efficient  working  of
 the  mine;  if  unfortunately  an  accident
 takes  place,  unless  we  have  a  complete
 register  definitely  showing  the  normal
 distribution  of  labour,  when  salvage
 operation  takes  place  or  when  a  rescue
 party  goes  there,  they  cannot  work
 efficiently.  So  when  the  rescue  party
 was  there;  the  company  did  not  have
 this  register.  What  a  criminal  negli-
 gence  in  regard  to  a  safety  measure?

 As  regards  the  electric  plan,  the  Re-
 port  has  clearly  shown  that  it  was  also
 defective.  Similarly  the  Fan  Stop-
 page  book  was  unreliable  and  inaccu-
 rate  and  the  Air  Measurement  Book
 proved  false.  The  same  is  the  case
 with  the  Explosive  register,
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 I  can  cite  a  dozen  other  points
 where  the  management  failed  to
 observe  the  provisions  of  the  Regula-
 tions.  But  as  many  of  my  hon.  friends
 nave  already  pdinted  them  out  and  as
 there  is  limited  time,  I  do  not  want  to
 go  into  them.  a

 I  am  now  turning  to  the  other  as-
 pect  of  the  role  of  the  Department
 of  Mines.  The  Mover  has  made
 personal  allegations  against  the  Chief
 Mining  Engineer.  I  do  not  share  her
 views.  However—I  have  not  known
 him;  he  may  be  a  very  efficient  man,
 a  very  honest  man;  I  do  not  question
 his  honesty—I  have  contacted  the
 labour  people,  people  of  INTUC,  HMS
 and  AITUC  and  whomsoever  I  meet
 they  all  had  in  one  voice  a  sense  of
 grievance  against  the  Chief  Engineer.
 This  is  a  serious  thing.  His  relatives
 T™may  be  there;  his  relatives  may  not
 be  there.  I  do  not  go  into  that;  it  is
 for  the  Minister  to  look  into.  If  there
 is  a  general  suspicion,  if  there  is  a
 general  sense  of  grievance  against  any
 individual,  then,  the  Government
 should  see  that  a  thorough  enquiry  is
 made  and  if  there  is  no  suspicion  as
 a  result  of  the  enquiry  it  should  be
 said  from  house-top  that  there  was
 nothing.  But,  if  there  is  something,
 steps  should  be  taken  so  that  there  is
 general  sense  of  relief  in  the  country.

 38  hrs.

 A  general  feeling  has  developed  in
 the  country  that  our  jegislators  are  not
 honest,  that  our  Parliament  is  not
 honest  and  our  Ministers  are  not
 honest,  and  that  when  it  comes  to  a
 question  of  dealing  with  the  officers
 they  develop  a  sort  of  soft  attitude  to-
 wards  them.  I  say  very  honestly  to
 the  House  that  I  have  nothing  against
 this  man.  But,  if  any  hon.  Member
 of  this  House  makes  an  allegation,  I
 respectfully  submit  that  the  hon.
 Minister,  whose  affection  for  the  cause
 of  the  welfare  of  labour  could  not  be
 challenged,  should  look  into  it  and  see
 that  if  there  is  anything  wrong  it  is
 promptly  removed.

 So  far  as  the  question  of  enforcing
 the  safety  rules  is  concerned,  the  role
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 of  the  mining  department  has  been
 very  distreasing.  It  is  clear  that  a  day
 or  two  after  the  disaster  the  Chief
 Engineer  has  praised  the  managing
 company.  As  far  as  my  information
 goes—and  I  have  tried  to  go  deep  into
 the  matter.  to  find  out  incontrovertible
 facts—since  the  beginning  of  this  col-
 liery,  the  Chief  Engineer  has  never
 been  to  that  mine  till  the  explosion.
 And,  still,  when  he  makes  such  a  tall
 claim,  naturally,  one  gets  suspicious.
 Why  is  it  that  the  Chief  Engineer
 lavishes  praise  on  8  company  which
 has  so  often  been  responsible  for  such
 disasters?

 Another  point  is  this.  When  the
 rescue  operations  took  place,  there
 were  not  sufficient  apparatus  at  the
 disposal  of  the  mining  department  to
 rescue  the  people.  Where  they  needed
 more  than  24  apparatuses,  only  35
 were  available  and  the  rest  were  in
 the  other  colliery  owned  by  that  com-
 pany.  So,  it  shows  that  the  mining
 department  is  not  very  much  parti-
 cular  about  its  responsibilities.

 When  the  disaster  took  place,  the
 mining  department  conducted  certain
 investigations.  It  is  very  deplorable
 thet  the  findings,  the  results  and  the
 evidence  during  the  investigation  have
 not  been  placed  before  the  Court  of
 Inquiry.  From  the  report  it  is  evident
 that  some  things  which  were  pertinent
 and  relevant  have  been  deliberately
 kept  out  from  the  Court  of  Enquiry
 so  that  the  judgment  is  vitiated.

 Mr.  Deputy-Speaker:  The  hon,  Mem-
 ber  must  now  conclude.

 Shri  Rajendra  Singh:  Two  minutes
 more  and  I  finish.

 Mr.  Deputy-Speaker:
 minutes  have  also  gone.

 Shri  Rajendra  Singh:  I  assure  you,  I
 will  take  only  two  minutes..  So  far
 as  the  enquiry  is  concerned,  it  must  be
 conducted  in  a  manner  that  there  is
 no  suspicion.  There  have  been  allega-
 tions  against  this  Court  of  Enquiry,
 that  when  dewatering  was  taking  place

 The  two
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 {Shri  Rajendra  Singh]
 it  did  not  allow  the  representatives  of
 the  workers  to  be  witness  to  it  so  that
 they  could  be  helpful.  I  do  not  think
 that  they  gave  opportunities  even  to
 some  members  of  the  Union.  It  might
 have  been  a  representative  from  the
 INTUC  or  the  AITUC  or  the  HMS.  If
 anyone  of  them  could  have  gone  there,
 there  would  not  have  been  any  sus-
 picion.  Some  evidence  was  taken
 from  the  workers  who  had  been  there
 during  the  time  of  the  disaster.  These

 .

 evidences  were  prohibited  from  being
 given  before  the  court  of  enquiry.  But
 when  the  labour  evidences  were  over,
 the  evidence  of  the  management  side
 was  taken.  All  these  things  taken  to-
 gether  just  give  us  a  sense  of  suspicion
 about  the  manner  in  which  this  court
 of  enquiry  was  held.  It  is  therefore
 very  right  of  us  to  demand  this  of  the
 Minister.  We  are  requesting  him  in  the
 name  of  humanity.  There  is  suspicion
 about  the  judgment.  Even  if  that
 judgment  is  correct,  even  if  it  is
 absolutely  true,  still  ‘there  is  this  sus-
 Picion.  Removing  this  suspicion  would
 be  in  the  national  interest.  Let  there
 be  a  re-enquiry  by  a  man  in  whom
 the  hon.  Minister  has  faith.  I  do  not
 say  that  he  should  be  a  man  of  my
 persuasion  or  in  whom  we  have  faith.

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  must  conclude  now.

 Shri  Rajendra  Singh:  Shrimati
 Renu  Chakravartty  and  Shr:  Vajpayee
 have  spoken  about  the  code  of  labour.
 I  come  from  that  area  and  I  know  the
 poverty  of  the  people.  Just  to  fill  up
 their  belly,  to  cover  them,  to  subsist,
 to  live  these  people  have  surrendered
 all  their  rights  to  the  cruel  manage-
 ment.  Very  often,  time  and  again  it
 was  demanded  that  the  Coal  Recruit-
 ing  Organisation  should  be  abolished.
 We  talk  of  socialism  and  other  things,
 Is  it  not  proper  that  we  should  close
 #?  I  request  the  hon.  Minister  to  do
 away  with  this  organisation  at  once.

 Shri  ९.  R.  Pattabhi  Raman  (Kumba-
 konam):  Mr.  Deputy-Speaker,  I  am
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 second  to  none  in  claiming  that  the
 utrnost  precautions  should  be  taken
 where  the  mining  indystry  is  concern-
 ed,  There  could  be  no  difference  of

 inion.  In  this  House  it  is  not  a  party
 quéstion  at  all.  4  have  been  under  a
 cog!  mine  in  England.  Mining  is  the
 riskiest  occupation.  People  have  to

 nd  six  to  seven  hours  a  day
 thcusands  of  feet  down  below  the  earth
 level.  They  have  to  be  given  the  ut-
 mest  protection.  It  is  feally  the  con-
 cern  of  every  person  to  see  to  it  that
 the  utmost  protection  is  taken  and  all
 the  regulations  concerning  the  mines
 are  followed.  I  do  not  think  there
 will  be  any  difference  of  opinion  on

 १  have  no  doubt  that  my  friends  who
 referred  to  the  enquiry  have  got  in
 theif  mind  the  relevant  section  of  the
 Act  under  which  this  court  of  enquiry
 wa‘  appointed  It  is  under  section  24
 of  the  Coal  Mines  Act  that  a  court  of
 enduiry  is  appointed,  A  person  ap-
 pointed  shall  have  all  the  powers  of
 the  civil  court  under  the  Code  of  Civil
 procedure  That  is  stated  in  section
 24(2)  Now,  what  is  the  position?  A
 Judge  of  the  Calcutta  High  Court  is
 appointed.  He  appoints  assessors
 Objection  is  taken  to  one  assessor—the
 Chief  Inspector  of  Mines,  Mr.  Grewal
 and  he  withdraws.  One  of  the  asses-
 sors  is  a  respected  Member  of  Parilia-
 meft,  Shri  Samanta,  who  has  taken

 in  another  enquiry  and  another,
 Shri  Whittaker  They  go  through  the
 entire  enquiry.

 Now,  let  us  pause  for  a  minute.  I
 am  not  merely  talking  as  an  advocate
 Legal  quibbling  is  not  proper  in  a
 national  forum  like  this.  But  I  do  say
 this,  If  there  is  anything  offending  to
 natvral  justice  during  the  enquiry  it
 is  afways  possible  to  go  before  a  suit-
 abl¢  court  under  article  226  and
 article  32  of  the  Constitution  to  hold
 up  the  enquiry  or  to  strike  it  down.
 You  can  strike  down  any  offence
 against  natural  justice,  any  infringe-
 ment  of  the  rules  of  natural  justice.
 That  is  not  done.  During  the  pendency
 of  the  enquiry  you  can  do  that,  I  am
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 giving  you  free  legal  advice  here.  You
 ean  stop  a  pending  enquiry  if  there  is
 infringement  of  natural  justice.  That
 wes  not  done.  After  the  enquiry,  after
 the  judgement  it  is  quite  possible
 under  article  36  of  the  Constitution
 to  go  to  the  Supreme  Court  for  special
 leave.  That  has  not  been  done.  No
 fresh  evidence  has  come  up  now  in
 this  case.

 I  find  that  there  ere  six  findings
 against  the  management  by  this  court
 of  enquiry.  I  shall  refer  to  them  pre-
 sently.  So  far  as  the  Inspectorate  of
 Mines  is  concerned,  there  is  also  a  refe-
 rence  to  one  aspect  of  the  work  done
 by  them;  otherwise  they  have  dealt
 with  the  charges  against  the  Inspecto-

 Fate  of  Mines  and  disposed  them  of.
 No  fresh  evidence  is  alleged  today  of
 having  come  to  light  which  will  call
 for  a  fresh  enquiry.

 I  am  really  concerned  about
 enquiries  of  the  nature.  What  can
 Government  do  if  there  is  a  catastro-
 phe—God  forbid  there  should  be  a
 catastrophe.  The  Government  promptly
 appoints  a  court  of  enquiry.  It
 appoints  a  Judge  of  a  High  Court  to
 preside  over  it.  Evidence  is  let  in  and
 at  various  stages  objections  are  taken.
 Those  objections  are  heard,  This  en-
 quiry  goes  on  from  February  to  about
 September  or  October,  ‘1958.  They
 have  condemned  the  management.  The
 report  says  that  the  coal  dust  was  not
 properly  cleaned.  Under  each  heading
 they  have  said  something—source  of
 ignition,  negligence  of  management
 about  flooding,  ventilation  and  so  on.
 tn  pages  between  92  and  26  they  have
 stated  these  and  given  the  causes  of
 ignition.  They  have  also  referred  to
 the  rescue  operations.  All  this  has
 been  done,  and  no  fresh  evidence  has
 been  placed  before  the  court  of  en-
 quiry.  Did  they  over-rule  or  reject
 anything?  If  they  rejected  anything,
 aid  you  take  objection  to  it?  You  can
 easily  60  that.  We  are  not  living  in
 the  bad  old  days,  It  is  now  possible
 to  strike  down  a  bad  administration  so
 far  as  the  justice  ia  concerned.  Nothing
 has  been  done.
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 Now,  what  will  happen?  I  would

 ke  to  know  which  High  Court  Judge
 will  take  up  an  enquiry  if  it  is  open
 to  ua  sitting  in  Parliament  to  say  that
 the  enquiry  is  completely  wrong,  it  is.

 _  biased,  the  Judge  has  not  acted  pro-'
 ‘perly,  and  therefore  we  will  have
 another  enquiry.  Do  you  like  that?
 Don’t  you  want  a  Judge  of  the  High
 Court  or  somebody  like  that  to  preside:
 over  enquiries?

 Shyi  Tangamani  (Madurai):  Can  we
 not  reject  the  findings?

 Shyi  0.  R.  Pattabhi  Raman:  You  can:
 do  that,  I  just  told  you,  You  can
 appeal].

 Sit,  Tangaman{:  Appeal  to  whom?

 Shri  0.  R.  Pattabhi  Raman:  I  am:
 referring  to  appeal  for  special  leave  to-
 Supreme  Court.  The  person  appointed
 to  hold  the  enquiry  shall  have  afl
 powers  of  acivil  court.  Iwill  read
 article  136,  I  am  much  obliged  for  the
 interruptions,  It  ishigh  time,  and  I
 think  it  is  but  appropriate  that  all
 citizens  of  this  country  should  resort
 to  Courts  as  often  as  possible.  I  am
 not  talking  as  a  lawyer.

 Mr  Deputy-Speaker:  Whenever

 oa
 feel  aggrieved  or  even  without

 Shri  0.  B.  Pattabhi  Raman:  I  do  say,
 Sit,  you  have  only  to  look  up  to  the
 Uniteg  States  Supreme  Court  reports
 to  36९  how  often  they  go  to  courts,
 how  often  they  break  down  bad  law.
 ]  wil)  read  article  138,  It  says:

 “Nothwithstanding  anything  in
 this  Chapter,  the  Supreme  Court
 May,  in  its  discretion,  grant
 SP&cial  leave  to  appeal  from  any
 judgment,  decree,  determination,
 S€htence  or  order  in  any  cause  or
 Matter  passed  or  made  by  any
 Cour;  or  tribunal  in  the  territory
 of  India.”

 Shri  Sadhan  Gupta  (Calcutta-East):
 This  ig  q  report.  A  report  is  neither
 8  juggment  nor  an  order.
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 Shri  C.  BH.  Pattabhi  Raman’  ]  rc-
 peat,  Sir,  that  nothing  has  been  done
 Supposing  some  new  hght  78४  thrown
 or  fresh  evidence  58  brought,  I  can
 understand  that  Supposing  some
 fresh  evidence  is  brought,  I  can
 understand  some  sort  of  rehashing  of
 the  whole  finding  in  the  matter  of
 tughtening  the  orgamsation,  but  all  the
 matters  would  have  found  a  place  in
 the  proceedings  of  the  court  of  en-
 qury  I  really  am  not  concerned
 about  them  deliberately  because  :t  is
 an  the  hands,  the  capable  hands,  of
 the  Mimustry.  The  whole  aspect  of
 the  matter  28  considered  by  them
 I  can  understand  your  saying  that  the
 Inspectorate  of  Mines  should  be
 tightened  up—taking  action  against
 the  Inspector  77  you  find  any  fault—
 but  to  say  that  some  fresh  enquiry
 should  be  made  because  the  present
 one  38  bisesed  33  not  correct  Actual.
 ly  the  suggestion  2s,  it  i8  biassed  In
 that  case,  why  did  you  not  object  to
 the  appointment  of  the  judge  at  that
 very  time?  Why  did  you  not  have
 it  done  then?  You  did  object  to  one
 person  and  he  withdrew  There-
 fore,  it  is  going  to  be  a  very,  very
 chfficult  thing  in  cases  like  this,  if
 you  are  going  to  have  a  rechauffe  of
 the  entire  enquiry  of  any  tribunal  on
 the  ground  that  the  findings  §  are
 inassed

 I  do  sympathise  with  the  tragedy
 It  has  taken  place  unfortunately,  and
 we  must  take  al]  possible  precaution
 to  prevent  those  disasters  and  see  to
 it  that  the  safety  measures  and  res-
 trctions  in  regard  to  mining  are  en-
 forced  strictly

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  My  semor  colleague,

 the  Manister  of  Labour,  would  reply
 I  am  only  concerned  with  a  few  re-
 marks  which  were  made  by  the  hon
 lady  Member  concerning  me  _  First-
 ly,  about  the  number  of  persons  .  .

 Shri  M.  Banerjee  (Kanpur):  Sir,
 this  :s  a  two-hour  discussion,  J  think
 So,  there  is  no  question  of  any  inter-
 vention  of  the  Deputy  Minster  You
 must:  give  usa  chance  If  he  inter-
 venes,  then  the  period  should  be  ex-
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 tended  and  the  debate  should  be
 continued  tomorrow

 Mr.  Deputy-Speaker:  Shn  Abid  Al

 Shri  Abid  All:  With  regard  to  the
 number  of  persons  involved  m  this
 accident,  I  have  tried  to  explain  the
 potion  on  certain  oocasions,  but
 again  same  charge  Ww  made  I  may
 submit  only  this  much  with  regard
 to  the  plan  which  the  hon  Member
 has  been  exhibiting  again  and  again
 If  the  plan  has  been  read  separately,
 then  perhaps  the  figure  may  be
 cifferent  As  I  have  said  on  a  pre-
 vious  occasion,  2f  sectional  plans  of
 India  are  made  like  Kashmir,  Punjeb
 and  Uttar  Predesh  shown  in  Plan  A,
 then  Uttar  Pradesh  Buhar,  Benga!
 and  Assam  are  shown  in  Pian  B,  and
 Bengal  Orissa  and  Madras  in  Plan
 ्  for  a  man  of  ordinary  intelligence,
 reading  these  sectional  plans,  the
 population  of  India  will  be  the  same
 But  to  ultra  intelhgent  people,  it  wu!
 be  different  as  they  will  take  Uttar
 Pradesh,  of  one  Plan,  viz,  Kashmir,
 Punjab  and  Uttar  Pradesh  to  another,
 Bengal,  Assam  and  then  again  Bengal,
 Madras,  and  Orissa.  Ultra  intelligent
 people  will  read  Uttar  Pradesh  twice
 and  Bengal  twice  and  thus  will  add
 to  the  real  population  of  Indu
 Therefore,  the  confusion  has  arisen  in
 the  mind  of  some  hon  Members
 opposite

 Shrimati  Renu  Chakravartty.  Thi
 ts  Not  a  sectional  plan  but  the  over
 all  plan

 Shri  Abid  Ali:  They  believe  that  2
 greater  number  of  persons  have  died
 because  they  read  something  there
 which  is  shown  twice,  because  when
 the  sectional  plans  were  made,  there
 ws  one  smail  portion  of  the  bigger
 plan  shown  there  50,  that  might
 have  added  to  this  difficulty.

 As  I  have  said  on  a  previous  occa-
 sion,  476  persons  died  About  two  of
 three  persons,  relatives,  have  not
 come  Others  have  come  and  taker
 away  the  compensation  I  requested
 the  hon.  Members  on  a  previous  ecct-
 sion  also,  “Come  on;  give  me  20700
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 clue  Iam  prepared  to  go  round  the
 various  areas  and  to  the  farthest
 corner  of  the  country  and  find  out
 the  relations  of.  the  persons  besides
 these  76  which  figure  has  been  shown
 there,—those  persons  who  have  not
 come  and  claimed  compensation”  It
 38  more  than  one  year  By  this  time,
 wf  their  point  is  correct,  some  should
 have  come  and  said,  “I  am  a  relation
 I  have  not  receaved  the  compensa-
 tion  I  am  not  getting  the  news  Has
 he  died®”  and  so  on.  So,  no  more
 ‘persons  are  coming,  and  the  figures
 which  otherwise  have  also  been  prov.
 ed  have  been  mentioned  in  the  report,
 and  that  should  be  accepted  as  cor-
 rect,  in  the  circumstances

 With  regard  to  the  Inspector  of
 Mines,  the  hon  lady  Member  sad
 that  I  have  said  that  he  could  not  go
 into  the  mine  because  of  the  fire  In
 the  report  also  it  has  heen  mentioned
 that  the  rescue  party  did  go  into  the
 mine  after  the  accident  It  is  true
 that  I  have  said  that  the  rescue  party
 did  go  inside  and  did  move  out  inside
 the  mine,  at  page  264  of  the  debate
 on  the  l8th  February  But  after  they
 came  out  the  fire  was  increasing  and
 the  mine  was  sealed  and  water  was
 put  there  About  the  Chief  Inspector
 of  Mines,  I  am  quoting

 “In  case  any  such  person  who
 has  been  in  the  mines  department,
 (I  mean  the  mines)  related  to
 Shri  Grewal,  without  permission
 of  Government  where  permission
 was  necessary,  was  appointed,  if
 these  facts  are  brought  to  our
 notice,  certainly  we  shall  took  into
 them”

 This  is  on  18th  February  No  com-
 plaint  has  come  since  then  The  hon
 Member  quoted  from  the  Mines  Act
 that  the  inspector  should  not  be  in-
 terested  in  the  mines  It  is  true
 Under,  the  Representation  of  the
 People  Act,  restrictions  are  there,  but
 ‘it  does  not  mean  that  because  a  per-
 won  is  a  Member  of  Parliament,  his
 niece,  brother  or  brother-in-law  should
 be  nowhere  near  any  Government
 department.

 46  (ai)  LSD—9
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 The  hon  Member  said  that  the  son
 of  the  Chef  Inspector  of  Mines  us
 employed  ३35  the  mine  That  not
 correct  It  is  absolutely  incorrect
 Again  I  would  request  hon  Members,
 instead  of  making  these  charges  here,
 kindly  write  to  us  the  name  of  the
 person  and  the  mine  m  which  he  is
 employed  Certainly  we  do  not  want
 such  things  to  happen  If  they  bring

 ‘o  our  notice,  action  shall  be  taken
 Hhs  son  is  not  employed,  but  two  re-
 lations  are  employed,  not  m_  this
 mine,  but  in  some  other  mines  No-
 body  will  say  that  once  a  person  }s
 employed  in  a  particular  department,
 no  relation  of  his  should  be  anywhere  in
 the  vicimty  I  have  already  sub-
 mitted  that  we  are  prepared  to  en.
 quire  into  the  matter,  77  any  such
 person  is  employed  without  the  per-
 mussion  of  Government,  certainly
 disciplinary  action  will  be  taken  We
 are  one  with  the  Members  of  the
 Opposition  so  far  as  this  matter  5
 concerned  But  when  nobody  is  em
 ployed  and  in  spite  of  assurances,
 they  go  on  making  unfounded  alle-
 gations  and  charges,  it  is  Jeft  to  them
 They  should  be  somewhere  near
 realties

 Shri  8.  M.  Banerjee:  I  do  not  want
 to  take  the  time  of  the  House  and  I
 will  be  brief  About  this  accident,  I
 iknow  the  day  on  which  the  hon
 Minister  made  a  statement  m_  this
 very  House  and  how  bitterly  he  felt
 about  this

 I  have  in  my  possession  something
 regardmg  Mr  Grewal  I  have  also
 not  seen  him,  though  I  want  to  see
 him  some  time  The  Deputy  Munas-
 ter  said  his  relations  are  employed  in
 some  other  mines  His  slogan  may
 be,  “Every  mine  is  mine”  and
 naturally  he  must  have  engaged  some
 people  there  I  have  no  quarrel,  let
 him  make  the  mining  department  his
 family  affair  But  I  am  only  con-
 cerned  with  this  that  he  has  become
 a  member  of  the  Indian  Mine  Mana-
 gers’  Association

 I  am  surpnmsed  JI  have  got  in  my
 possession  the  minutes  of  the  emer-
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 (Shri  s  M.  Banerjee]
 gent  general  body  meeting  of  the
 Indian  Mine  Managers’  Association,
 which  met  on  22nd  February,  ‘1989.
 Item  8  of  the  agenda  is:

 “Consideration  of  letters  ad-
 dressed  by  our  President  to  Shri
 Abid  Ali,  Deputy  Minister  of
 Labour,  Government  of  india:
 President  informed  that  Shri  S.
 Grewal,  the  Chief  Inspector  of
 Mines  in  India  has  become  a
 tember  of  our  Association.  The
 House  expressed  their  heartful
 thanks  to  Shr  Grewal  and  record-
 ed  that  our  Association  feels
 great  ‘pride  by  having  Shri
 Grewal,  the  most  eminent  per-
 sonality  amongst  the  mining
 engineers  of  India.”

 1  do  not  know  how  the  Chief  Inspec-
 tor  of  Mines  can  become  a  member  of
 this  association  and  directly  connect
 humself  with  the  activities  of  the
 managers  of  mines.

 I  have  another  document.  Copy  of
 letter  dated  lth  February,  959
 written  by  the  President  to  Shri  Abid
 Ala,  the  Deputy  Labour  Minister,  Gov-
 ernment  of  India,  New  Delhi.  This
 Association  generally  do  not  write
 fetters  to  Shri  Nanda  because  they
 know  that  their  cause  can  only  be
 championed  by  the  Deputy  Labour
 Minister.  So,  they  have  written  in
 this:

 “These  Regulations  were  framed
 by  the  Officers  of  the  Department
 of  Mines  who  under  the  threat
 of  being  called  collaborators  in
 these  ‘Murders’,  yielded  to  the
 blackmail  and  drafted  some  Regu-
 lations  which  go  much  further
 than  even  those  enacted  in  the  most
 advanced  countries  working  under
 most  difficuit  and  dangerous  con-
 ditions.  They  campletely  omitted
 to  realise  that  we  do  not  have
 the  conditions,  the  equipment,  the
 exchange,  the  means  and  the  per-
 sonnel  to  work  these  Regulations.
 The  New  Regulations  were  un-
 fortunately  framed  far  too  rigid
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 When  the  Chitt  Inspector  of  Mines  ia
 a  member  of  this  Association  this  is
 something  which  we  cannot  under.
 stanc.  Moreover,  they  further  say
 sometaing  in  the  same  vein.

 Now,  who  are  creating  this  trouble?
 The  General  Secretary  of  our  Federa-
 tion,  Shri  Kalyan  Roy,  has  brought
 out  a  booklet  where  he  has  challeng-
 ed  the  authenticity  of  this  inquiry.
 There  he  has  proved  by  investigation
 that  some  skulls,  some  bones  and
 other  things  were  not  taken  into  ac-
 count.  So,  nobody  knows  the  exact
 number  of  men  died.  In  a  train  ac-
 cident  when  we  do  not  know  the
 number  of  people  travelling  in  that
 particular  train  nobody  has  ever  com-
 plained  that  something  is  wrong  jin
 counting  of  the  dead  bodies.  Hut
 here  it  was  something  different  and
 the  management  of  the  mines  have
 purposely  withheld  information  about
 the  number  of  people  died.  I  have
 never  heard  of  this  sort  of  thing.  It
 is  shameful  on  the  part  of  the
 management  of  the  mines  not  to
 maintain  even  a  register.

 Dr.  Melkote  was  referring  to  the
 relatives  of  those  dead.  Do  you  think
 that  these  Britishers  who  bled  our
 country  white  can  have  any  considera-
 tion  for  the  weeping  widows.  Now
 the  Deputy  Minister  wants  to  search
 the  relatives  of  these  people.  Let  him
 go  round  the  country.  Now  the  cir-
 cular  further  says:

 “The  atmosphere  of  distrust  and
 vilification  created  by  men  like
 Shri  Kalyan  Roy  and  some  others
 even  in  the  non-communist  unions
 must  be  sharply  condemned  by
 the  Ministry  and  suitable  action
 taken  so  that  no  irresponsible
 statements  or  publications  can  fy
 about  under  the  protection  of
 democracy.  Such  licences  which
 undermine  the  Industry  and  the
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 country  must  be  stopped  and
 unless  that  is  done,  no  mining
 man  whatsoever  will  be  able  to
 take  any  pari  in  any  further
 deliberations  om

 I  have  got  copies  of  these  letters.
 These  are  true  copies  of  the  letter  of
 the  Association  and  I  can  place  them
 on  the  Table

 Shri  L.  N.  Mishra:  To  whom  is  that
 letter  addressed?

 Shri  8.-M  Banerjee:  It  38  a  letter
 written  by  the  Indian  Miniig  Asso-
 ciation  to  the  respected  Shri  Abid
 Al  Jaiferbhoy,  the  Deputy  Labour
 Minster  So,  when  I  read  this
 report  and  the  report  of  Shm  Guha
 Roy,  a  semor  Judge  of  the  Calcutta
 High  Court  and  the  report  brought  up

 by
 Mr.  Deputy-Speaker:  Is  it  a  copy

 of  the  letter  or  original  intercepted?

 Shri  है,  M  Sanerjee:  Original  is
 available  It  can  be  checked  up

 Mr.  Deputy-Speaker:  I  am  asking
 whether  this  i5  a  copy  or  omgimal

 Shri  8.  M.  Banorjee:  It  38  signed  by
 the  Acting  Honorary  Secretary,  I  M.
 Samanta

 Mr  Deputy-Gpeaker:  I  am  enquir
 ing  whether  it  ss  the  origina)  letter.

 Shei  s  M.  Banerjee:  It  is  a  cyclo-
 styled  copy  And  for  dismissing
 Shri  Grewal  I  will  give  thousands  of
 copies  This  8  authentic.

 Mr,  Deputy-Speaker:  It  should  not
 be  said  so  lightly  about  such  highly
 Placed  persons.

 Shri  8  M.  Banerjee;  |  know  what
 dismissa)  is.  I  was  dismissed.  That
 is  why  I  never  recommend  anybody's
 dismissal.  So  I  know  what  it  will
 Mean,  But  here  in  this  case

 Mr,  Deputy~Speaker:  He  can  argue
 tus  case,  but  how  will  this  help

 Shry
 *  ba  ane

 ह औ  will  correct
 ‘myself,  may  promoted  and
 transitioned.
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 Mr.  Deputy-Speaker:  He  should  not
 be  ridiculed.  He  could  have  said  that
 he  should  be  dismissed  or  he  should
 not  be  promoted  Whatever  happens,
 I  am  not  concerned  with  him.  I  only
 enquired  whether  it  was  the  onmginal
 or  the  copy  The  hon  Member  said
 it  was  cyclostyled  copy  ‘Then  he  says
 he  can  produce  thousands  of  copies  of
 it  4  couwkd  not  follow  that.  What
 ‘was  meant  by  that?

 Shri  8  M.  Banerjee:  I  may  be  ex-
 cused.

 In  the  end  I  would  support  the
 demand  of  my  respected  sister,  Shri-
 mat;  Renu  Chakravartty,  that  this  en-
 quiry  should  be  acrapped.  Here,  my
 hon  friend  was  mentioning  that  there
 are  other  ways  of  doing  it  The
 other  day  I  was  hearing  the  speech  of
 the  hon  Home  Munster  about  the  Law
 Commussion’s  Report  What  did  he
 mention?  He  used  all  the  adjectives
 about  the  Law  Commussion’s  Report
 and  I  have  yet  to  see  that  that  Report
 will  be  scrapped  So,  people  can  ex-
 press  their  opmion  about  the  Law
 Commussion’s  Report,  which  was  pre-
 sided  over  by  the  Attorney-General
 Decause  it  did  not  suit  the  taste  of
 eome  people  But  this  enquiry  has
 to  be  defended  छाल  Grewal  has  to
 be  defended.  I  do  not  know  what  the
 reasons  are,  but  I  am  pained  at  :t  So,
 my  demand  २8  that  please  scrap  this
 report  I  request  the  hon  Minister
 to  consider  this  seriously  The  ap-
 pointment  of  another  enquiry  will
 restore  the  confidence  of  the  mine
 workers  and  will  create  a  healthy
 atmosphere

 Then  the  second  thing  is,  why  not
 nationalise  these  British-owned  munes.
 Incha  needs  money  today  for  the
 Second  Five  Year  and  the  Tiurd  Five
 Year  Plans.  This  will  give  money.
 The  third  thing  १8  that  7  found  cor-
 rect—there  should  be  an  enquiry
 egainst  the  conduct  of  Shr:  Grewsl—
 and  ४  necessary  he  may  kindly  be
 dismigsed.

 Shri  8  C.  Samanta  (‘Tamluk):  Gir,
 fortunately  or  unfortunately  I  was
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 (छाल  8  C.  Samanta]
 associated  with  this  Court  of  हन
 quiry.

 खाल  द  P.  Nayar  (Quilon):  The
 latter,  Sur

 Shri  S.  C.  Samanta:  So,  it  is  my
 duty  to  remove  the  doubts  and  mus-
 apprehensions  that  -have  arisen  in  the
 minds  of  my  hon  friends.  First  of
 all,  I  request  my  hon.  friends  to  see  as
 to  what  is  the  duty  of  the  Court.  It
 was  a  forms!  enquiry  into  the  causes
 and  circumstances  attending  the  acci-
 dent  This  was  the  duty  of  the  Court
 and  nothing  more.  The  Judge  in  the
 Report  has  admitted  the  inherent
 aAsMBiculties  of  the  enquiry.  I  request
 my  hon  friends  to  read  those  things.
 There  were  difficulties  Can  you
 imagine  that  there  was  an  explosion
 in  a  mine  and  from  the  eastern  site
 which  was  ablaze  not  a  single  person
 could  come  out?  Who  will  give  the
 evidence?  How  the  ignition  §  took
 place?  How  the  explosion  took  place?
 This  was  the  task  of  the  Court  of
 Enquiry  to  find  out.  So,  all  the  diffl-
 cuties  that  have  been  put  before  the
 House  were  dealt  with  by  the  Court
 of  Enquiry  and  it  has  been  written  in
 the  Report

 As  regards  the  number  of  deaths
 end  casualties,  Heaven  knows  that
 We  cannot  say  for  certain  that  this  is
 the  number  of  persons  who  died
 How  can  we?  From  the  records  and
 the  circumstantial  evidence  that  we
 got,  we  came  to  the  conclusion  that
 it  cannot  be  Jess  than  45  and  it  can-
 not  be  more  than  ॥75.  My  hon
 fmends  have  taken  so  many  docu-
 ments  As  regards  the  numbr  of
 casualties,  when  they  will  go  to  deter-
 mune  it  first  of  all  they  wil!  Alscuss  ali
 the  documents  that  were  put  before
 the  Court  end  take  up  those  records
 that  were  immediately  put  after  the
 watering  and  immediately  before  the
 watering  I  am  referring  to  Appendix
 TI  and  I-A  to  Rosser’s  report  submit-
 ted  after  de-watering.  From  that  it
 will  be  clear.  Total  number  of  bodies
 shown  in  Appendix  II  38  358  with  6
 additional  bodies  without  skulls
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 Renu  Chakravartty:  Where

 as  Ww  ‘

 Shri  8.  C.  Samanta:  It  is  in  the  re-
 port,  I  have  made  the  report.

 In  Appendix  II-A  (9  dip  area)  are
 detailed  2l  dead  bodies  with  skulls,
 one  skull,  l  without  skull—all  these
 are  shown  m  Appendix  H-A—with
 the  exception  of  6  bodies  without
 skulls  in  the  lowest  part  of  9  Hast
 Dp  9  East  Dip  was  the  lest  area
 to  be  dewatered  and  this  work  had
 not  been  completed  when  Appendix  IT
 was  prepared.  My  hon.  friend  Shri
 Abid  Al:  said  that  double  addition
 has  been  made,  ‘Tnese  two  doubie
 additions  had  been  made  and  the
 number  hag  increased  Appendix
 O-A  showed  six  additiona)  bodies  and
 also  since  it  covered  the  jpining
 galleries,  certain  other  corpses  which
 were  also  included  in  Appendix  II.

 A  study  of  the  two  plans  ७४  ques-
 tion  will  show  that  there  can  be  no
 possible  doubt  and  the  total  number
 of  casualties  xs  therefore  arrived  at
 as  follows

 As  shown  in  Appendix  II—

 Dead  bodies  with  skulls—i58

 Dead  bodies  more  or  less  com-
 plete  except  for  the  skulls—6

 Additions  shown  in  Appendix  IIl-A—
 Dead  bodies  with  skulls—é
 Those  who  died  on  the  surface—

 5

 One  body  reported  on  7th  August,
 958—i

 Total  works  to  76

 As  regards  attendance  register  and
 lamp  register,  what  alternative  we
 had  but  to  accept  the  joint  register  for
 ouf  enquiry?  What  could  we  do’
 We  were  told  that  when  this  mine  was
 mechanised,  they  built  a  big  room  7
 which  the  lamps  were  kept.  That  is
 called  the  lamp  room.  They  did  not
 construct  another  attendance  room
 The  register  that  was  kept  wes  kept  io
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 Form  C,  that  is  the  Attendance  register
 in  which  the  names  were  entered  and
 also  the  lamps  were  entered.  Does
 it  imterfere  with  our  enquiry?  It
 may  be  that  the  Government  has  to
 see  or  the  department  has  to  see  whe-
 ther  such  a  house  should  be  built  for
 both  the  purposes  and  a  register  should
 be  kept  for  both  purposes.  That  is
 the  look-out  of  the  Government.  We
 the  Court  of  Enquiry  went  to  find
 out  the  real  number  of  those  people
 who  were  engaged  in  work.  And  to
 find  out,  if  we  did  not  find  any  other
 register,  we  have  to  take  that.  We
 took  it.

 While  we  visited  the  mine,  we  also
 found  that  there  was  another  thing.
 The  lamp  is  kept  on  a  hook  When  it
 is  returned,  the  worker  has  to  note
 the  token  number.  How  many  lamps
 were  taken,  and  which  numbers  were
 taken,  would  all  be  recorded.  We
 eannot  say  that  there  is  no  attendance
 register.  We  have  to  accept  it  as  an
 attendance  register,  in  order  to  find
 out  the  number  of  persons  who  went
 in  and  the  number  of  persons  who
 died.

 Then,  Sir,  the  workers’  represen-
 tatives  were  not  allowed  to  go  down.
 It  is  true  that  this  was  decided  in  the
 Court.  I¢  was  decided  in  the  Court
 that  one  observer  from  the  Court
 should  be  placed  while  dewatering
 work  will  be  going  on.  But  due  to
 lack  of  unanimity,  the  workers’  re-
 presentative  could  not  be  placed  That
 was  the  position.  I  wanted  to  know
 whether  the  Court  has  jurisdiction,
 and  whether  the  Court  can  appoint
 and  it  was  said  that  the  Court  carmot
 appoint.  It  may  be  wrong;  it  may
 be  true;  but  that  was  the  fact.  I
 wanted  to  know  why  the  management
 should  not  be  given  the  highest
 punishment.  The  mine  can  even  be

 Unfortunately  or  fortunately,  stone
 dusting  defects  were  found  by  the
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 reported  that  it  was  rectified  In  this
 way  there  was  no  occasion  to  punish
 the  management  for  this  defect  as  it
 was  localised.

 My  hon  friends  are  doubtful  about
 the  cause  of  ignition  This  has  been
 dealt  with  very  elaborately.  I  may
 add  that  so  far  as  our  intelligence
 goes,  so  far  as  our  circumstantial  ह.
 dence  goes,  we  took  all  things  into
 consideration  and  eliminated  certain
 things;  but  we  could  not  eliminate
 two  of  the  causes.  Those  might  be
 the  possible  reasons  or  causes.  And
 for  these  we  could  not  make  anybody
 responsible  Government  are  there, and  the  Mines  Department  are  there,
 and  they  will  see  the  faults  that  have
 been  mentioned  by  the  court  of  in-
 quiry  in  their  report,  and  they  may
 take  steps  for  the  future.

 I  have  nothing  more  to  add.  These
 were  the  things  that  arose  in  my
 tnd.

 Mr.  Deputy-Speaker:  Now,  the  hon.
 Minister

 Shri  Tangamani:  I  want  only  five
 minutes

 Mr  Deputy-Speaker:  Would  it  be
 possible  now,  after  we  have  taken
 already  about  an  hour  and  forty minutes

 Shri  Tangamani:  I  want  only  five
 minutes.

 bri  T.  B.  Vittal  Rao  (Khammam):
 There  are  just  one  or  two  points  that
 T  would  like  to  mention  _I  shall  take
 only  five  minutes.

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 Mr.  Deputy-Speaker,  Sur,...

 Mr.  Depaty-Speaker:  After  the  hon.
 Minster  has  spoken,  I  shall  allow
 the  hon.  Member  to  ask  a  question  or
 two.

 Shri  T.  B.  Vittal  Rae:  No,  I  wanted
 to  speak.  I  did  not  want  to  put  any
 questions
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 Shri  Tangamani:  There  are  certain
 points  only  that  I  would  like  to  men-
 tion.  I  would  not  even  refer  to  the
 report.

 Mr.  Deputy-Speaker:  What  can  I
 do?  Hon.  Members  would  realise...

 Shri  Tangamani:  This  can  be  ex-
 tended.  You  have  got  powers  to  ex-
 tend  it  by  half  an  hour.

 Mir,  Deputy-Speaker:  In  exercise  of
 that  power,  I  have  extended  the  time.
 Now  we  shall  be  discussing  this  motion
 for  about  2)  hours,  because  the  hon.
 Minister  requires  40  minutes  and  then
 at  least  five  minutes  should  be  given
 to  the  hon.  Mover.

 Ghri  Nanda:  I  am  in  complete  agree-
 ment  with  the  hon.  Mover  of  this
 motion  that  this  was  one  of  the  most
 disastrous  occurrences  in  the  mining
 history  of  this  country.  It  took  a  very
 heavy  toll  of  life,  and,  therefore,  it
 came  to  us  as  a  challenge.  We  could
 not,  of  course,  restore  to  life  all  those
 who  had  perished,  but  certainly  we
 owed  it  to  their  families  and  to  the
 working  class  generally  that  we
 should  try  to  discover  whether  there
 was  any  culpable  negligence  involved
 in  it,  and  if  there  was,  then  those
 responsible  and  those  answerable
 should  be  brought  to  book  and
 punished.

 Secondly,  we  also  owed  it  to  the
 working  class  that  all  possible  steps
 may  be  taken  so  that  recurrence  of
 such  accidents  may  be  avoided  so  far
 as  it  is  humanly  possible.  That  was
 why  we  appointed  this  court  of  enqu-
 iry  and  chose  a  judge  of  the  High
 Court  of  Bengal  for  this  purpose.

 And  we  had  this  report.  In  the
 normal  course,  we  should  take  action
 in  pursuance  of  the  findings  and
 recommendations  of  this  court.  When
 I  was  asked  that  there  should  be  some
 discussion  of  this  here  in  the  House,
 we  might  have  felt,  or  we  might  have
 faken  the  stand  ‘that  here  is  a  court
 wf  inquiry  with  assessors,  a  Member
 ef  Parliament  and  a  very  eminent
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 this  matter  saying  that  this  is  “a
 cient  answer.  But  I  did  not  choose
 line,  I  reckoned  with  the  strong  feel-
 ings  which  were  being  expressed,  an
 the  excitement  which  I  noticed,  and
 thought  it  was  my  duty  to  look  into
 the  matter.  If  these  feelings  and  this
 resentment  and  this  bitterness  were
 based  on  some  misapprehensions,  then
 I  should  try  to  clear  those  misappre-
 hensions.  If,  on  the  other  hand,  I
 could  find  that  there  was  some  glaring
 miscarr  age  of  justice,  then  whatever
 the  law  says  or  does  not  say,  there  is
 some  obligation  to  do  something  about
 it.  That  was  the  attitude  which  I
 adopted.  It  cast  on  me  a  very  onerous
 and  heavy  task.

 I  went  through  this  report  from  end
 to  end.  You  will  see  it  marked  in
 places  with  red  and  blue  and  all  that.  I
 read  every  page  of  it  and  every  word
 of  it  from  end  to  end.  I  read  every
 word  of  this  book  of  allegations.  I
 read  parts  of  the  evidence  also,  and
 as  I  went  into  it  more  and  more,  and
 as  I  delved  into  these  questions  more
 and  more,  I  found  that  I  wanted  to
 know  more.  When  I  read  those  alle-
 gations,  I  found  in  certain  respects
 there  must  be  something  wrong.  That
 was  my  reaction,  as  it  would  be  of
 any  person  who  reads  those  allega-
 tions.  Then  when  I  went  into  it,  I
 tried  more  and  more  to  unravel  those
 entangled  points.  Now  I  will  not  say
 that  al]  those  allegations  are  baseless.
 Some  of  them,  in  the  light  of  the  facts
 which  have  been  revealed,  will  be
 found  to  be  incorrect.  Some  of  them,
 may  be,  are  to  an  extent  correct
 What  are  the  implications.

 Maving  gone  through  those  hours  of
 Jabour,  hard  work,  on  this  question,  I
 begin  to  wonder  whether  i¢  was  really
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 very  necessary  for  me  ‘to  have  done
 thet.  It  was  not  necessary,  but  I  do
 not  regret  it  because  I  have  received
 some  education  in  this  whole  matter
 of  the  mining  industry  and  of  the
 question  of  the  safety  problems  with
 which  I  am  concerned,  ‘and  therefore
 I  do  not  regret  it.  I  am  glad.  But,
 what  is  the  bearing  of  all  this?

 e
 Allegations  are  made.  If  it  is  about

 the  Chief  Inspector,  if  it  is  about  the
 inspectorate,  if  it  ig  about  some  letter
 written  by  some  one  to  Shri  Abid  Ali,
 all  these  things  are  relevant;  if  they
 have  anything  to  do  with,  but  the
 Question  at  issue  is.  The  task  before
 the  court  was  to  find  out  the  cause  of
 this  accident,  whether  it  was  due  to
 some  misadventure,  some  circumstances
 beyond  the  control  of  the  management
 or  anybody,  or  whether  there  was  an
 amount  of  responsibility,  some  negli-
 gence  somewhere.  This  was  the  ques.
 tion,  that  is  whether  those  deaths
 could  have  been  prevented  by  any
 human  intervention,  or  action,  or
 whether  we  could  do  nothing  about
 it?)  That  was  the  main  question.

 So  far  as  I  am  able  to  judge  now,
 having  listened  to  everything,  not  a
 single  point  has  been  raised  which  has
 a  bearing  on  that.  I  can  say  that
 because  I  have  gone  very  deep  into
 this  matter.  Other  things  have  been
 raised,  very  important  allegations
 against  the  management,  about  viola-
 tions.  The  things  which  have  been
 cited  here  are  not  new.  They  have

 ‘been  also  mentioned  by  the  court  too.
 They  have  been  mentioned  on  page
 54,  and  more  than  what  the  hon.
 Mover  has  said  here  more  than  any-
 bedy,  hag  said.  The  shortcomings
 pointed  out  are  more  numerous,  for
 instance,  something  about  the  per-
 functoriness  of  the  registers,  and  the
 entries,  Then  it  says  something  about
 proper  steps  not  always  being  taken
 in  time  to  dilute  the  ges  sufficiently  by
 extending  brattices  or  removing  the
 same  wherever  necessary.  Then  there
 is  this.  question  ef  the  loco  for
 example,
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 The  question  now  before  me  is:
 these  things  are  there,  these  things
 whieh  were  pointed  out  in  this  book
 and  in  the  notes  which  I  received  from
 some  Hon.  Members.  Because  of  the
 limitation  of  t.me,  possibly  the  hon.
 Maver  could  not  say  all  the  things
 stated  here,  but  I  have  kept  them  all
 in  mind,  every  little  thing  that  has
 been  entered  here,  recorded  here.  I
 find  that  the  court  has,  without  any
 kind  of  consideration,  any  softness,
 mentioned  all  that,  and  put  it  in  these
 pages—all  that  has  to  be  said  against
 the  management.

 Then  the  question  for  us  is:  what  is
 to  be  done  about  it?  The  first  and
 most  important  question  is:  to  what
 extent  these  things  have  a  bearing  on
 the  accident?  For  example,  there  was
 the  question  in  regard  to  the  register.
 Has  it  any  bearing  on  the  casualties,
 the  outcome,  the  number  of  deaths?  I
 may  deal  with  this  immediately.  So
 much  time  has  been  taken  on  that.  It
 is  an  important  matter—even  a  single
 death.  But  what  are  we  really  driv-
 ing  at?  The  register  was  not  main-
 tained.  All  right.  That  was  a  viola-
 tion.  If  there  was  any  violation
 involved,  it  is  our  duty  to  look  into
 it,  and  I  promise  the  House  that  all
 these  things  will  be  looked  into.  They
 will  be  exam‘ned  and  investigated,  and
 if  any  action  is  due  against  the
 management,  it  will  be  taken.

 Shri  Tangamani:  Amongst  the  wit-
 nesses,  there  was  one  who  was  work-
 ing  in  the  pit.  Subsequently  he  was
 rescued.  In  his  evidence,  there  is  a
 reference  to  one  matter.  It  is  said:

 “Jibial  came  to  us  and  told  us
 that  there  was  gas  detected  at
 zero  dip.  The  contractor’s  men
 have  refused  to  work  and  they
 have  been  sent  to  the  surface”.

 N

 Shri  Nanda:  I  remember  all  that,
 Hon.  Members  may  not  have  spent  as
 much  time  as  ]  have  devoted  to  the
 subject.
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 {Shri  Nanda]
 Now,  I  shall  deal  with  those  matters

 which  have  apparently  at  least  a  bear-
 ing  on  the  outcome.  And  this  matter
 has.  Take  the  inspection  reports
 which  I  have  and  which  have  been
 mentioned  here.  Numerous  inspection
 reports  point  out  that  while  there  was
 concentration  of  gas,  that  the  regula-
 tions  were  not  being  fully  observed.
 People  were  withdrawn.  All  that  is
 true.  I  am  coming  to  the  core  of  the
 problem.  Here  the  Court  had  to  see
 this,  how  far  violations  and  the
 breaches,  were  they  linked  up  with
 this.

 Y  have  learnt  now,  and  it  is  clear
 to  me,  as  to  what  is  happening  there
 in  these  mines  and  what  happened
 then.  The  inspector  goes.  It  is  his
 duty  to  look  at  everything.  At  any
 rate,  whatever  else,  you  may  say
 against  the  inspectorate,  you  will  at
 least  acknowledge  this,  that  they  did
 not  spare  this  mine,  that  they  pointed
 out  every  little  thing  that  happened.
 Take  violations.  Numerous  records
 are  there.  Now,  what  is  the  signi-
 ficance  of  that?  The  simple  answer  is
 that  the  inspectors  found  that  a  certain
 concentration  of  gas  was  being  exceed-
 ed.  What  was  it  that  was  being
 exceeded?  That  is  recorded.  per
 cent  4.5  per  cent,  2  per  cent  and  2.5
 per  cent.  Now  if  you  study  the  scien-
 tifie  aspects  of  it,  it  will  be  clear  to
 you  that  the  concentration  of  methane
 gas,  which  is  usually  involved  in  these
 explosions,  has  to  be  at  least  5  per
 eent  before  it  can  have  any  explosive
 effect.  So  abundant  precautions  were
 taken.  Usually  it  may  be  about  one
 per  cent.  Therefore,  the  workers  were
 withdrawn.  That  means  that  some-
 body  may  say  from  the  management
 side  “You  people  are  harassing  us.”  I
 do  not  think  that  we  will  accept  that
 argument.  We  want  to  continue  those
 precautions.  Before  any  point  of
 risk  or  danger  is  reached,  we  act;
 before  that  we  withdraw  people.’

 This  is  the  position  with  regard  to
 the  methane  gas.  There  was  an  out-
 burst.  It  was  found.  It  is  not  denied
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 by  anybody.  On  that  there  is  unani-
 mity.  Even  the  gentleman,  the  witness,
 who  may  have  helped  in
 this  book,  ultimately  acknowledged,
 that  there  had  been  methane  gas;  but
 this  is  explosive  only  within  a  range
 of  between  5  and  4  per  cent.

 Therefore,  if  there  ere  any  viola
 tions,  let  ug  look  into  them.  But  the
 whole  question  is:  what  had  they  to
 do  with  this  particular  matter  before
 the  court?  It  had  not.  My  main
 answer  rests  on  that.  So  far  as  these
 violations  on  the  part  of  the  manage-
 ment  are  concerned,  we  will  look  into
 them  independently  on  their  merits,
 and  also  see  that  these  registers  are
 kept  properly.

 io  brs.

 I  have  had  a  look  at  the  registers
 also  and  I  was  not  satisfied.  I  saw  all
 the  entries;  I  saw  all  the  original
 records  and  I  am  not  satisfied.  I  do
 not  know  what  the  explanation  is
 going  to  be.  But,  as  I  said,  they
 should  have  some  bearing  on  the  ques.
 tion  of  the  number  of  deaths.

 There  is  a  kind  of  misunderstanding
 here.  I  have  before  me  the  usual
 number  of  persons  on  the  various  days
 and  months—-in  the  shifts.  The  num-
 ber  goes  down  between  first  shift,
 second  shift  and  the  third  shift,  There
 is  also  the  C.R.O.'s  part.  There
 is  a  separate  number.  For  the  first
 shift,  the  numbers  are  245,  259,  266.
 And  for  the  second,  they  are  117,  I29
 and  5  etc.

 Now,  that  is  the  basic  fact.  There
 used  to  be  a  difference  between  the
 first  shift  and  the  second  and  the
 econd  and  the  third  shift.  In  these

 allegations  the  words  that  there  was
 a  negligible  difference  has  been  mis-
 construed.  From  that  the  conclusion
 is  drawn  that  if  there  were  25,  245
 or  ‘260  in  the  first  shift,  and  since  there
 was  negligible  difference,  it  should  be
 very  nearly  250  or  260,  plus  C.R.0.
 another  65.
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 Ghrimati  Renu  Chakravartty:  Three
 hundred  and  ten  was  the  number  in
 the  first  shift.  ,

 Shri  Nanda:  The  real  thing  33  this
 The  second  relay  stands  by  itself.  The
 person  who  said  that  there  was  negli-
 gible  difference  had  in  mind,  obvious-
 ly,  that  an  the  numbers  2n  the  second
 shift,  from  day  to  day,  there  was
 neghgible  difference,  and  not  that
 there  was  negligible  difference  bet-
 ween  the  first  shift  and  the  second
 shift  and  the  second  shift  and  the  third
 shift.  I  have  looked  into  it  very  care-
 fully  It  may  be  I  cannot  vouch  for
 the  number  146;  and  I  think  I  am  in
 no  position  to  say  anything  about  it
 yet.  The  court  acted  in  certain  cir-
 cumstances,  and  under  certain  limita-
 tions.  My  hon.  friend  Shri  Samanta
 has  pointed  out  the  inherent  difficul-
 ties  ete.

 But  my  point  is  that  to  say  that  it
 was  a  minimum  of  i5  when  the
 skulls  were  320  many  more  is  not
 understandable.  Whatever  the  number
 was—it  came  to  nearly  l75—to  say
 that  it  was  a  minimum  of  5  must  be
 some  kind  of  arithmetical  accuracy  80
 far  as  the  various  stages  of  calcula-
 tion  are  concerned.

 I  may  inform  the  hon.  Members  that
 I  went  there  the  next  day  and  I  got
 the  number  within  45  mmutes  all  the
 registers  of  the  mine  were  m  the  hands
 of  the  department.  (Interruption).
 Everything  was  noted  and  there  was
 no  question  of  any  change.  I  was
 given  that  number.  After  calculations
 it  was  reported  to  me—it  may  be  just
 one  or  two  more  or  less.  Therefore,
 the  question  of  later  verification  could
 not  have  altered  the  thing  very  much.

 Shrimati  Renu  Chakravartty:  It  was
 272  and  in  the  Statesman  it  was  given
 that  ६६  had  risen  to  ‘186.

 Shri  Nanda:  From  276  it  may  be
 186,  What  is  the  point?  The  point  is
 thet  so  far  as  the  management  is
 eoncerned,  I  do  not  think  this  alters
 the  position  very  much  whether  it  is
 18  or  ‘186.  But  it  does  alter  the  posi-
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 tion  for  the  members  of  the  families
 of  these  0  people  who  were  not  found.

 Therefore,  our  object  should  be  to
 see  if  anywhere  the  families  of  these
 people  are  there;  if  there  are  2,  3  or
 4,  they  should  be  traced  and  we  may
 help  The  numbers  could  not  be  very
 much  larger  There  may  be  a  marginal
 difference.

 There  was  another  fact.

 Shri  Tangamani:  I  would  hike  to
 know  whether  at  least  now  the  Min-
 wstry  has  got  the  names  of  those  116
 workers

 Shri  Abid  Ali:  We  have  got  it.

 Shri  Nanda:  We  have  got  it  from
 the  beginning  There  may  be  the
 difficulties  about  registers.  I  say  there
 may  be  some  marginal  differences.
 Why  don’t  they  come  for  compensa-
 tion?  That  was  the  question  asked.
 The  counter-question  or  the  explana-
 tion  is  that  so  many  of  them  ere
 ignorant  and  illiterate  people.  This  is
 a  matter  worth  looking  into.  I  made
 a  research  into  the  past  enquiries  and
 tried  to  find  out  the  number  of  those
 who  did  not  ask  for  compensation.
 There  also  the  C.R.O.  and  Gorakhpur
 labour  was  mvolved.  Incidentally,  IY
 may  say  about  this  0.8  0.  and  Gorakh-
 pur  labour  that  I  did  not  hke  the
 position  as  it  is  and  m  the  industrial
 committee  on  coal  I  have  said  that
 something  should  be  done.  Something
 has  to  be  done.  What  could  be  done
 has  to  be  looked  into.  I  find  that  there
 was  a  margin  of  2-3  persons  There-
 fore,  it  all  comes  to  this  With  all  the
 very  meticulous  research  m  numbers
 I  will  ask  whether  anyone  can  give  the
 absolute  figure?  Can  one  say  that  it
 is  176  and  not  777  I  do  not  think
 anybody  can  say.  Is  that  of  that
 importance  for  the  purpose  of  our  dis.
 cussion,  because  our  discussion  is  that
 there  should  be  a  re-enquirv  and  I  am
 going  to  take  that  up?  There  are
 difficulties  here  and  there  Why  is  it
 that  there  should  be  re-enquiry?  That
 is  the  question  One  point  made  was
 that  the  court  did  not  reach  any  con-
 clusion  That  is  quite  wrong.  The
 court  has  recerded  a  very  definite



 going  through  the  whole  thing.  The

 probability.  Then  there  is  the  remote
 possibility  of  something  else  happen-
 ing.  Then  there  are  a  third  set  of
 conclusions  where  one  thing  may  be
 more  likely  than  the  other.  The  alter-
 natives  are  stated  and  the  things  are
 left  at  that.  This  is  a  scientific  and
 judicial  approach.  What  does  the
 totality  of  that  evidence  lead  to?
 ‘They  have  stated  things  as  they  saw
 them  and  understood  them.  They  have
 expressed  their  conclusions  in  these
 terms.  Do  we  want  our  courts  to  say
 this?  If  a  murder  takes  place  and
 if  they  could  not  find  necessarily
 liable  to  be  sentenced  for  that,  should
 they  find,  in  order  that  the  require-
 ment  of  a  definite  conclusion  has  to
 be  satisfied,  somebody  else  liable?
 Here  it  was  a  baffling  technical  and
 scientific  problem.  Part  of  the  evi-
 dence  is  obliterated  by  fire,  etc
 Taking  all  that  was  there  into  account,
 this  was  the  conclusion.  I  have  also
 gone  into  the  evidence  of  another
 witness  who  put  up  a  rival  case.
 But  he  himself  has  said  very  clearly
 that  his  own  conclusions  to  a  great
 extent  will  have  to  be  tentative.  The
 eccident  might  have  been  due  to  me
 than  gas  though  earlier  the  position
 was  that  it  could  not  have  been
 methane  but  it  was  directly  due  to
 coal  dust.  But  later  on  the  position
 had  to  be  accepted  by  the  weight  of
 evidence  that  was  put.  Therefore,
 I  am  saying  that  so  far  as  this  ques-
 tion  of  the  demand  for  a  re-enquiry
 fs  concerned,  apart  from  the  techni-
 cal  aspects  of  it,  one  reason  does  not
 apply.  All  that  can  be  done  has
 been  done.  Supposing  you  ask  me
 to  evaluate  all  that  and  sit  in  judg-
 ment  by  way  of  an  appellate  court,
 what  would  I  do?  I  am  not,  of
 course,  that.  But  I  will  say,  having
 very  vety  thoroughly  examined  every-
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 thing,  I  may  not  be  necessarily  able
 to  agree  with  every  little  bit  of
 conclusion  here  and  there.  It  may
 be  that  I  might  have  accepted  some
 other  alternative  explanation.  But,
 taking  the  thing  as  a‘  whole,  would
 I  be  in  a  position  to  say  that  this
 should  be  rejected  in  favour  of  some-
 thing  else  which  evidence  reveals  as
 more  probable,  or  say  that  there  is
 evidence  which  has  been  neglected
 and  therefore  possibly  something  else
 could  have  been  found?  Sir,  I  wilt
 state  very  positively,  I  am  not  in  that
 position  to  say.  I  won't  be  able  to
 say  that  something  else  was  more
 probable  than  what  the  court  itself
 has  said.  On  the  other  hand,  I  think,
 considering  all  the  evidence,  it  appear-
 ed  to  me  that  the  conclusions  of  the
 court  flowed  from  that.  There  may
 be  some  aspects  which  are  obscure  to
 me  also.  I  do  not  know  everything
 about  science  and  the  technical  aspects,
 and  it  may  be  also  that  there  was  that
 inherent  obscurity  in  that.  Therefore,
 I  will  not  be  able  to  do  that.

 Then,  Sir,  there  are  some  other
 things  which  have  a  bearing  on  this
 question.  A  doubt  may  be  cast  on  the
 inquiry  taking  one  little  fact.  The
 question  is  whether  better  conclusion
 35  possible  in  the  circumstances.  I  do
 not  think  so,  m  spite  of  the  fact,  as
 I  said  before,  that  I  am  attaching  a
 very  great  welght  to  numbers  of  things
 which  have  been  pointed  out  here
 regarding  which  we  will  have  to  do
 something  more.

 What  else  is  there  to  challenge
 the  judgment  of  the  court?  Some
 things  were  pointed  out  eg.  an
 exploder  being  found  somewhere  else
 rather  than  in  a  place  which  was
 pointed  out  earlier.

 Shrimati  Renu  Chaksavartty:  That
 was  I6  Dip.
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 by  those  people,  why  did
 not  throw  it  away  somewhere

 instead  of  finding  it  in  another  place
 and  then  exposing  themselves  to  all
 these?

 Shrimati  Renu  Chakravartty:  Al-
 ready  the  court  had  wanted  to  know
 the  difference  between  the  lamp
 register  figures  and  figure  of  dead
 aamitted  by  management.

 Shri  Nanda:  If  anything  could
 have  been  consumed  and  destroyed  in
 the  explosion,  that  was  an  easy  ex-
 planation  for  anything  that  might
 have  happened.  I  do  not  want  to  go
 into  the  details  because  it  may  take
 hours  for  me  to  give  all  the  details.
 With  my  limited  knowledge  of  these
 things  I  only  waht  to  explain  all  that
 is  involved  in  the  rival  theories  and
 say  what  is  more  probable.

 I  have  one  or  two  facts  to  which
 I  give  a  great  deal  of  importance.  A
 workers’  representative  Mr.  Lyndon
 dames,  from  the  United  Kingdom  has
 given  some  reports.  He  was  not  in-
 terested.  I  read  his  reports  very
 carefully.  He  has  made  out  very
 clearly  what  he  thinks  of  the  chain
 of  causation,  I  place  a  great  reliance
 on  him  and  his  evidence.  Here  is  a
 disinterested  person  who  is  speaking
 for  the  workers.  That  is  one  fact.

 af
 i
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 it  at  a  much  lower  concentration

 had  the  knowledge  and  the  compe-
 tence,  and  I  would  suppose  they  had
 some  love  for  their  lives.  They  did
 not  want  to  die.

 These  are  some  of  the  things  where,
 after  an  evolution  in  my  mind.  I
 thought  some  further  probing  into
 certain  aspects  of  the  matter  might
 be  required.  But  so  far  as  the  En-
 quiry  Committee’s  report  is  concern-
 ed,  whatever  the  limitations  which
 are  acknowledged,  I  do  not  think
 the  question  arises  at  all  that  there
 should  be  a  re-enquiry.  I  have  read
 through  the  recommendations  and  I
 find  that  they  have  made  3ome  very
 valuable  recommendationg  for  the
 future.  We  are  in  this  country  going
 to  mine  more  and  more  coal  from
 year  to  year  and  we  are  going  to
 mine  deeper  below  the  ground.  The
 mines  will  become  deeper  the  opera-
 tions  will  be  mechanised.  There  is
 the  problem  of  gassy  mines.  I  think
 we  have  to  do  much  more  research
 because  there  are  many  problems  re-
 lating  to  our  special  conditions  which
 might  not  have  been  looked  into  else-
 where.  Therefore,  the  problem  of
 greater  research  is  important,  and
 several  other  recommendations  made
 in  the  report  must  be  looked  into  and
 examined.  We  propose  to  do  that.

 There  were  one  or  two  other
 points  about  the  procedure  of  the
 court.  There  was  a  neutral  observer.
 For  the  first  time  such  a  practice  was
 adopted.  It  was  done  by  agreement
 and  all  the  parties  said  there  should
 be  a  neutral  observer  for  all.  They
 did  not  allow  the  workers’  repre-
 sentative.  I  do  not  know  whether
 there  was  disagreement  on  the
 workers’  side.  Personally  I  am  not
 quite  happy  about  the  position.  I  do
 not  mean  to  cast  any  reflection  on  the



 9477  Motion  re:

 (Shri  Nanda}
 court,  but  I  do  not  feel  happy  about  it.
 Why  should  not  a  workers’  representa-
 tive  be  there?  The  court  first  recom-
 mended  or  accepted  that,  and  later  on
 the  mine  management  said  that  their
 property  rights  and  all  that.  I  do  not
 see  any  point  about  that.  But  if
 need  be  this  should  be  incorporated
 in  the  law—that  their  representative
 should  be  allowed  to  come  inside
 every  time.  But  there  it  is.  We
 cannot  do  anything  about  it  now  at
 this  stage.

 I  have  spoken  about  the  future.  It
 is  our  duty  to  see  that  we  do  every-
 thing  possible  to  eafeguard  the  lives
 of  those  people.  There  is  only  one
 thing  about  the  Mining  Department  to
 which  I  want  to  refer.  The  manage-
 ment,  the  inspectorate,  etc.,  were
 referred  to,  and  so  much  wrath  was
 poured  on  the  heads  of  those  people.
 It  is  taking  us  away  from  our  subject
 Even  if  nobody  had  said  it  here,  if
 they  had  written  to  me  a  line  at  least
 about  it  that  something  required
 examination,  I  would  have  done  it,
 because  I  want  naturally  to  see  that
 the  department  functions  properly.  It
 is  the  department  which  has  to  deli-
 ver  the  goods.  Also,  half  the  num-
 ber  of  places  is  not  yet  filled.  I  am
 very  sorry  about  it.  I  am  beating  my
 head  against  the  walls:  why  is  it  that
 we  have  not  got  half  the  number  of
 the  staff  there  on  the  posts?  They  do
 not  come.  Maybe  we  should  do
 something  about  it,  but  there  it  is.
 They  have  a  difficult  task.  Judging
 from  this,  I  may  say  that  they  have
 been  performing  their  task  well
 enough.  They  did  inspect  all  right.
 I  may  also  inform  the  House  that  in
 the  same  company,  in  the  other  mines
 the  mines  were  closed.  down  only  a
 little  while  earlier,  ie.  the  treatment
 of  this  company  was  strict.  Therefore,
 no  favour  was  shown  to  this  company
 because  another  mine  of  the  same
 company  was  treated  in  this  very
 stringent  manner.

 Mr.  Grewal's  name  has  been  men-
 tioned.  I  do  not  know  whether  it
 was  really  proper.  But  if  there  is
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 anything  from  any  member  of  our
 department,  any  irregularity  of  a  kind
 which  renders  him  unfit  to  hold  this
 responsible  position,  it  is  our  respon-
 sibility  to  look  into  that.  But  to
 demand  the  head  of  a  person,  ete—
 that  is  not  the  kind  of  spirit  I  appre-
 ciate.  If  anyone  has  done  something
 which  calls  for  some  action,  let  us
 look  into  it.  But  let  us  not  presume
 it.  Why  do  we  presume  that  some
 duty  or  something  has  not  been  done?
 Why  do  We  pass  a  sentence  without
 an  enquiry?  I  am  prepared  to  look
 into  any  material  that  any  Member
 can  provide  against  any  member  of
 the  staff.  But  let  us  not  pass  judg-
 ment  before  any  enquiry  at  all.

 The  hon.  Member  said  that  he
 received  a  letter  that  the  Chief
 Inspector  of  Mines  has  become  a
 member  of  some  kind  of  association.
 It  may  be  some  other  Grewal,  Sir,
 because  I  have  enquired  and  I  am
 told  that  he  is  not  a  member  of  that
 association;  he  was  never  a  member.

 ?

 Shri  8.  M.  Banerjee:  I  have  the
 proceeding  here.

 Shri  Nanda:  It  may  be  wrong.
 This  illustrates  the  danger  of  our
 allowing  ourselves  to  be  guided  by
 even  things  which  look  like  very
 genuine;  what  about  rumours,  etc.?
 Other  things  have  also  been  stated  and
 heard  about  that  poor  gentleman.  If
 he  is  not  innocent,  certainly  he
 should  suffer.  I  cannot  prejudge;  I
 hope  my  mind  is  open.

 I  think  I  have  dealt  with  many
 points  raised.  My  reply  ultimately
 is  that  we  shall  certainly  deal  with
 those  irregularities  about  attendance
 register  and  other  matters  which  in
 the  ordinary  course  are  our  respon-
 sibility  to  deal  with.  But  so
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 for  a  re-enquiry,  which  w  the  object
 of  the  motion.  Sir,  I  have  done

 Shri  Aurobindo  Ghosal  (Uluberia):
 May  I  know  whether  the  causes  of
 ignition—dieze]  loco,  ०)  lamp,  ete
 were  put  forward  by  the  company  or
 by  one  of  the  officers”

 Shri  Tangamani:  In  the  course  of
 the  report,  I  found  out  that  whenever
 there  is  reference  to  the  workers,  it
 ig  made  in  very  disparaging  terms
 But  whenever  some  reference.  is
 made  to  the  management,  even  on
 the  question  of  non-maintenance  of
 registers,  etc,  encomiums  are  paid.
 Has  the  hon  Munuster  got  to  say  any-
 thing  about  that?  I  can  givé  many
 anstances

 Shri  Nanda:  I  will  have  to  say
 something  about  that  I  do  not  hke
 such  things  Maybe  somebody  might
 have  talked  in  a  certain  way  which
 might  have  provoked  the  judge  As
 a  trade  unionusst,  certainly  I  would
 not  like  such  a  thing  at  all

 An  Hen.  Member:  It  is  after  all  a
 commussion  of  enquiry

 Shri  Nanda:  The  other  thing  was
 about  ignition  That  has  been  a
 vexed  point—the  source  of  ignition.
 The  Member  who  has  asked  this
 Question  will  notice  in  the  report  it-
 self  that  all  do  not  agree  about  the
 source  of  ignition,  there  is  a  pomt  of
 disagreement  there  Even  the  court
 itself  35  not  able  to  make  up  ite  mind
 even  till  the  last  moment,  whether
 at  was  the  loco,  some  kind  of  inlet
 trap,  ete  bemg  removed  or  not
 being  there  and  therefore  some  flame
 coming  out  of  it  or  whether  :t  was
 due  to  a  smouldering  cloth  being
 pushed  into  the  Jens,  ete  The  court
 has  not  been  able  to  make  up  tts
 mand.  That  38,  there  was  not  enough
 Matenal  to  armve  definitely  at  one
 conclusion  or  another  It  was  at  a
 very  late  stage  that  thie  loco  arose.
 The  sources  of  igmtion  can  be  so
 many;  same  have  been  excluded,  but
 still  some  remain  Some  of  the  con-
 ditions  suggested  by  some  friends,  on
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 closer  examination,  are  found  to  be
 really  presenting  a  probability  These
 things  look  to  be  probable  Rut  T
 am  not  quite  sure

 Shrimati  Rean  Chakravartty:
 Naturally  I  will  not  be  able  to  deal
 at  length,  but  I  have  got  to  refer  to
 every  pomt  that  has  been  answered
 by  the  hon  Minister  I  am  surprised
 that  he  has  made  a  short  shrift  of
 all  the  pomts  that  have  been  raised
 and  nothing  hag  been  replied  to

 Firstly,  I  will  take  up  the  main
 pomt  that  has  been  made,  namely,
 whether  we  can  at  all  reject  the  find-
 ings  of  a  court  of  inquwry  My  legal
 friends  fmghten  non-legal  people  hke
 me  by  saying  that  3६  38  not  possible  for
 us  to  do  and  the  only  alternative  was
 that  during  the  enquiry  we  could
 have  raised  something  m  the  Supreme
 Court.  I  will  not  go  into  that.  But
 I  want  to  refer  to  one  thing  When
 the  Mehboobnagar  Enquiry  Committe
 Teport  was  submitted  on  the  terrible
 train  accident  at  Mehboobnagar,  and
 it  was  presided  over  by  a  Judge  of
 the  Bombay  High  Court,  holding,  7
 think,  the  railway  engineers  respon-
 sible  for  at,  the  findings  have  been
 rejected  by  the  Government

 Shri  Nanda:  I  did  not  take  that
 stand  I  said  I  will  look  into  that

 Mr.  Depaty-Speaker:  If  he  had
 taken  the  view  of  the  speaker,  he
 could  not  have  allowed  this  discus-
 sion  at  all

 Shrimati  Renu  Chakravartty:
 There  was  quite  a  feeling  created
 that  because  this  is

 Mr.  Deputy-Speaker:  We  have  heard
 that  view  We  have  discussed  it
 threadbare

 Shrimati  Renu  Chakravartty:
 The  point  35  that  Government  can-
 not  reject  the  report  That  is  my
 point.

 Mr.  Deputy-Speaker:  No,  no  If
 the  Government  appoints  a_  court  of
 inquiry  and  that  court  makes  w  re-
 commendation,  it  is  for  the  Govern-
 ment  to  accept  it,  to  reject  it  or  to
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 modify  it.  That  is  the  point  that  I
 wanted  to  make.

 The  other  point  which  shocked  me
 most  was  the  entire  violation,  not
 one  violation  but  vielation  after
 violation,  whether  it  is  on  stone-
 dusting,  whether  it  is  on  short-firing,
 whether  it  is  on  explosives  or  the
 attendance  register.  In  almost  every-
 one  of  them  violations  have  taken
 place.  Why  is  it  that  you  conclude,
 or  anybody  else  conclude,  that  this
 did  not  take  place  because  of  the
 violation  but  because  probably  of  the
 metalling  gas  case  or  some  such
 thing?  There  is  a  probability.  But
 why  is  it  that  we  have  not  taken
 seriously  the  violations  that  have
 taken  place?  It  may  be  that  this  has
 happened  because  of  those  violations
 also.

 Shri  Nanda:  She  did  not  make
 any  specific  points  so  that  I  could
 answer  them.

 Shrimati  Rens  Onakravartty:
 Surely,  I  have  referred  to  coal  dust-
 ing,  stone-dusting  and  all  those
 ‘things.

 Shri  Nanda:  Coal  dust  is  not  pecu-
 liar  to  any  particular  mine.

 Shrimati  Renu  Chakrayartty:
 But  coal  dust  is  one  of  the  biggest
 sources  of  explosion.  That  is  the

 ‘point.

 Then  again,  about  the  Neutral  Ob-
 server  about  whom  the  hon.  Minis-
 ter  has  also  referred  to,  aimost  every
 report  made  by  this  poor  gentleman
 ‘who  hag  been  made  a  Neutral  Scien-
 tific  Observer  has  been  rejected  by
 the  court.  Therefore,  everything
 that  this  scientific  man  is  supposed  to

 ‘tay  is  rejected  and  everything  that
 the  management  says  is  accepted  by
 the  court.

 Shri  Nanda:  That  also  is  not
 «correct.  The  material  points  made
 by  him  were  not  rejected.  There
 ‘were  one  or  two  points  made  by  the
 Neutral  Observer  about  the  question
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 of  location  and  so  on.  He:  had  ob
 served  something  from  outside.  It  is
 only  on  that  point  thet  his  finding  wes
 rejected.

 Shrimati  Renu  Chakravartty:
 That  is  not  so.  What  about  his  find-
 ing  on  6  Dip  rise?

 Shri  Nanda:  Anyhow,  that  is  my
 understanding.

 Shrimati  Reau  Chakravartty:
 All  these  things  lead  to  explosien-——
 short  firing,  coal  dusting  and  so  on.
 Then  the  Neutral  Observer  had  stated
 that  some  smashed  ceps  were  found
 there.  So  Mr.  SBadami  says  that
 because  of  short  firing  the  explosion
 might  “have  taken  place  and  the  par-
 ticular  smashed  cap  also  confirms
 that.  But  that  is  being  refuted  by
 the  court  by  saying  “Mr.  Badami
 must  have  said  by  hearsay”,  although
 Mr.  Badami  has  gone  there  and  seen
 everything  himself.  Still,  that  is  not
 being  accepted.  Therefore,  after  all,
 it  igs  not  such  8  simple  case.  There
 was  not  one  violation  or  two  viola-
 tions  but  20-30  violations.

 The  Howrah  Colliery  disaster  took
 place  on  the  same  day.  A  court  of
 inquiry  was  held.  Probably  much
 lesser  violations  were  noticed  there.
 Still,  :t  is  clearly  and  categorically
 stated  by  the  court  of  inquiry  that
 the  mine  management  must  be  held
 responsible  for  that.  No  such  thing
 is  done  here.  Why?  Is  it  not  possi-
 ble  for  the  court  of  inquiry  to  say
 “yes,  this  is  a  very  complicated  case
 where  melting  gas  case,  short  firing
 and  coal]  dusting  are  involved.  This
 explosion  hag  taken  place  because  of
 violation  of  rules  for  which  the
 management  has  to  be  held  responsi-
 ble”?  But  that  is  not  done  at  all.

 Ming.  I  hirn
 at’  all.  He  might  heve  mede  certain
 personal  remarks  sbout  me.  But
 I  do  not  mind  it  ell.  But  what
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 I  want  to  say  is  that  even  from
 the  ordinary  human  pomt  of  view  ८
 when  it  is  the  Chief  Inspector  of
 Mines  who  goes  and  stands  on  the  pit
 top  even  up  to  the  point  of  sealing
 and  he  does  not  take  the  trouble  of
 going  down  that  mine  when  there  are
 other  people  going  down  that  mine,
 I  say  that  that  renders  him  unfit
 and  that  he  should  certainly  be
 discharged  on  that  one  ground
 when  so  many  people  have  died
 I  cannot  imagine  that  if  I  am
 at  the  head  of  an  educational  insti-
 tution  and  fire  takes  place  I  stand
 outside  and  look  at  other  people  going
 and  rescuing  and  I,  as  the  head  of
 the  institution.  do  not  take  the  risk

 ees
 fe  I  cannot  understand

 I  do  not  go  mto  anything  else,
 whether  he  is  in  the  owners’
 association  or  anything  I  have  no
 idea  about  that.  That  can  be
 enquired  into  But  certainly  that  one
 basic  fact,  ७  my  eyes,  him
 responsible  for  much  of  the  mustakes
 that  are  taking  place  in  the  Mines
 Department  That  is  why  I  say  that
 these  Inspectorate  officers,  some  of
 them  good  and  conscientious—-I  never
 said  all  the  Inspectorate  are  to  blame
 —~even  when  they  are  sending  notices
 to  say  that  these  and  these  and  these
 are  the  rules  that  are  being  violated,
 the  Chief  Inspector  of  Mines
 ignores  them  biatantly  He  knows
 that  the  Regional  Inspector  of  Mines
 has  been  sending  these  chits.  But
 according  to  the  rules  it  is  the  Chief
 Inspector  who  has  to  tak>  a  decision
 Nothmg  comes  back  from  the  Chief
 Inspector.  Why?  That  is  why  we
 think  that  there  is  something  very
 wrong  in  that  Inspectorate.  I  do  not
 sty  that  everybody  is  bad.  There  may
 be  young  inspectors  working  under
 very  dificult  conditions,  They  may
 be  trying  very  hard.  But  if  the  top
 does  not  move  according  to  that—the
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 violanons—and  there  have  been  so
 many  violations;  they  have  gone  on
 from  year  to  year—-just  to  say  that
 when  we  pointéd  it  out  to  the
 management  this  was  put  right  is  not
 enough.

 My  hon.  fmend,  Shm  Samanta  has
 tried  to  make  out  a  case  that  as  soon
 as  we  pointed  out  everything  is  put
 right.  But  in  a  gassy  mine  what  is
 the  use  of  having  a  post  mortem
 when  one  mostake  can  knll  so  many
 people  So,  this  question  of  putting
 right  or  not  putting  mght  another
 post  mortem  affair  My  pomt  is  that
 these  things  cannot  be  treated  so
 hghtly.  Violations  are  very  serious
 things  Ether  scrap  our  mine  laws—
 let  us  not  have  these  safety  regula-
 tions—or  let  us  be  serious  about  them.
 Even  if  we  do  not  want  to  go  into
 research__we  should  go  into  research;
 I  am  all  for  it,  but  what  is  the  use
 of  research  af  you  cannot  implement
 even  your  simple  safety  laws  and  your
 inspectors  cannot  implement  those?
 That  is  my  point

 Lastly—obviously  you  are  looking
 at  the  watch  very  anxiously—I  bad
 many  more  things  to  say,  but  I  would
 like  just  to  say...

 Mr  Deputy-Speaker:  She  has
 judged  me  nightly.

 Shrimati  Renu  Chakravartty:
 I  would  have  hked  to  answer  point  by
 point  but  I  have  not  the  time

 About  the  queshon  of  the  three  chief
 supervisory  staff  found  together  and
 the  idea  that  at  that  point  there  was
 a  sudden  outburst  of  gasness—I  think
 that  is  a  pomt  which  may  sound  very
 strange  to  the  hon  Munster,  but  to
 my  mind  I  think  we  cannot  come  to
 any  conclusion  on  that  There  is  com-
 plication  to  find  out  where  and  how
 things  have  happened.  But  we  do
 not  come  to  a  superficial  conclusion.
 Therefore  I  say  that  this  2s  a  question
 of  violation—very  serious  violations—
 and  much  less  violations  have  brought
 about  much  stronger  strictures  from
 other  courts  of  enquiry.  You  see  the
 Amiabed  Court  of  Enquiry  and  the
 way  things  have  been  done  over
 there  and  see  this  Court  of  Enquiry.
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 (Shrimati  Renu  Chakravartty}
 About  the  figures  my  hon.  friend,

 Shri  Abid  Ali,  tried  to  say  that  there
 ‘was  duplication.  I  have  been  looking
 into  this.  If  you  go  Dip  by  Dip,
 surely  for  UP  and  Bengal  and  Bengal
 and  Assam  this  duplication  and  this
 comparison  does  not  arise  because
 you  will  go  Dip  by  Dip.  [If  you  cal-
 culate  on  that  basis  and  if  he  takes
 the  trouble,  I  think  he  will  find  that
 it  will  not  be  75  or  176,  This  is
 ~where  I  say  that  we  are  not  trying  to
 make  up  the  thing.  We  are  just  cal-
 culating  on  the  basis  of  things  that
 have  been  given  to  us  by  the  court
 itself  and  that  is  why  we  challenge
 the  total  figure  of  dead  given  by  the
 court  as  incorrect.

 Shri  Abid  Ali:  Where  are  their  re-
 lations?

 Shrimati  Rena  Chakravartty:
 I  am  just  telling  you  what  is  there
 in  the  Report.

 Shri  S.  M.  Banerjee:  Produce  the
 report.

 Shrimati  Rena  Chakravartty:
 You  are  making  such  a  big....

 Shri  Abid  Ali:  He  is  asking  us  to
 produce  the  Report.

 Shrimati  Rena  Chakravartty:
 ‘Then  also  the  other  appendix  to  the
 Report—those  are  not  sectional  re-

 Mr  Deputy-Speaker:  Order,  order.
 He  need  not  produce  it.

 Shrimati  Renu  Chakravartty:
 It  is  all  one  report.  Therefore  on  the
 basis  of  the  Report  itself,  the  figures

 sare  not  correct,  violations  are  clearly
 stated  to  have  taken  place  and  yet
 the  responsibility  is  not  put  upon
 the  management  and  the  Department
 of  Mines.  There  seems  to  be  a  serious
 ‘breach  of  their  work.

 Lastly,  I  am  glad  that  the  Minister
 has  said  that  he  is  not  happy  about  the
 ‘way  the  Court  of  Enquiry  has  taken
 9००  itself,  quite  outside  its  purview
 and  terms  of  reference  to  talk  of  what
 politicians  have  done  and  politicians
 will  be,  appealing  to  their  lowest  in-
 stincts  and  all  that  sort  of  thing.  On
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 the  other  hand,  he  goes  out  of  his
 way  to  compliment  the  management.
 He  admits  that  all  these  violations
 have  taken  place.  He  himself  says:
 We  are  not  legal  brains;  we  are  simple
 people.  Sometimes  we  wonder  how
 People,  after  saying  that  these  viola-
 tions  have  taken  place,  then  say  that
 this  company’s  officers,  after  having
 met  with  them,  he  finds  that  they  are
 a  fine  band  of  people  and  he  has  no
 doubt  that  they  have  got  many  more
 such  fine  officers.  He  goes  out  of  his
 way  to  pay  compliments  there.  On
 the  other  hand,  for  others,  he  says,
 “trade  unionism  harnessed  to  politics
 tends  to  produce  its  opposite,  namely,
 “trade-disunionism”,  “....indiscipline
 amongst  the  workers  of  this  mine”.
 All  this  he  says  while  admitting  and
 it  does  not  come  within  “the  scope  of
 our  inquiry”.

 Mr.  Deputy-Speaker:  All  that,  the
 hon.  Minister  has  said.

 Shrimatt  Rena  Chakravartty:
 I  do  plead  that  there  is  a  good  case
 for  re-enquiry.  It  should  not  stand  as
 a  matter  of  prestige  with  the  Govern-
 ment,  I  do  not  think  they  have  made
 out  a  case.  But,  certainly  I  would
 only  appeal  that  if  he  even  takes  up
 violation  after  violation  and  punishes
 the  management  even  on  the  basis  of
 the  violations,  I  sav  that  that  com-
 pany  will  have  to  answer  a  lot  of
 things  and  the  Inspectorate  too,  for
 their  negligence,  especially  the  Chief
 Inspector  of  Mines.

 Mr.  Deputy-Speaker:  May  I  know
 from  Shri  Vajpayee  if  I  have  to  put
 that  amendment  to  the  House?

 Shrimati  Renu  Chakravartty:
 Yes.  I  will  accept  the  amendment.

 Mr.  Deputy-Speaker:  I  have  not
 got  an  answer.

 Shri  Vajpayee:  There  is  no  quorum
 now.

 Some  Hon.  Members:  Don't  raise  it
 now.
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 Mr,  Deputy-Speaker:  Then,  he
 withdraws  with  the  permission  of  the

 The  amendment  was,  by  leave,  with-
 drawn.

 Mr.  Deputy-Speaker:  Then  there  is
 nothing  that  I  have  to  put  to  the
 House.

 36  (Ai)  LSD—i0.
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 The  House  stands  adjourned  till  2
 o'clock,  tomorrow.

 49.29  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday  April  3,
 959/Chastra  18,  88l  (Saka).
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